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SYNOPSIS

The South Goa Forest Division Committee was notified on 27" November 2012,
and it was disbanded vide notification dated 23™ April 2018. During these five years
and five months the committee had 188 meetings including 71 field inspections. The
committee visited 96 villages in six Talukas, to locate forests not yet identified.

The committee started survey and demarcation in Mormugao Taluka, wherein
prospective forests had been located in eight villages viz., Cortalim, Sancoale,
Chicalim, Dabolim, Issorcim, Chicolna, Cuelim and Quelossim. The committee
carried out survey and demarcation in Cortalim, Sancoale and Dabolim villages of
Mormugao Taluka, and identified nine patches of forests, which total up to an area of
5386504.56 m? that is 538.65 Hectares or 5.386 sq km. Still there are some survey
numbers of these three villages to be surveyed, and another five villages from
Mormugao Taluka where prospective forests have been located, are to be
demarcated and surveyed.

The committee had held stakeholders' meetings in Loliem village of Canacona
Taluka, and Verna village of Salcete Taluka, but could not carry out demarcation and
survey due to paucity of surveyors. The review committee will have to carry out
demarcation and survey in these villages first.

The committee has given very studied decisions in respect of some survey numbers
which were strongly contested by the owners. Wherever illegal fellings, burning of
forests, and non-compliance of conditions of felling permissions have been resorted
to, the committee has tried not to allow the offenders to benefit from their illegal
actions against the environment.
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Final Report

The South Goa Forest Division Committee

Introduction. The work of the committee will be better appreciated if a little
background leading to the appointment of this committee is understood. On
December 12, 1996, The Supreme Court pronounced an order in Writ Petition
No. 202/1995, T. N. Godavarman Tirumulkpad V/s The Union of India in 1996,
giving wide ranging directions to the Union of India and to all the States. We are
interested in Section 1. General directions item 5 (i) which is reproduced below
1.1.“5. Each State government should constitute within one month, an Expert

Committee to: (i) Identify areas which are ‘forests’ irrespective of whether

they are so notified, recognized or classified under any law, and irrespective

of the ownership of the land of such forest;".

1.2. Expert Committees appointed. Consequent to this Order the Government of
Goa appointed what is now called the ‘Sawant Committee’ in 1997 under the
Chairmanship of Shri. S. M. Sawant The terms of reference of this
committee were:

1.2.1. “(i) to identify areas which are forests irrespective of whether they are
so notified, recognized or classified under any law, and irrespective of the
ownership of such land." The committee decided on three criteria to
identify the areas which are forests. These same criteria have been
given to this committee.

1.2.2. The Sawant Committee submitted its report on 08-12-1998, and
recommended:

1.2.2.1. that areas identified by them should be surveyed, mapped,
digitized, and incorporated in the map of Goa, under a category
“Forests”.

1.2.2.2. that for a proper survey of the forests identified by them to be
done, a whole project be implemented using seven survey parties,
under surveyors and a Chief Forest Surveyor.

1.2.2.3. They also admitted that their report was not complete, and there
was a possibility that area meeting the criteria might not have come

d
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to their attention, hence the work of identification may have to
continue.

1.3.To continue the work which remained to be done as per the Sawant
Committee Report, the Government appointed another committee under the
Chairmanship of Dr. Hemant Karapurkar on 04-08-2000. The Terms of
Reference of this committee were as under;

1.3.1. “To demarcate and to delimit, and or otherwise suggest measures by a
proper land survey; all those private properties having natural forest
standing thereon.

1.3.2. To mutate all such identified areas in the land records to show the
classification as ‘Forests™.

1.3.3. The Karapurkar Committee gave its final report on 16-12-2002,
recommending:

13.31. that the exercise done by them could not be termed as
complete, and it would have to be still carried on to identify areas
which have not come to their attention.

1.3.3.2. They also affirmed that the forests belonging to the Government
are surveyed and mapped, but those forests standing on privately
owned lands, would have to be surveyed and mapped by the Forest
Department, for which extra funds needed to be provided.

1.3.3.3. The Karapurkar Committee also recognized the fact that forests
standing on private lands, needed to be afforded protection.

1.3.3.4. An important recommendation was that the people, whose areas
have been identified as forests, should have been notified about the
same, should have been made aware about the implications of such
identification.

1.3.35. They also recognized the fact that felling in such identified
forests, has to be done based on a management plan.

1.4. After the final report of the Karapurkar Committee, The Government by its
order dated 3-02-2010 appointed two Committees, one for North Goa District
under the Chairmanship of Shri. K.G. Sharma, Ex-Director of Agriculture, and
one for the South Goa District under Shri. P.V. Sawant, Ex-Chief Conservator
of Forests. The reason for appointment of these Committees was the order

= Page20of 71
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dated 16-12-2009, of the Hon'ble High Court of Bombay at Goa. It is not

clear in which particular case the order dated 16-12-2009, was issued by the

H'ble High Court, but it is believed it was in Writ Petition No 324 of 2006. The

Terms of Reference of these two committees were

1.4.1. To identify the balance areas of private forests in South Goa District
respectively in the State that have not been covered by the Sawant
Committee Report and Karapurkar Committee Report.

1.4.2. To individually locate the identified private forests on ground, survey
them, verify and confirm their forest nature and extent (area in Ha.), plot
them on map and incorporate them in the plan of the respective Survey
No/s.

1.4.3. Demarcate the private forests from non-forest on the map.

1.4.4. Submit their detailed reports along with the plans/maps of the identified
private forests, within the period of two years from this date, further
submission to Hon'ble High Court.

1.4.5. The DSLR, Panaji had to place five surveyors at the disposal of each

committee.
1.4.6. To our knowledge these two committees did not furnish any report till

15-10-2012.

r i 5 Page3of 71
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2. The South Goa Forest Division Committee.  Vide notification dated 15-10-2012
partially modifying the nofification dated 03-02-2010, the Stale Government
constituted two committees, which were superseded vide a notification no. 7-1-
2009/FOR/439 dated 27-11-2012 appointing two committees viz., North Goa
Forest Division Committee, and the South Goa Forest Division Commitiee. A
copy of the notification is appended as ANNEXURE |.
2.1.Composition of the Committee.- The members of the South Goa Forest

Division Committee are as follows:

2.1.1. Shri. Francisco Araujo, IFS (Ex-Forest Officer) :Chairman
2.1.2. Dy. Conservator of Forests, South Goa Division, :Member
2.1.3. Shri Sandeep Azrencar, Margao - Goa :Member
2.1.4. Shri Abhijit Prabhudesai, Margao - Goa :Member
2.1.5. An Officer of the Revenue Department,

not below the rank of Dy. Collector :Member

2.1.6. An Officer of the DSLR not below the rank of Head Surveyor :Member

2.1.7. Sub-Divisional Forest Officer, Quepem - Goa ‘Member Secretary

2.2.The Terms of Reference of the SGFDC were as follows

2.2.1. The Committees shall identify the balance areas of private forests in
North Goa Forest Division and South Goa Forest Division, respectively
that have not been covered by the Sawant Committee Report and
Karapurkar Committee Report.

2.2.2. The Committees shall locate the private forests on ground individually,
and judge them ocularly in conformation with crop composition (75% or
more of the trees to be of forest nature) and canopy density (0.4 or
more).

2.2.3. The DSLR/Revenue Officer shall immediately estimate, through the
Land Surveyors, the geographical areas of such forests.

2.24. If such forests are found to be satisfying the three criteria (i.e.
geographical area 5 Ha. or more if not contiguous to Government forests,
crop composition of 75% or more trees of forest species and canopy
density 0.4 or more) by the Committees, the DSLR & Revenue Officers
shall get such identified private forests surveyed, plotted them on the

;’/ / i | C/// Paged4of 71
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map and incorporated them in the plans of the respective Survey
Numbers.

2.2.5. For enabling this, the respective District Collectors, in coordination with
the Director of Settlement and Land Records, shall depute a team of
necessary and sufficient number of field surveyors to be at the disposal
of the DSLR's officers in the Committees.

2.2.6. The Committees shall demarcate such identified private forests from
the non-forest area on the ground by pegs and on the maps as well.
227. The Committees shall submit their monthly progress report to the
Additional Pr. Chief Conservator of Forests, in the format at Annexure 1

therein.

2.2.8. As soon as private forests is finally identified (demarcated with pegs) in
a particular Survey Number, the same shall be intimated by the
Committees to DCF (Working Plan) and upon receiving such intimation,
the DCF (WP) shall immediately take steps to fix boundary stones
around such private forest.

2.3.Methodology adopted. In the first meeting of the committee, the members
took stock of the work to be carried out and the resources available to the
members. Other than the criteria listed above there were no other guidelines
or precedents to follow. It was decided that the committee shall have to
evolve its own methodology, and so the work strategy and guidelines were
decided. The committee has considered Court's orders also. So the strategy
to carry out the work was decided. As recommended by the Karapurkar

Committee (Para 1.3.3 above), It was decided to have a meeting with the

stakeholders, before the start of demarcation and survey so that the

stakeholders are aware whether or not their lands are affected. The
committee decided that the work entrusted to it shall be carried out in three
stages.

2.3.1. Stage | ocular estimation for locating prospective/potential forests,

2.3.2. Stage |l demarcation of the forest patch on the ground by a two meter
wide boundary line, and survey to prepare the map/plan; and

_ \ C':"”/r* Page 5 of 71
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2.3.3. Stage Il where petitions of the stakeholders, and any other issues
were decided and the plan identifying private forests was finalized, and
intimated to the appropriate authorities.

2.3.4. |dentification is concluded on incorporating the private forests in the
revenue records.

2.35. The Committee also decided on guidelines for the purpose of
demarcation of forests from non-forest areas. These guidelines were to
be followed by the staff carrying out the demarcation of boundary line.
The guidelines were as follows:

23.5.1. Minimum distance between 2 consecutive boundary slones
shall be 20 mts.

2.3.5.2. The width of the boundary line to be cleared will be 2 mts.

2353 The boundary line running between private Forest and

habitation shall be 10 mts. away from the end wall of the habitation.
2.3.54. The boundary line running between forest land and agriculture
shall be the boundary of agricultural land.
2.3.5.5. The boundary line running between forest land and horticulture
shall be the outward canopy edge of the horticultural trees.
2.35.6. The boundary line between forest land and plantation like teak
and bamboo, issue will not arise as these are forestry species.
2.3.5.7. Tree crops like acacia, eucalyptus (exotics) and Rubber are
non-forestry, and hence taken as horticulture.

2.3.5.8. Houses in ruins: Any house in ruins, overcome with vegetation
lying inside private forest shall be treated as habitation if it is shown
in the cadastral survey plan, and setback of 3 mts. allowed on all
sides.

» The guideline no. 2.2.2.6, was not followed on second thoughts, since
teak and bamboo is also planted by stake holders, and these trees
were treated as horticultural crops for the purpose of demarcation.

2.3.6. Public notice. To start the work of ocular estimation the committee
needed information of existence of patches of forests, since the
information with the commiittee on this aspect was limited. A public notice

-~ was published on 29-12-2012 in three local papers, informing the
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stakeholders about the work of the committee and calling for information
about patches of forests on private lands. A copy of the Notice is
appended as ANNEXURE Il Colly. Information received from NGOs,
forest officials, and ordinary citizens was helpful for the committee.

2.3.7. Stake holders' meet. After ocular estimation, before demarcation and
survey was to be taken up, the committee called a meeting of the
stakeholders in the respective villages, to inform the people about the
effects of private forests, and the work of demarcation to be undertaken.
The stake holders were specifically requested not to stop or hinder the
work of demarcation, but to give their representations if any about any
doubt or differences about demarcation, for the committee to decide.

2.3.8. Ocular Estimation. The committee had to physically visit the areas
where it had information about patches of private forests existing;
observe that the crop composition and the canopy density were meeting
the criteria; and then record the survey numbers, which could be
correlated to the ground features as per the plans available, and as far as
it was possible to see.

2.3.9. Demarcation. In stage |l the demarcation of the forest from the non-
forest area was undertaken by clearing a demarcation line, by the
personnel of the Forest Department, as per the guidelines, decided by
the committee listed in Para 2.2.2 above. Demarcation was necessary
since the stake holder should know the limits of the private forests, and
non-forest area of his holding, to avoid contravening the FCA, due to lack
of knowledge. During the demarcation representations given by
stakeholders were considered. The Forest officers conducting the
demarcation were directed to delineate the boundary by marking
boundary trees, or objects of permanent nature, existing near the pegs.
Initially wooden pegs were fixed during survey, and later Iron nails with
washers were fixed. In difficult places paint marks were put on nearby
rocks.

2.3.10. Survey. The survey of the demarcation line was done by the
Surveyors of the DSLR using Total Station. The outline surveyed was
then superimposed on the Google map having Cadastral survey numbers

AN P Page 7 of 71
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incorporated. The Head Surveyor provided the committee a plan/map of
the patch of forests, the area of the patch, and a statement showing the
area falling in the private forests, and area outside the private forests, in
respect of each Subdivision. The committee stressed that the same
format, and legend should be used as in the maps of Cadastral Survey
by the DSLR.

2.3.11. Review. The committee then scrutinized the plan/map, to check
for any noticeable discrepancies. Next representations/petitions from
stakeholders, were processed, and wherever it was felt necessary to
verify the demarcation on site, the stakeholders were informed about the
date and time of field visit, during which the grievances were resolved,
and the demarcation was changed and resurvey done of that part, as per
the decision of the Committee. Accordingly a revised plan was prepared
through the Head Surveyor, and placed before the Committee.

2.3.12. Finalisation. @ Once all the representations/petitions were
decided, and the revised plan was received the same was certified by the
committee members. The plan/map was forwarded to the Working Plan
Division, for final demarcation with stones. Another set was forwarded to
the Deputy Collector for incorporating the information in the Revenue
Records. A report was furnished to the PCCF.

v B Reports. The notification appointing the committee made it
necessary to furnish reports to the PCCF every month. The report
included details of Taluka, village, ward if possible, and Survey numbers.
The reports were submitted regularly.

Figure 2 Forested Hill, Raia village.
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3. Court orders. The committee had to take cognizance of orders of Courts, to
follow directions of the courts, and to resoclve certain difficult issues for which
there were no definitions or any guidelines. The courts had given interpretations
to some of the contentious issues, in various cases, and made observations
relevant to the committee’'s work. Some of the relevant orders of the various
Courts/Tribunals are cited below.

3.1. The National Green Tribunal (NGT) vide their order dated February 12, 2014
gave certain directions to the Thomas Committee. A part of the directions
stated “The Thomas Committee should take into account all the parameters
as laid down by the Hon'ble Apex Court from time to time ..." The
government decided that the order should also be followed by the South Goa
Forest Division Committee. (Copy appended as ANNEXURE lil Colly).

3.2.Godavarman Case. What came to be known as the Godavarman Case

before the Supreme Court, was Writ Petition No. 202 of 1995 filed by T. N.

Godavarman Thirumulkpad of Tamil Nadu. This was the genesis of the

identification of forests other than those which were recorded, as forests. All

the committees as listed above in Para 1.2., were appointed as a

consequence of the Godavarman Case, or cases filed in relation to the

Godavarman case. The Godavarman case was basically about the

application of the Forest Conservation Act 1980, to lands having forests but

not recorded as forests.

3.2.1. In its landmark order dated 12-12-1996 in the Godavarman case, The
Supreme court in Section | General, Para 3, directed “The felling of trees
in all forests is to remain suspended except in accordance with the
Working Plans of the State Governments, as approved by the Central
Government.” This direction was further elucidated in its order dated 19-
01-1998, in Para 23, wherein it was directed that forest working was to
be done strictly as per the approved prescriptions of the Working Plans.
Further every State Government was directed to get Working Plans
prepared and approved within a period of two years. By another order
dated 12-05-2001, the management of forests was further extended to
Non-Government forest areas. It is stated in paragraph 3 of the order "It
is again clarified that such Working Plans/Schemes shall also be needed

,, Page9of 71
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for felling of trees from any non-Government forest area including the
lands which are required to be treated as Torest’ as per this Court's
Order dated 12-12-96.” The Karapurkar committee had also raised this
issue and recommended that a management plan was necessary for the
identified forests (Para 1.3.3 above).

3.3.Sujata Manohar Judgement. On 27" November 1990, the High Court of

Judicature, Bombay, Bench at Gea, delivered a judgement in Writ Petition

No.167/1987, Shri. Shivanand V. Salgaokar vis Tree Officer-South Goa

Division. It is relevant to note that the Respondent was The Tree Officer and

Dy. Conservator of Forests, and the State of Goa. This Judgement came to

be known as the Sujata Manohar Judgement. The substance of the case is

that the Petitioner had applied to the Tree Officer, to fell trees to raise a

Rubber plantation in an area of 1 Ha., and the permission was denied by the

Tree Officer citing that the FCA was applicable to this area. The final

judgement stated that the Forest Conservation Act was applicable to this

area, and gave observations on various aspects of forests.

3.3.1. One aspect was the definition of forests, given in Para 8 therein, which
was defined as “basically a tract of land covered with trees and
undergrowth”, which meant that undergrowth is an integral part of forest.

3.3.2. Further in the Sujata Manohar case the area applied for felling was to
be used for raising a rubber plantation, it necessarily meant that all the
trees were to be felled and removed. Thus the party applied for felling 77
irees in one hectare, in Survey No. 6/1. The High Court decided that the
area of one hectare with 77 trees did constitute a forest, and hence
ordered that The Forest Conservation Act 1980 was applicable.

3.4.The Goa Foundation filed an appeal before the Supreme Court being Civil

Appeal Diary No. 37942/2014, against the order of the NGT in which the

Apex Court passed an interim order on 04-02-2014 in the following terms “In

the meanwhile we direct that the respondents herein will not issue any ‘No

objection certificates’ for the conversion of any piot that has natural

vegetation with tree canopy density in excess of 0.1 and an area above 1

ha.” The appeal is pending before the H'ble Supreme Court.

Page 10 of 71
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35 The NGT in the case of Goa Foundation v/s M/s Saravati Builders &

Construction Pvt. Ltd. & Anr. Vide their order dated April 3, 2014 gave
directions to this committee with regard to Village Dabolim of Mormugao
Taluka to inspect, demarcate and survey. The extract of the order slates
“__then to the extent of survey no. 43, the report will be submitted as regards
identification of lands with demarcation, if it is identified as private
forests......the report shall be filed on 15" May 2014..." The committee
carried out the exercise within the time allowed and submitted the report on
May 7" 2014. A copy of the directions of the Court and the report is
appended as ANNEXURE IV Colly. M/s DLF Homes Pwt. Ltd., filed Wril
Petition No. 379/2014, In the High Court of Mumbai, challenging the said
report, and The Writ Petition is pending till date of this report.
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4. Operations. The work of the committee involved office meetings, site
inspections, field visits, stake holders’ meetings, personal hearings, and
administrative meetings whenever called by the authoriies. The committee
decided to meet every week on Wednesdays. The committee also had to survey
and demarcate the area of Survey no. 43 and surrounding area of Dabolim
village on the orders of the National Green Tribunal.
4.1.Meetings. Office meetings were held to assess information received, plan

field visits, review the work done, to hear interested parties etc. The first
Wednesday of the month was only for office meetings, in which members of
the public were entertained. Preparations for field visits, obtaining the
Google maps with cadastral survey numbers superimposed, deciding the
areas to be visited, were all done during office meetings. The list of dates of
the meetings is appended as ANNEXURE V Colly.

4.2 Administrative meetings. There were several meetings called by the
Authorities viz., the Hon'ble Chief Minister, Hon'ble Forest Minister, Chief
Secretary, Principal Chief Conservator of Forests, Conservator of Forests
etc., to review the work of the Committee.

4.3.Ocular Estimation. The initial work of the committee consisted of field visits
for ocular estimation. This was done with the Google maps and the Regional
Plan 2021 in hand. The committee visited the villages concerned, and
observation was done from some vantage point, from where the forest area
could be seen. The topographical features were matched with the map, and
then the likely survey numbers covering the prospective forests were listed.
From the texture of the canopy the forestry growth can be differentiated from
the non-forestry growth to a large extent. The committee then moved along
the likely periphery of the patch of forests, and wherever possible entered the
forest, to observe the crop composition, and canopy density. Wherever GPS
was accessible readings were taken and recorded. Such survey numbers
recorded were termed ‘prospective private forests' which could be
differentiated from ‘identified private forests’. The committee denoted as a
“forest patch” a non-broken natural forest, even if it encompassed many

e | e e Page 12 of 71
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survey numbers, or village boundaries, since natural forests are not bounded

by survey numbers or village boundaries.

4.4 Verification visits. In cases where the committee wanted to carry out ground
truthing or check the demarcation or survey work done, verification visits
were carried out. So also when anomalies were noticed during scrutiny of the
plans prepared after survey, the committee carried out verification visits.
Whenever interested parties raised objections to the demarcation and survey,
such visits were carried out and the issues resolved.

4.5. Stake Holders meetings. After the ocular estimation when demarcation was
to be started in any area a meeting of the stake holders was called. The
names of occupants of the survey numbers involved were obtained from the
Deputy Collector and notices were served on those parties through the
Talathi. Often the occupants did not reside within the village concerned and
their addresses were not known, such notices were kept with the Talathi.
Notices were forwarded to the Village Panchayat, and Mamilatdar for
displaying on the notice board. Public notices were also published in the
newspapers for wide publicity. The meetings were held in a hall within or
closest to the villages involved. In the stake holders meeting, the work of the
committee was explained and the stake holders were requested not to
hinder/obstruct the work. The stake holders were given sufficient time to get
their doubts clarified. The proceedings were video recorded. This committee
held five such meetings, in Cortalim, Sancoale, Chicalim, Verna and Loliem.
The details can be seen in ANNEXURE V Colly.

4.5.1. In these meetings people came out with various apprehensions and
varied suggestions, which were replied to by the committee members.
Some relevant suggestions by the stake holders are listed below.

451.1. In an area identified as private forest, no development can be
done without the permission of the Central Govt. How will a small
landholder benefit from his land?

4.5.1.2. The Government should acquire their land, and declare it forest.

451.3. The Government should pay compensation for the areas
identified as private forests.
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4.6.Personal hearings. Persons who had given representations/petitions, which
were prima facie reasonable, were given personal hearings to put up their
cases. Where required these were followed by field verification visits. A list of
the representations is appended as ANNEXURE VI.

Figure & Vegetation cut and burnt, in Sancoale,

P@"‘;__,:_"‘ 'l’ /,_,,. tﬁ-«., = l-"‘*'/ ‘ Page 14 of 71
LZ_J ﬁ’i M _,';&'

226



528

5. Limitations. The work was extensive, as it was covering half of Goa, and time
consuming. The different phases had their own challenges.
5.1.0cular Estimation. The ocular estimation part was extensive and so time
consuming. The committee used Google maps superimposed with cadastral
survey data, and these were the most helpful. These maps were not
available with the government departments, hence had to be sourced from

M/s. Turbo Sketch a private undertaking. The Google Earth maps, are as

good as aerial photographs, and help broadly in locating the natural forests.

The texture of crowns of natural forests, and of plantations are markedly

different, and helped in deducing the areas to be physically visited.

5.1.1. Canopy density is one aspect we would like to go into in a little depth,
since demarcation has to be decided based on canopy density, and this
is the first committee, that has had to decide on the canopy density to
mark the line of demarcation. None of the previous three committees had
to decide this aspect, as they did not do demarcation and survey.
Canopy density is defined as the ratio of ground covered by shade at
noon in a forest. This is one aspect very difficult to quantify accurately.
Since most of our forests are deciduous or leaf shedding, canopy density
is true when the plants are in full foliage, on the other hand canopy
density cannot be truly measured when plants are in leaf shed stage.
Shade can be measured on the ground if there is no undergrowth, but
where there is undergrowth, it is impossible to measure the shade. In all
our forests there is heavy undergrowth which includes shrubs and
regeneration, and hence canopy density cannot be measured accurately.
Further due to the undergrowth, it is very difficult to move over all the
area of a patch. This committee made efforts to find out if any means
was available to quantify canopy density definitely or approximately.

51.1.1. Some indicators were found and one such indicator was
observed in Sujata Manohar case, (see Para 3.3.2 above) wherein it
was held that 77 trees per hectare were enough to call it a forest and
thus FCA 1980 being applicable.

5.1.1.2. The PTA 1984 gives the definition of a wood lot. It says "wood
lot" means any piece of land of which trees form the main crop, the

-
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number of such trees in each hectare being not less than twenty-
five.'
5.1.1.3. The committee therefore had to rely on their expertise, to decide
the canopy density.

5.1.2. The forests of Goa being deciduous, often the undergrowth itself is not
just at ground level, but grows up to 3 mts height, making the place
difficult to access, so do we remove the undergrowth to reach every tree?
Definitely no. The committee did its work using their collective intellect
with least disturbance to the environment.

5.1.3. The question of thick undergrowth begets another guestion. What
about the canopy provided by the undergrowth to the ground, can we not
take it into account? This committee leaves that question to appropriate
authorities to decide.

5.2. Demarcation. Demarcation work involving clearing of a line 2 mts in width, to
separate forest area from non-forest area was carried out by the personnel of
the Forest Department. Demarcation was taken up in Mormugao Taluka,
where the Forest department has no presence, and so labourers with the
necessary skills were not available easily. Clearing the boundary line, is slow
work even in good weather. Due to heavy monsocons the work of
demarcation cannot be done during the 4 months of rainfall and as far as
survey work is concerned even a couple of months beyond. The personnel
doing the demarcation were instructed to record the boundary list. The trees
falling near the boundary point are numbered with paint and their distance
from the boundary point is recorded. This record is called the boundary list.
The committee members showed on site how the demarcation was to be
done for the first Patch, that is the Cortalim-Sancoale Forest Patch I.

5.2.1. There were just a couple of incidents where the stake holders,
obstructed the work of demarcation or survey, but the Forest personnel
handled these issues well, and the major part of the work of demarcation
and survey was done without interference.

5.3.Survey work. The greatest problem that the committee faced was of survey
work. The committee started the work of ocular estimation, in January 2013,
however two surveyors were made available by the DSLR on 19-06-2013.
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Still they did not have equipment, which finally was provided by the Forest

Dept., and then they were given training through Lawrence and Mayo. The

survey work actually started only towards the end of May 2014, when the

patch of forest, in Cortalim-Sancoale was taken up. The first plan/map of

this patch was made available to the Committee, on 01-07-15.

5.3.1. In February 2014, orders of the National Green Tribunal (NGT) were
received to identify whether ‘the Sy. No.43/1 of Dabolim village was
meeting the criteria of a private forest. The survey and map preparation
could be completed only due to the onsite supervision by the Chief
Forest Surveyor of the Forest Department, and the report could be
submitted within the time allowed, since the surveyors of the DSLR were
not confident of carrying out the work.

5.3.2. The committee informed the authorities about the very languid pace of
work by the allotted team of surveyors, and made no bones about the
dissatisfaction with their work. It is worthwhile to mention here that the
Sawant Committee Report, had recommended that seven survey teams
should be put to work to demarcate and survey the Private Forests.
When the Sharma and Sawant Committees were appointed the govi.
issued directions that the DSLR should provide 5 teams of surveyors to
each committee. This committee had requested time and again for
additional teams of surveyors, however none were given. Only in Nov
2016 the old team of surveyors was replaced with a new team. Till then
the committee had to contend with the poor quality of survey work.

.Final maps. Severe limitations were encountered in finalizing the maps. Our

work of demarcation and survey started in Mormugao Taluka. After the

survey the plan was prepared it had to be superimposed on the cadastral
plan of the revenue dept. This work had to be done in the office of DSLR

Mormugao Taluka. The surveyors reported that the computers of the DSLR

in Mormugao, were overloaded with their own work, and therefore were not

available, for the work of the Committee. The Head Surveyor attending the
meetings of the committee on behalf of the DSLR, was from Salcete Taluka,
hence he was requested to resolve that issue with his counterpart in
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Mormugao Taluka. The surveyors delayed the preparation of plans giving

the above excuse.

5.4.1. The committee desired that the format, colour plan, and the legend in
the plans should be the same as used by the DSLR in the cadastral
survey plans. However every version/draft of the plan that was prepared
by the surveyors had different formats, or colours or legends. It was in
late 2016-17 the committee came to know that the surveyors were
preparing the plans not in the office of the DSLR Mormugao, but in the
laboratory of Turbo sketch, who were supplying to this committee prints
of Google earth maps superimposed with cadastral survey numbers.

5.4.2. The old team of surveyors gave hard copies of maps, but did not retain
the soft copies, with the information/data of total station. This caused
great inconvenience to the committee, and to the work of final
demarcation. The data of area break-up survey number wise provided by
the old team therefore may be having errors. Since the soft copies of
plans are not available, the outline cannot be superimposed on the
cadastral maps, to check the area statement. Itis only at the time of final
demarcation that this can be done accurately, based on the ground
demarcation.

5.4.3. Another major hurdle was the software used for survey and preparation
of the plan. The software used for operating the Total Station of the
Forest Department, was not compatible with the software used by the
DSLR for the cadastral survey plans. The old team of surveyors never
brought this aspect to the notice of the Committee. It is now understood
that the surveyors, printed the plan from the software of the Total Station,
and used a jpeg image of that plan to superimpose on the Google earth
maps having the survey numbers in the lab of M/s Turbosketch. From
this combined map the area statement was prepared by the surveyors,
and hence the committee apprehends errors in the area statements. As
stated in the preceding paragraph, the superimposition of the outline on
the cadastral map, was not accurate, so that area as little as 5 m* of one
survey no., was shown as private forest, whereas on the ground

demarcation, no area of that survey no., is in private forests. At places,
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on the map a part of private forests was shown across a road which was
the boundary line, whereas on the ground demarcation there is no forest
across the road. These problems could not be resolved by the
committee since the soft copies were not retained by the surveyors, and
the work of maps was not done in the lab of the DSLR. However all
these errors have been noted and conveyed to DCF (WP) and the
revenue authorities.

5.4.4. There are some inherent errors in the cadastral survey maps. Some of
the new developments like roads, buildings are not yet incorporated in
the Cadastral Survey, and these also project difficulties in setting things
right. The areas of some survey numbers are not correct.

5.4.5. It is relevant to state at this juncture that several Head Surveyors were
posted as members of this committee due to internal transfers in DSLR,
and it took them time to understand the requirements of this assignment.
The last Head surveyor joined the committee in September 2017. The
current Head Surveyor was the one who showed some understanding
and undertook to rectify the issues, but by then the committee has been
disbanded.

5.4.6. The members debated all these issues in detail, and since a lot of time
had passed, decided to finalise the maps. Even though these errors are
in the maps, the demarcation on the ground has been done properly.
Since the Forest Officers have maintained a boundary list, the
demarcation line can always be re-cleared, and final demarcation carried
out. When the final demarcation is being done, the points will have to be
surveyed anyway, and the errors in the maps land area statements can
be rectified. The committee therefore forwarded the plans to the Working
Plan Division for final demarcation.

5.5. Incorporating the plans in Revenue Records. As per the terms of reference
“the DSLR & Revenue Officers shall get such identified private forests
surveyed, plotted them on the map and incorporated them in the plans of the
respective Survey Numbers." This matter was discussed with Dy. Collector
Mormugao in one of the meetings. It evolved that incorporating the details in
the revenue records, is within the purview of the Collector, and the Dy.
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Collector promised to follow up the matter. The finalised plans have been
forwarded to the office of the Dy. Collector for necessary action.

Figure 5 Basalt quarry on a forested hill, in Rumbrem.
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6. Work done.

which it has done ocular estimation of the patches of forests, which came to their
attention. Over 98 villages of six Talukas were visited. The list of survey

numbers located as prospective private forests, was regularly reported to the

office of the PCCF.

6.1. The composite list of survey numbers comprising of prospective forests along

534

with the GPS readings is given below:

The committee during the five years made 72 field visits, during

--

List of Prospective Survey Numbers with GPS Readings
South Goa Forest Division Committee
Sr. . |
Name of Prospective Survey Nos. .
No | Vilage Taluka identified by SGFDC CPS g
1. | Curtorim Salcete 418/1 _
447, 449, 457 N15 16 784"
E 073 59 87.2"
458, 459, 478, 479 N15 17 285"
| EOT4 00 121';
414,418, 417, 435 N15 17 16.6"
| EO074 00 44.3"
N15 17" 123"
E 074 00O 50.7"
418, 433, 434(p), 436 N15 17 04.5"
E 074 00O 56.5"
337, 428, 429, 430, 431, 440 N15 16 80.3"
E 074 00 58.8"
399, 400, 404, 405, 419(p), 420, N15 17 24.6"
421,422, 423, 426, 427 E 074 00 93.0"
409, 412, 413 | N15 17" 48.8"
| EO74 00' 67.5"
230, 235, 236, 239 N15 17 11.7
'E074 01 526"
| N15 17" 14.9"
E 074 01 50.2"
185, 186(P), 188, 189, 190, 191, | N15 16' 80.8"
209, 231, 232, 233, 234, 240, | EO74 01 558"
241(P)
183, 184, 247, 248, 249, 256 N15 16' 76.2"
E 074 02 065"
174, 177, 178, 179, 181, 182, | N15 17" 41.2"
192, 193 E 074 01 99.8"
150, 155, 156, 157, 158, 160, | N15 17 15.0"
161, 162, 180 E 074 02 83.7"
' . vl Page 21 of 71
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250, 251, 252, 253, 254, 255, | N16 16' 27.2"
257, 258, 259, 260, 261, 262, | E074 01' 492"
263, 264, 265, 266
2. Maina Quepem 30, 31, 32, 54, 55, 56, 57, 59
3(P), 10(P), 27(P), 28(P), 30(P), | N15 07" 54.8"
67(P) E 074 04' 46.3"
37(P), 41(P), 42(P), 43(P), 44(P), | N15 07’ 03.0
54(P), 55(P), 56(P), 57(P), 59(P) | E074 05 04.7°
16(P), 17(P), 52(P) N15 06 17.8"
E 074 06' 01.1"
3. Dabolim Mormugao | 28, 28, 37, 38, 42,43, 44,24, 21, | N15 23 28.9"
25 E73 50 50.1"
N15 23 41.0" |
E73 50' 56.8"
9 10, 11,12, 13, 14 & 17 '
4. Issorcim Mormugac | 2,3,8,11,12,13, 14,17 N1 22 125"
E73 51' 454"
5. | Chicolna Mormugao | 14, 17, 21, 22, 23, 25 N15 21 39.2"
E73 50 29.3"
N15 22' 05.8"
E73 50 169"
N15 21" 525"
E73 50' 38.7"
12 & 13
6. | Cortalim Mormugao | 101, 102, 105, 126, 127, 129,
120, 121, 122, 218, 218, 221,
222, 223, 233, 234, 230, 231,
270, 268, 267, 269, 231, 17, 14,
16, 18, 20, 21, 22, 25, 26, 32, 33,
34
7. | Counsua Mormugao | 142, 149, 152, 1585, 163, 167,
(Cortalim) 168, 169, 170, 179, 184, 188,
189, 190, 193, 194, 195, 203,
204, 205
8. Loliem Canacona | 328 (P), 358, 330
199, 229, 254, 255, 256, 257, | N14 55" 05.3"
258, 250, 260, 262, 288, 289, | E74 05' 184"
290, 291, 292, 293, 296, 297 N 14 55 00.8"
E74 05 28.3"
140, 191, 192, 193, 194, 198, | N14 55" 12.0"
200, 203, 205 E74 05 021"
139, 141, 144, 145, 146, 268,
269, 270, 271, 272,
87, B89, 90, 149, 150, 152, 154, | N 14 56' 04.7"
155, 159, 161, 162, 170, 171, | E74 04' 445"
172, 173, 174, 175, 180, 182, T N 14 56 14.1"
| 183, 184, 185, 189, 190 | E74 05 035"
/A
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191,193, 184 N 14 55 52.5"
E74 05 06.5"
| 210, 211, 212, 215 | N14 56 02.9"
. | E7T4 05 504"
208, 216, 217, 218, 219, 221, N 14 55 494"
| 222, 223, 224 ; E74 06' 37.3"
142, 230, 232, 233, 234, 235, | N14 55 37.8"
236, 238, 239, 241, 242, 243, | E74 06" 37.8"
244, 245, 247, 248
39, 31, 32, 33, 35, 37, 63(P) N 14 57 38.6"
E74 05 18.3"
41, 42, 43, 44, 45, 46, 47,48, 49, | N 14 58 00.1"
50, 51, 52, 53, 54, 55, 56, 57,58, | E74 04' 28.3"
59, 60, 61, 77, 78,79, 80, 81,82, | N 14 58 38.3"
83. 541 85, B? E ?4 MI 15-0n
68,69, 70,71.72, 73 Bl
- 301, 302, 316, 318, 319, 320, | N14 54' 33.2"
321, 326 E74 04' 526"
330, 331, 332, 333, 334, 335, | N14 56 10.2"
336, 337, 338, 344 E74 03 108"
280, 346, 347, 348, 349, 352, | N 14 56" 04.5"
353, 354, 355, 356 & 357 E74 03 092"
9. | Sancoale | Mormugao | 76/7, 77,72, 71, 78, 80, 80/1, 79,
69, 69/1, 67, 64, 64/3, 285, 259/8,
15311
226, 227, 237, 240, 224, 249, | N15 23 346"
243, 110, 250 E73 53 0.48"
N15 23 442"
E73 52' 51.8"
N15 23 46.5"
E73 52' 520"
N15 23 409"
E73 52" 36.3"
194, 200, 203, 205, 206, 210, | N 16 24' 14.9"
214, 216, 217, 218, 219 E73 51 52.2"
194 N15 23 31.9"
E73 52' 09.2"
249, 250 N1§ 23 427"
ETE 53" 41"
224, 225, 227, 237, 240, 244,
255, 258, 259, 277, 278
21, 31, 33, 34, 44, 45, 46, 49, 50 N15 22' 594"
E73 54' 246"
13, 14, 25, 26, 55, 56, 75,91, 92, | N15 23' 08.4"
94, 95, 96, 104, 105, 106, 113, | E73 53 37.1"
114, 124, 125, 283 & 284 N15 23 04.1"
E73 53 25.0"
i 10 | Quelossim | Mormugao | 112, 113, 126, 127 N15 22 57.8"
E73 55 43.1"
Page 22 of 71
| _F_j ._’ = _H-r_,.a-":‘
' /E - m;l‘. . W C’Hk\_

235



236

937

108, 109, 110, 111, 132, 133, | N15 22' 59.9"
134, 136, 140, 218, 2156 E73 55 544"

3,5 8,9 10, 13, 14, 15, 17, 18,
19, 20, 21, 23, 24, 30, 31, 40, 41,
57, 58, 59, 77, 105, 106, 213,
) 214, 215

11 Loutulim Salcete 184, 185, 186, 187, 188, 189,
200, 206, 210, 211, 212, 213,
214, 221, 222, 223, 224, 226,
227, 228, 249, 250, 253, 254,
255, 258, 269, 270, 273, 275,
277, 278, 279, 286, 287, 288,
289, 290, 294, 296, 297, 298,
300, 301, 303, 304, 305, 311,
312, 314, 315, 316, 317, 322,
323, 328, 329, 330, 331, 332,

333, 334.
168, 169 N15 20 424

E73 58 27.1"
53, 55, 56, 57, 60, 61, 62, 63, 65, | N 15 20' 24.7"
66, 67, 68, 69, 118, 119 E73 58 214"

124, 125, 136, 139, 140, 143, | N15 20' 27.2"
144, 145, 146, 148, 151, 152, | E73 57" 447"
153, 154, 158, 165, 166, 167,

180, 192, 194
75,76, 77,78,79, 80, B2, 83,84, | N16 20' 19.6"
107, 108 E73 58 53.2"
N15 20 01.9"
E73 58 36.8"
Loutulim Salcete 22to 31, 36,37,40t046, 74,81, | N15 20' 02.2"
106, 109 E73 58 466"

12 | Camurlim Salcete 166, 167, 168, 169, 170, 175,| N15 19' 38.0"
i 176, 177, 178, 179, 180, 181,| E73 58 44.8"
182, 183, 184

81, 92, 94, 95, 96, 97, 98, 99,
100, 101,102, 103, 104, 105, 106,
125, 126, 128, 129

107, 108, 109, 110, 112, 113, [ N15 19 453"

114, 117, 119, 120, 121 E73 59 13.1"
149, 152, 154 N15 19 16.2"
E73 58 46.3"

13 Raia Salcete 365, 368, 369, 370, 371, 372,
; 373, 374, 375, 376, 377, 378,
380, 383, 384, 385, 386, 387,

388, 389
362, 363, 364, 390, 391, 398, [ N15 19 11.8"
390, 400, 401, 402, 403 E17 58 126"
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314, 315, 317, 319, 320, 321, | N15 18' 50.9"
322, 328, 335, 336, 337, 338, | E73 57' 455"
339, 340(P), 341, 342, 343, 356,
357, 359, 360, 361(P), 405(P),
407, 408, 409, 410, 411, 412.
240(P), 241(P), 242(P), 245(P), | N15 18 175"
249, 250(P), 251(P), 252(F), | E73 58 57.8"

253(P)
196, 260, 261, 262, 263 N15 17 502"
: E73 59 26.7"
181, 182, 184(P), 185, 186, 187,
188, 189, 190, 191(P), 193, 194,
195(P)
207(P), 208(P), 213(P), 214(P)
14 | Nagoa Salcete 12, 13, 14, 15, 16, 17, 18, 19, 21, [ N 15 21" 58.30"
. 23(P) E73 55 06.60"
N15 21 41.20"

E73 55 16.30"
34, 37, 38, 39, 40, 42, 43, 44,45 | N15 21" 50.0"

& 46 E73 55 44.9"
15 | Nuvem Salcete | 251, 252, 253, 254(P), 255, | N15 19 02.4"
i 256(P), 262, 263, 264 E73 57 474"
N15 19 33.4"
E73 57 23.1"
3,4,5,7,8,9 10
234, 230, 240, 243, 244, 245 N15 19 203"
E73 57" 06.7"
251 N15 19 54.3"
E73 57" 215"
257, 260, 261 N15 18 94.2"
E 073 57'47.1"
227, 228, 229, 230, 231, 232, | N15 19 26.9"
233, 271 E 073 56 45.1"
16 | Vema Salcete | 97, 98, 99, 100, 101, 103, 105, | N15 20" 52.6"

108, 109, 110, 113, 114, 126, | E73 56' 474"
145, 147, 148, 149, 151, 152,
153, 159, 161, 162, 169, 171,

182, 183, 184

Vema Salcete 166, 174, 175, 177, 178, 187, N15 20" 36.9"
188, 201, 202 E73 56' 16.5"
52, 83, 89, 70, 71 N15 21" 21.7"

E 073 56 25.0"

51, , 61, 63, 64, 65, 80, 81, 84, | N15 20" 98.1"
85, 86, 88 EO73 56 77.3"
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46, 47 N15 20 92.7"
E 073 56 89.3"
193, 195, 196, 197, 198 N15 20 423"
E 073 56 11.6"
199, 200, 201, 203, 204, 205, | N15 20 11.6"
206. 207, 208, 209, 210, 211, | E073 55 77.0"
212, 213
17 | Poinguinim | Canacona | 235, 242, 247, 249, 251, 252(p), | N 14 59' 46.2"
256, 258, 259 | E74 04' 546"
115, 124, 125, 126, 131, 157,
203, 207, 208, 212, 233 '
76, 77, 84, 85, 102, 103, 105, 157 | N 14 58 48.3" |
E74 03 30.0"
256, 258 N14 59 40.0" |
E74 05 163" |
88(P), 89(P), 106(P), 107(P), | N14 58 77.6"
108(P), 109(P), 110(P), 111(P), | E074 05 515" |
112(P)
52(P), 54(P), 55(P), 56(P) 59(P), N 14 57" 71.5"
60(P), 69(P), 70(P), 71(P), 72(P) | E074 06' 10.0"
L 40(P) N 14 58 81.5"
| E Q74 06 329"
"3(P), 5(P), 6(P), 7(P), B(P), 9(P) N14 59 257"
E 074 06 532"
2(P), 267(P), 268(P), 269(P), | N14 59" 56.3"
271(P), 272(P), 273(P) EQ74 06 258"
N 14 59 806"
E Q074 06 32.1"
18 | Guirdolim Salcete 165, 168, 169 N1i5 17 11.0
E 074 03' 86.0"
19 | Macasana Salcete 1. 2, 6, 8, 9, 150, 151, 152, 154,
: 155, 157, 159, 160
12, 13, 14, 15, 16 N15 16 99.0"
E 074 03 31.7"
20 | Chicalim Mormugao | 1, 2, 159, 160, 161 & 166 N15 23 35.9"
E 073 50 58.2"
N15 23 52.7°
E 073 50' 60.8"
120, 121, 122, 127, 140, 141, | N15 24' 27.9"
142, 143, 144, 146, 147, 148, | E073 50' 67.3"
149, 150, 151(P)
136, 137 N15 24' 27.1"
E 073 49 76.0"
75,76, 77 N15 22' 240"
E Q073 49 98.4"
50, 53, 54, 56, 57 N15 22 425"
E 073 49 98.5"
f_;/_,_, Page 26 of 71
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21 | Mullem Salcete | 86, 152 (p), 181, 182, 163, 165, | N15 13 68.0"
166, 167, 168, 169, 170, 179 E 074 01 68.8"
81, 82, 83 (p), 84(p) B5().| N15 13 453"
128(p) E 074 01 67.3"
87(p), 114(p), 115(p)
15(p), 33(p), 34(p) N15 14' 56.3"
E 074 01 79.9"
51(p), 58(p), 59(p) N15 13 78.6"
E 074 02 60.9"
22 | Paroda Salcete 83(p), 84(p), 85(p), 86(p), 88(p). N 15 13 452"
89, 90, 91 EO74 01 872"
38(p), 62, 63, 65(p), 66(p), 67(p), | N15 13 37.3"
68(p), 69(p), 70, 78, 79, B0, B1, | E 074 02 44.9"
82 N15 13 13.7"
E 074 02 63.5"
49(p), 50, 51, 53 N15 13 44.0"
E 074 03 423"
23 | Cavorim Salcete 125, 126, 127, 128, 129, 130, | N 15 14' 59.8"
137(p), 139(p) E 074 02 02.6"
N15 14' 78.8"
E 074 02 504"
61(P), 62(P), 65(P), 75(P),| N15 15 49.3"
_ 76(P), 77(P). 78(P), 79(P) E074 01 532"
| 24 | Sarzora Salcete 27, 51, N15 13 89.8"
E 074 00 51.6"
N15 13 61.6"
E 074 00 255"
22, 25(p), 26, 28, 196, 211, 212 N15 13 0.82"
_ E 074 00 216"
25 | Dramapur Salcete 183(P), 184(P), 191(P), 239(P), | N 15 14' 89.2"
241(P), 242(P) EO073 59 01.8"
12(P), 39(P) N15 14 11.8"
E 073 59 41.0"
26 | Chinchinim | Salcete | 75(P), 76(P), 113(P), 114(P), | N15 11' 98.3"
. 133(P), E 073 59 206"
27 | Velim Salcete | 301(P), 302(P), 307(P), 317(P) N15 08 64.7"
E 073 57 99.6"
N 15 08 60.1"
E 073 58 10.0"
318(P) N 15 08 45.6"
EOD73 57 B67.6"
280(P), 276(P), 345(P), 351(P), | N15 09 244"
352(P), 355(P), 357(P), 364(P), | E 073 58 09.6"
366(P) N15 09 355"
E0O73 58 53.7"
28 | Ambelim Salcete 74(P), T7(P), 82(P), 83(P), 84(P) N15 09 g§9.2"
E 073 59 20.8"
i Page 27 of 71
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29 | Cuncolim Salcete | 474(P), 479(P), 495(P), 496(P), | N15 09 38.9"
497(P), 498(P), 499(P), 518(P), | E073 59' 82.1"
519(P), 520(P),
447(P), 448(P), 449(P), 450(P), | N15 09 94.1"
453(P), 454(P), 458(P), 459(P), | E074 00' 27.3"
460(P), 475(P), 476(P), 483(P),
486(P), 668(P), 669(P), 674(P)
438(P), 439(P), 440(P), 441(P), | N15 09 80.5"
442(P), 443(P), 444(P) EO074 00 754"
338(P), 339(P) N15 10' 67.2"
E 074 01 54.8"
30 | Talvorda Salcete 16(P), 30(P), 54(P), 159(P), | N15 11' 72.9"
: 160(P), 162(P), 184(P), 166(P) E 074 01 48.8"
N15 12" 14.4"
E 074 01 74.8"
140(P), 157(P), 158(P) N15 12 10.7"
E 074 00 95.6"
31 | Dicarpalli Salcete | 27(P), 30(P), 31(P) N15 14" 99.7"
; E 073 59 74.8"
N15 14 95.4"
E 073 59 756"
32 | St. Jose de Salcete | 273(P), 274(P), 275(P), 276(P), | N15 14" 82.4"
Areal 279(P) E 074 00' 37.6"
229(P), 230(P), 234(P), 259(P) N15 14" 81.8"
E 074 00 37.4"
134(P) N15 14' 97.8"
EQ74 01 14.3"
87(P), 88(P), 89(P), 125(P), | N15 15 55.2"
126(P) EQ74 01 442"
33 | Cuelim Mormugae | 1(P), 51(P), 56(P), 58(P), 60(P), | N15 21' 63.4"
: 61(P), 63(P), 68(P), 69(P), 70(P). | E073 54' 10.6"
71(P), 72(P), 73(P), 74(P), 75(P),
76(P), 77(P)
34 | Margao Salcete P.T.5.49 Ch. No.1(P), P.T.S.50 | N15 16' 48.6"
City Ch. No.1(P), P.T.S.122 Ch. | E073 57" 89.0"
No.1(P), P.T.5.126 Ch. No.1(P), | N15 17" 61.4"
P.T.S.218 Ch. No.1(P) E 073 59 20.3"
N15 17 28.2"
E 073 59 56.1"
N15 16 97.1"
E 073 58' 61.5"
35 | Shristhal Canacona | 120(P), 121(P), 122(P), 134(P), | N15 02 38.7"
135(P) E Q074 04' 64.1"
7(P), 118(P), 126(P), N15 02" 08.4"
E 074 04' 40.4"
46(P), 47(P), 49(P), 52(P) N 15 01 36.9"
E Q074 03 765"
A —m Page 28 of 71
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55(P), 56(P), 57(P), 59(P), 60(P), | N15 01' 74.6"
61(P), 62(P), 63(P), 68(P), 69(P), | E074 02' 62.5"

81(P), 88(P)
T14(P) N15 02 765"
E 074 02 47.7"
36 | Nagorcem- | Canacona | 159(P), 1680(P), 162(P) N15 01 13.7"
: Palolem E 074 01 52.6"
249(P), 252(P), 285(P) N15 00 17.9"
. E 074 03 464"
Nagorcem- | Canacona | 119(P), 122(P), 123(P) N15 00 74.6"
Palolem EO074 00 98.7"
37 Agonda Canacona | 59(P), 63(P), 64(P), 73(P) N15 02 143"
: E 074 01 07.5"
72(P), 74(P), 76(P), 77(P), 78(P), | N15 02' 12.2"
81(P) E 074 00 75.3"
76(P), 78(P), 79(P) N15 02 05.7"
EO074 00 314"
75(P) N15 02 03.7"
EO074 00 21.6"
94(P), 105(P), 106(P), 107(P),| N15 02' 13.6"
108(P), 109(P), 110(P), 111(P), | E073 59' 88.5"

116(P)
53(P), 55(P), 65(P), 66(P), 67(P), | N 15 02' 50.8"
TO(P), 71(P), 72(P) EO074 00 424"
37(P), 39(P), 40(P), 43(P) N15 02' 854"
E 074 00 05.8"
2(P), 15(P), 22(P), 23(P), 24(P), | N15 03 17.2"
26(P), 29(P), 31(P), 32(P), 33(P), | E074 00' 0.87"
E) N15 03 52.7"
E 073 59 888"
N15 03 48.0"
E 073 59 39.3"
Agonda Canacona | 20(P), 21(P) N15 03 71.5"
E073 59 798"
8(P), 9(P), 10(P) N 15 03 26.6"
E 073 58 958"
38 Cola Canacona | 76(P), 85(P) N15 03 748"
E 073 59 376"
73(P), 75(P) N15 03 796"
E 073 59 350"
29(P), 30(P), 31(P), 65(P) N15 04' 08.3"
E 073 59 £9.3"
"41(P), 42(P), 43(P), 44(P), 52(P), | N15 04' 34.8"
55(P), 56(P) E Q074 00 03.2"
= = Page 29 of 71
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7(P), 20(P), 21(P), 22(P), 23(P), | N15 03 98.7"
24(P), 25(P), 26(P), 27(P), 35(P), | E073 59' 43.0"
36(P), 37(P), 38(P), 39(P), 91(P),
92(P), 96(P), 97(P), 98(P)
106(P), 109(P), 110(P), 111(P), | N 15 03' 44.4"
128(P), 130(P), 131(P), 132(P), | E073 58' 26.0"
133(P), 134(P), 135(P), 136(P),
137(P), 138(P), 139(P), 140(P),
141(P), 147(P), 148(P), 149(P), - -
151(P), 152(P), 153(P), 154(P), gt:?ﬁa “5%, 905_‘;58,,
155(P), 156(P), 157(P). 158(P), ‘
164(P), 185(P), 166(P), 167(P),
168(P)
162(P), 164(P), 165(P), 167(P). | N15 04' 36.4"
168(P), 170(P), 171(P), 172(P), | EO73 57" 41.1"
173(P), 174(P), 175(P), 176(P),
178(P), 370(P)
343(P), 344(P), 345(P), 284(P), | N15 06 71.6"
285(P), 286(P), 287(P), 288(P), E 073 56' 18.9"
289(P), 295(P), 297(P)
335(P), 336(P), 339(P). 349(P). | N15 06 59.0"
350(P) E 073 56' 58.1"
276(P), 280(P), 281(P), 290(P), | N 15 06' 26.4"
291(P), 292(P), 298(P), 299(P), | E073 56' 44.2"
300(P), 302(P). 313(P), 316(P),
321(P),
33(P), 34(P), 194(P), 195(P), | N15 06' 10.1"
323(P), 324(P), 325(P), 328(P), | E073 56 74.6"
329(P), 332(P), 350(P), 354(P),
357(P), 358(P)
212(P), 219(P), 243(P), 245(P), | N 15 05 17.0
246(P), 247(P), 248(P), 259(P), | E073 55 21.6"
260(P), 261(P), 262(P), 263(P)
211(P), 212(P), 213(P), 214(P),
215(P), 216(P)
39 Quital Quepem | 72(P), 73(P), 74(P), 75(P), 79(P), | N 15 08" 44.5"
; 80(P) E073 57 294"
44(P), 46(P), 47(P), 49(P), 59(P), | N 15 07' 87.4"
60(P), 61(P), 64(P), 65(P), 66(P) | E073 57 06.0"
12(P), 21(P), 22(P), 23(P), 24(P), | N15 07" 62.7"
93(P), 95(P), 96(P), 97(P), 98(P), | E 073 57' 38.6"
99(P), 100(P)
40 | Naquerim Quepem | 117(P), 118(P) N 15 07" 55.9"
. E 073 56 55.7"
Wl:l .r.n',i "'{"L \ /\u\-/\] P __,-:
L,’-{é‘ Page300of 71

242



544

44(P), 46(P), 35(P), 58(P), 59(P). | N15 06" 86.0"
80(P), 61(P), 62(P), 63(P), 64(P), | EO73 57" 48.6"
65(P), 66(P), 68(P), 69(P), 70(P),
T1(P), 72(P), T3(P), 7T4(P), 75(P),
76(P), 79(P), BO(P), 81(P), 82(P),
B3(P), 86(P), 87(P), 89(P),
90(P), 91(P), 93(P), 94(P), 95(P),
06(P), 97(P), 98(P), 99(P),
100(P), 101(P). 102(P), 103(P),
104(P)
11(P), 12(P), 13(P), 27(P), 28(P), | N 15 06' 21.5"
29(P), 30(P), 31(P), 32(P), 33(P), | EQ73 57" 34.6"
34(P), 37(P), 38(P), 40(P), 16(P),
17(P), 18(P), 19(P), 21(P), 23(P) .
1(P), 5(P), 6(P), 7(P), 47(P), | N15 06' 81.2"
48(P), 144(P), 145(P), 146(P), | E073 58 56.7"
147(P), 148(P), 149(P), 156(P),
159(P)
124(P), 125(P)., 126(P), 127(P),
138(P), 142(P), 143(P)
41 Fatorpa Quepem | 8(P), 9(P), 10(P), 11(P), 12(P), | N 15 09' 28.2"
. 17(P), 21(P), 23(P), 28(P), 29(P), | E 073 59 91.2"
50(P), 51(P), 59(P), 61(P) N15 08 774"
E 073 59 01.5"
42 Morpila Quepem 11(P), 12(P), 14(P) N 15 07 53.8"
g E 073 59 614"
N15 07 17.8"
E 073 59 20.2"
21(P), 22(P), 32(P), 33(P) N15 07 174"
E 074 00 447"
43 | Quedem Quepem 8(P), 9(P) N15 06 00.3"
. EO74 01 13.1"
29(P) N15 05 16.5"
E 074 00 37.9"
44 | Quisconda Quepem 14(P) N 15 04' 50.3"
. E 074 06 28.5"
45 | Paddi Quepem | 22(P), 23(P). 24(P), 27(P) N15 05 20.3"
E 074 03 44.7"
46 Tiloi Quepem 20(P), 21(P), 22(P)
47 Balli Quepem 18(P), 23(P), 87(P), 91(P), 92(P),
: 93(P), 96(P). 97(P), 100(P),
105(P), 106(P), 109(P), 112(P)
48 Adnem Quepem | B(P), 9(P), 14(P), 15(P), 18(P), IN15 10' 22.46"
X 19(P), 21(P), 23(P) E 074 02
32.50"
24(P), 25(P), 26(P), 27(P), 28(P), | N15 10'38.10"
29(P) E074 02
: 57.60"
. .f’fl ; | . Page310f71
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50(P), 51(P), 54(P), 55(P), 67(P),
88(P), 74(P), 75(P), 76(P), 77(P).
84(P), 86(P), 87(P), 89(P), 92(P),
94(P), 95(P), 96(P)
49 | Ambaulim Quepem | 16(P), 32(P), 35(P). 143(P), | N15 10" 92.3"
. 148(P), 154(P) E 074 02' 55.3"
50 | Assolda Quepem | 28(P), 42(P), 43(P), 44(P), 45(P), | N 15 15 67.5"
, 46(P), 47(P), 48(P), 51(P), 52(P) | E 074 04' 33.4"
51 Xic- Quepem | 11(P), 18(P), 19(P), 20(P), 21(P), | N 15 15' 87.4" "
; Xelvona 22(P), 25(P), 32(P) E Q74 04' 735"
52 | Xelvona Quepem | 8(P), 9(P), 11(P), 12(P), 13(P) N15 15 87.8"
- E 074 05 19.6"
25(P), 29(P), 30(P), 49(P) N15 16 10.2"
E 074 04' 66.3"
53 Odar Quepem | 4(P), 5(P), 14(P), 15(P), 16(P), | N 15 15 59.3"
; 29(P), 30(P), 35(P), 36(P) E Q74 05 455"
54 Sirvoi Quepem | 43(P), 44(P), 45(P), 46(F), 47(P), | N15 13' 10.0"
. 48(P), 49(P), 50(P), 51(P) E 074 05' 43.0"
N15 13 18.6"
E 074 05' 58.0"
86(P), 87(P), B8(P), B9(P) N15 11 41.0"
E 074 06 28.7"
90(P), 91(P), 94(P), 95(P), 96(P), | N15 11' 39.1"
| 97(P E 074 06 05.2" |
"130(P), 149(P), 157(P). 158(P), | N15 12' 00.9"
164(P), 166(P) E 074 05 356"
55 | Xeldem Quepem | 6(P), 7(P), 8(P), 9(P), 292(P), | N15 15 07.6"
. 293(P), 309(P), 311(P), 312(P) E 074 05 05.7"
Xeldem Quepem 236(P), 237(P), 238(P), 239(P), | N15 14' 24.1"
240(P), 241(P), 266(P), 267(P), | E074 04' 39.8"
280(P), 281(P)
56 Deao Quepem | 111(P) N15 11" 61.7"
: E 074 04' 10.4"
100(P), 101(P), 102(P), 103(P), | N15 11' 62.5"
104(P), 105(P), 110(P), 112(P) E Q74 04' 36.1"
N5 11 324"
E 074 04' 735"
I 'N156 11 40.7"
E 074 05 19.7"
57 | Cacora Quepem | 67(P), 70(P), 72(P), 165(P), | N15 13' 97.3"
. 167(P), 170(P)171(P), 172(P), | E074 07 74.8"
231(P),
26(P), 44(P), 45(P), 46(P), 50(P), | N 15 14' 69.3"
51(P), 52(P), 53(P), 55(P), 92(P), | E 074 07' 46.1"
96(P), 98(P), 103(P), 104(P)
61(P), 62(P), 83(P), 64(P) N15 14' 30.4"
E 074 07 68.6"
f’f" Page 320f 71
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58 | Nagvem Quepem | 21(P), 23(P), 24(P). N15 12 79.6"
EO074 07 314"
N16 12 57.1"
E 074 07 80.3"
59 | Zanodem Quepem 12(P), 13(P), 14(P), 19(P), 21(P), | N 15 12" 14.6"
z 22(P) E 074 08 56.1"
60 | Molcormem Quepem | 63(P), 64(P) N15 11" 98.9"
E 074 07 B8.5"
82(P), 83(P), 84(P) N15 11 12.2"
: E 074 08 004"
85(P), 87(P), B8(P), 89(P), 90(P), | N 15 09' 48.2"
91(P), 105(P) to 115(P), 117(P) | E074 08' 216"
8(P), 12(P), 17(P), 22(P), 23(P), | N 15 11" 44.27"
40(P), 46(P), 47(P), 48(P), 60(P), EO074 O7T
61(P) 2213"
61 Cavrem | Quepem 12(P), 14(P), 53(P) N 15 08 22.0"
. E 074 04' 49.2"
62 Rivona Sanguem 120(P) N 15 06' 50.1"
; EO074 06 20.1"
63 Pirla Quepem | 5(P), 6(P) N15 06 42.74"
EO074 07 383"
30(P), 31(P), 32(P), 34(P), 46(P) N 15 06 04.3"
E Q74 07' 74.5"
12(P), 15(P), 16(P), 20(P), 22(P), | N15 06 30.5"
23(P), 54(P) EO074 08 229"
64 Corla Quepem 10(P) N15 05 125"
: | EQ074 08 229"
65 | Cazur | Quepem B(P) N15 05 05.5"
. | EO074 10" 02.6"
66 = Undoma Quepem | 3(P), 4(P), 6(P), 7(P) IN15 171" 27.28"
EO74 08
B 57.49"
1(P), 12(P), 17(P), 18(P), 21(P), N 15 10' 50.04"
23(P), 27(P) E 074 09 465"
24(P), 26(P), ( 17(P), 18(P) near | N15 11" 10.11"
| dam) E 074 10 05.9"
| 67 | Sulcoma Quepem 45(P), 46(P) N 15 05 20.2"
? E 074 (09
59.87"
36(P), 37(P), 38(P), 40(P) N15 05 37.16"
EOQ74 09
44 17"
13(P), 14(P), 17(P), 18(P), 19(P), | N 15 08" 24.52"
21(P), 26(P), 29(P), 31(P) EO074 09
37.92"

68 | Colomba | Sanguem 42(P), 43(P), 44(P), 45(P), 50(P), | N 15 09' 07.55"
; 53(P), 55(P), 56(P), 74(P), 75(P), | E074 09" 22.9"
90(P), 91(P), 144(P)
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69 | Curpem | Sanguem |5(P), 6(P), 13(P). 14(P), 15(P), | N15 09' 19.87"
18(P), 19(P), 22(P), 24(P), 62(P) E074 10
39.01"
26(P), 27(P), 28(P), 30(P), 31(P), | N15 09' 18.64"
34(P), 37(P), 38(P) E 074 09
54.41"
33(P), 36(P), 37(P), 48(P), 40(P), | N 15 09" 07.32"
51(P) EO074 171
28.04"
70 | Portem | Sanguem 14(P), 18(P) N15 07 11.53"
: EO074 171
40.88"
10(P), 19(P), 20(P), 22(P), 25(P), | N 15 08' 31.04"
28(P), 29(P), 38(P) EOQ74 12 03.7"
71 Neturlim Sanguem | 20(P), 24(P), 27(P), 33(P) N 15 04' 56.34"
E 074 12
46.52"
74(P), 75(P), 78(P), 90(F). 92(P), | N15 15' 34.86"
97(P), 100(P), 101(P), 102(P), EO74 23
103(P) 37.75"
110(P), 111(P), 113(P), 132(PF) | N 15 06' 37.67"
EO074 13 412"
72 | Vichundre | Sanguem 36(P), 43(P), 48(P), 49(P), 50(P) N15 05 6.01"
. m E 074 10
34.09"
73 | Salauli | Sanguem | 20(P), 21(P), 22(P), 23(P), 27(P), |[ N 15 11" 49.63"
: 36(P), 37(P), 38(P), 39(P), 40(P), EO074 171
50(P) 11.74"
74 Uguem Sanguem | 56(P), 57(P), 58(P), 59(P), 63(P), | N 15 13' 32.61"
: 81(P) EQ74 12
13.16"
1(P), 4(P), 5(P), 6(P), 18(P) N15 13 26,52
EQ74 171
24 49"
39(P), 41(P), 42(P), 43(P).| N15 15 6.51"
46(P), 47(P), 48(P), 52(P),| EO074 12
54(P), 57(P), 13.82"
67(P), 70(P) N15 13 07.0"
EO074 13 133"
75 Patiem | Sanguem 20(P), 21(P), 22(P), 23(P), 26(P), | N 15 14' 29.36"
; 27(P), 47(P), 48(P), 49(P) E074 13
30.48"
76 Muguli Sanguem | 4(P), 9(P), 15(P), 16(P), 18(P), | N 15 14’ 50.12"
. 19(P), 20(P), 21(P), 22(P), 23(P), | E074 B8' 41.38"
24(P), 26(P), 27(P), 29(P), 30(P),
38(P)
Muguli Sanguem | 39(P), 40(P), 41(P), 42(P), 43(P), | N 15 14' 58.00"
44(P), 45(P), 47(P), 48(P), 49(P), EO074 10
52(P), 53(P) 15.34"
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77 | Sanvorde | Sanguem | 12(P), 14(P), 40(P), 41(P), 43(P), | N15 16" 236"
: m 51(P), 58(P), 59(P), 65(P), 66(P), | E074 06 09.6"
71(P), 72(P), 73(P), 74(P), 76(P) ['N15 16' 37.7"
EO074 07' 09.3"
N15 16 31.3"
EO074 07 23.9"
49(P), 52(P), 53(P), 54(P), N15 17 00.7"
EO074 07 188"
78 | Comproi Sanguem | 9(P), 10(P), 15(P), 16(P), 20(P), | N 15 15' 50.1"
23(P) . E 074 07" 25.4"
N15 15 17.0"
E 074 08 03.6"
79 | Coranguini | Sanguem | 2(P), 3(P), 4(P), 5(P), 6(P), 7(P), | N15 15 34.1"
. m 8(P), 9(P), 10(P), 11(P), 12(P), | E074 08' 36.4"
13(P), 18(P), 17(P), 18(P), 19(P), | N15 16' 00.4"
21(P), 22(P), 23(P), 24(P), 26(P) | E074 08' 54.9"
80 | Antoriem | Sanguem 2(P), 3(P), 4(P), 5(P), 6(P), 7(P), | N15 16' 57.4"
8(P), 9(P), 10(P), 11(P), 12(P), | EQ74 08' 04.6"
13(P), 14(P), 15(P). 16(P), 17(P).
18(P), 19(P), 20(P), 21(P), 22(P),
23(P), 24(P), 25(P)
81 | Rumbrem | Sanguem 12(P), 13(P), 14(P), 15(P), 16(P), | N15 17' 08.2"
: 17(P), 18(P), 19(P), 20(P), 21(P), | E074 07" 234"
25(P), 26(P), 27(P), 28(P), 29(P),
31(P), 32(P), 34(P), 35(P) |
5(P), B(P) N15 17 17.2"
EQ74 08 11.8"
23 N15 17° 13.92"
E 074 06
| 58.55"
"N15 17 9.99"
E 074 06
56.13"
N15 17" 3.64"
E 074 06
52.95"
82 | Moissal | Dharbandora | 20(P), 21(P) N15 17' 23.6"
: E 074 06 34.9"
12(P) N15 18 13.8"
E 074 06 07.2"
01(P), 02(P), 11(P) N15 18 13.1"
E 074 00 05.0"
9(P), 10(P) N15 18 13.3"
E 074 05 55.5"
3(P), 4(P), 5(P), 6(P) N15 18 03.0"
E 074 05 416"
83 | Naiquinim Sanguem | 4(P), 6(P), N 15 08 80.3"
. E 074 13 03.2"
78
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33(P). 35(P), 38(P), 39(P)

N 15
E 074

0g' 30.0"
13' 61.2"

16(P), 18(P), 26(P), 27(P), 29(P)

N 15
E 074

09’ 67.8"
13" 83.6"

1(P)

N 15
E 074

08' 67.4"
13' 40.2"

84

Cumbari

Sanguem

23(P), 24(P)

N 15
E 074

10' 0.92"
15' 045"

19(P),

N 15
E 074

10' 84.7"
15" 94.6"

&5

Villiena

Sanguem

20(P)

N 15
E 074

09 71.8"
14' 18.4"

86

Bati

Sanguem

28(P)

N 15
E 074

11" 93.9"
14' 07.5"

29(P), 54(P)

N 15
E 074

11" 85.0"
14' 42.7"

N 15
E 074

11" 58.1"
14' 68.9"

36(P), 36/A(P)

N 15
E 074

11" 51.8"
15' 90.2"

45(P), 46(P), 47(P), 48(P), S0(P)

N 15
E 074

10' 94.7"
15" 94.6"

23(P), 24(P), 25(P), 28(P)

N15
E 074

11' 56.6"
14' 19.4"

87

Potrem

Sanguem

9(P), 13(P), 14(P), 15(P), 17(P),
18(P), 27(P), 28(P), 29(P), 30(P),
36(P)

N 15
E 074

12' 03.9"
16' 03.5"

N 15
E 074

12' 324"
14' 45.9"

88

Tudou

Sanguem

2(P), 3(P), 4(P), 13(P), 18(P),
21(P), 22(P), 23(P), 26(P)

N 15
E 074

14' 02.6"
13' 46.3"

N 15
E 074

11" 56.6"
14' 19.4"

89

Sanguem

Sanguem

60(P), 63(P), 64(P), 66(P). 72(P).
73(P), 80(P)

N 15
E 074

11" 56.0"
04' 37.3"

N 15
E Q074

14 123
09' 12.3'

90

Cotarlim

Sanguem

39(P), 44(P), 47(P)

N 15
E 074

13" 184"
0g8' §5.2"

21(P), 29(P)

N 15
E 074

12' 37.7"
07" 50.9"

N 15
E 074

13' 42.6"
08 12.1"

91

Xelpem

Sanguem

5(P), 6(P), 7(P), 8(P), 9(P), 18(P),
19(P), 20(P), 21(P), 22(P), 55(P)

N 15
E 074

12" 41.5°
09' 55.1"

N 15
E 074

12" 10.2°
09' 31.4"

N15
E 074

11" 36.9"
09' 54.6"
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92 Codli Dharbandora | 18(P), 19(P) N15 13 413"
E 074 08 30.2"
164(P), 166(P), 167(P), 168(P), | N15 21" 73.2"
171(P), 172(P) E 074 05 59.2
4(P), 5(P), 6(P), 7(P), 9(P) N15 21' 456"
E 074 06 52.9"
28(P), 31(P), 32(P) N15 21 96.5"
E074 08 17.2"
34(P), 35(P) N15 21 07.6"
; E 074 08 16.9"
120(P), 154(P), 156(P) N15 20 495"
E 074 07 67.9"
162(P), 163(P) N15 20' 50.6"
E 074 06 44.8"
127(P), 145(P), 146(P), 150(P) N15 20' 50.6"
E 074 06 44.8"
88(P), 102(P), 103(P) N15 20 06.8"
E 074 07 07.8"
104(P), 131(P) N15 19 53.5"
E 074 06' 50.0"
105(P), 106(P), 108(P), 109(P). | N15 19' 42.8"
110(P), 139(P) E Q074 06 422"
87(P) N15 19 30.7"
E 074 06 47.5"
68(P), 69(P), 70(P), 71(P), 74(P), | N15 19' 23.0"
85(P) E 074 06 40.7"
115(P) N15 20' 83.1"
E 074 07 19.9"
125(P) N15 20' 13.5"
E 074 06 46.8"
61(P), 62(P), 64(P), 65(P), 66(P), | N 15 20' 36.9"
90(P), 140(P), 142(P), 143(P), | E074 06' 28.5"
144(P)
72(P), 73(P), 75(P), 76(P), 77(P). | N 15 18' 97.6"
78(P), 79(P), 80(P), 81(P) EO074 06 92.8"
93 | Camorcon | Dharbandora | 23(P) N15 19 18.4"
. da E 074 06 40.8"
02(P), 03(P), 04(P), 34(P), 35(P) | N15 19" 11.7"
E 074 05 34.2"
N15 18 55.7"
E Q74 05 46.7"
94 | Bandoli | Dharbandora | 5(P), 6(P), 11(P), 12(P), 13(P). | N15 18' 10.6"
14(P), 17(P), 64(P), 65(P), 66(P), | E074 08' 06.6"
69(P), 70(P), 71(P), 72(P), 74(P). | N15 18' 53.5"
80(P). 86(P). 87(P), 105(P), | 074 07 26.9"
| S /' = :i _— Page 37 of 71
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108(P), 107(P), 109(P), 110(P), | N15 17" 60.9"

111(P) E 074 08 04.6"

89(P) N15 18 00.2"

E 074 07 08.2"

76(P), B1(P), 83(P), 85(P) N15 17 52.5"

E 074 07 14.6"

90(P), 92(P), 93(P) N15 17" 51.3"

E 074 06 56.1"

2(P), 3(P), 4(P) N15 18 27.8"

. E 074 07 236"

19(P), 20(P), 21(P), 25(P). 27(P), | N15 18' 18.2"

28(P) E 074 07 36.9"

43(P), 44(P), 45(P) N15 18 47.5"

EO074 08 19.8"

95 | Cormonem | Dharbandora | 9(P), 11(P). 14(P), 15(P), 16(P) | N15 19' 586"
: EQ74 09 27.5"
96 | Santona Sanguem | 70(P), 77(P) N1 17" 17.2"
. E074 OB 11.8"
1(P) N15 17 46.4"

E 074 08 19.7"

3(P), 73(P), 74(P) N15 17 34.0"

E 074 08 29.2"

2(P) N15 17 34.0"

E Q74 08' 38.4"

18(P), 19(P), 33(P), 67(P) N15 17" 20.3"

E 074 08 333"

34(P), 35(P), 36(P) N15 17 06.6"

E 074 0B 456"

60(P), 62(P), 63(P) N15 16 34.2"

E Q74 08 54.8"

51(P), 54(P) N15 16 33.9"

E 074 09 08.3"

48(P) N15 16 53.7"

E074 09 440"

46(P), 47(P) N15 17" 04.1"

E074 09 456"

44(P), 45(P) N15 17 06.6"

E 074 09 442"

28(P) N15 17" 18.6"

E 074 09 306"

27(P) N15 17" 30.3"

E 074 09 37.0"

1 L} ! (1]

97 | cusmane | Quepem |53(P), 54(P) g;ﬂ 033. 3541"6,

6.2. Final Identification.
forests in Mormugao Taluka alone, till it was disbanded. The property of M/s
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The committee has finally identified ten patches of
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DLF in Dabolim village, was identified on the orders of the NGT to this
Committee. The NGT gave a dead line to this committee to carry out the
demarcation, survey and to provide the final plan, with details of area of
forest. Even though the forest extended beyond the DLF property on two
sides, the contiguous areas adjoining DLF patch were not surveyed due to
paucity of time as the report had to be submitted within the deadline. The
area pertaining to DLF only was surveyed and the boundaries where forests
extended on two sides were kept open. The NGT was informed about this in
the report furnished by this Committee. These contiguous areas were later
surveyed and finalized as Dabolim Patch | on the eastern side of DLF and
Dabalim Patch 11l on the Northern side of DLF. Even though these three
patches have been demarcated separately for reasons stated above, they
form one patch of continuous forests having an area of 193278 m2 i.e.
19.3278 hectares. The final demarcation of these three patches may be
done as one forest patch. Prospective forests were located in eight villages of
Mormugao Taluka. The committee could survey only part of these forests in
three villages viz., Cortalim, Sancoale, and Dabolim. Some patches or parts
of patches in these villages remain to be demarcated. Prospective forests in
villages of Issorcim, Chicolna, Chicalim, Cuelim and Quelossim, are yet to be
demarcated and surveyed. The total area of private forests identified by this
committee in just parts of three villages of Mormugao Taluka, is 5386504.56
m2 that is 5.386 sq. km.

6.2.1. The list of finally identified private forests is shown below:

LIST OF IDENTIFIED PRIVATE FORESTS

Sr. Area Perimeter
No. Name of the Patch Village Taluka (Sq. m) (mirs)
; Cortalim &
1 | Cortalim-Sancoale Patch-1 Sancoale Mormugao | 1331901.38 | 11974.60
2 | Cortalim Patch-2 Cortalim | Mormugao | 212763.50 3409.77
3 | Cortalim Patch-3 Cortalim Mormugao | 273452.00 2625.00
4 | Sancoale Patch-2 Sancoale | Mormugao | 289812.68 4979.00
5 | Sancoale Patch-3 Sancoale | Mormugao | 2050155.00 | 16853.00
Z) P Page 39 of 71
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6 | Sancoale Patch-4 Sancoale | Mormugao 592466.00 7128.00
Dabolim Patch-3

7 | (Northern side of DLF) Dabolim Mormugao 43702.00 1086.00

8 | DLF Dabolim | Mormugao 81182.00
Dabolim Patch-1 ;

9 (Eastem side of DLF) Dabolim Mormugao 68394.00 2316.00
Dabolim & Sancoale Dabolim &

10 Patch-2 Sancogle Mormugao 107991.00 1950.00

11 | Dabolim Patch-4 Dabolim Mormugao 334685.00 6381.00

TOTAL 5386504.56

6.3.Area Statements. Along with the survey plan the surveyors were required to

prepare and furnish the area statement, showing the area falling in private
forests, and area out of private forests of each survey number and its sub-
divisions where existing. From this statement the area of the private forests
was compiled. This was necessary to mainly indicate to stake holders, how
much area of their holding was in private forests. The earlier team of
surveyors, just compiled the area of each holding falling in private forests,
and deducted this from the area of the holding as per Form | & XIV to indicate
the area of that holding falling outside private forests. The current team of
surveyors, compiled the area falling in private forests and the area falling
outside private forests for each holding and compared this with the area of
each holding as per form | & XIV. Thus some columns are blank in some
statements. The area statements of the identified forests are placed below.
6.3.1. Cortalim Sancoale Patch |

Area Statement of Private Forest of Cortalim & Sancoale Village (Patch-1)
Private Forest Non Forest
s':::“ Difil;?on Actual Area Actual Area Totallg:tlurzl) Area
: (Sq. m) (5g.m)
Village : Sancoale
21 1 12149.73 15788.05 27937.78 |
2 79427 4779.62 12722.32
3 5451.54 3278.31 8729 85
5 1888.38 1811.16 36099.54
6 684.26 1734.08 2418.34
= Page 40 of 71
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9 8962.21 0 6962.21

11 722.86 7846.73 8569.59

31 1 3795.55 23678.06 27473.61

3 4854 66 1300.09 6154.75

4 4881.08 1020.25 5901.33

32 1 44878.17 0 44878.17

| 2 4578.79 0 4578.79

[ 33 1 44376.85 13874.43 58251.28

34 1 10431.56 8472.89 18904.45

2 1103.48 3425 4528 48

1 13376.56 12500.63 25877.19

2 8075.49 3846.43 11921.92

3 8437.95 6359.08 14797.03

4 5350.85 2467 .12 7817.97

5 1251.7 810.05 2061.75

- 18462.4 11335.18 29797 .58

7 16766.65 0 16766.65

45 1 25696.45 0 25696.45

48 | 1 351407.92 17411.24 368819.16

49 | 1 13915.78 2104.08 16019.86

2 9780.92 2206.32 11987.24

3 32030.83 5327.27 37358.1

50 1 2443.02 699.1 3142.12

2 3433.23 938.56 4371.79

3 4204.24 924.36 5128.6

4 28281.82 15917.99 44199.81

5 578.01 1280.74 1858.75

8 6265.7294 1772.31 8038.0394

7 42428674 707.3 4950.1674

64 4 30636.33 678.32 31314.65

3 39241.53 572.44 39813.97

5 12169.43 105.88 12275.31

1 8078 17593.09 25671.09

2 1813.97 12503.27 14317.24

69 1 65218.05 60996.71 126214.76

78 1 21881.38 9708.27 31589.65

79 1 693.04 1803.31 2496.35

3 714.52 963.3 1677.82

4 1749.55 2090.27 3839.82

5 1442.79 958.32 2401.11

6 1903.35 1437.29 3340.64

7 1822.57 320.57 2143.14

2 5043.93 466.56 6410.49
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80 1 19062.65 | 1994.87 21057.52
Village : Cortalim
1 1 2146.34 26359.12 28505.46
. 270 1 3085.24 6445.64 9530.88
3 5539.92 6045.14 11585.06
4 5516.84 7520.92 13037.76
269 1 4146.33 3260.55 7406.88
< 27232 | , 2477.18 5200.38
9 3183.06 2727.82 5910.88
B 2035.82 1632.92 3668.74
7 143453 2114.43 3548.96
8 6451.74 B827.08 15278.82
10 1491.93 3684.96 5176.89
267 1 11454.94 17617.83 29072.77
2 6048 44 8060.65 14109.09
268 1 31475 0 31475
230 1 128564 .55 8603.76 137168.31
232 19 2182.56 437.02 2619.58
18 2317.98 1653.16 3971.14
4 1747.02 3258.35 5005.37
L 14 2479.79 4438.97 6918.76
15 1162.91 1131.72 2294 63
5 3401.83 4746.84 8148.67
6 6074.66 3517.52 9592.18
12 3497.3 5675.82 9173.12
233 1 1512.02 3346.53 4858.55
2 1413.11 3270.39 4683.5
3 1110.28 2069.61 3179.89
4 1031.17 5771.67 6802.84
234 1 1431.34 3530.08 4961.42
2 2192.38 9757.92 11950.3
235 3 625.22 7319.47 7944 .69
4 1840.09 4687.06 6527.15
2 4.21 4599.56 4603.77
223 1 6840.48 5953.44 12793.92
2 2443 .46 1984.25 4427.71
3 4210.18 2487 .31 6697.5
222 1 2673.15 10921 3765.25
2 958.6 2186.79 3145.39
a4 2209.64 2015.95 4225.59
5 12138.45 7696.5 19834.95
221 1 15075.28 6362.86 | 21438.14
” Page 42 of 71
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2 4117.84 2563.04 6680.88

3 3337.05 22298 55666.85

4 3424 66 2396.76 5821.42

5 2561.8 1791.19 4352.99

219 1 6984 .48 3263.2 10247 .68
2 7144 .46 2800.92 9945.38

218 1 17211.26 45986.56 63197.82
3 436.16 256.37 692.53

224 1 23332.61 44086.42 27739.03
225 3 30.2 1813.02 184322
228 1 1961.68 61238.14 63199.82
229 1 24388.03 0 24388.03
215 1 65.94 9948.18 10014.13
212 1 3788.94 30226.2 34015.14
213 1 521.29 9543.55 10064 .84
23 1 8248.2 8679.08 16927.28
228 1 7400.46 61238.14 68638.6
1331901.387 738558.37 2070458.757

6.3.2. Cortalim Patch Il

Area Statement of Private Forest of Cortalim Village (Patch-2)
Private Forest Non Forest Total Actual
:;'. 5‘::'? Difil;tl'un Actual Area Actual Area Area
' (Sq. m) (Sq. m) (Sq.m)

15 127 1 19134 .44 3615.56 22750
R 128 1 33304 7071 40375
< 145 1 645 93830 94475
4. 144 1 487.31 4887.69 5375
5. 1-A 5 177 182
6. 130 1 8716.81 3483.19 12200
T 129 1 71789.86 20785.14 92575
8. 132 1 282.48 36342.52 36625
g. 120 1 6364 3386 9750
10. 120 2 7812.8 6337.2 14150
1. 120 3 3045.91 2079.09 5125
12 120 4 2666.24 1532 4198.24
13. 120 5 3294 .41 1055.59 4350
14 . 120 6 2537.29 1087.71 3625
15. 120 10 5509.27 940.73 6450
16. 120 11 2220.82 1054.18 3275
17. 101 1 1172.37 1925.63 3098
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18 . 101 2 28149.95 16756.05 44906
19 . 102 3-B 1304.85 901.15 2208
20 . 102 4 714 1761 2475
e i 102 B 73.87 116.13 190
29 102 6-A 4162.86 2534.14 6697
23. 102 6-B 1248.74 5783.26 7032
24 102 6-C 0.49 6355.51 6356
25 . 102 9 314147 983.53 4125
26. 118 1 3007.86 12817.14 15825
a7 . 119 1 920.46 32154.54 33075
28 . 126 1 10560.44 12136.56 13187
Total 212763 281889.24 494652.24
6.3.3. Cortalim Patch lll
Area Statement of Private Forest of Cortalim Village (Patch-3)
Private Non Eorest Total
Sr. | Surve Sub Forest Actual
No. No. ’ Division | Actual Area Ac[t:al ;'i“ Area Remarks
(Sq.m) > (Sq. m)

1 17 1 3621.87 44553.13 48175

s 18 1 23212.31 5507.69 28720

3. 18 7 11113 6812 17925

4 . 18 8 950 1850 23900

5. 20 1 775128 |  2405.72 7700 EET Bl

6. 20 2 4998 3277 8275

T, 21 1 3BBT5 0 38875

8. 22 1 25483.72 5366.28 30850

9. 23 10 1.29 748,71 750

10. 25 1 41029.9 1845.1 42975

1. 26 1 3194 0 2339 | S o R P

12. 26 1-A 50313 19687 70000

13. 26 1-E 125.36 374.64 500 |

14.| 26 1-F 500 0 500 i,

15. 26 2 3750 0 3750

16 . k) 1 205.76 2294 .24 2500

17 3 2 139.65 135.35 275

18. 31 3 178.74 196.26 375

19. N 4 259 316 575

20 . 32 1 8148.35 7541.65 15690

21. 33 1 34677.89 8522.11 43200

22. 34 4 14923.83 16926.17 31850
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| | Total | 273451.95| 128559.05| 398599
6.3.4. Sancoale Patch Il
Area Statement of Private Forest of Sancoale Village (Patch-2)
Private Forest | Non Forest Total Actual
:;" s";{:“ Di\sri]i?on Actual Area Actual Area Area
: (Sq.m) (8q.m) (Sq. m)
1. 125 1 1150.52 6099.48 8150
2. 2 B58.96 791.06 1650.01
3 K 9939.14 28285.86 38225
4. 124 1 37155.73 10969.27 48125
L 123 1 121.45 16871.54 16992.99
6. 114 15 68382.72 30413.93 98796.65
7. 16 18964 8036 27000
8. 17 28026.68 9223.32 37250
9. 92 8 794216 18271.89 26214.05
10. 7 1458.23 766.77 2225
K 6 27882.75 5925.25 33808
12. 2 1936.88 438.13 2375.01
13. 3 15636.2 6311.81 21948.01
14 . 4 9885.46 8504.54 18390
15. a0 1 2300.25 11874.75 14175
16. 91 2 3069.49 7055.51 10125
17. 4 2833.24 6166.75 8999.99
18. 5 B073.8 2826.2 10900
19. 76 1 7832 16168 24000
20. 6 1510.32 9139.68 106560
. 7 8920.18 5919.13 14839.31
22. 89 1 333.63 188300.36 188633.99
23 T 2 21236.71 21236.71
24 . 3 646.05 1428.95 2075
25, 1 790.76 6884.25 5913.28
26 . T2 7 420.64 1541.35 1961.99
27 . 6 637.37 4037.63 4675
28. 5 597.87 8027.12 8624 .99
29, 4 829.14 9170.85 9980.99
30. 2 440.33 273367 3174
TOTAL 289812.66 433083.04 721133.97
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6.3.5. Sancoale Patch Il

AREA STATEMENT OF PRIVATE FOREST
Village: SANCOALE Taluka: MORMUGAO Patch No. 3
; . As per Under
r. Survey Sub. Div. Form I&XIV Private | Balance Ko waiks
No. |Numbers | Numbers (Sq. m) Forest | (Sq.m)
(8. m)
1 13 1 3825 2773 7850
2 13 2 8075 5204 2871
3 13 3 7175 6398 777
4 13 4 5600 3253 2347
5 14 1 4550 2518 2032
6 14 2 3200 1947 1253
7 14 3 1868 1322 546
8 14 3-A 3387 2107 1280
9 14 3-C 1200 949 251
10 14 4 5275 3244 2031
11 14 5 5275 3070 2205
12 14 6 16850 6634 10216
13 14 7 4162 1870 2292
14 14 7-A 4163 1980 2183
15 25 1 5050 2451 2599
16 25 2 5950 3536 2414
17 25 3 10200 5915 4285
18 25 4 4625 1768 2857
19 25 5 14375 7262 7113
20 25 6 23350 18422 4928
21 25 7 4400 164 4236
22 25 8 575 42 533
23 25 9 5075 2452 2623
24 26 1 Avaiobie | 4208
25 26 2 36350 20352 15998
26 26 3 7500 4555 2945
27 26 4 19733 13975 5758
28 26 5 6950 6000 950
7 29 26 6 8350 6857 | 1483
/ L Page 46 of 71
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As per Survey
plan total area of
30 26 7 12615 12423 192 Sub.Div is 12757
sq.m
31 26 7-A 2835 1126 1709
32 26 8 9710 8858 852
Not
33 26 9 Available 17179
34 26 10 17900 ° 16594 1306
35 26 1 8900 3952 2948
36 55 1 21450 15751 5699
37 55 2 25000 16251 8749
Not
38 55 2-B Updated 60
Not
39 55 2-C Updated 232
40 55 3 7075 920 6155
41 55 4 18855 1370 17485
42 55 4-A 27970 23709 4261
43 55 7 19040 16838 2202
As per Survey
- plan total area of
44 55 7-A 8005 8005 0 Sub.Div is
8151sg.m
45 55 7-B 2222 1741 481
46 55 8 10850 8381 2569
47 55 9 13200 8129 5071
48 55 10 18700 11842 6758
49 55 12 102000 50048 51952
50 56 1 10400 1880 8520
51 58 2 9925 7048 2877
52 56 3 12675 10308 2367
53 56 4 15425 11009 4416
54 56 5 26850 16923 9927 :
55 | 56 6 19125 | 12808 | 6317 |
56 56 T 5975 2692 3283
57 56 8 8125 4444 3681
58 56 9 9275 5753 3522
59 56 10 3350 2191 1159
; f_ 7 - - Page 47 of 71
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60 56 10-A 3350 2377 973
61 75 1 34080 18407 15673
62 75 2 35175 18817 16358
63 94 1 13333 7009 6324
64 94 2 1931 224 1707
65 85 11 48725 13731 32994
66 a5 11-A 14900 | 11698 3202
67 a5 13 12850 9784 3066
68 95 13-A 4000 2342 1658
69 95 14 9050 8341 2709
70 96 1 9875 9279 596
71 96 2 10150 10150 0
72 87 1 218950 29263 | 189687 4 parts
73 102 1 45300 530 44770
74 103 1 5800 4557 1243
75 104 1 24845 21892 2953
76 104 2 12600 11044 1556
77 Nallah - - 622
As per Survey
78 | 105 1 1350 1350 0 |
sq.m

79 105 2 57825 52024 5801
80 105 2-A 5050 4282 768
81 105 2-B 630 449 181
82 105 3 12150 6633 5517
a3 106 1 20100 19574 526
84 106 2 25150 20894 4256
85 107 1 70000 2246 67754 2 parts
86 108 1 335500 83424 | 252076
87 110 1 148700 42943 105757
88 111 1 1293275 4470 | 1288805
89 113 1 237950 157803 | 80147
a0 113 2 25869 10295 15574 3 parts
91 Nallah - E 517 -
92 224 2 12350 6221 6129
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83 225 1 35725 12820 22905

94 227 1 13100 6759 6341

g5 228 1 12850 8079 3771

96 229 1 58425 57 58368

97 236 1 300 35 265

98 237 1 42790 22815 19975

99 237 1-B 1960 217 1743

100 237 2 2798 1240 1558

101 237 3 7675 3451 4224

102 237 4 450 48 402

103 237 5 2227 979 1248

104 237 6 7075 2774 4301

105 240 1 4600 2372 2228

106 240 2 4700 3148 15562
107 240 4 1200 585 615 Nallah
108 240 5 4700 3248 1452

109 240 6 7441 4184 3257
110 241 1 18350 30 18320

111 241 2 350 237 113 Nallah
112 241 3 4225 1004 3221

113 241 4 27547 101486 17401

114 243 1 104150 7176 96974 2 parls
115 244 5 625 5 620

118 244 6 975 387 588

117 244 7 1375 981 394

118 244 8 2250 1511 739
119 244 9 4000 3800 200

120 244 10 3300 1991 1309

121 244 12 1675 17 1658

122 244 13 1375 a8 1287

123 244 14 24675 21672 3003

As per Survey
124 | 244 15 2375 2375 o | P T et
sg.m
125 244 16 18000 15322 2678
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126 244 17 2750 2453 297
127 244 18 4950 3491 1459
128 248 1 3825 143 3682
129 248 2 2150 489 1661
130 248 6 3125 156 2969
131 249 1 7400 2440 4960
132 249 2 5300 2948 2352
133 249 3 10425 2041 8384
134 249 4 96250 88752 7498
135 250 1 126350 117284 9066
136 251 1 30275 3008 27267
137 252 1 32075 21 32054
138 Road - - 1551
139 Nallah - - 720
140 254 1 78325 51226 27099
141 255 1 84375 65051 19324
As per Survey
142 | 255 2 17525 | 17525 o |Rent
sQ.m
As per Survey
143 | 256 1 27500 27500 0 g'f; Ea',&agg;af
sq.m
As per Survey
144 | 256 2 19150 | 19150 [
sg.m
145 257 1 35050 24295 10755
146 259 2 6175 993 5182
147 | 259 “ 4425 1576 | 2849
148 259 6 3450 1012 2438 2 parts
149 259 7 12825 9087 3738
150 259 8 14200 9583 4617
151 259 9 14200 12724 1476
152 259 10 125 54 71
As per Survey
153 259 11 21550 21550 0 plan total area of
Sub.Div is 20523
gl i 5 Page 50 of 71
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154 259 12 13600 8663 4937
155 259 13 4325 2485 1840
156 Nallah - - 1082
157 258 6 13025 3514 9511
158 276 1 975 31 944
159 276 2 1425 107 1318
160 276 3 1725 252 1473
161 276 4 2600 278 2322
162 277 1 7950 2518 5432
163 277 2 5433 3218 2215
As per survey
plan total area of
164 277 3 3400 3933 -533 Sub.Div is 5164
sq.m
165 277 4 6750 5142 1608
166 277 5 2500 2022 478
167 277 6 3125 2350 775
168 277 7 2525 1221 1304
As per survey
plan total area of
169 277 8 4150 4150 0 Sub. Div is 4290
sgq.m
170 278 1 17314 5175 12139
171 278 2 2400 1158 1242
172 278 3 3625 2269 1356
173 278 4 9800 6699 3101
174 278 5 37725 31866 5859
As per survey
plan total area of
175 280 1 3175 3175 0 Sub.Div Is 3192
sq.m
As per survey
plan total area of
176 | 2% 2 26500 4500 0 | sub.Divis 28019
sq.m
As per survey
plan total area of
177 280 3 3575 3575 0 Sub.Div is 3507
sq.m
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As per survey
plan total area of
178 | 281 1 13125 13125 0 | sub.Divis 13283
sq.m
As per survey
plan total area of
179 | 281 2 1000 1000 0 Sub.Div is 1032
sq.m
As per survey
plan total area of
180 | 282 1 54950 . | 54950 O | sub.Divis 55089
sq.m
As per survey
plan total area of
181 | 282 2 700 700 0 Sub.Div is 685
sq.m
As per survey
plan total area of
182 | 282 3 4400 4400 0 Sub.Div is 4340
sq.m
183 283 1 2525 559 1966
184 283 2 9675 4047 5628
185 283 3 3925 2621 1304
186 283 4 4000 2061 1939
187 283 5 12875 6204 6671
188 283 7 4750 3042 1708
189 284 1 9300 5855 3445
190 284 T 20800 11736 9064
191 284 8 8500 7862 638
192 | 285 1 6675 4419 2256
193 285 2 8525 4184 4341
194 | 285 3 12350 6526 5824
195 285 4 11650 4469 7181
196 | 285 5 8900 4742 | 4158
197 285 6 14625 9939 4686
Not
198 285 7 Available 22614
199 | 285 8 10025 5138 4887
Not
200 | 285 9 Available | ST
201 285 10 3050 1107 1943
202 | 285 11 3450 1746 1704
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203 285 12 3325 1723 1602
204 285 13 3500 1906 1594
205 285 14 3375 2186 1189
206 285 15 3675 2273 1402
207 285 16 3200 2113 1087
208 285 17 3050 1044 2006
209 285 18 2550 1100 1450
210 285 19 3050 1148 1902
211 285 20 3050 1000 2050
212 285 21-A 4465 2128 2337
As per survey
plan total area of
213 279 1 22500 22500 0 Sub.Div is 22526
sq.m
As per survey
plan total area of
214 279 2 5500 5500 0 Sub.Div is 5585
sq.m
Not
215 279 3 Available 1839 Full area
216 279 4 ot 9344 Full area
Available
As per survey
plan total area of
217 279 5 26700 26700 0 Sub.Div is 26789
sg.m
TOTAL 2049009
6.3.6. Sancoale Patch IV
AREA STATEMENT OF PRIVATE FOREST
Village: SANCAOLE Taluka: MORMUGAO Patch No. IV
Under
As per h
§r. Survey | Sub. Div. Private Balance
Nos. Nos Nos FTS“:I lf,:;w Forest (Sq. m) Remark
: (Sq. m)
1 178 1 252010 1771 250239 2 PARTS
2 193 1 28575 2686 25889
3 194 1 4697 78 4619
4 194 1-A 229875 188756 41119
5 195 1 40850 13041 27809
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5 198 1 128925 421 128504 3 PARTS
7 199 1 7150 6710 440
8 199 5 4350 4035 3156
9 199 8 9650 7367 2283
10 205 1 15800 15207 593
11 205 2 5850 5088 762
12 | 205 3-A 10990 8105 2885
13 | 205 4 4300 2608 1692
14 | 205 5 3775 2194 1581
15 | 206 2 12900 9027 3873 i
16 | 206 3 | 8525 7119 2406
17 206 4 | 37000 30738 6262
| 18 | 206 6 21500 4925 16575 2 PARTS
19 | 208 7 9375 6853 2522
20 | 206 8 5300 4669 631
21 206 9 2475 2222 253
22 | 206 10 2825 2462 363
23 | 210 1 40800 16201 24599
24 210 2-A 17284 7863 9421
25 210 3 24400 7169 17231
26 211 1 15000 132 14868
27 212 1 15750 5323 10427
28 212 2 300 2 298
29 212 3 17000 9310 7690
30 213 1 12450 7285 5165
31 213 2 20550 11291 9259
32 214 1 7650 4375 3275
33 214 2 46450 18037 28413
34 214 6 4375 2553 1822
35 214 7 575 126 449
36 214 8 14725 11825 2900
37 215 1 19525 62 19463
1 15825 9637 6188

38 216

4, / i
’g‘?fwjkjc‘c[@v SR\ =1
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39 216 2 15500 7276 8224
40 216 3 3475 2162 1313
41 216 4 10725 7442 3283
42 216 5 12650 8679 3971
43 216 6 3975 2978 997
44 216 7 14325 8052 6273
a5 | 218 8 ... 660
46 217 1 12525 9243 3282
47 | 217 2 22525 15517 7008
48 217 3-A 13045 8166 4879
49 217 4 12750 9474 3276
50 218 1 40925 40977 -52
51 218 2 8025 8073 _ -48 FULL AREA
52 219 . 2 15350 6042 9308
53 219 4 7125 3422 3703
54 219 6 14200 7886 6314
55 219 7 10400 5899 4501
56 | 223 1 2350 1486 864 AhTs
57 223 2-A 52570 1761 50809 3 PARTS
TOTAL | 1392796.00 | 592468.00 | 800988.00
6.3.7. Dabolim Patch IlI
AREA STATEMENT OF PRIVATE FOREST
Village: DABOLIM Taluka: MORMUGAO Patch No. lli
Sub. As per Under
Sr. | Survey Div. Form Private Balance Rt
No. | Nos Nos I&XIV Forest (Sg. m)
(Sq.m) (Sq. m)
1 21 1 33175 12112 21063
2 21 2-A 4629 2599 2030
3 21 3-A 1885 1519 366
4 21 4 11250 4454 6796
5 21 5 8025 3968 4057
6 21 6-A 3679 1850 1829
/) )
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7 | 22 . 98703 17085 81638
B | 22 1-H 306 202 104
9 | 22 1 306 208 98
10 | 22 1K 271 233 38
1| 22 1L 270 251 19
12 | 23 18 1280 81 1199
13 | 23 1-C 1280 6 1274
14 | 24 . 21026 12849 8177
15 | 24 5325 1621 3704
16 | 24 4125 1434 2691
17 | 24 10 2075 848 2127
18 | 24 12 21275 4931 16344
19 | 44 1 7850 2161 5689
TOTAL AREA = | 227635.00 | 68392.00 | 159243.00
6.3.8. DLF
AREA STATEMENT OF PRIVATE FOREST
Village: DABOLIM PP i W DLF
A - s
1 24 12 3330
2 42 7-A 1687
3 42 7-C 1421
4 42 7-C-1 17
5 43 1 1250
6 43 1-A 73162
7 43 3 215
TOTAL 81182

o Y a’%/ - ’
N (o . - (g
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6.3.9. Dabolim Patch |

AREA STATEMENT OF PRIVATE FOREST

Village: DABOLIM Taluka: MORMUGAQO Patch No. |
Sr. | Survey | Sub.Div. | As per Under Balance Remarks
No. | Numbers | Numbers Form Private {Sg. m)
1&XIV Fores
(Sq. m) (Sg. m)t
1 38 | 7 36673 26367 10306
2 ag 9 15339 23 15316
3 38 9-B 506 15 491
L) 42 3 19750 7445 12305
6 42 7 1470 332 1138
6 42 7-A 12034 2139 9895
7 42 7-B-3 1500 1381 119
8 42 7-B-3-1 1500 1500 0
g 42 7-B-4-A 1021 2 1019
10 |42 7-D 5014 3568 1446
11 [ 42 7-D-1 295 46 249
12 | NAALA - 0 842 0 NO SURVEY
NUMBER
13 | NAALA - 0 71 0 NO SURVEY
NUMBER
14 | ROAD - 0 Tr 0 NO SURVEY
NUMBER
15 | ROAD - 0 117 0 NO SURVEY
NUMBER
TOTAL AREA = 95102.00 | 43925.00 | 52284.00
6.3.10. Dabolim Sancoale Patch 11
AREA STATEMENT OF PRIVATE FOREST
Village: DABOLIM & SANCAOLE Taluka: MORMUGAO Patch No. Il
5 Under
Survey Sub. Div. As per
ST | Number |Number | Form l&XIV Private | Balance | oo qrks
o | . (Sq. m) Forest (§q. m)
{Sq. m)
VILLAGE DABOLIM
1 28 1-A 2450 951 1499
2 28 2 2075 596 1479
3 28 1600 415 1185
4 28 4 1925 1000 925
| .,} r ) Page 57 of 71
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5 28 6 11950 4494 7456 |
6 29 1 14675 4830 0845 |
7 30 1-A 20646 18075 | 2571 1
8 30 1-B 8190 7145 1045 ‘
9 30 1-C 4310 3661 649
10 30 1-D 1194 896 298 |

| 11 30 1-E 1194 1084 110

12| a0 1E-1 1449 1079 370
13 30 1-F 1250 1022 228 2 PARTS
14 36 71360 15685 55675 | 2 PARTS
15 37 2 33950 20140 13810
16 38 12 7825 899 6926
17 39 1 25101 446 24655
18 | Nallah : = 1649 3 PARTS
19 Road - - 3391

TOTAL | 21114400 | 8745800 | '20726-
VILLAGE SANCOALE
1 199 3 16487 146 16341
2 199 3-A 4088 1037 3051
3 199 4 13075 8442 4633
4 200 1 8900 106 8794
5 200 3 9600 2942 6658
6 200 6 5675 2946 2729
7 200 7 14800 3317 11483
8 | Road " : 975 2 PARTS
9 | Nallah . . 622 2 PARTS
TOTAL | 72625.00 | 20533.00 | 53689.00
N 6.3.11. Dabolim Patch IV
g AT~ Page 58 of 71
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AREA STATEMENT OF PRIVATE FOREST
Village: DABOLIM Taluka: MORMUGAQO Patch No. IV
:L‘. ﬁ:’:“ giil:‘ ﬁ!l-'snlr’r:r F?r?\rd:t: Balance | Remark
Nos. & XIV Forest
AS PER
1| a 1 304 2046 omg ||SEEYESS
sq.mis
2 9 3 27141 3113 24028
3 9 3-C 289 289 0
4 9 62925 42460 20465
5 9 5 13585 1663 11922 2 PARTS
6 9 5-D 1558 241 1317
7 13 18100 12650 5450
8 13 3 15094 3555 11539
AS PER
o | 13 | 4Cc | 1268 1325 &7 | i
sg.mts
10| 13 |ac1| 3191 96 3095
11| 13 |4c2| 3191 516 2675 2 PARTS
12| 13 |4c3| 1208 1206 0
13 | 13 | 4c4 | 3907 3376 531
14 | 13 | 4C-5 | 3077 2397 680
15 | 13 | 4c6 | 2730 2075 655
16 | 13 |4c7 | 7800 4590 3210
17 | 14 1 371461 | 179390 | 192071 2 PARTS
18 | 14 4 10725 4990 5735
19 | 14 5 46925 20409 26516
20 | 17 1 25925 18670 7255
21 | 22 1 98703 25922 72781 2 PARTS
22 | 22 1-E 257 11 248
23 | 22 1-F 260 5 255
24 | 22 1-G 500 500 0
25 | 22 1-J 501 95 406
26 | 23 1 74285 375 73910
27 | 46 1 24944 58 24886
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- 1762

2 PARTS

TOTAL AREA =

819852.00

334685.00

486929.00

6.4.During the demarcation some new survey numbers which had not come to

the notice of this committee during ocular estimation visits, had to be

included since they met the criteria. On the other hand during demarcation

and survey, some survey numbers had to be dropped because they did not

meet the criteria. Such survey numbers were conveyed to the authorities as

and when they were noticed. However these have not been conveyed to the

parties concerned, as the exercise of obtaining the names of occupants, from

revenue records could not be done.

6.4.1. The details of such survey numbers is given below.

Additional and Excluded Survey Numbers
From the list of prospective Survey Numbers

194
s VT
J ’ -._:'._._,ﬁf" Pl

c/g

Sr. | Name of | Name of | Prospective Additional Sy. Nos. | Sy. Nos.
No. | Taluka Village Survey Nos. | included during final | excluded after
identified by | demarcation demarcation
. SGFDC
1. | Mormugao | Dabolm | 9,10, 11,12, 13, [4/1, 2211, 22/1-E, [10,11,12,25
14, 17, 21, 24, | 22/1-F, 2211-G,
25, 28, 29, 37, | 22/1-H, 22/1-1, 2211-J,
38, 42, 42[7-A, | 2211-K, 22/1-L, 23/1-
42/7-C, 42f7-C- | B, 231-C, 30/1-A,
1, 43, 43/, | 30/1-B, 3011-C, 30/1-
43/1-A, 43/3, 44, | D, 30/1-E, 30/1-E-1,
30/1-F, 36/1, 391,
46/1.
2. | Mormugao | Cortalim 14, 16, 17, 18, | 11,2310, 31/1, 31/2, | 14, 16, 105,
20, 21, 22, 25, | 31/3, 31/4, 11811, | 121,122
26, 32, 33, 34, | 119/1, 1281, 130/,
101, 102, 105, | 132/1, 144/1, 144/1-
120, 121, 122, | A, 14511, 21201,
126, 127, 129, | 21311, 21511, 2241,
218, 219, 221, | 225/3, 2281, 22911,
222, 223, 230, | 232/4, 232/5, 232/8,
231, 233, 234, | 232112, 232/14,
267, 268, 269, | 232/15, 232/18,
270. 232/19, 235/2, 235/3,
235/4.
Consua 142, 149, 182,
155, 163, 167,
168, 169, 170,
179, 184, 188,
189, 190, 193,
195, 203,
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204, 205

3. | Mormugao | Sancoale |13, 14, 21, 25, | 32/1, 32/2, 76/1, 76/8, | 67, 71, 203, 226
26, 31, 33, 34, | 81, 89/, 901, 971,
44, 45, 46, 49, | 102/1, 1031, 1071,
50, 55, 56, 64, | 108/1, 1111, 123A1,
67, 691, 71, 72, | 178/1, 1931, 1951,
75, 76/7, 77,78, | 198/1, 199/1, 199/3,
79, 80, 91, 92, | 199/3-A, 199/4,
04, 95, 96, 104, | 199/5, 199/6, 211/1,
105, 106, 110, | 2121, 2122, 212/3,
113, 114, 124, | 21311, 21312, 2151,
125, 153/1, 194, | 2231, 223/2-A,
200, 203, 205, | 2281, 2291, 2361,
2086, 210, 214, | 241/1, 24112, 241/3,
216, 217, 218, | 241/4, 248/1, 248/2,
219, 224, 225, | 248/6, 2511, 25211,
228, 227, 237, | 254/1, 256/1, 256/2,
240, 243, 244, | 2571, 2761, 276/2,
249, 250, 255, | 276/3, 276/4, 279/1,
| 258, 269, 277, | 279/2, 279/3, 279/4,
278, 283, 28B4, | 279/5, 280/1, 280/2,
285/6. 280/3, 28111, 281/2,
| 282/1, 282/2, 282/3,

285/1, 285/2, 285/3,
285/4, 285/5, 285/7,
285/8, 285/9, 285/10,
285/11, 28512,
285/13, 285/14,
285/15, 285/16,
285/17, 285/18,
285/19, 285/20,
285/21-A.

B.5.Management Plan. As per the orders of the Supreme Court, mentioned in
para 3.3 above, even for managing forests on private lands, a Working
Plan/Scheme approved by the MoEF is a must. The Karapurkar Committee
in their report, recommended that foresis on private lands should be
managed through a Management Plan. Our State Government through the
Forest Department initiated the work of drawing up a management plan,
when this committee was appointed. From time to time in all administrative
meetings the Management Plan was discussed. This committee had been
asked to give our suggestions, and after having interacted with Mr. Jayant
Kulkarni, who was engaged to prepare the Management Plan, had given our

T
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comments and suggestions. The present status of the Management Plan is

not known to this Committee.
6.5.1. In the stakeholders meetings that this committee held the interested

parties raised questions and apprehensions relevant to Management
Plans. These were mainly about the benefits from the privately owned
forests to the owners. A property owner expects to get some benefit
from his property, mostly of available timber, so how can a small holding
owner approach the MoEFCC, in Delhi to camy out felling in his holding?
They were assured that the Government is drawing up the Management
Plan which will resolve their apprehensions, and ensure working of their

“forests” in perpetuity.

6.5.2. Here we will indicate why this committee strongly feels the need of a

Pl

1

/
{ S
% Jkﬂrbﬂ-r;

common Management Plan, to cover small holdings. In all our work we
have noticed that most land holdings are narrow strips of land 10 to 20
mts wide, running along the gradient, from the lowest level ground to the
ridges of hills. These holdings were allotted during the Portuguese
regime, in this fashion for a reason. They were self-contained with
regard to the needs of a small land holder. Level lands were used for
agriculture, next to level lands higher ground was land for habitations,
next were gentle slopes used for orchard and pasture, and the steep
slopes, hill tops were kept under permanent forests, for the purpose of
ecological services. Each holding had all these types of land. The
patches of forests that we have located, are all on steep slopes, hill tops
and plateaus. The patches surveyed so far have many such holdings,
parts of which are falling in private forests. The areas vary from less than
100 m2 to thousands of square meters. Obviously a owner of 100 m2
plot or even a hectare of land cannot afford to prepare a management
plan for deriving benefit of his forest, and yet we cannot prevent him from
using his forest resource for his benefit. Hence this committee strongly
feels that the State government should prepare a Management plan for
holdings like these, so that the forest is retained and yet the owner
derives some benefit. Parties with large land holdings, will have the
capacity to prepare their own management plans.

o~
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6.5.3. Management plan proposed. This committee in furnishing suggestions
for the management plan, took into consideration various ecological
services derived from forests. The H'ble Supreme Court in the
Godavarman case has directed that where Govt., forests are diverted for
non-forest purpose, Net Present Value (NPV) of the diverted area shall
be paid by the user agency. The net present value is the combined value
of goods and services delivered by the forest. The H'ble Supreme Court
has listed the goods and services from forests as under.

6.5.3.1. Table showing the value of goods and services from forests

Sr. No. Particulars of goods and services Value Rs./ha

1 Value of timber and fuel wood 1,562,830
2 Value of Non-Timber Forest Produce 76,317
3 Value of fodder 2,958
4 Value of Eco-tourism 65,113
5 Value of bio-prospecting 25,553
6 Value of Eco-logical services of forest 1,44,332
7 Value of flagship species 2,586,400
8 Value of Carbon sequestration 1,20,780
Total Value of Forest 7,77,597

say Rs. 8.0 lac

6.5.3.2. Forests in privately owned lands also deliver the same goods
and services as the government owned forests. The goods from the

forests, like timber, wood, fruits, leaves etc., will be enjoyed by the

owner alone, if allowed by a management plan, but the eco services

are enjoyed by the citizens at large. Hence the owner should be
compensated for the ecological services recognized by the Supreme

Court. The owner should also be allowed to obtain goods, like,

timber, wood from the forests periodically without changing the land

use. Accordingly this committee gave suggestions for the
management Plan, a copy of which is appended as ANNEXURE VII.

6.8. Time factor. The notification constituting this committee did not give a time
limit to complete the work of identification of private forests. As far back as
January 2014, this committee had given a projection of the extent of work
and the time frame for the work, if two teams of surveyors are given, a copy
of which is appended herewith as ANNEXURE VIIl. The work was spread

over 96 villages, in six Talukas. The ocular estimation, which involves visiting
s

- & M =X
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the locations, was estimated to take 5 years. This slage could go on

independently, alongside demarcation, survey and finalization, which had to

follow in that sequence, concurrently; survey could not be done unless
demarcation was done, and finalization could not be done unless the survey
plan was prepared.

6.6.1. The Sawant Committee in 1997 had given a project to use seven
survey parties to do the work of demarcation and survey (See para
1.2.2.2 above). When the government appointed the Sharma Committee
on 6-12-2009 the DSLR was directed to provide 5 surveyors to each
committee (See para 1.4.5 above). However this committee was
provided only one team of surveyors without equipment and experience.

6.6.2. The committee has completed ocular estimation of the areas that had
come to their notice, by May 2017 i.e. within less than 5 years. The
demarcation and survey, and the resolution of boundaries were to take
five years, progressing concurrently with ocular estimation. All three
stages had to go on simultaneously. This committee could have been on
target and finished the final identification of all the areas if two survey
parties or more had been made available.

6.7.In all sincerity this committee cannot claim that we have visited every nook
and corner of the South Goa Division. Even at the time of preparing this
report, instances of prospective forests have been brought to the notice of
this committee. Hence a few patches of forests may still be there to be

located.
rﬂ
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Figure 7 Active biodiversity of forests, Sancoale

Figure 8 Private Forest Dabaolim, DLF
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Figure 9 Regeneration in a cleared area
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7. Observations and Recommendations. The committee during this whole exercise
made many observations in the field, be it ecosystems, wild life, phenomena,
works and status of the land etc. Based on such observations, and records it
reviewed the following recommendations are being made.
7.1.The Supreme Court's order of 12-12-96, directed that Expert Committee be
appointed to ‘identify areas which are forests, irrespective of whether they
are ........ and irrespective of the ownership of the land of such forest'.
However the terms of reference of this committee was to ‘identify the balance
areas of private forests in South Goa Forest Division'. However this
committee was also directed by the Government to comply with all directions
of the H'ble Supreme Court, hence some government areas which met the
criteria and came to the attention of this committee were recorded as
prospective forests.

7.2.People with small landholdings, living off the land, had absolutely no
opposition to the demarcation and survey work, in fact they showed interest
in retaining the forests on the hill slopes.

7.3.The variety of ecosystems found in privately owned lands was well beyond
our expectations. In Loliem village of Canacona Taluka, in Survey no. 330,
we found wild banana and wild canes growing on the slopes right on the
seashore. Such a spectacle can be seen only in the Andaman and Nicobar
islands. In this same place a whole flock of Malabar Pied Hornbills were
seen roosting in the trees.

7.4.Most of the hilltops are denuded of forests and occupied by multi housing
projects, ostensibly because they have a vantage view of the countryside.
The consequence of the sewage water from these projects contaminating the
ground water below is not at all recognized. Natural springs at the base of all
hills normally supply water for irrigation to Kullagars, in the valleys, and to
paddy farming in level lands. Wherever multi housing projects have come up
on the hill tops and plateaus, the owners of Kullagars, and fields below
informed that the waters of the springs have become contaminated. Thus
there is a reluctance to work using the waters of such springs, leading to loss

of occupation.

A PO

el .- AIJ_.»;_.yLQ_ M \ O Page 67 of 71
ﬂ iy KL C =3 k‘\M A

279



581 280

7.5. Destruction of undergrowth. The phenomenon of destruction of undergrowth
by vested interests, has been observed by the forest department, and by
NGOs over a long period of time. Most of the denudation is done by slowly
removing the vegetation, and burning it in situ. Right in the beginning of the
work this committee decided to visit on priority the areas wherever reports of
destruction of vegetation were received. Removal of undergrowth, results in
loss of ecological services, like soil moisture, soil fauna, rain-water infiltration
and migration of terrestrial fauna like rodents, snakes, erosion and eventual
loss of topsoil, which is run off in the monsoon rains and depositing silt in
fields and rivers, or otherwise blown off by the wind. The committee found
many areas where undergrowth was cut and burnt. This committee therefore
resolved that where evidence was clear of such unnecessary biological
interference, benefit should not go to the interferer. The committee obtained
reports from the Dy. Conservator of Forests South, about illicit felling cases
booked, felling licences issued, and non-compliance of replanting conditions
imposed. If such violations were recorded in any areas in the prospective list,
then the non-compliance was held as an intentional action by the owners to
illegally manipulate canopy density and the proportion of forestry species
criteria, at the cost of environment. The committee decided that the offender
will not get the benefit of his offence.
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Figure 10 Signs of forest cleared and burnt, Sancoale

7.6.As per the definition of forests, accepted by the State Government, in the
Sujata Manohar Case, undergrowth is part of forest. In Cashew plantations
the ground flora is removed by the owners to better collect the cashew nuts
fallen on the plantation floor. But clearing the undergrowth without any
legitimate reason has an adverse effect on the environment. Any green
plant, gives the same services as trees, absorb Carbon dioxide and release

Oxygen, it does not allow heating of the soil, soil binding is done, improve the
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organic content of the soil, and feed soil & terrestrial fauna and most

importantly insects. Hence the removal of undergrowth is against the spirit of

the Godavarman order of 12-12-96.

7.6.1. The Preservation of Trees Act 1984, is silent about the protection of
undergrowth. It does not make removal of undergrowth an offence, but
does not expressly allow its cutting. So people with vested interests, cut
the undergrowth every year and burn it to keep the land in a perpetual
state of denudation. This is adversely affecting our environment and
needs to stop. The PTA 1984 protects trees obviously for their provision
of goods. Thus removal of undergrowth under the PTA 1984 is not an
offence but it is an offence under The Forest Conservation Act 1980.
Therefore the Govt. of Goa needs to have a rethink on this to correct this
anomaly, and regulate the removal of undergrowth. Further the criteria
may have to be changed to include the canopy effect of the undergrowth,
in a forest rather than the canopy of only trees. More so because the
undergrowth often contains regeneration of the tree species also, and
these are removed along with the undergrowth.

7.7.Some vested interests have contended that the canopy density of only the

forestry species should be taken into account, and not that of non-forestry
trees in a forest. There is no logic in this contention since the criteria do not
mention that the canopy density of only the forestry trees should be
considered. It is not as if the canopy of non-forestry trees do not give
ecological benefits. Canopy is defined as the cover of branches and foliage
formed by the crowns of trees in a wood. This definition is given in the
Abridged Glossary of Technical Terms used in Forest Training. This term is
used in Forestry for economic regeneration and exploitation of trees, that is
why it looks only at trees. However the work of identification of forests, as
ordered by the Supreme Court is for ecological purposes. Therefore this is a
contradiction. Practically the canopy is decided based on the shade that is
covering the forest floor.  For ecological considerations the shade on the
forest floor whether by trees or by shrubs is equally important. Hence it is the
opinion of this committee, that the criterion of canopy density, should be
changed to include the canopy effect of shrubs.
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7.8.As per Forest Department records 200 sq. km forest area lies in privately
owned lands. The committees have so far identified only a fraction of this
area, and all efforts must be made to identify the balance area.

7.9. The earlier committees had listed several areas where litigation was going on
in several courts. Many of these cases must have been decided in the
intervening period. The committee was not aware about these decided
cases. The Government should take action to verify whether such decided
areas meet the criteria of forests or not.

7.10. The status of degraded forests as directed by the Supreme Court has
not been decided in Goa. The govemment should take steps to do this.

5 &t This committee had kept the Mangrove areas to be identified in the
end. since these areas enjoy a level of protection by the authorities. The
identification of Mangrove areas has to be done.

T.12. Wildlife. In all the areas that we visited we saw signs of wild life
activity. A whole flock of Pied Horn-bills was seen in Loliem, Canacona,
along the Coast. Security personnel in Sancoale plateau, reported presence
of panthers and hyena among the predators. Here the prey animals are in
plenty as aerial predators abound. The imperial pigeon was sighted in
Sanguem. We saw very rare frees, in Sancoale and Curtorim-Macasana
areas. All this goes to show that we have a vibrant ecology, in these forests,
and we should strive to protect it.
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No. 7-1-2009/FOR/286/ Y 79

e Oltica of the

s Dy. Conservator ol Forests,

L South Goa Division, Margao-Goa.

I inward “0-—-&J.£.Dwn-nqn-—- Goverrnment of Goa
B, Hew s Forest Department,

i [ 1 T —— Secretariat,

l e oBllJEolk | Ponerim=GRe.

NOTIFLCATION

Date: 27" November, 2012

in supersession of Notilication No. 7.1-2009/FOR dated 15/10/2012 issued
pursuant to the dire'cuve containgd in the oFder dated 16 December, 2009, of Hon'bie
High Court of Bombay at Goa. the Government of Goa is pleased to constitute the

following Committees for the purpose of identification of balance aress of privale

s forests in the siate:

(1) Shri. V. T. Thomas ( Ex-Forest Qfficerl,
Porvorim, Bardez-Goa.
1 { (2] Dy. Conservator of Forests, North Goa
% Division, Porida- Goa
{ {3) ODr. Nitin Sgwant, Porvorim, Bardez - Goa.

(4) Shri, Rajendra Kerkar, Kery, Sanguelim -
Goa.

(5} An Officer of the Revenue Department,
not below the rank of Dy, Celiector

(6) An Officer of the DSLR,
not below the rank of Head Surveyor.
{7) Sub-Divisional Forest Officer, Ponda -Goa.

‘ « Morth Goa Forest Divisign Committes

-_—

« Sguth Goa Forest Division Committes

(1) Shei. Frangisco Araujo, { Ex-Forest OHicer],
Ribandar, Tiswad - Goa.
—7) Dy. Conservator of Forests, South Goa
Division, Margao - Goa.
{3) Shri. Sandeep Azrekar. Margao -Goa.

{4). Shri. Abhijit Prabhudessai, Margaa - Goa

: {51 An Officer of the Revenue Department
— not below the rank of Dy. Collectar,
i (6) &n Officer of the OSLR
nut below the rank of Head Surveyor.

Chairman
Member

Member
Member

Member

Member

Member Secretary

Chairman
Member

Member
Member
Mamber

Member

o

T

« [7] Sub-Divisional Forest Officer, Quepeim - Member Secretary

' Goa

l. The terms of reference and other conditions of the Committees shall be as
‘under:-

L. The Committees shall identify the balance areas of

private forests in Narth

Goa Forest Division and South Goa Forest Division. respectively that have not
been covered by the Sawant Committee Report and Karapurkar Committee

Report

1 7. The Committees shall lacate the private forests on
judge thern ocularly in conformation with crop compasitign (73% or more of
! the trees to be of farest nature) and canopy density (0.4 or morel.

ground Individually, and

3. The DSLR/Revenue Officer shall immediately estimate, through the Land

| Sueveyors. the geographical areas of such forests.



e

4. ifsuch forsts are found Lo be satisfying the theee criteria (L8 geographicat ares 5
7 Ha. ar more If not contiguous 1o Government forests, €rop compusition of 75% or
more trees of forest cpECies and canopy density 0.4 of more) by the Committees.
' the OSLR & Revenue Officers shall get such identified private forests surveyed.
1 piotted them on [He map 2nd incorperated them in the pians of the rospective
gyrvey Numbers. i

o enabling this, the respective District Callectors. in coordination with the
Director of Gettlgment and {and Racords, shall depute a team of necessary

and sufficient NUMBE? ol fisid surveyors 1g be at the dispesal of the QSLA's
gHicers in the Comrmitlees
L]

& The Commmittess shall deriarcale such dentified private forests from the pon
k tarest ares on the grownt by pegs and on the maps 8% well.

£ The Commiltees shyall submit their monthly progress report to the Additional Fr
Chief Conservator ol Furests. in the format 2t Annesure L '

7. The Chairmen of the Committess shall e paid Honorarium of s, 1500/ per day
[iirespeclive ol whethe! 15 mgeting o Neld wisit]

‘g Those other members of the Committees who are ngt SEMVing Gouernment
pificiats, shall e paid Hanoranium of 1000/ per Uy lirrespecive a1 whether iti%
E meeting or field wigit}

L
The poncemed pCFe (Tamitariall snall provide necassaly siationary to the
o and non-Goverament

Committees and necessary transport 1a_c|ti'ly i the Chairme
giiicials whan the Commitless are in achan,

) the Supenntendent al Police, Nofin God and Sﬂul.l‘l- Goa shall grovide.
subject to advance intinvation by the Member SeCretanes gf thie Comimittees in this
regard, the mecessary protection o the Commitiess during thesr field wisits.

hg soon as private torasts. 1s finally identified {demarcaled with -pags] n @
wlar Survey pymbzs, the sBme shall be intimatesd the Committees 1o DCF
{Warking Pian) and wpon recaiving such Intimation, tha ocF (WP shall immediately
1ake steps 1o lix boundary stones arpund such private forest.

This issues with the approval of the Govemment.

By Crder and in the name ol the
avemor ol Goa.

[Gushama O. Kamatl
ynder Secretany [Forests)

1. The Ohrectof, primting and Stationery. Government prnting Tress
panaj - Goa for publication in the Cifficial Gazette and supply 3 copes
of thi same to this Office lor recotd.
5. The Director of wnfarmation, panajl with a reguest Lo give wide publicity
i thie Mews Papers.

3. The Additinnal principal Chiet Conservator ol Forests, panaji

1. The Coliector, Norin Goa Gistrict, panali = Goa.

2. The Cellector, &outh Goa District, Margao = Goa.

3. The Director of Sattlement and Land Records. panajl - Goa-

% The Director of Accounts, panajl - GoB-

5. TheR, A O. pana|l - God.

&, The Chairman.

7. Tha Member Concerned.

g TheRS.to Chief minister, secretariat. Porvarim = GoB,

g, Thefs to Eorest Mimster, secretarial. Parvanm = GoB. 3
10. The P.A. L0 Chief Secretary. cecretanal, porvarim - Goa-
11.The PA.to Pr. Secrelary {Forestsl. gecretariat, Porvorim = 003,
12, The Guard file.

13.0/c.
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No. 10/665/FD/13-14/ 182/ £376

office of ::‘;u o Office of the
Ef;f%ﬁh’ﬁmi. lﬂgau-ﬁnl: Pr. Chief Conservator of Forests,
inward ORI - v e DR Dayanand Smruti Bldg., S.V.Road,
B Hoscsiosrmemesneiasibmmasesemes sitss? Panaji — Goa.
* Pagk. ¥ POEREOROR T LLL
:i rj;ﬂ&:...,.uu..ﬁ,ﬁl?.?..‘l%?j.h}'... Date:" qulflul'q.
& F

To,

1) The Director,
Directorate of Settlement & Land Records,
Panaji — Goa.

2) The Dy. Conservator of Forests,
North Goa Division,
Ponda — Goa.

3) The Member Secretary,
North Goa Forests Division Committee,

. (/o DCF (North), Ponda — Goa.

Sub: - Implementation of order dated 12/02/2014 of National Green
Tribunal in Application No.19(THC)/2013 (WE).

Sir,

With reference to the above, | am directed to endose herewith the order dated 12/02/2014
of National Green Tribunal in Application No. 19(THC)/2013 (WI), Nisarga & anr V/s Asst. Conservator
of Forests & ors.

As per the order, The Expert Committee should take into account all the parameters as laid
& down by the Hon'ble Apex Court from time to time from T.N. Godavarman V/s Union of India & ors
onwards, Gl the date, while demarcating the private forest areas. Also it is mentioned to the DSLR
2, that they should give required assistance, manpower and available equipments, etc for the survey work
=== of private forests which is to be carried out by Committee. Further it is mentioned that the commitee
is at liberty to approach the NGT, in order to remove difficulties and for any kind of assistance that

- may be needed.

prad The next date of hearing is on 21/03/2014 to place the report before NGT.
: This is for your kind information & urgent necessary action in the matter please.
k.
N Yours faithfully

Jal
Dy. Conservator of Forests,
Head Quarters.

End: - as above.

\/E)pﬂx- The Member Secretary, South Goa Forest Division Committee, C/o DCF South, Margao, for
information (copy of the NGT order enclosed) & necessary action.
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/ BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
/ _tj P BENCH, PUNE

: EL(E _,.-f’ . p, APPLICATION NO.19(THc)/2013 (W2)
¥ Fr_,-*" J}' Nisarga E&.Anr Vs Asstt. Conservator of Forests & Ors

A o CORAM: HON'BLE MR JUSTICE V.R. KINGAONKAR, JUDICIAL MEMBER
- HON’BLE DR. AJAY A. DESHPANDE, EXPERT MEMBER

: nt: Applicant/ Appellant : Mrs. Norma Alvares Adv
\\ A Vﬁ;

Respondent No.1 : Shrikrishna R.Prabhu ACF
e

Respondent No.5 t HD.Naik Adv

Respondent No.52 : Amay A Phadte Adv

Date and Orders of the Tribunal
/ ,‘-:‘ Remarks
4 Q {item No.2 We have heard leamed Gounsel for the Appiicant.

1'}""’% :::::u ary 14, The learned Counsel for the Appl s submitted the list of
Order No.4 r th five (25) persons out of whom mqu 24) are already
ed as Respondents. The Counsal submits | Il serve them
A é by giving ‘Dasti’ Notices. She urges to join Lila Na Yevulkar,
{ *ﬂéf shown at Sr. No.24 on the ground that said Lilava rchased a
" part of property from the developer. The Counsel for the deyeloper s
} present. The developer has joined the present Appl]cgﬁﬁnfﬁa party
and admits thal the sale-deed has been executed in fa\mur of said
= “uy Lilavati. Consequently, reques! 10=OIN-TCAVAN Narein Yevulkar as a
g party/Respondent i . . Notice be issued-and sar\r@d‘v&'ﬁ the said

. é Luﬁraﬂ to appea}ln*lhe mceedmg. 'Dasti’ service allgwed,
%}h "Fﬁqlarasom - d Respondgnfs are co -erned in whose

-

by alternative mode by affixing dotice on the site of
mslm%deemed proper W service is effecled, the said
partias may simpif be informed by sending intimation letters to appear
on the next date. I
i The learned Counsel for the Applicant has placed on record
affidavit of the Applicant No.2, along with copy of Minutes of the
Meeling followed by field visit of Thomas Commitlee. It appears that
Thomas Committee visited Ponda taluka on 26.2.2013. It appears that
survey Nos.193,194,156 and 157, of village Betora were inspected, as
well as survey No.127 of that village was also inspected by the
Committee. The Committee also visited village Borim. It appears that
the Commiltee conducled occular inspection of the area, although no
scientific study was carmried out during such visit. On prima facie

wlavour “thex develo has axnnutg_ agreem sale, as per
i @mﬁ {nnihékkpplimliou, the“Applicants ar itled lo serve
S

4
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Item No.2 evaluation, during the said visit, based upon what the Members of the
;;:;uary ¥ Committee could see by the naked eyes, they formed an opinion that
Order No.4 the canopy density was more than 0.4 and the area could be of private

forest, but the actual extent of area can be identified only after survey
will be conducted., Thus, it is a matter of thorough survey, which needs
to be carried out by the Thomas Committee.

Considering the fact that by order dated 28.4.2008, the Hon'ble
High Court direcled the Respondent Nos. 1 to 4 to maintain status quo
in relation to other survey numbers, referred in the map enclosed as
Annexture-l of the original petition, including the lands mentioned
above, it Is essential to complete the work of survey as early as
possible, in order to avold further complications and difficulties faced
by the property holders and whose lands do not fall within the area of

forests
?We deem it proper lo direct that the of such survey shall
completed by the Thomas Commitiee within pefiod of eight (8)
ks hereafter and if so necessary, the State Gavemment, including
@w office of District Land Surveyor/inspector of Survey %wr&mam.
2 (DSLR) &s well as the Conservator of Forests/DFO an r agencles

l%__ of shall give required assistance, manpower and avaulah{a aﬁ.npments

:: alc for the survey wurk of the said Committee. The Slata.,,{iwernmant
- L : Drstnct Inspector of Lands Record m
1‘.;1 ;: m_nﬂ_w'ﬁ'we pro asslstame to the Thomas, . mm::F:_
3 spﬁring services of uate’ surva;rars for cond rvey and
Ya ﬁl measurement as may be required by the Cprﬁ‘mlttee 9{ the perod
we of suijh e ya

ThB.’h]d';lﬂﬂ Cumrnittap sﬁwld {:
p%wters as laid down.by. the Hon'ble Agex

and shallmﬂ:zla area of p it
which is placed on record in the context of lands of villages, which are
under survey, The report of the Thomas Commitiee shall be placed on
record within period of eight (B) weeks and if any impediment is
noticed d@mjwﬁummmme is at liberty to
apprnat:h this Tribunal, in order to remove difficulties and for any kind
of assistance that may be needed.

Stand over to 21* March, 2014.

{Justice V. R. Kingaconkar)
.. EM

(DrAjay A. Deshpande)
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, PUNE

APPLICATION NO.26 (THC) /2013 (W2)
Goa Foundation & Anr. Vs M/s. Saravati Bullders & Construction Pvt. Ltd. & Anr.

CORAM: HONELE MR JUSTICE V.R. KINGAONEAR, JUDICIAL MEMBER
HON'ELE DR. AJAY A. DESHPANDE, EXPERT MEMBER

Present: Applicant : Ms. Norms Alvares Adv
Respondent No.1 . : Raunak Shillon Adv
Respondent Nos.4,5,7.8 : Mrs F.M. Mesquita Adv
Respondent No.10 : Mr.Zeller De Bousa
Respondent Nos.12 to 47 : Nitin Bardessal Adv

Dates and Orders of the Tribunal

Remarks .

iters No.4 Heard Leamed Counsel for the parties.

April 3,:2074 Mr Vikas Desai, Member Secretary of South Goa, Forests Division

CUrder No.d

Committee, makes a statement that within four (4) weeks the entire work of
of lands situated in village Dabolim inclusive of
f survey No.43, in particular, and report will be submitted Siiin any case if the
report will not be submitted then to the No.43, the

delay. The !
filed on or

report will be submitted as regards idenfification of lands arcation, i

it is identified as private forests. He states that four (4) may be

L granted commencing from scheduled election date, which is*an 2 April,
u 14. The Counsel for Respondent Nos.12 to 47, su tand is
0 No.43/1 and Respondent Nos.12 1o 47, Cpe to stay
Fhotod " plﬁ sy tould not
A==
4 pond 'It5.nadadaar

3

Counsel for Resg NoaT2 to 47, inssmuch ac we
cannat segregate m;?!?@cﬁr}y each party. If at s, any additional
response Is redUired 10 be’ givei- the other Respondents ere ai liberfy: fo
make cral submissions.

Stand over 22™ May, 2014.

(Justice V. R. Kingaonkar)

| [I'Jf.ﬁinj . esl ||.ni|'1dk;
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594 ANNEXURE - Colty

R i COmMMI

Ref- The National Gresn Tribunal Order daled 03/04/2014, Application No. 26
(THC)/2013 (W.Z), Goa Foundation and others V/s M/s. Saravali

Builders & Construction Private Ltd and An.

1. Introduction. The Honcrable National Green Tribunal, Western Zone
Bench, at Pune in Application No. 26(THC)2013 (W.Z) vide its Order dated
03/04/2014 has directed the Member Secretary of South Goa Farest Division
Committee (hereinafter referred to as 'the Committee') as follows:

’ 1.1, "that within four (4) weeks the entira work of survey of lands situated in
village Dabolim will be completed inclusive of Sy. No. 43, in particular,
and report will be submitted, and in any case if the complete report will
not be submitted then to the extent of Sy. No. 43, the report will be
submitted as regards identification of lands with demarcation, i it is

identified as private forests.”
1.2 * The report shall be filed on 15th May 2014."

: 2. The Committee in its meating hald on 9™ April 2014 discussed this Order and
its implications. It was felt by the Committee thal directions should have been
given to the Govemment of Gea, as the Committee is not a party before the
Tribunal, Further the Committee has to submit all its reports to the
‘Government through the Principal Chief Conservator of Forests as per the

terms of appointment of the Committes.

F—n
3. The Committee further feit that the time of four weeks is inadequate lo
complete the survey and demarcation of the private forests of Dabolim

village, as the procedure adopted by the Committee cannot be &nmplalad in
thet time. The Committee however decided to do its best within the time
available. The actual period of work available to the Commitiee was uplo the
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5™ of May 2014, as the report has to be submitted to the Government prior to

its submission to this H'ble Tribunal.

4, ad Co tt For the purpose of clarity, the
prmemrafmlnmhymacomnﬁnm in its work needs to be stated. The

process of identifying private forests is done in three slages.

4.1. Stagel.

4.1.1. Information on sites having polential patches of forests is collecied
ﬂumvariammms.mdamdinglygmgienmpsuﬁthmey
numbers are acquired

4.1.2 Tha Committee visits the sites and visually observes if the criteria
of composition and crown density are met, and the patch is taken up

for survey to check the area.

4.2.Stage Il

421, Amlmuﬁ:hthemkehulﬂnmmhﬂdmmq;lalnﬂwmssnf
Wm&mnﬁmmy,wmlufm,wasm
avoid uninformed obstruction to dlearance of boundary line, or

survey worlk
% 422 The boundary between the forast and non-forest area is cleared.

! £ 423 The potential private forest is surveyed, plan is prepared and area
e : of private forest is computed to verify the area criterion.

M
4.3, Stage lil.

W‘/ 431 Objections of the owners will be heard and decided, and

432 Area of forest in each survay number will be assessed and final

report submitted to the Office of the Principal Chief Conservator of
Foresis for onward submission to the Government.
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#

5 The Committee is presenty occupled with Stage Il work of the village
Cortalim, Mormugao Taluka, and Stage | work in other villages in other

talukas.

suﬂiduﬂhdamnmntnalﬂupimwhbabohmvmags,m
mmmimdonidadmmmmymﬁasafaml pninlandtnm
Mtommmm“mmm.mwm:dmdm

the records of the Forast Depariment, namely:

&.1. Field inspection report of Dy. Conservator of Forests, South Goa Division
melnHm'MHMhCmntmMymem. Crder dated
10/04/2012 in Wril Petition No. 395/2011 and the Order dated

02/05/2012 in MCA No 437 of 2012 in Writ Petition no 12 of 2010.

6.2 License No. 3/3/373/2008-08/1173 dated 12/09/2008 for cutting 47 trees
in Sy. No. 43/1-A, Dabolim v‘;llagn with directive for planting 235 trees.
Licanse No. 3/3/158/2003-1 OISGFIS27 dated 28/05r2008 for felling 45
trees in Sy. No, 43/1-A with directive for planting 223 forestry trees.

6.3. Report prapared by the Technical Committee, consequent to the order of
tha Ministry of Environment and Forests, which was filed in Writ Petition

i e
% no. 13/2010 (Goa Foundation vis M/s Saravati Builders and Construction
=
ﬁw&— Pvt Lid),
M 6.4. Google maps of the site.

7. Tmcommiuaevuwdwnmﬂnrnamnm village on 23/04/2014
W and on 0BIDS/2014. During both the inspections, the reprasantatives of the
owners of survey no 43/1-A, Dabolim village, Col. Raviraj and Col. A K

c\mﬂhm,mwmiardm;mm



8. Observations. Survey number 43, Dabolim village is divided into two sub-

divisions, 43/1 and 43/1-A.

B.1.Survey No. 43/1. A report was submitted to the Hon'ble High Court of
Bombay, Ben\':*i"natGoahySm M. K Shambhu in 2012 (at para 6.1
above). As per the repon, the Survey no 43/1, Dabalim village consists
of houses, roads, drains, power lines and vacant plots, with scattered
trees mostly of teak, and did not meel the criteria of private forests. The

plnnmdhwmmalsnbaminlmﬁoogle imageries.

8.1.1. During the inspection of the Committee, this area was found to
have houses, roads, power lines, plots with fencing, and scattered
iree growth mostly of teak trees, and others like mango, cashew,
Garcinia indica, Sterculia urens, etc. This area does not meat the
c.ﬁmﬁlinrprivalafnmh.axmpthramll triangular strip on the

aastern side as shown on the plan enclosed.

8.2 Survey No. 4311-A.  Further in the said report (at para 6.1 above) a
small strip of Survey no 43/1-A, admeasuring 6,503 sq mis., was
found to ba open and was assessed as not meeting the criteria for

private forests.

8.2.1. The major part of Survey no 43/1-A, was assessed as meeting the
mhﬁahmvﬂGMinzmz.Tﬁsmmummma
hectare each. in which falling permissions were given under the

Preservation of Trees Act 1984, as stated in para 8.2.2 below,

822 Two licenses were given for felling of trees in this survey number.

License No. 3/3/373/2008-09/1173 dated 12/06/2008 for cutting 47

_ % ‘@.%%K

mmummumgmwm.mmma h\lu.
4/3/158/2009-10/SGF /527 dated 28/05/2009 for felling 45 trees with
directive for planting 223 forestry trees. The falling took place around
2008 and 2009. The above two licenses were issued 10 Mis Saravati
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buildars under the Presarvation of Trees Adl, 1584,

£.2.3. The representatives of the owners of survey no 43/1-A, Dabolim
village Musﬂm%hfeﬁgmmmmm
'mummﬁmm.mmmimmmlwwmnwh
ﬂmucondiumwaamtwﬁadmuhym.mlmidar'mwwm
umummmummlymmmummh
and coppice growth frm:n tha stumps.

g8.2.4 The Committee fesls that there is a miscanception about the

Preservation of Trees Act, 1984, The Act is specifically enacted to
mmmumﬂl.ammlmalwnghamsﬁngnfm:

’ ' io meet local needs, and therefore puts restrictions on cutting of
immature frees, and in certain places where the vegetation can be

lost for all times. Therefore, the permission for felling of trees is given
onlyurﬂar&msu:ﬂiﬁmttmtnmﬂiplemmbarnfappmmmm
udubnpiamd.mumnminﬂismnmqivmnmhrm

of use of land, but for replanting the area. Whether by design or

nalure's resilience, the area where felling was done has recovered

its vegetative growth today.

; f ‘“I 8.25. Survey no 43/1-A as a whole, presently has vegetative growth
; mpﬁsdeﬂuﬂJapede:fmlwguhmilm,sms.
fTe :

M-" climbers and herbs. Getting access to the whole sub-division 43/1-A
is difficult due to the dense growth. The Tree species seen here
include Ficus species, Careya arborea, (Garcinia indica, Holigama

w/ amottiana, Lannea coromandelica, Macaranga peltata, Sapium
ﬁ insigne, Sterculia urens, Sirychnos nux vomica, Syzygium cumini,
-}' Tarminalia bellerica, Trema orientalis, Acacia pennata, Holarrhena
pubescens, lxora coccinea, Microcos paniculata, Helicteres isora,

Leea indica, elc. There are shrubs like Carissa carandus, Ixora

brachiata, Calicopterys floribunda, etc, and climbers like Smilex
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zeylanica, Dioscorea volbifera, Argyreia nervosa, etc. There are also
scatlered Caryota urens palms. The Committee came to the
mnduahnmﬂﬂwuupdnnsﬂymmmemm:athrpﬁmm
forests. There are many other species which the Commitiea could

"not reach due 1o the thick vegetation.

8.2.6. The Committes referred to the Report (para 6.3 illbove] prepared
by a techrucal team, which visited the site soon after the felling under
mmﬁmrmslmkplm,andpmpmwmar&poﬁ. As per the said
report, the Technical Committes found that the density of the
vegetation was above 0.4 in the non-felled areas.

g ' 82.7. The Committee concludes that the crown density al present is
more thal 0.4. Therefore the crown densily criteria for private forests

is also met.

8.2.8. Therefore, the Committes has come to the conclusion that the sub-
division 43/1-A, Dabolim village is a private forest.

8. TheCwnmithnuhiadtomwaynnddmmﬁulhaWa{afunstinasm
survey numbers as possible adjoining to and beyond survey number 43,
% Dabolim village. However, since none of the other stakeholders were
- ﬂ__,}. intimated, this demarcation cannot be finalizad at this stage.

-ﬁ;‘.“-";’": 1D.ThBCummﬂtummadunmedairmmulbm1dwiasandﬂneybmnd
MJ‘ maynnb«ﬁhlhnmmpusmmmammdwngm
nu;ﬂigl.nus forest area. In order to finalize this report, we have closed the

w&’ traverse by joining points 28 and 29 on the northem side and points 16 and

f?mﬂ’nmmmsidaufmymbarﬁ Daboiim village, only on the
7r phnhmmhdmdmmmmwdathaﬂazmmn The

area of forest identified in each survey number is as follows: ,

L
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Survey number Private forest erea (sq mts.)
431-A 73,162.00
431 1,250.00
4313 215.00
42/7-A : 1,687.00
42i7-C 1,421.00
4217-C-1 117.00
I
v 2412 3,330.00
¥
Total 81,182.00
11. In the plan annexed, the points 12, 13, 13A, 13B, 18 and 19 demarcate the
eastem boundary of survey no 43/1-A and the line joining points 27 to 33
forms the northern boundary of survey no 43/1-A. The line from point 33 lo
peint 1 denotes the westemn boundary of the same survey number and it is
% demarcated by a compound wall. The part of survaey no 43/1 which is not a
o !; 5 private forest has not bean shown on the plan annexead. !
-"W,_,..;-'w 12.If taken in isolation, in survey number 43/1-A, Dabolim village 73,162 square

melers of private forest is existing as of today The work of demarcation of

private forest beyond the eastem and western boundaries shown on this plan

W will be continued by following the procedure laid down by this Committee to

intimate the stakeholders. This plan is submitted specifically for the purpose

} of showing the status of survey number 43/1-A, Debolim village vis-a-vis !
private forasts. ' \



13.Conclusion:  In view of the findings of the Committee as stated above, it
is concludad that survey no 43/1-A of Dabolim village is a private forest,

13.1. Survey number 43, sub-division 1, Dabolim village contains 1,250
Sq meters of privata forests,

132, Survey number 43, sub-division 1-A, Dabolim village contains
73,162 sq matars of private forests out of 77,300 sq meters total area.

Enclosure: Annexure | — Demarcation Plen of privale forests in and around
survey no 43, Dabolim village.

Date: 7™ May 2014
=t Place: Margso, Goa.
SOUTH GOA FOREST DIVISION COMMITTEE

1. Shri Francisco Araujo, Chairman % '
r

2. Shri Anil Shetgaonkar, Dy Conservator of Forests, BSSart-
South Goa Division, Member

3. Shri Abhijit Prabhudesai, Member F’%’:FA——“‘?M &
" A

4. Shri Gaurish Shankhwalkar, 2 e
Dy. Collactor & SDO, Mormugao taluka, Member l

5. Shri Jayesh Naik, Head Surveyor, DSLR, MMW

3. Shri Vikas Dessai, SDFO, Quepem, Member Secretary _lg,.,-zw?"'
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SOUTH GOA FOREST DIVISION COMMITTEE

Report - Additional Hearing given to M/S DLF Homes Pvt Ltd — Survey
No. 43/1-A, Dabolim village

1. M/s. DLF Homes Pvt. Ltd in Writ Petition No. 379/2014 before the
Hon'ble High Court of Bombay Bench at Goa have stated in
paragraph 7 of their petition tl::at the South Goa Forest Division
Committee (SGFDC) has not given them a hearing at stage 3 of the
procedure adopted by the Committee, and therefore natural

justice was denied to them.

2. M/s. DLF Homes Pvt. Ltd have further stated that they were not
granted a hearing subsequent to their representation dated
02.05.2014. The Committee therefore decided to give them a

hearing at this stage.

3. It is clarified that the hearing at Stage 3 by the SGFDC, is regarding
the line of demarcation.

4. The SGFDC has given M/s. DLF Homes Pvt Ltd a hearing on
08.10.2014 during which, thev- made a written presentation that
included 29 photographs. This Committee visited the survey No.
43/1-A, again on 15.10.2014 to verify at site their arguments
based on the photographs. The site inspection was carried out in
the presence of Mr. Rajeev Singh,; Sr. Vice President, Central
Region, Col. Ravi Rajan, Vice President — Co-ordination, DLF
Universal Ltd and Mr. A. K. Rana, Retired PCCF of Manipur &
Consultant for M/s. DLF. The Committee asked DLF to show all the
points of contention and the locations where photographs were

taken.

5. During the hearing on 08/10/2014, M/s DLF Homes Pvt. Ltd were
represented by Mr. Rajeev Singh, Sr. Vice President - Central

O@)‘ Region, DLF Universal Ltd.; Col. Ravi Rajan, Vice President — Co-
' ' ordination, DLF Universal Ltd; and Mr. A. K. Rana, Retired Principal
?— Chief Conservator of Forests, Manipur & consultant for M/s. DLF.
They gave  written  submissions  vide letter  No.

M 30492/RV/SGFDC/2014/03 dated 08/10/2014 under the title
' o -nd""; “Submission on the issues raised in the Report of The South Goa
- Forest Division Committee regarding Survey. No. 43/1-A, Village
@ﬁ"—"/* Dabolim”. Based on the written submissions, PowerPoint and oral

presentations were made by M/s. DLF, The submissions are in
_}QM/}' three parts as follows:
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A.  What may be considered as a ‘Forest’ in Goa;
B. The latest report of South Goa Committee;

E: Conclusion.

As a part of the oral submission, Mr. A.K. Rana pointed out the
land records to refer to the status of the land. When asked
whether M/s DLF have produced the same documentary evidence
before the NGT, they answered in the affirmative. The SGFDC will
not go into issues which are beyond their Terms of Reference
(TOR), i.e. land records, permissions granted, or ownership of
land. Such issues havé been taken out of purview of the State
Level Committees by the Hon'ble Supreme Court, and are left to
be decided by the appropriate court, where these issues are
agitated. However, since the SGFDC is not aware of all the issues
raised by M/s DLF in various courts, and also before this
Committee, any decision/opinion on any such issues, if given by
this Committee the said decision/opinion may kindly be
overlooked by the concerned Court. Only those issues concerning
the TOR and the procedure adopted by the Committee will be

locked at wherever questioned.

It appears that the written submissions have been hastily
prepared as the pages are not numbered, and the numbering of
paragraphs is confusing. The contentions of M/s. DLF pertaining to
the TOR are as follows.

The first criteria for identifying™ private forests is “Crop
composition (75% or more of the trees to be of forest nature)”. In
paragraph 6, sub-para a) of the written submission M/s. DLF has
calculated the percentage of cashew trees with respect to forestry
species in the 2 hectares where felling permissions were given. It
is stated that under one felling license 47 trees were felled, of
which 17 were cashew trees. Similarly under the 2™ license, 45
trees were felled, of which 10 were cashew trees. Hence it is
deduced that out of 92 trees felled 27 were cashew trees in z‘ha.
of land. This calculation is faulty and misguiding. It is agreed that
a total of 27 Cashew trees were felled in the 2 hectares area,
however M/s. DLF have not disclosed that as per their application,
there were 136 trees existing in the one hectare area, of the first
license out of which 47 were allowed to be felled. Similarly as per
their application for the second licence, in the one hectare area,
231 trees were standing, out of which 45 were allowed for felling.
Therefore, 27 cashew trees were felled from amongst 367 trees.
Thus cashew trees comprised just 7% of the crop composition, or
93% of forestry species.
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9.

10.

11.

At paragraph B., sub-para f., of the written submissions M/s. DLF
states “Contention of the Committee that they could not enter the
site is difficult to accept.”, and further go on to state that the site
is bounded by roads. This Committee in its report dtd 07-05-2014,
has not placed such a contention anywhere. In para 8.2.5 of this
Committee’s report it is stated “Getting access to the whole
subdivision 43/1-A is difficult due to the dense growth”. The
context of the paragraph is clear that the vegetative growth is
dense, and so the Committee could not go to every meter of the
site. Inspecting every spot of the area would involve cutting of the
rich vegetation which would adversely affect the environment.
This Committee states that they have seen sufficient evidence that
the crop composition fulfills the criteria, and there was no need to
disturb the vegetation. The nature of vegetation can also be seen
in the photographs taken during the inspection held on 15-10-
2014, and enclosed.

In the written submissions some photographs Nos. 1, 2, 3, 4, have
been produced depicting cashew, no. 5, depicting mango and nos.
6 and 7 depicting palms. The cashew and mango trees not more
than five in number, shown to us were scattered over the entire
area. These trees did not show any systematic planting pattern,
as is normally seen in a plantation/orchard, and for all purposes
might have naturally grown without human intervention, The
Palms which were shown were fish-tail Palms, which are not a
herticultural fruit bearing species, but are wild and a forestry
species of palm. M/s. DLF could not show any location where
significant number of non-forestry trees were existing.

The second criterion for identifying private Forests is “Canopy
density 0.4 or more”. At paragraph 2 of their submission, DLF has
referred to the report of the Technical Team constituted vide
MOEF, Govt. of India letter No. 21-192/2010-1A.Il dated
24.02.2011. They mention that the Technical Committee has used
the phrase ‘the Density of the vegetation is greater than 0.4’,
whereas the criteria given by the government is ‘canopy density
more that 0.4’. SGFDC in its report dated 07-05-2014 at
paragraph 8.2.6, has reproduced this extract of the Technical
Committee’s report. The decimal figure greater than 0.4 in the
Technical Committee’s report can only refer to canopy density.
Moreover canopy density is not mentioned anywhere else in the
Technical Committee's report. Hence keeping the context in which
it occurs, it can be safely assumed that Technical Committee in
mentioning density of vegetation meant to say canopy density.
Notwithstanding the findings of the Technical Committee, during
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the inspections by this Committee, the Canopy density was found
to be much higher than 0.4.

paragraph 2 of the submission further defines canopy and canopy
density without referring to the source of definition. Similar
statement is made in Para C sub-para D. Canopy is defined as
“The cover of branches and foliage formed by the crowns of
trees”. Canopy Density is defined as “The relative completeness of
canopy usually expressed as a decimal coefficient, taking closed
canopy as unity.” These are forestry terms used mainly for
forestry purposes which involve harvesting and regeneration of
trees. The Goa, Daman & Diu Preservation of Trees Act, 1984
(PTA) defines tree under sub-section (j) of Section 2 as “tree
means any woody plant whose branches spring from and are
supported upon a trunk or body and whose trunk or body is not
less than five centimeters in diameter at a height of 30
centimetres from the ground level and is not less than ane metre
in height from the ground level”. This legal definition of “tree”
was existing in Goa much before the criteria for “forests” were
defined by the Goa Government. Consequently the cover of
branches at one metre height also will form a canopy. It follows
that a forest may have several canopies starting from a height of
one metre from the ground. So in effect we have to consider the
collective effect of all canopies in the forest. Notwithstanding the
above during the inspection all along the trek, except for rocky
putcrops and grassy areas, the Committee came across total
canopy coverage at a height of 6 metres and higher. The footpath
that we trekked during the inspection is laid through the areas of
least canopy density. Photographs taken during our inspection on
15-10-2014 show the canopy density at these spots is much higher
than 0.4. The directions of the Hon'ble Supreme Court for
identifying private forests were made "with a view to check
deforestation and consequent ecological imbalance”. Therefore
the Committee takes the definition of tree in the PTA as more
appropriate to meet the views of the Hon’ble Supreme Court. The
Committee has inspected Survey. No. 43/1-A, of M/s. DLF Homes
and satisfied itself that the canopy density is >0.4.

The third criterion is area criterion viz., “geographical area 5 Ha or
more if not contiguous to Government Forests”. In paragraph 5 of
their submissions they have stated that the felling licenses were
obtained by them under the Goa, Daman & Diu Preservation of
Trees Act, 1984 (PTA) for development of land for construction.
The Committee has verified that the licenses issued by the Tree
Officer for felling of trees do not state that felling is to be done for
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erecting buildings thereon. On the other hand, in the 2 licenses
the Tree Officer imposed the condition of planting 235 and 225
trees respectively (5 times the number of trees thatare permitted
for felling). The Tree Officer has given permission for felling of
trees only under the condition that natural trees will be replanted.
At present whatever buildings are existing in this site are kept out
of the demarcated line.

At paragraph 11 of their submission, M/s. DLF have given
computation of the area within Survey. No. 43/1-A, which they
have claimed to be non-forest. In sub-para b), they claim that 2
hectares area where felling licenses Were given, were “practically
clearfelled” and thus were a blank. Firstly, the licensees could not
clearfell the area as per the license conditions. fFurther they had
to plant 460 trees, as part of the license conditions.  This
Committee observed that this area of 2 hectares.is fully forested,
and is not a blank area.

in sub-para c) of the written submissions it is further pointed out
that natural blanks are 0.4 hectares in extent. In the explanatory
note it is stated that there are four blanks. They have produced
photographs nos. 15, 17, 21 to 25 10 depict these blanks. The
Committee during its inspection on the 15", observed at the site
that whatever was pointed out as rocky out crops Were random
out crops of laterite rocks at sparadic spots, where the slope was
steep. These rocky outcrops are in narrow strips in between trees
and have grass growing at some spots where some little soil is
available. These occurrences are Very common in all types of
forests, and serve an ecological function, and hence cannot be
considered as non-forest areas. The Committee gave closer
attention to the grassy blanks, since in their photograph no. 21,
what could be cut firewood was seen. During the inspection on
the 15", stacks of cut and dried firewood were found in the
northern portion of the site. It appears that the vegetative growth
was cut to create a blank area, where grass would grow. In spite

of this manipulation, the area of these grassy spots is not much,

and has been grossly exaggerated.

In Sub-para d) and the explanatory note thereto the area of DLF
office and access road is shown as 0.3 hectares. In the map which
is part of the report of this Committee, the paved area, the built
up area like the sales office and site office is excluded from the
forest area.

in sub-para e) of the written submissions and the explanatory
note they have denoted area of Cashew trees in sample plot B & E
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(FD affidavit) as 0.3 hectares. During our inspection M/s DLF
Homes did not show any area having 0.3 hectares extent, and

having cashew trees.

18. The Committee does not agree with the computation submitted
because the Committee itself has visited the place, demarcated
the boundary line, surveyed it and computed the area. No
injustice has been done by including any area not meeting the
criteria. Only actual private forests meeting the criteria has been
included. The Representative of M/s. DLF Homes were asked by
the Chairman whether they have any objection to the boundary
line which has been demarcated separating the forests from non-
forests areas, and they responded that they are in agreement with
this demarcation line and don’t have any objections to it.

19.  Photographs were taken during this site inspection and 15
photographs are annexed herewith in Annexure A.

20.  Conclusion: The SGFDC has given M/s. DLF Homes Pvt Ltd a
hearing on 08.10.2014 and have visited the site for verification of
-photographs on 15.10.2014. All the submissions, arguments and
evidence produced by M/s. DLF were considered. The SGFDC
concludes on the basis of the cbservations recorded hereinabove
that the area identified and demarcated by SGFDC in survey no
43/1-A, Dabolim village and on adjacent lands qualify as private
forests as per the criteria laid down by the Government. Hence
the report and demarcation plan submitted by this Committee on
7" May 2014 are hereby confirmed.

LT

. Shri F.X. Araujo, CHRITRAN i mcsivaniiitismt s 2

33,!0"1
. Shri Anil A. Shetgaonkar, DCF (South)............. .. M,*
P ls
+ Shri Gaurish Shankhwalkar, Dy Collector, Mormugao. 5o\ o\+4
. Shri Abhijit Prabhudesai ... mtﬁ;ﬂ%ﬁ'ﬂr
. ShriJayesh Naik, Head Surveyor..............oooovo AT

. Shri Vikas Desal, Member SECPOEBIY...cc i isrcinisiinie '@’”ﬂ ﬂkuo\lﬂh
2

Date:- 30" October 2014
Place:- Margao



Photographs taken during site inspection by South Goa Forest Division
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Annexure =1

Committee on 15/10/2014.

Sr. No. Location of photograph Date of photograph

1 While descending towards North, 15-10-2014

2 Vegetation on the path passing -~do--
through 43/1-A, from South to
North

3 Vegetation on the path passing --do--
through 43/1-A seen towards South.

4 Northern boundary of 43/1-A near --do--
watchman cabin.

5 One cashew tree is shown --do--
surrounded by forestry trees.

] Rocky strip on North West -~do--
boundary showing grass and
forestry trees

| 7 Rocky patch having grass and --do--

showing forestry trees near Western
side slope

B Grassy patch inside forestry --do--
vegetation.

9 Firewood stacks found in grassy —-do--
patch on the western side.

10 Firewood stacks found in grassy --do--
patch on the western side.

11 Forestry vegetation on the slopes --do--
Western side

12 Near rocky patch of western --do--
boundary

13 Forestry trees along slopes at the --do--
site.

14 Rocky patch with grass near --do--
western boundary showing
naturally grown caryota urens palm
and other vegetation.

15 Near South West fence, next to --do--

watchman cabin.
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609 ANNEXURE - ca?f,s

Office Meetings of South Goa Forest Division Committee

. Date Remarks
No.
1. 21122012
2. 11.01.2013
3. 30.01.2013
4. 15.02.2013 Followed with inspection
5 03.04.2013
6. 15.05.2013
i 05.06.2013
g 19.06.2013 Followed with inspection
9. 26.06.2013 ]
10. 10.07.2013
11. 19.07.2013
12. 24.07.2013 Followed with inspection
13. 07.08.2013
14 . 21.08.2013
15, 25.08.2013
16. 31.10.2013
17. | 11.12.2013
18. | 08.01.2014 Followed with inspection
19. 22.01.2014
20. | 19.02.2014
21. 05.03.2014
22 . | 19.03.2014
23. | 09.04.2014
24. | 23.04.2014 Followed with inspection
25. 30.04.2014
26. | 07.05.2014
27. | 04.06.2014
28. 11.06.2014
29, 02.07.2014 Followed with inspection
30. 09.07.2014
31. 26.09.2014
32. 01.10.2014
33. | 08.10.2014
34 . 15.10.2014
35. | 29.10.2014 Followed with inspection
36. 30.10.2014
7. 12.11.2014
38. 18.11.2014
a8, 26.11.2014
40. 10.12.2014 Followed with inspection
41. 14.12.2014 Stakeholders meeting of Sancoale village
42. | 27.01.2015
43, 25.02.2015
44 | 04.03.2015
45 . 22.04.2015
46 . 17.06.2015
47 . 01.07.2015
." s ezl Page 1 of 4
S
4 " A -

VA



309
oy "V~ 3Ruxawl, 610

Sr.
No.
48. | 08.07.2015
49. | 15.07,2015
50. | 05.08.2015
51. | 12.08.2015
52. | 19.08.2015
53. 26.08.2015
54. | 02.09.2015
55. | 09.09.201%
56. | 07.10.2015
7 . 14.10.2015 :
56. | 09.11.2015
59. | 18.11.2015
60. | 25.11.2015
61. | 02.12.2015
62. | 16.12.2015
63. | 06.01.2016
64. | 20.01.2016
65. | 03.02.2016
66. | 10.02.2016
67 . | 24.02.2016
68. | 02.03.2016
69. | 09.03.2016
70. | 23.03.2016
71. | 13.04.2016 Stakeholders meeting of Loliem village
22 . 20.04.2016
/3. | 27.04.2016
74. | 11.05.2016
75. | 18.05.2016
76, 01.06.2016
77 . 15.06.2016
78. | 22.06.2016
79. | 06.07.2016
80. 13.07.2016
Bl. 20.07 2016
82. | 03.08.2016
83. | 10.08.2016
84. | 24.08.2016
85. | 14.09.2016
86. | 21.09.2016
87. | 05.10.2016
B8. | 19.10.2016
89. | 02112016
90. | 09.11.2016
91. 23.11.2016
92.| 14.12.2016
B3.| 17.12.2016 Stakeholders meeting of Verna village
94. | 21122016
95, 04.01.2017

Date Remarks

by
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Sr.

Date Remarks
No,
96. | 08.02.2017
97. | 05.04.2017
98 . 19.04.2017
99. 26.04.2017
100, 03.05.2017
101.| 07.06.2017
102.| 14.06.2017
103.| 21.06.2017
104 .| 2B.06.2017
105.| 05.07.2017 .
106.| 12.07.2017 Office meeting at Ponda
107 .| 02.08.2017
108.| 09.08.2017
109.| 06.09.2017
110.| 08.09.2017
111.| 20.09.2017
112.| 27.09.2017
113.| 11.10.2017
114 .| 25.10.2017
115.| 01.11.2017
116.] 15.11.2017
117 .| 18.11.2017 Stakeholders meeting of Dabolim village
11B.| 29.11.2017
118.| 06.12.2017
120.| 13.12.2017
121.| 03.01.2018
122.| 10.01.2018
123.| 31.01.2018
124.| 07.02.2018
125.| 14.02.2018
126.| 07.03.2018
127.| 14.03.2018
128.| 04.04.2018
129.| 11.04.2018
130.| 18.04.2018
131.| 23.05.2018
132 .| 06.06.2018
133.| 13.06.2018
134 .| 20.06.2018
135.] 27.06.2018
136.| 04.07.2018
137 12.07.2018
138.| 18.07.2018
139 .| 25.07.2018
140.| 08.08.2018
141.| 20.08.2018
142 .| 29.08.2018
143 .| 12.09.2018
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sr.
No. Date Remarks
144 .| 26.09.2018
145.1 04.10.2018
A, i FPM
A"
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Details of Field Inspections of South Goa Forest Division Committee

* . i ?f Taluka Places Visited
No. | inspection

1. |24.01.2003 | Mormugao |Sancoale

2. | 24.01.2013 Salcete Curtorim

3. | 24.01.2013 Quepem  [Maina

4. | 15.02.2013 | Mormugao |[Sancoale, Cuelim

Bits Pilani (Sancoale), Dabolim Valley,

5. |16.04.2013 | Mormugao Chicatim Vatiey

6. [22.04.2013 | Mormugac [Chicolna, Issorcim

7. 129.052013 | Mormugao |Cortalim, Counsua

8. | 19.06.2013 Canacona |Loliem

9. | 24.07.2013 | Mormugao |Vasco City

10. | 14.08.2013 | Mormugao |Sancoale

11. 129.08.2013 | Mormugao |[Quelossim,

12. | 03.10.2013 | Mormugao |Sancoale

13. [ 17.12.2013 Salcete Loutulim

14. | 08.01.2014 Salcete Loutulim, Camurlim, Raia
15. | 05.02.2014 Salcete Raia

16. | 10.02.2014 | Mormugao |Cortalim

17. | 12.03.2014 Salcete Nagoa

18. | 23.04.2014 | Mormugao |Dabolim (DLF)

19. | 06.05.2014 | Mormugao |Dabolim (DLF)

20. | 02.07.2014 Salcete Nuvemn

21. | 29.10.2014 | Canacona |Loliem

22. [ 10.12.2014 Salcete Nuvem, Verna

23. | 11.02.2015 | Canacona |Loliem

24. | 29.04.2015 | Canacona |Loliem

25. | 20.05.2015 Canacona |Loliem

26. | 10.06.2015 Canacona |Loliem

27. 1 24.06.2015 | Canacona |Poinguinim

28. | 23.09.2015 Salcete Verna, Nuvem
29, | 30.09.2015 Salcete Curtorim
30. | 21.102015 Salcete Curtorim, Guirdolim, Macasana
31. [09.12.2015 | Mormugao |Cortalim

32. | 11112015 | Mormugao [Chicalim, Chicolna

33. | 27.01.2016 Salcete Mullem, Paroda

34. | 13.00.2016 | Mormugao [Sancoale. Cortalim

35. | 17.02.2016 Salcete Cavorim, Sarzora

36. | 25.05.2016 Salcete Dramapur, Chinchinim

37. | 08.06.2016 Salcete Velim, Ambelim, Cuncolim
ag. | 27.07.2016 Salcete Cuncolim. Talvorda

39. | 28.09.2016 Salcete  |Dicarpalli. St. Jose de Areal, Cavorim
40. | 26.10.2016 Salcete Margao City, Cuelim
41. | 16.11.2016 | Canacona |Poiguinim
42 . |1 30.11.2016 | Canacona |Shristhal

43. 105.12.2016 | Canacona |Nagorcem-Palolem, Agonda
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of: : Liate 9:‘ Taluka Places Visited

No. | inspection

44. 107.12.2016 | Canacona Agonda, Cola

45. | 10.01.2017 | Canacona |Cola

46. | 18.01.2017 Quepem  [Quital, Naquerim

47. 125012017 | Canacona |Cola

48. [25.01.2017 | Quepem Naquerim, Fatorpa

49 . | 15.02.2017 Quepem  |Quedem, Quisconda, Paddi

50. | 16.02.2017 Quepem  |Tiloi. Morpirla, Balli, Adnem

51. | 22022017 Quepenn Ambaulim, Assolda, Xic-Xelvona, Xelvona,
Odar .

52. | 08.03.2017 Quepem  |Sirvoi, Xeldem
Deso, Cacora, Nagvem. Zanodem,

53. | 15032017 | Quepem T &

54. | 07.04.2017 Quepem  |Cavrem, Maina. Pirla

55. | 07.042017 | Sanguem [Rivona

56. | 07.042017 Quepem  |Corla, Cazur

57. | 12.04.2017 Quepem  |Undorna, Molcornem,

58. | 05.05.2017 Quepem  [Sulcorna

59. | 05.05.2017 | Sanguem |Colomba

60. | 09.05.2017 | Sanguem Curpem, Portem, Neturlim, Vichundrem

61. |10.052017| sanguem |Salauli. Uguem, Patiem, Muguli
Sanvordem, Comproi, Coranguinim,

62. | 16.052017 Sanguen Antoriem, Rumbrem, i{oissal ;

63. | 17.052017| sanguem [forten:u. Naiquinim, Cumbari, Villiena, Bati,
Sanguem
Potrem, Bati, Tudou, Uguem. San uem,

64. |23.05.2017 | sanguem Cotitios, Xalgsm & B

65. | 24.05.2017 | Dharbandora |Codli. Bandoli

66. | 31.052017 | Dharbandora Moissal, Bandoli, Cormonem, Santona.
Rumbrem

67. | 31.08.2017| Mormugao |Cortalim

68. | 13.09.2017| Mormugao |[Sancoale

69. | 18.12.2017 | Mormugao [Sancoale, Dabolim

70. 28022018 | Sanguem |Rumbrem

71. |21.03.2018 | Mormugao [Sancoale

/2. | 30.05.2018 | Mormugao |Cortalim, Sancoale

Page 2 of 2
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Attendance Sheet of South Goa Forest Division Committee

Sub
Shri Dy. Shri Dy. Collector, Head Divisional
sr. PR Conservator Sandeep Shri Abhijit | Officer of the Surveyer, Forest
No. Date Rrai of Forests, Aiekar Prabhudessai Revenue | Officer of | Officer,
(Chairman) South (Member) (Member) | Department | the DSLR | Quepem
(Member) (Member) | [Member) {(Member
Secretary)
1. |21.12.2012 P P P P P P P
2. [11.01.2013 P A P P P P P
3. 124.01.2013 P A P P A P P
4. |30.01.2013 P A P. 5 A P P
5. 115.02.2013 p A P P P p P
6. |03.04.2013 P p P P P P P
7. |16.04.2013 p A P P A P P
B. |22.04.2013 P A P A A P P
9. |15.05.2013 P A F A P P p
10. | 29.05.2013 p A P P P A P
11. [ 05.06.2013 P A P p P 2 P
12. | 19.06.2013 P A A 2] A P P
13. | 26.06.2013 P A A P P P P
14. | 03.07.2013 P P P p A P P
15, |10.07.2013 P P P P A P P
16. | 19.07.2013 P A p E P P P
17. | 24.07.2013 P A P P P P P
18, |07.08.2013 P P P P A P P
19. | 14.08.2013 P A P P P A p
20. | 21.08.2013 P A p P A P P
21. | 29.08.2013 P P P P A A P
22. [ 25.09.2013 P P A P p P P
23. |03.10.2013 P A P g A P P
24, |1 31.10.2013 P P A P A P P
25. 111.12.2013 P A P P A P P
26. |117.12.2013 P P P P A P p
27. | 08.01.2014 P A P P A P P
28 . | 22.01.2014 P P P P P P p
29 . | 05.02.2014 p A P P P P P
30. | 10.02.2014 P p P P A P P
31. |19.02.2014 P A P P A A P
32. | 05.03.2014 P P P P A P p
33. |12.03.2014 p A P P A p p
34, |19.03.2014 A P P P A P P
35. [09.04.2014 P P P P A P p
36. | 23.04.2014 P P A P A p P
37. 130.04.2014 P P P A A P p
38 . | 06.05.2014 P P A P A P P
39. | 07.05.2014 P p A p A P p
40. [ 04.06.2014 P p p P A P P
41. | 11.06.2014 P P P P P P P
42. |02.07.2014 A P P A A A p
A 43 . |09.07.2014 P P P P A P P
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Sib
Shri Dy. Shri Dy. Collector,| Head Divisicnal
sr. S Conservator Sk Shri Abhijit . Officer of the | Surveyer, Forest
Date . of Forests, Prabhudessai Revenue Officer of | Officer,
No. Araujo Azrekar
(Chairman) South (Member) (Member) Department | the DSLR | Quepem
(Memkber) (Member] | (Member) | (Member
Secretary)
44 . 126.09.2014 P P P P P P P
45. 101.10.2014 P P P P A A
46. | 08.10.2014 P P P p P P P
47 . 115.10.2014 P P A P A A P
48 . |29.10.2014 P P B . P A A P
49. 130.10.2014 P P A P P P P
50. |12.11.2014 A P P P A P P
51. |18.11.2014 P P P P A P P
52 . 126.11.2014 P A A P P A P
53. |10.12.2014 P A P P A A P
54. | 14.12.2014 P P A P P A P
55. | 27.01.2015 P P p P A P P
56, |11.02.2015 P P A P P P P
57. | 25.02.2015 P P P P A A P
58. | 04.03.2015 P A P P A A P
59, | 22.04.2015 P P P P A A P
60. | 29.04.2015 P P P P A A P
61. | 20.05.2015 A P P P A A P
62 . | 03.06.2015 P P P p A A P
63 . | 10.06.2015 P A P A P A P
64. | 17.06.2015 P A P P A A P
65. | 24.06.2015 P P A A P P P
66, | 01.07.2015 P A P P A P P
67 . | 08.07.2015 P P P P A P P
68 . | 15.07.2015 P P P P P P P
69 . | 05.08.2015 P P P P A P P
70. | 12.08.2015 P P P P A P P
71. |19.08.2015 p A P P A P P
72 . | 26.08.2015 P p P P A P P
73. | 02.09.2015 P P P P A A P
74, 109.09.2015 A A P P A p P
75. | 23.09.2015 P A P P A P P
76. | 30.09.2015 P A P P A P P
77 . |07.10.2015 P P P P A A P
78, | 14.10.2015 P P P P A A P
79, | 21.10.2015 P A P P A A P
80. [09.11.2015 P A P P A P P
Bl. |11.11.2015 p A P P A A P
22 . | 18.11.2015 3 A p p A A p
83.|25.11.2015 P P P A & A p
84. 102.12.2015 P A P P A A P
85. |09.12.2015 P P P P A A P
86. |16.12.2015 A P P P A P p
87. | 06.01.2016 A A P P A P P
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Sub

Shei Dy. Shri Dy. Collector, Head Divisignal
i Conservator Shri Abhijit | Officer of the | Surveyer, Forest

s F i
St Date g of Forests, s:;:_‘:::? Prabhudessal Revenue Officer of | Officer,

No. g C::la:fn} South (Member) (Member) | Department | the DSLR | Quepem
Secretary)

P

88 . 113.01.2016 P
89. | 20.01.2016 P
90. | 27.01.2016 A
91. |103.02.2016 P
92.]110.02.2016 A
93. 117.02.2016 P
94 . | 24.02.2016 P
95. |102.03.2016 P
96. |08.03.2016 A
97. 123.03.2016 A
98. |13.04.2016 P
95. | 20.04.2016 P
100.]27.04.2016 P
101.11.05.2016 P
102 .] 18.05.2016 P
103 . | 25.05.2016 P
104 . | 01.06.2016 P
105. | 08.06.2016 P
106 . | 15.06.2016 P
107 .| 22.06.2016 P
108 .| 06.07.2016 P
108 .| 13.07.2016 P
P
p
p
P
P
P
P
P
P
P
P
P
P
p
p
A
A
A
P
P
=
p

110.| 20.07.2016
111.} 27.07.2016
112 .| 03.08.2016
113.)10.08.2016
114 .| 24.08.2016
115.14.09.2016
116.]21.09.2016
117.]28.05.2016
118.]05.10.2016
119.119.10.2016
120.| 26.10.2016
121.[02.11.2016
122 .109.11.2016
123.]16.11.2016
124 .| 23.11.2016
125,130.11.2016
126 .]05.12.2016
127 .| 07.12.2016
128.]14.12.2016
129.]17.12.2016
130.21.12.2016
131.104.01.2017

A P p
P p P P
A P P p
p P P P
P P P P
A P p p
P P P p
P p P p
P A p p
P P P P
P p A p
P P P P
A P P P
P P P p
p P P P
p P P P
P P p P
P P P P
A P A p
P P A p
P P A p
A A A p
A P A P
A P A P
i P A P
P P A P
P P A P
P P A p
P P A P
P P A P
P P A P
P P P P
P P P P
P P p p
P P P P
P A P P
P P P p
P P p P
P i A P
a P A P
P P A P
P P p p
p P P P
P P P P

hl\r}bhh}}'ﬂbbb}}h:ﬂbb:PJPP‘IH'I-}Iﬁh}bhhbb'ﬂ'ﬂ}hhbhbbbh}

A
p
s
P
P
P
A
P
P
A
P
A
P
p
X
P
P
P
IJ
P
P
P
A
p
p
p
P
P
A
p
A
P
A
A
p
p
A
p
p
P
p
A
p
P

s Page 3of 5
T \J\/M




618

Sr.
No.

Date

Shri
Francisco
Araujo
(Chairman)

Dy.
Conservator
of Forests,
South
(Member)

Shri
Sandeep
Agrekar
(Member)

Shri Abhijit
Prabhudessai
{Member)

Dy. Collector,
Officer of the

Revenue
Department
{Member)

Head
Surveyor,
Officer of
the DSLR
{(Member)

Sub
Divisional
Forest
Officer,
Quepem
(Member
Secretary)

132 .

10.01.2017

133 .

18.01.2017

134 .

25.01.2017

135.

08.02.2017

136 .

15.02.2017

137 .

16.02.2017

138 .

22.02.2017

135.

08.03.2017

140.

15.03.2017

141.

05.04.2017

142 .

07.04.2017

143 .

12.04.2017

144 .

19.04.2017

145.

26.04.2017

146 ..

03.05.2017

147.

05.05.2017

148.

09.05.2017

149 .

10.05.2017

150.

16.05.2017

151.

17.05.2017

152.

23.05.2017

153 .

24.05.2017

154.

31.05.2017

155.

07.06.2017

156.

14.06.2017

157.

21.06.2017

158.

28.06.2017

159.

05.07.2017

160.

12.07.2017

161 .

02.08.2017

162,

09.08.2017

163 .

31.08.2017

164 .

06.08.2017

165.

08.08.2017

166 .

13.08.2017

167 .

20.05.2017

168 .

27.05.2017

169 .

11.10.2017

170.

25.10.2017

171.

01.11.2017

172 .

15.11.2017

173 .

18.11.2017

174 .

29.11.2017

175.

06.12.2017
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Sub

Shet Dy. = . Dy. Collector,| Head Divisional

5. Bianckcn Consarvator Sandéeep Shri Abhijit | Officer of the | Surveyor, Forest

No. Date Atsiujo of Forests, Aabikir Prabhudessai Revenue Officer of | Officer,

(Chairman) South (Member) (Member) Department | the DSLR | Quepem

{Member) (Member) | (Member) | (Member

Secretary)
176.]13.12.2017 P P P A A P P
177 .|18.12.2017 P P P P A p P
178 .| 03.01.2018 P P P P A P P
179.]10.01.2018 P P P p A P P
180.]31.01.2018 P P P, P A P P
181 .| 07.02.2018 P P P P A P P
182 .| 14.02.2018 P P P P A A P
183 .| 28.02.2018 P A P p A P P
184 .| 07.03.2018 P P P P A P P
185 .| 14.03.2018 P P P P A P P
186 .| 21.03.2018 A P P P A P P
187.]|04.04.2018 P P A P A P P
188.]/11.04.2018 P P P P A P P
189.]18.04.2018 P A P P A P P
190.} 23.05.2018 P P P P A B P
191 . 30.05.2018 P P P P A P P
192 .| 06.06.2018 P P P A A P P
193 .| 13.06.2018 p P P A A P P
194 | 20.06.2018 P P P A P P
195 .(27.06.2018 P P P P A P P
196 . | 04.07.2018 P P P P A P P
197 .| 12.07.2018 P P P P A P P
198 .| 18.07.2018 P P P P A P P
199 .] 25.07.2018 P P P P A P P
200.]| 08.08.2018 P P P P A P P
201.]|20.08.2018 P P P P A P P
202.]|29.08.2018 P P A P A P P
203.]|12.09.2018 P p P P A P P
204 .| 26.09.2018 p P P P A P P
1\ | 205./04.10.2018 P p P P A p p
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Sr.| Dateof Name of Applicant Address Survey Sub Viilage Taluka Status Remarks
No.| Receipt No. Division
73.| 01.02.2016 |Mr. Krishna Gangaram  |H.No.301, Gina Sindolim, 95 11 Sancoale | Mormugao Decided survey and demarcation
Naik & Mr. Satish Sancoale, Cortalim, Goa. completed
Gangaram Naik
74 .| 02.02.2016 |Mrs. Maria Ozorio Pereira|H.No.259, Nagoa, Salcete, 92 1 &6 Sancoale | Mormugao Decided survey and demarcation
Goa 93 4&7 | Sancoale | Mormugao completed
75.] 05.02.2016 |Rev. Fr. Francisco Holy Spirit Church, Margro,| 417 1 Curtorim Salcete Pending to be decided at the time of
Avinash Rebelo Goa demarcation
76.| 11.02.2016 |Rajan Nagesh Lotlikar H.No.1613, Harimandir 24 12(P), 12-| Dabolim | Mormugao Decided survey and demarcation
Chawl, Margao, Goa A& I12-B completed
77 .| 25.02.2016 |Mrs, Esperanca Dias e H.No.203/1, Village 92 6 Sancoale | Mormugao Decided survey and demarcation
D'Souza Domrine, Behind Tilak completed
Ground, Khariwada, Vasco
da Gama
78 .| 15.03.2016 |Mrs, Ana Casia Dores  |Pereira Chambers, St. Jose 11 45 Issorcim | Mormugao Pending to be decided at the time of
Silva & Mr, Charles Vaz Road, Vasco da Gama demarecation
Pereira
79 .| 22032016 |Mr. Shashank Trivedi (Rep. by POA Mrs. Nidhi i1 45,46,47| lIssorcim | Monmugao Pending to be decided at the time of
Trivedi) 58, Rangavi Estate, & 48 demarcation
Lane 4, opp Felicity Health
Club A.P. Dabalim
80.] 29.03.2016 |The Sarpanch Village Panchayat Loliem Canacona Pending to be decided at the time of
demarcation
81 .| 31.03.2016 |Shri Vassudev Venkatesh |A.S. Summingale Avenue| 24 1 Dabolim | Mormugao Decided survey and demarcation
Sinai Caro Ist Floor, Gold Road, completed

Pajifond, Margao, Goa
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638 ANMEXVRE-TIT 2
07

No. 1/PVT-FOR/MS/SGFDC/2014-15/ ueg|
O/o, the South Goa Forest Div, Committee,
C/o. The Dy. Conservator of Forests,

South Goa Division,

Margao-Goa.

Dated:- 18/11/2014

To,

The Principal Chief Conservator of Eorests,
Forest Department,

Panaji-Goa.

Sub: Submission of proposal of Private Forests management plan.
Sir,
With reference to the above, 1 am submitting herewith proposal of

Management plan for Private Forests, prepared by the South Goa Forest Division

Committee for further needful action.

Submitted please.
Yours faithfully,

= X %
\ Q) v
M
{Vikasﬁ(ssai‘ﬂ '
Membér Secretary,

South Goa Forest Division Committee,
&
Sub-Divisional Forest Officer, Quepem.
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SOUTH GOA FOREST DIVISIO MMITTEE
MANAGEMENT PLAN FOR PRIVATE FORE

South Goa Forest Division Committee hereby puts forth its
recommendations for the Management Plan to be prepared for Private Forests. At

the butsel, il is 1o be stated that the following will apply to all the Private Foresis:

|. The Forest Conservation Act will apply to all the areas which are identified

ns private forests.
This Management Plan is prepared mainly for the purpose of helping the
owners of small land holdings. as it will be very difficult, if not impessible.

for them to prepare Management Plans for their holdings individually, and

Fed

it will be difficult for the Government to process numerous Management
Y Plans.
3. Ifany owner of @ private forest prepares his own Munagement Plan for his
holdings, then his Plan will take precedence over this Management Flan.
4. The Goa Preservation of Trees Act fs in consonance with the Forest
Conservation Act since it does not permit the change of land use, but
mandates the planting of trees. Henee, this Act may be made applicable to

the management of private forests in Goa.

FIELD ORBSERVATIONS OF THE SOUTH GOA FOREST DIVISION
COMMITTEE:-

1. Most of the areas visited by this committee are either irregular shaped land
holdings. often belonging to the communidades, and/or privately owned
sirips along the gradient. Such strips are 100 mis and more in width and the
|l:ﬂélh may be anything up to 500 mis or more. The Lowest levels which
are flat are paddy fields. Next higher are the gentle slopes which are
gardens/orchards and residential houses. The backyards, of the houses arc
followed by horticulture areas on medium slopes and then natural forest
along upper slopes of the hills, right up to the hill ridges. These
horticulture areas in the backyards consist mostly ol sparse cashdwi/teak
trees below the lower limits of this forest. The approximate propoition of

v Private Forests to such holdings is around 40% area wise.

4 The Committee members met and interacted with the owners of the small
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holdings where demarcation of the boundary was taken up, and the small
holding owners are not averse o Private Forests and are happy to keep the

upper slopes under natural tree cover. Tt is only the owners with large
holdings who show opposition because they want to use the land for real

estate speculation.

RECOMMENDATIONS:- .

The Committee has ohserved that many forested areas have already been

developed into plots and disposed, as profits in real estate are 'vcry high. The .

people living in the residential complexes in such plots enjoy the ¢cological
benefits delivered by the Private foresis, which are in close proximity of the
complexes. Similarly, towns, cities, industries, tourism, agriculture and fisheries
also benefit from the forests in their neighbourhood on account of the various

ceological services provided by the forests.

Therefore, the beneficiaries of the services provided by the private forests
should also share the cost of maimaining these green patches for ameliorating the

eloments of elimate and for providing essential ecological services.

The Committee refers to the estimation of Ecosystem Services by Private
Forests at page 32 of the study of Private Forests made by Shri Javant Kulkami.
The Ecosystem Services are valued st Rs 1,011,457 per hae. per year and consist
of the following.

. Bamboo
Fodder
- Timber
. NWTP

L&

. Carbion Scquestration

3
4
5
6. Fuelwood
7. Pollination and seed dispersal
&

. Waler recharge

-

9. Soil Conservation

10 Water Purification

Out of these, 1,2,3,4, and 6 mostly accrue to the owner. Therefore, the value of

339
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licosystem Services from Private Forests 10 the rest of the community and the

Siate is [8s.27.788 per hac. per vear,

‘ITe beneficiaries of the ecological services are other than the owners, and
hence the beneficiaries should share in the cost incurred by the owners for
maintaining the private forests. Assuming that the Privafe Forests in Goa are 200
sq. km in area, the costs to be shared by beneficiaries is Rs. 55.60 crores per year
at the rate of Rs.27,788 per hac per year. The beneficiaries within the State are as

follows:-

Een C.G' | 8.G** | Agriculture | Tourism | Flealth T River Real
MNavigarion | Estate

services

Carbon 8. Y ¥ | i Y ] Y Y

Poilination Y
& Secd
dispersal

Wl T+ il Y

recharge

Soil Y Y
Conservatio

o |

| Waiter | ¥ S 1 = ' v
Purilication | i i

Aesthetics i | X

CG* - Central Government; SG** — State Government

The proportion of the benefit accrued o each beneficiary from the Ecosystem
Services is caleulaled above and the cost Lo be shared by each of the beneficiaries
s given in unils. The above proportions may be decided and recovered from the
respective beneficiaries, to be paid to the owners of the private forests. REDD +
and similar schemes should be made applicable to the Private Forests in order 10

contribute to the compensation and reduce the burden on the State Gqvernment,
Benefits to the Owners:-

‘The benefits will acerue in 2 ways:-



-
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Pirect benefits through the compensation received from the beneficiaries/State

for the ccosystem services, and through making use of the trees on his land.

For this purpose, owners have been classified based on the size of landholdings:-

I = 2000 sq.mits. Micro holdings
2. 22000 sq.mis < 1 hac Small holdings
3. >1 hee. <5 hac. Mediim holdings.
4. > 5 hac, . Large holdings

It is proposed that the micro holdings should be compensated at a higher rate for
the ecosvsiem services, as the direct benefits of bamboo. fodder, timber, NWFP
and Puelwood is less in their case. Based on the rates sugpgested by Mr, Jayant
Kulkamni, it is proposed that the compensation may be as follows:

I, <2000 sq.mts, Rs.5 per sq.mt.

2 =200 sq.mts < 1 hac

3. =1 hae. <5 hae. } Rs.2.78 per sq.mi.
4. > 5 hac.

Activities to be allowed in the Private Forests:-

I. Sclection felling of matured trees (@ 5 wrees per year per hectare

(I i assumed that there are 250 wees on a 50 year rotation cvele). This

felling can be permitted under PTA,

= ]

. I'he owners may be allowed to conduct Ecotourism activities restricted to
nature trails to ecosystems, historical and religious sites, erection of hides

and tree houses for the purpose of bird watching or scenic viewpoints.
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SOUTH GOA FOREST DIVISION COMMITTEE
TENTATIVE SCHEDULE

A. Current progress of work

» CHRONOLOGY

Date Work/Event
27-11-2012 | Notification constititing South God Forest Division
Committee was issued.
21-12-2012 | First meeting of the South Goa Forest Division
Committee was held.
10-06-2013 | DSLR allotted two Forest Surveyors to the two
Committees, but no survey equipment was provided.

(12" meeting)
20-06-2013 | Reported to PCCF, that Forest Surveyors are not |
provided with survey equipment. Requested to

move the DSLR to provided equipment.
51-11-2012 | DSLR informed that they cannot provide survey
equipment, and directed that it may be hired.
99.01-2014 | 28" meeting held. This report is prepared.

« The SGFDC held 28 meetings in 14 months as follows.

v 15 Office meetings. = °
¥ 13 Site inspections including one meeting with
Stakeholders of Cortalim village.

"« Target Achieved. (Only Stage 1)
v Talukas covered.
o MORMUGAO 7 Villages
o SALCETE 2 Villages
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B. TENTATIVE SCHEDULE
e Area to be covered

Taluka Number of villages Number of

(tentative) inspections
Salcete 16 16
Canacona 11 11
Quepem 18 18
Sanguem 18 18
Darbandora 4 4
TOTAL 67 67

« Time required for Stage |.

v 5years (atthe current speed of work).

« Time required for Stage Il. (Boundary Clearance, Survey
preparation of Map, and estimation of Area of Patch).

v 5 years and 2 months.
v Explanation.

» 1 month per village per party (@ 1 kim boundary
per day and 25 kims per month)

» 2 villages per manth by 2 parties.

» Field work in 7 months per year ( non-rainy )
» @ 14 villages in a year, 74 villages to be covered.

* Oyears and 2 months are required.

« Time required for Stage lll. (Final demarcation w'ith boundary

stones, preparation of map, and assessment of forest area of

each holding.)

v' 5 years.
v Explanation.

= 14 villages in a year.
» T4 villages in S years approx.
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C. REQUIREMENT OF SGFD.
« Two Total Stations.

» Four Forest Surveyors, (Two for each Total Station)

T
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GOVERNMENT OF GOA

SEPTEMRBER 2021
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3 Interim report of the Review Committee on review
of Private Forest provisionally identified by North and
South Goa Forest Division Committees (V.T. Thomas &
F.X. Araujo Committee)

A committee (hereinafter referred as Review Committee”), to review
Provisionally identified Private Forest areas by North and South Goa
Forest Division Committees (also known as Thomas & Araujo
Committee) was constituted vide Government of Goa Notification No.
(WP)/Pvt. For/16(THC)/ 2013(WZ)/19-20/26 dated 21/01/2020
(with Conservator of Forests as Chairman) and Vide Notification No.
DCF (WP)/Pvt. Forest/16(THC)/ 2013(WZ)/19-20/119 dated
18/06/2020 (The Chief Conservator of Forests was made the
Chairperson). First Interim Report of the Review Committee disposing
858 Survey Nos was submitted to the Govt. for approval vide DCF
(Working Plan) office note dated 26.04.2021 which may be seen at
Annexure 1. For criteria and methodology 1% interim report may
kindly be referred. Following the same criteria and methodology the
Committee has undertaken further review work. Second Interim
Report of the Review Committee disposing 1236 Survey Nos was
submitted to the Govt. for approval vide DCF (Working Plan) office
note dated 01.07.2021 which may be seen at Annexure II.

An extensive ground verification, enumeration and survey exercise
on survey numbers qualifying on area & canopy density criteria has
been done in the field for evaluating tree composition criteria. Due to
the rains, field survey and enumeration works have ceased. Even on
rain free days, it is difficult to approach the sites due to undergrowth
and there are chances of instruments getting damaged if the rains
suddenly come. However, the committee was informed by the sub
committees that the work of preparation of enumeration reports and
plan preparation works are going on. However, despite all the field

constraints, substantial progress has been made.

¢ | Cr—
E&\/% %:TL) Dlé%mm }51) @cﬂg té;g}

346



AGF (N)

648 R

The status of progress achieved in enumeration of private forest

areas as on date is shown as under:

Division | Status of review after completion of field
enumeration
Total area | Area qualified in | Plan prepared for |
enumerated | field survey area qualifying

North 1831 ha 558.66 ha* 347.22 ha*

South 3390 ha 838.00 ha* 117.00 ha*

Total 5221 ha 1396.66 ha* 464.22 ha*

*Final status to be determined after hearing of the objectors/representations and total

enumeration, if decided

Thus, it can be seen that roughly 55% of the total area to be
enumerated (9183 Ha) has been enumerated. Further, Goa
Foundation has filed one more Execution Application before Hon’ble
NGT. Accordingly, in the 12t review committee meeting held on
17/08/2021, it was decided to submit the 3¢ Interim Report in
continuation to the First and Second Interim Reports, with the
progress made in the review of additional Survey Numbers

provisionally identified as private forest.

Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found partly repeated in Thomas &
Araujo Committee:

There are a total of 130 such survey numbers across 39 villages were
analysed partly/fully repeated and out of which 88 have been found
fully repeated and accordingly status reported in the first Interim
Report. Remaining 42 Survey Nos along with its 56 parts were
reviewed by the Review Committee and the Review Committee, after
detailed analysis through Google Timeline change corroborated by
LISS Il FCM 2012-13, Division offence case, Tree Felling, FCA &
Court order etc. found that in 05 Survey Numbers balance area does
not qualify the criteria of private forests and status reported in the
second interim Report. Balance 37 survey numbers are still to be

reviewed in the field.

4 @ » ‘ML M bwe
ACF| ™) AC(S) D DIR'(AGRI) ck W CCF
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B. Survey Numbers identified as Private Forest by earlier
demarcation team of the Forest Department (adjoining the
Survey Nos. identified as Private Forest by Sawant and
Karapurkar Committee) and found partly repeated in Thomas &
Araujo Committee:

In the first interim report, the Review Committee had found that out
of total of 39 Survey numbers, adjoining Survey Nos of Sawant and
Karapurkar Committee which were demarcated as Private Forests by
earlier demarcation team of Forest Department during 2003-2008
were found fully/partly repeated in Survey Numbers identified by
Thomas and Araujo Committee. In 1st interim report, two survey
numbers were found fully repeated. In 2nd interim report, the
committee had reviewed the remaining 37 survey numbers and after
detailed analysis through Google Timeline change corroborated by
LISS III FCM 2012-13, Division offence case, Tree Felling, FCA &
Court order etc. found that in 17 Survey Numbers which are partly
repeated, the balance area does not qualify the criteria for Private
Forest and status reported in the second interim Report. Balance 20

survey numbers are still to be reviewed in the field.

C. Survey Numbers recorded as Government Forests and found

mention as Private Forest by Thomas and Araujo Committee:

Further, there are a total 26 survey numbers of recorded Forest
which have been identified as Private Forest by Thomas & Araujo
Committee in its report. In the 1st interim report, it was decided to
exclude survey numbers pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private
ownership (if any) in the instant case for further analysis. 8 Survey
Numbers were found fully under Government ownership. In the
remaining 18 such survey numbers, no survey number could be

excluded solely on area and canopy criteria.

CH A/ Qup Fk g Gl Tl B
ACF (N) ACFI§) ) AC (S) D DIR {AGRI) DCF (Wp)  CCF
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D. Survey numbers not qualifying Area & Canopy Density Criteria:

In the first Interim Report, the Committee undertook the Review
of 747 survey numbers not meeting area & Canopy density criteria
as per LISS IV Forest Cover Map 2014-15 (Forest Survey India) and
based on the analysis of LISS IV Forest Cover Map 2014-15 (Forest
Survey India, Google Timeline changes corroborated by LISS
III Forest Cover Map 2012-13, North & South Goa Divisional history
for offence cases, illegal felling, Tree Felling permissions, FCA &
Court orders (if any) etc. and after detailed discussion and
deliberations the committee decided that the 747 survey numbers are

not qualifying the criteria to be identified as Private Forests.

In the Second interim report, the Review Committee, undertook
review of other 322 survey numbers which are not qualifying Area &
Canopy Density Criteria and based on the detailed analysis of North
& South Goa Divisional history for offence cases, illegal felling, Tree
Felling permissions , FCA & Court orders (if any) etc. and after
detailed discussion and deliberations, the committee decided that
additional 322 survey numbers are also not qualifying the criteria to
be identified as Private Forests. This included some survey numbeérs
for which map has been prepared by Thomas and Araujo Committee

as it was found that the same was prepared on an ocular basis.

E. Report based on Enumeration results of Survey numbers
fulfilling area and canopy criteria.

The field reports submitted by Sub-Committees were placed before
the Review Committee. The Committee has reviewed the survey numbers
qualifying as private Forests and conducted the hearing of
objections/representations. In case of non-qualifying survey numbers
based on enumeration results submitted by the Divisions/sub-
committees, detailed analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc was done. Abstract of sub-committee
report is enclosed as Annexure III. After detailed evaluation,

349
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deliberations and discussion on each report, the decision of the

committee on these Survey Numbers is enclosed as Annexure-IV.

Summary of the Report

i) In the third interim report, by disposing of an additional 70 Survey
Nos, a total 1306 out of 3195 Survey Nos has been completely disposed
off. Details of such survey numbers are submitted to the Government as

indicated in the Annexures, summary of which is reproduced below.

Progress achieved | Total number | Qualifying Non | Sy No. with Extent of
in review of |[of Sy. Nos | Sy. Nos (area | qualify | Private Forests as per
private forests finalized by | in Ha) ing previous review
review Sy. committee under DCF

= committee Nos (WP)/ Govt Forest

1t Interim Report | 858 10 (47.03 Ha) | 750 98

2nd Interim Report | 378 05 (22.56 Ha) | 351 22

3rd Interim Report | 70 09 (76.94 Ha) | 61 -

Cumulative 1306 24(146.53 Ha) | 1162 120

progress - |

ii) Out of around 9183 Ha area qualifying canopy and area criteria,
ground verification, enumeration & survey of area of approximately
5721 hectares have been completed as on 17.08.2021. Thus,
enumeration of around 55% area is complete. With the onset of monsoon
further field survey and demarcation works have been affected slowing down
review work. Balance area (around 4000 Ha) is to be verified, surveyed &

demarcated on ground after monsoon, for which additional time is essential.

e

ACF (HQ) \South)
Member

t

N
Additional ctor (North) Additional Collectors (South)
Member

Director &%culture) Director (Survey\an
Me

Chief Coﬁsewator of Forests
Member Secretary Chairman

ACF (N) ACFI§) AC(S) D S DIR (AIGRI) (WP) CCF
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29/N
Working Plan Division
Panaji -

Note

Subject: Interim report of the review committee constituted for
identification of Private Forest provisionally identified by North and
South Goa Forest Division Committees (also known as Thomas & Araujo

Committee)

A committee (hercinafter referred as Review Committee"), to review identified
Private Forest arcas by North and South Goa Forest Division Committees
(also known as Thomas & Araujo Committee) was constituted vide
Government of Goa Notification No. (WP)/Pvt.For/ 1920/5170 dated
21/01/2020 under Chairmanship of CF(Conservation) and consisting of
Additional Collectors (North and South), Director (Agriculture), Director
(survey and Land Records), ACP (HQ) (North and South) with DCF (Working
Plan) as Member Secretary. Vide Notification No. DCF (WP)/ Pvt. Forest/ 19-
20/119 dated 18/06/2020, the Chief Conservator of Forest was appointed
as commiltee Chairperson , copy at 13/C to 135/C

So far ten meetings of this review committee has taken place. The
minutes of the meetings has been placed in the file at 136/C to 184/C

respectively.
Progress of Review Committee so far:

1. All the Survey numbers (more than 3195 nos) included by the two
Forest Division Committees (North and South Goa) — Thomas &
Araujo Committee were digitized using the Regional Plan of Town &
Country Planning Department, Government of Goa and records of
Directorate of Survey & Land Records Department. All these
provisionally identified private forest by earlier Thomas & Araujo
committee report has been digitized.

2. The Forest Cover Map (FCM) of 2014-15 prepared by FSI constitutes
polygons with more than 40% canopy and area more than 5 Ha and
less than 5 Ha, with later analysed for proximity to Government
Forest. Digitised Survey numbers of North and South Goa Divisions
(Thomas and Araujo Jcommittees have been superimposed on FCM

maps/polygons of FSI for analysis

3.The enumeration of 9183 Ha (91.83 Sq. Km) approximate area 1s
being carried out by 16 Nos. Sub-committee consisting of Range
Forest Officers of Forest Department, Inspector of Survey and Land
Records, Directorate of Land and Survey Department and Village

Talathi of

AT?MXUT& 1351
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Revenue Department, which are working under direct supervision of
concerned territorial DCF.

4.The ground verification and enumeration has commenced from
November, 2020 after the end of monsoon and still it is in progress.
The sub-committees are inviting objectors, plotting sample plots @ 5%
sampling intensity (Similar method adopted by earlier review
Committee in its report and the report was accepted by Hon’ble NGT in
O.A. No. 479/2018), marking and enumerating trees, prepanng
reports, preparing maps after survey for area qualifying. Concerned
territorial Deputy Conservators of Forest are directly supervising and
also providing support of equipment, manpower etc. As on date the
teams has completed enumeration of an arca of 2417 Ha and it 1s

anticipated to complete another 1500 Ha of area before the onset of

monsoon.

An interim report with Annexure I, 11, I, IV and V of the review
committee has been finalized, following the approved methodology to
complete the assigned task, copy placed at 185/C , which is briefly
reproduced below-

A. Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found repeated in Thomas & Araujo

Committee :

Hon 'ble NGT in O.A. No. 479/2018 has accepted the Report on review of
Survey Nos identified as Private Forests by Sawant and Karapurkar
Committee. However, there are Survey Nos (partly or fully) of Sawant and
Karapurkar committees, found repeated in Thomas & Araujo Committee, In
view of Hon'ble NGT are not to be reviewed. There are a total 130 such
survey numbers across 39 villages were analysed and out of which 88 have
alrcady been completely reviewed and remaining 42 Sy Nos along with its 56

Survey nos parts needs to be reviewed. (Annexure I of the interim report).

B. Survey Numbers demarcated by earlier demarcation team of
Forest Department adjoining to sy Nos identified as Private Forest
by Sawant and Karapurkar, included as such by previous review
committee and accepted by Hon'ble NGT in O.A. No. 479/2018:

Similarly, a total of 39 Survey Nos. not of Sawant & Karapurkar commitiee
but adjoining it has also been identified as Private Forest by earlier

demarcation
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31/N
team of Forest Department and the same has been reviewed as such by
earlier Review Committee under the DCF (WP) and also accepted by Hon 'ble
NGT as a Forest in 46.11 sq. km. area. In view of Hon 'ble NGT order, in 39
adjoining Sy Nos, 2 No. Sy Nos 25 and 101 of Ken (Sattari) are not to be
reviewed, in the remaining 37 the undemarcated area will be reviewed by
this Review Committee. (Annexure II of the interim report)

C. Survey Numbers recorded as Forests :
Further, there are a total 26 Sy. Nos. of recorded Forest which have been
identified as Private Forest by Thomas & Araujo Committee in its report. [t
was decided to exclude Sy Nos. pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private ownership (Il
any) in the instant case for further analysis. (Annexure Ill of the interim
report)

D. Survey numbers not qualifying Area & Canopy Density Criteria :
The Committee also undertook the Review and found 747 Survey Nos not

. meeting area & Canopy density criteria and after detailed discussion and

deliberations decided to be not qualifying to be identified as Private Forests,
based on the analysis of LISS IV Forest Cover Map 2014-15 (Forest Survey
India ) , Google Timeline changes corroborated by LISS Ill Forest Cover Map
2012-13, North & South Goa Divisional history for offence cases, illegal
felling, Tree Felling permissions , FCA & Court orders etc., (if any} .

(Annexure IV of the interim report)

E. Report based on Enumeration results of Survey numbers fulfilling

area and canopy criteria.
. An extensive ground verification, enumeration & survey exercise of qualifying
Area and canopy critenna has been initiated since November 2020, to
evaluate the Tree composition criteria. Based on the field analysis report

following status of review wark is as below (As on 10.04.202])

Area in Ha
Status of review after completion of field enumeration
Total mrea [ .
od Plan Plan Area Area not| Remark
Divisi :mr under completed | qualified as | qualified
| e - Preparatio |and open |Private as Private
Snm—e n for | for public | Forest Forest
- qualifying | hearing after public
area hearing
North 856.0 102.0 13.85 19.57 14.45

Balance area is
South 1561.0 137.78 10.381 27.46 0.0 under field
verification and
past history
Total | 2417.0 | 239.78 | 24.231 | 47.03 | 14.45 | _ . . .

353



655

32/N

The Committee has reviewed, the survey numbers qualifying as Private
Forests with public hearing and Non Private Forests based on enumeration

results submitted by the Divisions/ sub-committees are enclosed (Annexure
V of interim report).

Further, approximately as on datc, the teams has completed
enumeration of an area of 2417 Ha and it is anticipated to complete another
1500 Ha of area before the onset of monsoon. Public hearing of affected
partics / owners/ objectioners whose areas are qualifying the criteria of

private forest is in progress.

With this interim report out of 3195 total survey nos provisionally
identified as Private forest by North and South Goa Forest Division
Committees (also known as Thomas & Araujo Committee) around 860 Nos

are fully disposed off and around another 100 are partly disposed off .

We may inform the concerned land owner / affected persons about

disposal of their objections / applications after uploading the report on
website as per the directions of Hon'ble NGT vide order dated 07.01.2021 for

information of concerned arties

Submitted for kind perusal please.

SR

o
4 8. Jadbav), 2® 2°

Dy . Conservator of Forests ,
Working Plan Division,
Panaji - Goa.

No. : DCF(WP) / Pvt .For/ 16(THC)/2013(W2)/19-20/g 3

Dated ‘- a‘ 'o\',w
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Working Plan Division
Panaji — Goa

NOTE

Subject: 2* Interim Report of Review Committee on Private Forests ....reg.

A committee (hereinafier referred as Review Committee™), to review Provisionally
identified Private Forest areas by North and South Goa Forest Division Committees
(also known as Thomas & Araujo Committee) was constituted vide Government of Goa
Notification No. (WP)/Pvt. For/I6(THC)/ 2013(WZ)/19-20/26 dated 21/01/2020 (with
Conservator of Forests as Chairman) and Vide Notification No. DCF (WP)/Pvt.
Forest/16(THCY 2013(WZ)/19-20/119 dated 18/06/2020 (The Chief Conservator of
Forests was made the Chairperson). First Interim Report of the Review Committee
disposing 858 Survey Nos was submitted to the Govt. approval vide DCF (Working
Plan) office note dated 26.04.2021 which may be seen at Annexure L For criteria and
methodology Ist interim report may kindly be referred. Following the same criteria and
methodology the Committee has undertaken further review work

So far, eleven meetings of this Review Committee have taken place. In the 1 1" meeting
of the Review Committee held on 10/6/2021, it was decided to submit the 2™ Interim
Report in continuation to the First Interim Report, with the progress made in the review
of additional Survey Numbers provisionally identified as private forest. Accordingly,
the 2nd Interim report of the Review Committee has been finalized, following the
approved methodology to complete the assigned task, copy placed at [—_f_a_a_lﬂ,

Progress of Review Committee so far:

I.  All the Survey numbers (more than 3195 nos) included by the two Forest
Division Committees (North and South Goa) — Thomas & Araujo
Committee were digitized using the Regional Plan of Town & Country Planning
Department, Government of Goa and records of Directorate of Survey & Land
Records Department. All these provisionally identified private forests by the
carlier Thomas & Araujo committee report have been digitized. Survey
Numbers for which Thomas and Araujo Committee had prepared plans have
also been taken for review as it has been found that estimation of canopy density
and species composition by Thomas and Araujo Committees was done ocularly.
The Forest Cover Map (FCM) of 2014-15 prepared by FSI constitutes polygons
with more than 40% canopy and area more than 5 Ha and less than 5 Ha, with

2

later analysed for proximity to Government Forest. Digitized Survey numbers

of North and South Goa Divisions (Thomas and Araujo) committees have been

superimposed on FCM maps/polygons of FSI for analysis.
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3. The enumeration of 9183 Ha (91.83 Sq. Km) approximate area is being carried

out by 16 Nos. Sub-committee consisting of Range Forest Officers of Forest
Department, Inspector of Survey and Land Records, Directorate of Land and
Survey Department and Village Talathi of Revenue Department, which are
working under direct supervision of concermned territorial DCF.

- The extensive ground verification and enumeration has been conducted in the

field. As on date the teams have completed enumeration of an area of 4427 Ha
of private forests before the onset of monsoon. Public hearing of affected
parties/owners/objectioners whose areas are qualifying the criteria of private
forest is simultaneously being done.

- Survey Numbers identified as Private Forest by Sawant and Karapurkar

committees and found partly repeated in Thomas & Araujo Committee:
There are a total of 130 such survey numbers across 39 villages were analysed

partly/fully repeated and out of which 88 have been found fully repeated and
accordingly status reported in the first Interim Report. Remaining 42 Survey Nos
along with its 56 parts were reviewed by the Review Committee and the present
Review Committee, afier detailed analysis through Google Timeline change
corroborated by LISS 111 FCM 2012-13, Division offence case, Tree Felling,
FCA & Court order etc. found that in 05 Survey Numbers balance area does
not qualify the criteria of private forests. (Annexure-11 of the Interim

report). Balance 37 survey numbers are still to be reviewed in the field.

6 §urvey Numbers identified as Private Forest by earlier demarcation team

7

of Forest Department and found partly repeated in Thomas & Araujo

Committee:
In the first interim report, the Review Committee had found that out of total of
39 Survey numbers, adjoining Survey Nos of Sawant and Karapurkar
Committee which were demarcated as Private Forests by earlier demarcation
team of Forest Department during 2003-2008 were found fully/partly repeated
in Survey Numbers identified by Thomas and Araujo Committee. In 1st interim
report, two survey numbers were found fully repeated. Therefore, now the
committee has reviewed the remaining 37 survey numbers and after detail
analysis through Google Timeline change carroborated by LISS 111 FCM 2012-
13, Division offence case, Tree Felling, FCA & Court order etc. found that in
17 Survey Numbers which are partly repeated, the balance area does not
qualify the criteria for Private Forest (Annexure IIT of 2™ interim report),
Balance 20 survey numbers are still to be reviewed in the field.
Survey Numbers recorded as Government Forests and found mention as

Private Forest by Thomas and Araujo Committee:
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Further, there are a total 26 survey numbers of recorded Forest which have been
identified as Private Forest by Thomas & Araujo Committee in its report. In the
first interim report, it was decided to exclude survey numbers pertaining to
Reserve Forest and to review Proposed Reserve Forest and Unclassified Forest
under private ownership (if any) in the instant case for further analysis. 8 Survey
Numbers were found fully under Government ownership. In the remaining 18
such survey numbers, no survey number could be excluded solely on area
and canopy criteria.
8 Survey numbers not qualifying Area & Canopy Density Criteria:
In the first Interim Report, the Committee undertook the Review of 747 survey
numbers not meeting arca & Canopy density criteria as per LISS IV Forest
Cover Map 2014-15 (Forest Survey India) and based on the analysis of LISS IV
Forest Cover Map 2014-15 (Forest Survey India, Google Timeline changes
corroborated by LISS I Forest Cover Map 2012-13, North & South Goa
8 Divisional history for offence cases, illegal felling, Tree Felling permissions,
FCA & Court orders (ifany) etc. and after detailed discussion and deliberations
the committee decided that the 747 survey numbers are not qualifying the criteria
to be identified as Private Forests.
Now the Review Committee, undertook review of other 322 survey numbers
which are not qualifying Area & Canopy Density Criteria and based on the
detailed analysis of North & South Goa Divisional history for offence cases,
illegal felling, Tree Felling permissions , FCA & Court orders (if
any) etc and after detailed discussion and deliberations, the committee decided
that additional 322 survey numbers are also not qualifying the criteria to be
. identified as Private Forests. (Annexure-IV of the 2™ Interim Report).
9. Report based on Enumeration results of Survey numbers fulfilling area and
canopy criteria:
The field reports submitted by Sub-Committees were placed before the Review
Commuittee. The Committee has reviewed the survey numbers qualifying as
private Forests and conducted the hearing of objections/representations. In casc
of non-qualifying survey numbers based on enumeration results submitted by
the Divisions/sub-committees, detailed analysis through Google Timeline
change corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc was done After detailed evaluation,

deliberations and discussion on each report, the decision of the committee on

these 34 Survey Numbers is enclosed as Annexure-V of the 2™ Interim

Report.

Thus, in the second Interim Report, by disposing of an additional 378
Survey Nos, a total 1236 out of 3195 Survey Nos has been completely \
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disposed off. Details of such survey numbers are submitted to the Government
as indicated in the Annexures, summary of which is reproduced below.

Progress Total Qualifying Sy. | Non Sy No. with

achieved in | number of | Nos (area in | qualifying | Extent of Private

review  of | Sy. Nos | Ha) Sv. Nos Forests as per

private finalized by . previous review

forests review committee under
committee DCF (WP)/ Govt

Forest

1% Interim | 858 10 (47.03 Ha) | 750 98

Report

2nd interim | 378 05 (22.56 Ha) | 351 22

report

Cumulative | 1236 | 15(69.59 Ha) | 1101 120

progress

Out of around 9183 Ha area qualifying canopy and area critel:ia. ground
verification, enumeration & survey of area of approximately 4427 hectares
have been completed as om 10.06.2021. Thus, it can be seen that roughly 50%
of the total area to be enumerated (9183 Ha) has been enumerated. With the onset
of monsoon further ficld survey and demarcation works have been affected
slowing down review work. Balance area (around 4500 Ha) 1s to be verified,
surveyed & demarcated on ground after monsoon, for which additional time is

essential.

We may, if agreed, submit the 2% Interim Report to the Government for o
necessary approval

After approval of the Government report may be uploaded on the Forest
Department website for information of all concerned, as per the direction

of Hon'ble NGT in its order dated 7.1.2021.

Submitted for kind perusal please.

ke M
(An Kalkoor, M., IFS)
Dy. Conservator of Forests,
Working Plan Division,
Panaji — Goa.

No. : DCF (WP)/Pvt For/16(THC)/2013(WZ)/19-20/2. 3¢
Dated: 01.07.2021

CCF
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PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPQOSITION

Sheet No: 1
Taluka : Salcete
Village : Raia
Survey Number : 230
Sub Division ;
Whether tree as per
GPTA(atleast 10 cm |Forestry
dia at a height of tree Non Forestry
Sr. |Common im) from ground Species |tree Species |Total no
No. |/Local Name [Scientific Name level (Y/N) (Y/N) of trees
1|Cashew Anacarddium occidentale Y Y 1677
2{Khair Acacia catechu Y Y 8
3|Bayo Cassia fistula Y Y 3
4|jambhal Sizygium cumini Y Y 16
S|Trifal Zanti\oxylum rhetsa Y Y 12
6|Shiras Albizzia odoratissima Y Y 8
7|Mango Mangifera indica Y Y 26
8|Shivan Gmelina arborea Y Y 4
9|Kharwat Ficus asperrima Y Y 6
10|Katekavach |Bridelia retusa Y Y 6
11|Kumyo Carya arborea Y ¥ 9
12|Chanado Macaranga peltata Y Y 5
13 |Jackfruit Artocarpus heterophyllus Y Y 8

14|{Otamb Artocarpus lakoocha
15|Saikindal Carylia brachiata

<
<
[

<
<

11

16|Moi Lannea cocomandelica Y Y 8
17|Bhirand Garcinia indica Y Y 12
18|Karo Strychnos nux-vomica Y Y 4
19|Bibo Holigarna arnottiana Y Y 4
20|Teak Tectona grandis Y Y 22
21|Kindal Terminalia paniculata Y Y 9
22|Arjun Terminalia Arjuna Y Y 4
23|Salay Aporosa lindleyana Y Y 7
24|Ghoting Terminalia bellerica Y Y 4
total 1874
F=129
NF=1745

Forestry Species Composition= 6.88%
g W g==

: B Jooquam Foew off ffw*{)on *
Talathi Range Fbrest Officer  Inspector of Land & Survey Record Land owner



PROFORMA FOR VERIFICATION OF F%TY SPECIES COMPOSITION

Sheet No : 35
Taluka : Salccte

Village : Nuvem & Vema
Survey Number : 251 &151

w
o

Sub Division :
Whether tree
as per
GPTA(atleast Non
10 cm dia at |Forestty |Forestry
a heightof |tree tree
Common Im) from Specics |Species |Total no
Sr. No. |/Local Name [Scientific Name ground level |(Y/N) (Y/N) of trees
I {Huro Sapium nsigne Y X 16
2|Mango Mangifera indica Y Y 121
3|Bhilomad Cariota urens X Y 445
4|Karo Strychnos nux-vomica Y Y 133
5|Kindal Terminalia paniculata Y Y 102
6|Kumyo Carya arborea Y Y 32
7|Moi Lannea cocomandelica Y Y 144
8|Daban Grewia tilitfolia b 4 Y 143
9]Jambol Sizygium cumini Y Y 56
a 10{Saton Alstonia scholarns Y X 12
| ||Cashew Anacarddium occidentale b 4 Y 60
12{Oval Mimusops elengi Y Y 35
13|Jack Artocarpus heterophyllus N Y 25
14| Teak Tectona grandis Y Y 24
15|Bibo Holigama amottiana Y Y 40
16{Otam Artocarpus lakoocha Y Y 41
17|Char Buchanania lanzan ¥ Y 25
18|Chanado Macaranga peltata ¥ Y 36
19|Ghoting Terminalia bellerica ¥ Y 17
20|Kudo Holarrhena antidysenterica Y Y 12
21|Bhirand Garcima indica Y Y 14
22|Saikindal Carylia brachiata Y Y 4
23|Salay Aporosa lindleyana Y X 11
24|Fudgas Alseodaphne semecarpifolia Y Y 9
25[Kharvat Ficus aspernma Y Y 12
26| Arjun Terminalia Arjuna Y Y 10
27|Bayo Cassia fistula Y Y 7
28|Maddi Areca catechu b § Y 1507
TOTAL 3093
Spp Composition = 1342 No. of forestry trees (m2) x 100
Percent (%) 3093 Total No. of trees (m2)

alathi

Range Forest Officer

A

43.38%

I

Inspector of Larfd & Survey Record Land v/




662

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sheet No . 1

Taluka : Salcete
Village : Nuvem
Survey Number : 271

Sub Division : |
Whether tree| Forestry Non
as per tree Forestry
GPTA(atleas| Species tree
t 10 cm dia (Y/N) Species
¢ Common S : : Total no of
Sr. No. MLotal Niie Scientific Name |[ga¢4a height of (Y/N) irees
Im) from
ground level
| Rubber Hevea brasiliensis X Y 2774
Swietenia
2 Mahagoni marcophylla Y Y 5987
3 Teakwood Tectona grandis Y - X 991
4  |Coconuts Cocus nucifera Y Y 103
5 Arecanat Areca catechu Y h 4 578

i

F=0
.~ NF=10433

F}%’M
M (Aoo . \
g‘ \7"05 ¢

Talathi  Range Forest Officer

s

Inspector of Land’& Survey Record

Land awner
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TALUKA- Quepem
VILLAGE-Cusmane
KML Map-Sheet No. 28

663

REPORT OF INSPECTION TEAM

ABSTRACT
Range Taluka Village Sample Sy.Na. Area (Ha) |No. of Trees Enumerated Percentag [Remarks
point No. Forestry [Non- Total e of
Forestry Forestry
CSM1 4 9 13 30.76% |Does not qualify
Quepem [Quepem |Cusmane CSM2 53 5.1 1 18 19 5.26% |Does not quar!fy
C5M3 Sy 5 11 16 31.25% |Does not qualify
CSM4 T4 ool 3 10 13 23.07% |Daes not qualify
/“‘k {‘
! v // ‘ﬁé O\A )
e -

Tt

Range Fakrest Officer

Wadpal

ise'ua

Inspector of Land & Survey Records
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REPORT OF INSPECTION TEAM qL\l C
TALUKA — Quepem.
VILLAGE - Morpilla.
KML map - Sheet No.29
ABSTRACT
- Sr. Range Taluka Village | Sy. | Area | No of Trees Enumerated | Percentage | Remarks l
; . P, . &= S v |
i N (ha) Forestry | N ‘ Non- | Toral | 2 'l--owalr) ‘ |
x | I'rees 1
i forestry
—} - f ST —
l. Pissonem | Quepem | Morpilla | 22/] 3.96 207 | 483 692 2991% Daoes not I
‘ | qualifv |
| e oWy T et | .
3371 __| 414 l 708 1122 360.89%% - do -
= ik § L i

Y

Range Forest Officer.,
Pissonem
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TALUKA: - Quepem
VILLAGE: - Morpila
KML map: - Shcet No. 100

REPOI@ @&SPEC‘HON TEAM

Gic_

ABSTRACT
F.STE. Range Taluka | Village | Sy.No. | Area Sample No. of trees Enumerated Percentage Remark
No (ha) | point no. of Forestry
Forestry Non- Total Trees
- tree Forestry tree
MRP3 05 18 23 21.74 Does not Qualify
I | Pissonem | Quepem | Morpila ]41, l12, 7.80 ha MRDP4 3 T 30 2333 Does not Qualify
MRP5 04 19 23 17.39 Does not Qualify
MRP6 07 19 26 2692 Does not 'Qualify
/ £
SE— =
Talathi Range Forest Officer Inspector of Land & Survey

nanae Forost Officer.

Pissonem-Cua

0K ket

L)
'Mr‘

SN

‘_n

b A
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TALUKA- Quepem
VILLAGE-Xelvana
KML Map-Sheet No. 55

666

REPORT OF INSPECTION TEAM

ABSTRACT
S No Range Taluka Village Sample Sy No. Area (Ha) |No. of Trees Enumerated Percentage |Remarks
point No. Forestry |Non- Total of Forestry
Forestry Trees
XLV12 10 7 17 58.82% [Does not qualify
XLV13 25 5.4 3 13 /G 18.75% _|Does not qualify
XLV14 14 3 17 82.35% |Qualify
XLV15 30 1.32 11 7 18 61.11% |Does not qualify
1 Quepem [Quepem [Xelvona XLV16 29 4.01 - 31 31 0.00% [Does not qualify
XLV17 - 28 28 0.00%  |Does not qualify
XLV18 -~ 16 16 0.00% |Does not qualify
XLV19 49 2.82 --- 12 12 0.00%  |Does not qualify
XLV20 21 21 0.00% Does not qualify
S
—— 3 y s ==
Inspector of Land & Survey Records Talathi

S/ |
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TALUKA- Quepem
VILLAGE-Deao
KML Map-Sheet No. 106

667

REPORT OF INSPECTION TEAM

1L

ABSTRACT
Sr.No. Range Taluka Village Sample  [Sy.No. Area (Ha) |No. of Trees Enumerated Percentage of |[Remarks
point No. Forestry |Non- Total Forestry Trees
Forestry

DEO1 2 7 9 22.22% Does not qualify
DEO2 8 4 12 66.66% Does not qualify
DEO3 16 6 22 72.72% Does not qualify
DEO4 9 18 27 33.33% Does not qualify
DEOS 100 16.37 6 7 13 46.15% Does not qualify
DEO6 Paddy field Does not qualify
DEO7 r<T 17 | 17 0.00% Does not qualify
DEOS House Does not qualify
DEOS 6 11 17 35.29% Does not qualify
DEO10 --- 73 73 0.00% Does not qualify
DEO11 - 30 30 0.00% Does not qualify
DEO12 4 23 27 14.81% Does not qualify
DEO13 10 11 21 47.61% Does not qualify
DEO14 4 7 11 36.36% Does not qualify

1 Quepem |Quepem |Deao DEO1S 5 11 16 31.25% Does not qualffy
DEO16 101 21.47 3 21 24 12.50% Does not qualify
DEO17 13 19 32 40.62% Does not qualify
DEO18 1 19 20 5.00% Does not qualify
DEO19 6 14 20 30.00% Does not qualify
DEO20 6 18 24 25.00% Does not qualify
DEO21 25 25 0.00% Does not qualify
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DEO22 2 23 25 8.00% Does not qualify
DEO23 102 2.09 2 5 7 28.57% Daoes not qualify
DEO24 4 11 15 26.66% Does not qualify
DEO25 3 20 23 13.04% Does not qualify
DEO26 103 723 8 11 19 42.10% Does not qualify
DEO27 3 g 12 25.00% Does not qualify
DEO28 2 26 28 7.14% Does not qualify
DEO29 105 0.83 13 10 23 56.52% Does not qualify
DEO30 104 0.40 20 22 42 47.61% Does not gualify

Range

\I‘ j){:’" /
L\ o

g
Forest Officer

Inspector of Land & Survey Records

posks.

—

21l ¢
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| 669

REPORT OF INSPECTION TEAM

TALUKA- Quepem
VILLAGE-Odar
KML Map-Sheet No. 110

Range Farest Officer Inspector of Land & Survey Records

' v TSP

Talathi

ABSTRACT
Sr.N |Range Taluka Village Sample  [Sy.No. Area (Ha) [No.of Trees Enumerated Percentag |Remarks
0. point No. Forestry |Non- Total e of
Forestry Farestry
|1 |Quepem |Quepem |Odar 0D10 35 0.16 3 17 20 15.00% |Does not qualify
x 7 )“ —
=hou 7 D

9 l§
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TALUKA- Quepem
VILLAGE-Cacara
KML Map-Sheet No. 130

670

REPORT OF INSPECTION TEAM

ABSTRACT
Sr.No Range Taluka Village Sample Sy.No. Area (Ha) |No. of Trees Enumerated Percentage of |Remarks
point No. Forestry |Non- Total Forestry Trees
Forestry

CAC 60 165 0.08 3 2 5 60.00% Does not qualify
CAC61 22 —- 22 100.00% |Qualify
CAC 62 170 661 33 - 33 100.00% Qualffy

1 Quepem |Quepem |Cacora CAC63 26 26 100.00% Qualffv
CAC 64 16 16 100.00% |Qualify
CAC 65 16 - 16 100.00% |Qualify
CAC 66 171 5.64 24 24 100.00% |Qualify
CAC 67 23 9 32 71.87% Does not gualify

>
E % "‘LL’_,_,_—‘_»_

et

Inspector of Land & Survey Records

Talathi
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TALUKA- Quepem
VILLAGE-Cacora
KML Map-Sheet No.137

671

REPORT OF INSPECTION TEAM

ABSTRACT
Sr.No Range Taluka Village Sample Sy.No. Area (Ha) |No. of Trees Enumerated Percentage of [Remarks
point No. Forestry |Non- Total Forestry Trees
Forestry
CAC 15 16 20 80.00% Qualify
CAC 16 9 7 16 56.25% Does not qualify
CAC 17 17 3 20 85.00% Qualify
CAC 18 14 4 18 77.77% Qualify
CAC 19 52 12.64 30 8 38 78.94% Qualify
CAC 20 4 13 17 23.52% Does not qualify
CAC 21 10 4 14 71.42% Does not qualify
CAC 23 9 21 30 30.00% Does not qualify
CAC 26 16 11 27 59.25%  |Does not qualify
CAC 22 53 4.33 5 2 7 71.42% Does not qualify
CAC 24 11 12 23 47.82% _ [Does not qualify
CAC 25 55 3.64 8 22 30 26.66% Does not qualify
CAC 35 12 14 26 46.15% Does not qualify
CAC 27 24 13 37 64.86% Does not qualify
CAC 28 3 12 15 20.00% Does not gualify
CAC 29 12 28 40 30.00% Does not qualify
CAC 30 6 37 43 13.95% Does not qualify
CAC 31 SO 15,65 13 26 39 33.33% Does not qualify
CAC 32 17 12 29 58.62% Does not qualify
CAC 33 10 18 28 35.71% Does not qualify
CAC 34 5 45 50 10.00% Does not gualify
CAC 36 6 15 21 2857% Does not qualify
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| CAC3? 61 | 193 7 20 27 25.92%  |Does not qualify
CAC 38 | 17 1 18 9444%  |Qualify
CAC aQ 5 27 27 0.00% Does not qualify
1 Quepem |Quepem Cacora CAC ¢1 62 ' 575 7 7 14 50.00% Does not qualify
CAC 42 ' 2 27 29 6.89% Does not qualify
CAC43 11 3 14 78.57% Qualify
CAC 49 1 9 10 10.00% Does not qualify
CAC 44 64 0.7 13 8 21 61.90% Does not qualify
CAC 45 11 9 20 55.00% Does not qualify
CAC 46 5 17 22 22.72%  |Does not qualify
CAC 47 63 148 2 2 4 50.00% Does not qualify
CAC 48 16 8 24 66.66%  [Does not qualify
CAC 49 67 1.5 8 18 26 30.76% Does not qualify
CAC 50 70 0.44 7 23 30 23.33% Does not qualify
CAC 51 8 8 16 50.00% Does not gualify
CAC 52 a4 5.87 18 1 19 94.73% Qualify
CAC 53 16 5 21 76.19% Qualify
CAC 54 19 - 19 100.00% |Qualify
CAC 55 4 30 34 11.76% Does not qualify
CAC 56 45 5.61 1 40 41 2.43% Does not qualify
CAC 57 11 16 27 40.74% Does not qualify
CAC 58 5 17 22 22.72% Does not qualify
CAC 59 72 0.32 No trees Does not qualify
CAC 68 8 17 25 32.00% Does not qualify
CAC 69 4 9 13 30.76% Does not qualify
CAC70 46 10.22 1 25 26 3.84% Does not qualify
CAC 71 3 20 23 13.04% Does not qualify
CAC 72 13 35 48 27.08% Does not qualify
CAC 73 51 1.04 8 13 38.46% Does not qualify

Inspector of Land & Survey Records

ok

=k

A

Talathi
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REPORT OF INSPECTION TEAM

— ——

ABSTRACT
5t N |Range Sample  [|Sy.No. No. of Trees Enumerated Percentage of |Remarks
Q point No. Farestry Forestry Trees
SUL 4 40 28 0 100.00% Qualify
SUL 5 47 0 100.00% Qualify
SUL 6 61 0 100.00% Qualify
SUL 7 59 0 100.00% Qualify
SULS8 38 43 0 100.00% Qualify
SUL9 36 3 92.30% Qualify
SUL 10 54 0 100.00% Qualify
SUL11 44 0 100.00% Qualify
suiz [ 0 [ 108 | __0.00% __Jooes not qualify _
suLaz | 7 40 0 100.00%  |Does not qualify
SUL 14 12 17 41.37% Does not qualify
SUL 15 22 0 100.00% Qualify
SUL 16 31 0 100.00% Qualify
SUL17 36 19 0 100.00% Qualify
SUL 18 14 8 63.63% Does not qualify
SUL 19 17 7 70.83% Does not qualify
SUL 20 3 40 6.97% Does not gualify

DY
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SUL 21 2 23 25 8.00% Does not qualify
SUL 22 16 10 26 61.53% Does not qualify
SUL 23 19 10.21 44 0 44 100.00% Qualify
SUL 24 33 0 33 100.00% Qualify

Quepem |Quepem |Sulcorna SUL 25 439 0 49 100.00% Qualify
SUL 26 39 0 39 100.00%  |Qualify
SUL 27 34 0 34 100.00% Qualify
SUL 28 32 0 32 100.00% |Qualify
SUL 29 18 13.93 30 0 30 100.00% |Qualify
SUL 30 33 S 38 86.84% Qualify
SUL 31 28 4 32 87.50% Qualify
SUL 32 21 5 26 80.76% Qualify
SUL 33 21 2.89 20 3 23 86.95% Qualify
SUL 34 24 1 25 96.00% Qualify
SUL 35 31 276 7 5 12 58.33% Does not qualify
SUL 439 10 17 27 37.03% Does not qualify
SUL 36 47 0 47 100.00% |Qualify
SUL 37 29 6.75 20 0 20 100.00% Qualify
SUL 38 25 0 25 100.00% Qualify
SUL 39 24 0 24 100.00% Qualify
SUL 40 13 10 23 56.52% Does not qualify
SUL 41 26 7.30 14 7 21 66.66% Does not qualify
SUL42 34 5 39 87.17% Qualify
SuUL43 2 52 54 3.70% Does not qualify
SuL44 35 0 35 100.00% Qualify
SUL 45 14 4.19 45 2 47 95.74% Qualify
SUL 46 18 10 28 64.28% Does not qualify
SuUL 47 Not done
SuUL 48 Not done

\ g g
A B %m/l« ’ ,i/{’/’/"'/
Ran‘ge Fp_érs\t Officer Inspector of Land & Survey Records Tatathi

s

A

\

-_-."F',,

'7911



675

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Point No. 22 G.P.S Reading
Taluka Ponda 1 N 15 25 04.98 E 74 05 59.75
Village Pilliem 2 N 15 25 03.84 E 74 05 59.58
Survey No. 16 3 N 152503.45E74 0559.13
Sub Div 4 N152504.75E74 0558.11
Sheet No. 38 5 N 152504.28 E 74 05 58.93
weather >
5 cmdia Non
Common ';:l‘;::n Fotr:;trv Forestry
Sr. No. | Tree No. |Name/Loc Scientific Name tree Remark
al Name fom Spaces species
ground (Y/N) (Y/N)
level &
Height>1

1 1 Chanado Macavanga peltata 0.38 Yes No

2 2 Kumyo Careya arborea 0.45 Yes No

3 3 kindal Terminalia peniculata 0.98 Yes No

4 4 Chanado Macavanga peltata 0.32 Yes No

5 5 Zambo Xylia xylocarpa 0.35 Yes No

6 6 Zambo Xylia xylocarpa 0.40 Yes No

7 7 char Bassia latifolia | 061 Yes No

8 8 Zambo Xylia xylocarpa 0.92 Yes No

9 9 Zambo Xylia xylocarpa 0.78 Yes No

10 10 Kumyo Careya arborea 0.32 Yes No

11 11 Sirus Albizia lebbak 0.59 Yes No

12 12 Zambo Xylia xylocarpa 0.73 Yes No

13 13 Zambo Xylia xylocarpa 0.69 Yes No

14 14 Ghoting Terminalia billlerica 0.93 Yes No

15 15 Bhirand Gateinia indica 0.73 No Yes

16 16 kindal Terminalia peniculata 0.91 Yes No

17 17 Kumyo Careya arborea 0.33 Yes No

18 18 Zambo Xylia xylocarpa 0.31 Yes No

19 19 Kumyo Careya arborea 0.51 Yes No

20 20 kudo |Tabernamontana heyneana 0.34 Yes No

21 21 kindal Terminalia peniculata 0.78 Yes No

22 22 Zambo Xylia xylocarpa 0.31 Yes No

23 23 Kumyo Careya arborea 0.68 Yes No

24 24 Cashew | Anacardium occidentale 0.31 No Yes

25 25 Kudo |Tabernamontana heyneana| 0.35 Yes No

26 26 Zambo Xylia xylocarpa 1.25 Yes No

27 27 Zambo Xylia xylocarpa 0.75 Yes No

28 28 kindal Terminalia peniculata 0.53 Yes No

29 29 Kumyo Careya arborea 0.61 Yes No

30 30 karo Strychnos nux vomica 0.32 Yes No

31 31 karo Strychnos nux vomica 0.36 Yes No

32 32 Zambo Xylia xylocarpa 0.58 Yes No

33 33 kindal Terminalia peniculata 0.61 Yes No

3
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34 34 kindal Terminalia peniculata 0.65 Yes No
35 35 Zambo Xylia xylocarpa 0.64 Yes No
Species Composition = No's of Forestry Species X 100
Total number of trees
33X 100
35
94.29

i
rest Guard

alﬁml

Talathi of Dharbandora
Dherbandora Taluka

K

Round Forester

Inspector of Land & survey
Records

Range Fore cer

'q%q.\/

Land owner / Representative

| ¥
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PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Point No. 3 G.P.S Reading
Taluka Ponda 1 N 15 25 18.10 E 74 05 49.00
Village Pilliem 2 N 15 25 18.20 E 74 05 49.60
Survey No. 7 3 N 1525 19.70 E 74 05 50.10
Sub Div 4 N 15 25 19.80 E 74 05 49.50
Sheet No. ‘5 5  N152518.90 E 7405 49.30
weather >
5 cm dia Non
at
] oo ot |- troa. | FormY
Sr. No. Name/Local Scientific Name tree Remark
No. el from species —
ground (Y/N) (Y/N)
level &
Height>1
1 1 Teak Tectona grandis 1.05 No Yes
2 2 Teak Tectona grandis 0.92 No Yes
3 3 Kindal Terminalia peniculota 0.55 Yes No
4 4 Kindal Terminalia peniculata 1.02 Yes No
5 5 Kindal Terminalia peniculata 0.93 Yes No
6 6 Kindal Terminalia peniculata 0.58 Yes No
7 7 Kindal Terminalia peniculata p 112 Yes No
8 8 Kindal Terminalia peniculata 0.56 Yes No
9 9 Matti Terminalio tomentosa 0.65 Yes No
10 10 Matti Terminalia tomentosa 0.61 Yes No
11 11 Kindal Terminalia peniculata 0.59 Yes No
12 12 Kindal Terminalia peniculata 0.98 Yes No
13 13 Nano Lagerstromia lanceolata 0.38 Yes No
14 14 Matti Terminalio tomentosa 0.78 Yes No
15 15 Kumyo Careya arborea 0.55 Yes No
16 16 Kindal Terminalio peniculata 0.67 Yes No
17 17 Kindal Terminalia peniculata 0.59 Yes No
18 18 Kumyo Careya arborea 0.53 Yes No
Species Composition = Nao's of Forestry Species X 100
Total number of trees
16 X 100
18
88.89
g.g.)g Ggaww ; ﬁ
Forest Guard Round Forester Range st Officer
o
] Inspector of Land & survey A &L q Cﬂ M. Q 5
alathi Records . Land /ovﬁer/ Representative o, % 5 ,>
Talathi of Dharbandora o 2N@

Dharbandora Taluka
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Charbandora Taluks

o
o
Skeet No:- 38
Taluka : Dharbandora
Village :- Pilliem
Survey Number :- 15 Sub Division :-
Wether >
5 cmdia
at30cm Non
Tree Common Height Fo:;try ‘| Forestry
Sr. No. No / Local Scientific Name from es (V tree Remark
: Name ground ' /N) Species
level & (Y/N)
Height > 1
m
6049 | 6049 |Zambo Xylia xylocarpa 0.92 Yes No
6050 | 6050 [Zambo Xylia xylocarpa 0.84 Yes No
6051 | 6051 [Zambo Xylia xylocarpa 0.65 Yes No
6052 | 6052 |Zambo  |Xylia xylocarpa 0.89 Yes No
6053 | 6053 [Zambo Xylia xylocarpa 0.65 Yes No
6054 | 6054 (Kindal Terminalia peniculata 0.84 Yes No
6055 | 6055 |Kindal Terminalia peniculata b 073 Yes No
6056 | 6056 |Zambo Xylio xylocarpa 0.61 Yes No
6057 | 6057 {Zambo Xvlia xylocarpa 0.59 Yes No
6058 | 6058 |Zambo |Xylia xylocarpa 0.33 Yes No
Species Composition = No's of Forestry Species X 100
Total number of trees
= 5925 X 100
6058
’,P = 97.80
)
Forest Guard Round Forester Range t Officer
Talathy ad -u Land R
v Inspector of Land & Survey record nd owner/Representative
TM"‘ of Dmm
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ABSTRACT ‘
Percenta
Sample | ge of
Sr.No. Range Taluka | Village point No Sy.No. |Area (Ha)] No. of trees enumerated ¥o Remarks
' trees Fool
Non-

Foresrty Potasiiy Total 1

16 DBL 16 3 7 10{ | 30%]|Does not qualify
17 o babotim [22L17 2 8 10|~ 20%|Does not qualify |

18 S aod ™ [DBL18 5 8 13| | 38.46%|Does not qualify
19 DBL 19 2 19 21 9.52%|Does not qualify
20 DBL 20 1 35 36 2.77%|Does not qualify
3 24 DBL 21 0 34 34 0% Does not qualify

Y | s
Range Forest Officer MQJ/ Tal

Curdi Range and survey records Talathi 8f Chicalim Saza
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Sheet No ABSTRACT
g Sample point Percentage of
Sr.No. Range Taluka Village No. of trees enumerated Remarks
No Forestry trees
Non-
Foresrty Farestey Total

| Sanc.vl 22 1 23 95.65% Qualify

2 Sancv2 28 3 31 90.32% Qualify

3 Sanc-v3 30 9 39 76.92% Qualify

4 Sancv4 19 17 36 52.77% Does not qualify
5 Sancv5 23 2 25 92.00% Qualify

6 Sancvé 9 14 23 39.13% Does not qualify
7 Sancv7 22 9 31 70.96% Does not qualify
8 Sancv8 18 0 18 100% Qualify

9 Sancv9 36 2 38 94.73% Qualify

10 Sanov10 8 11 19 42.10% Does not qualify
11 Sancvl 1 24 15 39 61.53% Does not qualify
12 Sanc.v12 8 23 31 25.80% Does not qualify
13 Sancvl3 41 2 43 95.34% Qualify

14 Sancvl4 - 28 4 32 87.50% Qualify

15 Sanc.vl5 - 29 8 37 78.37% Qualify

16 Sancv16 - 35 4 39 89.74% Qualify

17 ] Sancv17 - 2 13 15 13.33% Does not qualify
18 SHit Mosugao | (Seosofile Sancv18 1 27 31 12.90% Does not qualify
19 Sanc.vl9 11 25 36 30.55% Does not qualify
20 Sancv20 10 15 25 40% Does not qualify
21 Sancv21 24 4 28 86% Qualify
22 Sancv22 24 15 39 61.53% Does not qualify
23 Sancv23 7 13 20 35% Does not qualify
24 Sancv24 28 0 28 100% Qualify
25 Sancy25 13 0 13 100% Qualify
26 Sanca26 12 49 61 19.67% Does not qualify




380

681

27 Sanc27 38 1 39 97.43% Qualify
28 Sanc28 21 3 24 87.50% Qualify
29 Sanci29 4 17 21 19.04% Does not qualify
30 Sanc30 8 22 30 26.66% Does not qualify
31 Sanc81 26 0 26 100% Qualify
32 Sancs2 4 7 11 36.36% Does not qualify
33 Sanc33 27 7 34 79.41% Qualify
34 Sancs34 8 19 27 29.62% Does not qualify
35 Sancd3 5 1 38 39 2.56% Does not qualify
36 Sano86 17 13 30 56.66% Does not qualify
-

e
- = i

Range Forest Officer Inspec

Curdi Range and survey records

" Valathi

R R R ...
| : : : AV
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Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover

Map of Forest Survey of India.

Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover Map of

Forest Survey of India.

Sr.No | Taluka Village | Survey Survey Map Area of | Canopy | Patch | Whether | EXTENT | Decision of Review
number | number Sheet patch as | Density more | Contiguous | OF AREA | Committee after
Identified | fulfilling Number | per LISS | >40% |than 5 |to  Govt. | QUALIFY | analysis based on LISS
by the | 40% canopy v Ha Forests /|ING AS | IV FCM 2014-15 (FSI),
North density & satellite Earlier PRIVATE | Google Timeline change
Goa & | 5Ha area as image ha identified | FOREST | corroborated by LISS
South per forest (Approx.) forest (HA) I FCM 2012-13, public
Goa cover map hearing, review of
SLEC 2014-15 ' objection, Division
LISS IV of offence case, Tree
Forest Felling, FCA & Court
Survey of order etc., if any)
India
The area does not qualify
1 Salcete Raia 240(P) Yes 33 5.44 Yes Yes No 0 the critenia of Private
Forest
The area does not qualify
2 261 Yes 33 0.01 Yes Yes No 0 the critena of Private
Forest
The area does not qualify
3 Verna 151 Yes 35 1.62 Yes Yes No 0 the criteria of Private
Forest
The area does not qualify
4 152 Yes 35 0.04 Yes Yes No 0 the criteia of Private
Forest

\ ji ™) Aﬁé*@)/% %‘(;i" % DIMRIJ @c}_{g (E;X&

Annx~ T




382

683

. ¥ g

Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover

Nuvem

251

Yes

Map of Forest Survey of India.

35

6.36

Yes

Yes

No

The area does not qualify
the critena of Prnvate
Forest

245

Yes

42

0.14

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

234

Yes

42

0.06

Yes

Yes

No

The area does not qualify
the cnteria of Private
Forest

228

Yes

42

0.01

Yes

Yes

No

The area does not qualify
the critenia of Private
Forest

227

Yes

42

0.01

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

10

Quepem

Cusmune

53(P)

Yes

28

5.1

Yes

Yes

No

The area does not qualify
the critena of Private
Forest

11

54(P)

Yes

28

0.01

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

12

Morprila

22(P)

Yes

29

22

Yes

Yes

No

The area does not qualify
the critena of Private
Forest

13

33(P)

Yes

29

3.31

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

&@)/ AC(S) ﬁ% Dﬁ't}ekn M

Bughs. Coac

CCF
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14

11(P)

Yes

100

684

0.01

Yes

Yes

No

Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover
Map of Forest Survey of India.

The area does not qualify
the criteria of Private
Forest

15

Xelvona

29(P)

Yes

55

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

16

49(P)

Yes

55

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

17

Deao

105(P)

Yes

106

0.83

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

18

Odar

35(P)

Yes

110

0.16

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

19

Cacora

165(P)

Yes

130

0.08

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

20

45(P)

Yes

137

561

Yes

Yes

No

The area does not qualify
the critema of Private
Forest

46(P)

Yes

137

10.22

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

22

51(P)

Yes

137

1.04

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

AQF (N)

*

CF (WP)

Losks B

CCF
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23

@ X

53(P)

Yes

137

685
Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover
Map of Forest Survey of India.

433

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

24

55(P)

Yes

137

3.64

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

25

61(P)

Yes

137

1.936

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

26

63(P)

Yes

137

1.48

Yes

Yes

No

The area does not qualify
the critena of Private
Forest

27

67(P)

Yes

137

1.5

Yes

Yes

No

The area does not qualify
the critenia of Private
Forest

28

70(P)

Yes

137

0.44

Yes

Yes

No

The area does not qualify
the criternia of Private
Forest

29

72(P)

Yes

137

0.32

Yes

Yes

No

The area does not qualify
the criteria of Private
Forest

30

Sulcorna

18(P)

Yes

136

13.93

Yes

Yes

Yes

143412

Part area is identified as
private forests

31

21(P)

Yes

136

2.89

Yes

Yes

No

3.61

Part area is identified as
private forests

32

29(P)

Yes

136

6.75

Yes

Yes

No

7.29

Part area is identified as
private forests

33

36(P)

Yes

136

14.96

Yes

Yes

No

4.0634

Part area is identified as
private forests

'Agnm AM&‘ g;}i& EZQ%S

DIRuGRI]

L T

DCF (WP)

CCF
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Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover
Map of Forest Survey of India.

Part area is identified as

34 37(P) Yes 136 47 Yes Yes Yes 2.2037 | private forests
Part area 1s identified as
35 40(P) Yes 136 42 Yes Yes Yes 304 | privaite fovesis
Part area is identified as
36 | Dharbandora | Pilliem 5 Yes a6 gog| Yes | Yes Yes 5.02 | private forests
Part area is identified as
= - e B | iges)| Yes | ¥s No 17.21 | private forests
i Part area is identified as
ke % xes ¥ | 1pga| Yo | Yes Yes 19.36 | private forests
The area does not qualify
39 42 - - - - No - the criteia of Private
Mormugao Dabolim No Forest
The area does not qualify
40 42/7-A - - - - No - the criteria of Private
No Forest
The area does not qualify
41 42/7-C - - E - No - the cnteria of Private
No Forest
The area does not qualify
42 42/7-C-1 - - - - No - the criteria of Pnvate
No Forest
The area does not qualify
43 24 - - - - No - the criteria of Private
No Forest
The area does not qualify
44 29 - - - - No - the criteria of Private
No lForest
F (N) ACHS) Q;N)’ AC (8) IR DIR (AGRI) DCF (WP) CCF
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Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover

28

No

Map of Forest Survey of India.

No

‘ The area does not quahfy
the criteria of Private
I Forest

46

2]

No

No

' The area does not qualify
the criteria of Private
 Forest

47

Sancoale

199/1

No

No

l The area does not qualify
' the cnteria of Private
Forest

48

199/5

No

No

The area does not qualify
the crteria of Private
Forest

49

199/6

No

No

The area does not qualify
the cnteria of Prnvate
Forest

50

214

No

No

The area does not qualify
the criteria of Private
Forest

51

216

No

No

The area does not qualify
the cntena of Private
Forest

52

219

No

No

The area does not qualify
the criteria of Private
Forest

53

217

No

No

The area does not qualify
the criteria of Private
Forest

A%F (N) A&M % AC (3) %{R !A#RD DCF (WP)

Ky Gt

CCF
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Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover
Map of Forest Survey of India.

218

No

No

The area does not qualify
the criteria of Private
Forest

35

224

No

No

The area does not qualify
the cnteria of Private
Forest

56

114

No

No

The area does not qualify
the criteria of Private
Forest

57

124

No

No

The area does not qualify
the criteria of Private
Forest

58

194

No

No

The area does not qualify
the cntenia of Private
Forest

59

200

No

No

The area does not qualify
the criteria of Private
Forest

60

113

No

No

The area does not qualify
the critena of Private
Forest

61

205

No

No

The area does not qualify
the criteria of Private
Forest

62

225

No

No

The area does not qualify
the cntenia of Private
Forest

ACF (N) %‘(Sl %

@, ol 5 v

AC (8)

S,

IR (AGRI)

DCF (WP)

CCF
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Detailed findings of the Review Committee after field verification for the areas fulfilling 40% canopy density & 5 Ha area as per Forest Cover
Map of Forest Survey of India.

223/1

No

No

The area does not qualify
the cnteria of Private
Forest

64

223/2-A

No

No

The area does not qualify
the cniteria of Private
Forest

65

No

No

The area does not qualify
the criteria of Private
Forest

66

No

No

The area does not qualify
the criteria of Private
Forest

67

No

No

The area does not qualify
the cnteria of Private
Forest

68

277

No

No

The area does not qualify
the criteria of Private
Forest

69

285/6

No

No

The area does not qualify
the cntenna of Private
Forest

70

278

No

No

The area does not quahfy
the criteria of Private
Forest

156.686

AGF (N) }c‘:‘}\m &f AC(S) D

DIR (A(%

76.9383

VAN RNV

DCF (WP)

CCF
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4" Interim report of the Review Committee on review
of Private Forest provisionally identified by North and
South Goa Forest Division Committees (V.T. Thomas &
F.X. Araujo Committee)

A committee (hereinafter referred as Review Committee”), to
review Provisionally identified Private Forest areas by North and
South Goa Forest Division Committees (also known as Thomas &
Araujo Committee) was constituted vide Government of Goa
Notification No. (WP)/Pvt. For/16(THC)/ 2013(WZ)/19-20/26 dated
21/01/2020 (with Conservator of Forests as Chairman) and Vide
Notification No. DCF (WP)/Pvt. Forest/16(THC)/ 2013(WZ)/19-
20/119 dated 18/06/2020 (The Chief Conservator of Forests was
made the Chairperson). First Interim Report of the Review
Committee disposing 858 Survey Nos was submitted to the Govt. for
approval vide DCF (Working Plan) office note dated 26.04.2021
which may be seen at Annexure I. For criteria and methodology 1%
interim report may kindly be referred. Following the same criteria
and methodology the Committee has undertaken further review
vork. Second Interim Report of the Review Committee disposing
1236 Survey Nos (cumulatively) was submitted to the Govt. for
approval vide DCF (Working Plan) office note dated 01.07.2021
which may be seen at Annexure IL Third Interim Report of the
Review Committee disposing 1306 Survey Nos (cumulatively) was
submitted to the Govt. for approval vide DCF (Working Plan) office
note dated 08/09/2021 which may be seen at Annexure III.

The Government of Goa on 12.09.2021 has approved all the
three interim reports submitted by the Review Committee thereby
disposing a total 1306 survey numbers out of 3195 survey numbers
provisionally identified by Thomas and Araujo Committees. All three
interim reports have been uploaded on the website of Goa Forest

Department on 13.09.2021.

ACF AC (S)

) C (N) DIR (BSLR)  DIR (AGRI) )CF (WP)  CCF
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An extensive ground verification, enumeration and survey
exercise on survey numbers qualifying on area & canopy density
criteria has been done in the field for evaluating tree composition
criteria. Due to the rains, field survey and enumeration works were
ceased from June, 2021 to November, 2021. Even on rain free days,
it was difficult to approach the sites due to undergrowth and there
were chances of instruments getting damaged if the rains suddenly
came. However, the work of preparation of enumeration reports and
plan preparation works were taken up during this period. Further,
19 Forest Guards from other Divisions have been provided to
territorial Divisions to enhance the manpower availability for

enumeration exercise.

However, despite all the field constraints, the efforts have been
taken up to complete the review work in a time bound manner and
substantial progress has been made in the field. The status of
progress achieved in enumeration of private forest areas as on date

is shown as under:

Status of review after completion of field
enumeration

Division Total area | Area qualified in | Plan prepcred for
enumerated | field survey area qualifying

North 1840.00 ha 1023.34 ha* 442.30 ha*

South 4414.00 ha 1232.00 ha* 393.97 ha*

Total 6254.00 ha [2255.34 ha* 838.03 ha*

*Final status to be determined after hearing of the objectors/representations and total
enumeration, if decided

Thus, it can be seen that roughly 68% of the total area to be
enumerated (9183 Ha) has been enumerated. Further, the Hon’ble
NGT in EA 21/2021(PB) in OA 478/2018 in its order dated
30.11.2021 has ordered to file an additional compliance report by
27.01.2022. Accordingly, in the 13th review committee meeting held
on 29/12/2021, it was decided to submit the 4" Interim Report in
continuation to the earlier three interim reports, with the progress
made in the review of Survey Numbers provisionally identified as

private forest.

ACF\{S) (N) AC (S) DIR LR) DIR (AGRI) DCEAWP) CCF
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Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found partly repeated in Thomas &

Araujo Committee:

There are a total of 130 such survey numbers across 39 villages
were analysed partly/fully repeated and out of which 88 have been
found fully repeated and accordingly status reported in the first
Interim Report. Further, remaining 42 Survey Nos along with its 56
parts were reviewed by the Review Committee and the Review
Committee, after detailed analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc. found that in 05 Survey Numbers
balance area does not qualify the criteria of private forests and
status reported in the second interim Report. Now, the review
committee reviewed the remaining 37 survey numbers and after
detailed analysis through Google Timeline change corroborated by
LISS III FCM 2012-13, Division offence case, Tree Felling, FCA &
Court order etc. found that in Survey Number 52 village Penha de
Franca of Bardez taluka the balance area does not qualify the
criteria of private forests (Annexure IV). Balance 36 survey

rumbers are still to be reviewed in the field.

Survey Numbers identified as Private Forest by earlier
demarcation team of the Forest Department (adjoining the
Survey Nos. identified as Private Forest by Sawant and
Karapurkar Committee) and found partly repeated in Thomas &
Araujo Committee:

n the first interim report, the Review Committee had found that out
of total of 39 Survey numbers, adjoining Survey Nos of Sawant and
Karapurkar Committee which were demarcated as Private Forests
by earlier demarcation team of Forest Department during 2003-
2008 were found fully/partly repeated in Survey Numbers identified
by Thomas and Araujo Committee. In 1st interim report, two survey

numbers were found fully repeated. In 204 interim report, the

(\/
AC AC (S)  DIRA DIR (AGRI)
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committee had reviewed the remaining 37 survey numbers and after
detailed analysis through Google Timeline change corroborated by
LISS III FCM 2012-13, Division offence case, Tree Felling, FCA &
Court order etc. found that in 17 Survey Numbers which are partly
repeated, the balance area does not qualify the criteria for Private
Forest and status reported in the second interim Report. Balance 20

survey numbers are still to be reviewed in the field.

Survey Numbers recorded as Government Forests and found

mention as Private Forest by Thomas and Araujo Committee:

Further, there are a total 26 survey numbers of recorded Forest
which have been identified as Private Forest by Thomas & Araujo
Committee in its report. In the 1st interim report, it was decided to
exclude survey numbers pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private
ownership (if any) in the instant case for further analysis. 8 Survey
Numbers were found fully under Government ownership. In the
remaining 18 such survey numbers, no survey number could be

excluded solély on area and canopy criteria.

D. Survey numbers not qualifying Area & Canopy Density Criteria:

- 7"
O

ACF (N)

In the first Interim Report, the Committee undertook the Review
of 747 survey numbers not meeting area & Canopy density criteria
as per LISS IV Forest Cover Map 2014-15 (Forest Survey India)
and based on the analysis of LISS IV Forest Cover Map 2014-15
(Forest Survey India, Google Timeline changes corroborated by
LISS Il Forest Cover Map 2012-13, North & South Goa Divisional
history for offence cases, illegal felling, Tree Felling permissions,
FCA & Court orders (if any) etc. and after detailed discussion and
deliberations the committee decided that the 747 survey numbers

are not qualifying the criteria to be identified as Private Forests.

In the Second interim report, the Review Committee, undertook

review of other 322 survey numbers which are not qualifying Area &

Al C (N) AC (S) DI SLR) DI CF_pVP) CCF
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Canopy Density Criteria and based on the detailed analysis of North
& South Goa Divisional history for offence cases, illegal felling, Tree
Felling permissions , FCA & Court orders (if any) etc. and after
detailed discussion and deliberations, the committee decided that
additional 322 survey numbers are also not qualifying the criteria to
be identified as Private Forests. This included some survey numbers
for which map has been prepared by Thomas and Araujo Committee

as it was found that the same was prepared on an ocular basis.

Report based on Enumeration results of Survey numbers fulfilling
area and canopy criteria.

The field reports submitted by Sub-Committees were placed
before the Review Committee. The Committee has reviewed the survey
numbers qualifying as private Forests and conducted the hearing of
objections/representations. In case of non-qualifying survey numbers
based on enumeration results submitted by the Divisions/sub-
committees, detailed analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc was done. Abstract of the sub-
committee report is enclosed as Annexure V. After detailed evaluation,
deliberations and discussion on each report, the decision of the

committee on these Survey Numbers is enclosed as Annexure VI.

Survey numbers which were provisionally identified and excluded
by Thomas and Araujo Committee in its report.

As decided in the 10t meeting of the review committee, the committee
has taken up review of all such survey numbers which were excluded
from the list of provisionally identified survey numbers of private forest
as per the methodology adopted by the committee. As reported by the
Chief Forest Surveyor, there are 154 provisional Survey Nos. identified
by the Thomas and Araujo committee which were excluded in the final

report. All those survey numbers were digitised and analysed in detail.

ACH([S) C (N) AC (S) DI LR) DIR_ GRI) DCF CCF
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After detailed dnalysis, the review committee found that 96 survey
numbers are not meeting area & Canopy density criteria as per LISS
IV Forest Cover Map 2014-15 (Forest Survey India) and based on the
analysis of LISS IV Forest Cover Map 2014-15 (Forest Survey India,
Google Timeline changes corroborated by LISS III Forest Cover
Map 2012-13, North & South Goa Divisional history for offence cases,
illegal felling, Tree Felling permissions, FCA & Court. orders (if
any) etc. and after detailed discussion and deliberations the
committee decided that the 96 survey numbers are not qualifying the
criteria to be identified as Private Forests. The review of balance 58
survey numbers (except those which are already obtained finally after
acceptance of the report of the previous review committee under DCF
(WP) by NGT) which are qualifying the area and canopy density criteria
will be taken up after field verification for assessing the species

composition criteria Annexure VII.

Summary of the Report

i) The Government of Goa on 12.09.2021 has approved all the three
interim reports submitted by the Review Committee thereby disposing of a
total 1306 survey numbers provisionally identified by Thomas and Araujo
Committees. All three interim reports have been uploaded on the website of

Goa Forest department on 13.09.2021.

ii) In the fourth interim report, by disposing of an additional 153 Survey
Nos, a total 1459 out of 3349 (3195 survey numbers identified by Thomas
and Araujo Committees plus 154 Survey numbers identified and excluded
by Thomas and Araujo Committees) Survey Nos has been completely
disposed off. Details of such survey numbers are submitted to the
Government as indicated in the Annexures, summary of which is

reproduced below.

Progress Total Qualifying | Non Sy No. with Extent
achieved in | number of | Sy. Nos | qualifyi | of Private Forests
review of private | Sy. Nos | (area in Ha) | ng as per previous
forests finalized by Sy. Nos | review  committee
review under DCF (WP)/
committee ' * | Govt Forest

gt
CF (N)
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B Interim | 858 10 (47.03 | 750 98
Report Ha)

2nd Interim | 378 05 (22.56 | 351 22
Report Ha)

3rd Interim | 70 09 (76.94 |61 -
Report Ha)

4th Interim | 153 07 145 1
Report (143.18Ha)

Cumulative 1459 31 1307 121
progress (289.71 Ha

iii) Out of around 9183 Ha area qualifying canopy and area criteria,

ground verification, enumeration & survey of area of approximately

6254 hectares have been

completed as on 30.11.2021. Thus,

enumeration of around 68% area is complete. Due to the late withdrawal of

monsoon and extended rainfall even in the months of November, 2021,

field survey and demarcation works have been severely affected slowing

down review work. In spite of the hard times, the efforts are being taken up

to complete the review work in a time bound manner. Balance area

(around 2900 Ha) is to be verified, surveyed & demarcated on ground,

hearings to be held for affected persons (and 100% enumeration to be done

in case of objector insisting for it) for which additional time is essential.
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Panaji - Goa
Note

Subject: Interim report of the review committee constituted for
identification of Private Forest provisionally identified by North and
South Goa Forest Division Committees (also known as Thomas & Araujo

Committee)

A committee (hercinafter referred as Review Committee”), to review identified
Private Forest arcas by North and South Goa Forest Division Committees
(also known as Thomas & Araujo Committee) was constituted vide
Government of Goa Notification No. (WP)/Pvt.For/ 1920/5170 dated
21/01/2020 under Chairmanship of CF(Conservation) and consisting of
Additional Collectors (North and South), Director (Agriculture), Director
(survey and Land Records), ACF (HQ) (North and South) with DCF (Working
Plan) as Member Secretary. Vide Notification No. DCF (WP)/ Pvt. Forest/ 19-
20/119 dated 18/06/2020, the Chief Conservator of Forest was appointed

as committee Chairperson , copy at 13/C to 135/C

So far ten meetings of this review committee has taken place. The
minutes of the meetings has been placed in the file at 136/C to 184/C

respectively
Progress of Review Committee so far:

1. All the Survey numbers (more than 3195 nos) included by the two
Forest Division Committees (North and South Goa) - Thomas &
Araujo Committee were digitized using the Regional Plan of Town &
Country Planning Department, Government of Goa and records of
Directorate of Survey & Land Records Department. All these
provisionally identified private forest by earlier Thomas & Araujo
committee report has been digitized.

2. The Forest Cover Map (FCM) of 2014-15 prepared by FSI constitutes
polygons with more than 40% canopy and area more than 5 Ha and
less than S5 Ha, with later analysed for proximity to Government
Forest. Digitised Survey numbers of North and South Goa Divisions
(Thomas and Araujo Jcommittees have been superimposed on FCM
maps/ polygons of FSI for analysis

3.The enumeration of 9183 Ha (91.83 Sq. Km) approximate area is
being carried out by 16 Nos. Sub-committee consisting of Range
Forest Officers of Forest Department, Inspector of Survey and Land
Records, Directorate of Land and Survey Department and Village

Talathi of
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Revenue Department, which are working under direct supervision of

concerned territorial DCF.
4.The ground verification and enumeration has commenced from

November, 2020 after the end of monsoon and still it is in progress.
The sub-committees are inviting objectors, plotting sample plots @ 5%
sampling intensity (Similar method adopted by earlier review
Committee in its report and the report was accepted by Hon'ble NGT in
O.A. No. 479/2018), marking and enumerating trees, preparing
reports, preparing maps after survey for area qualifying. Concerned
territorial Deputy Conservators of Forest are directly supervising and
also providing support of equipment, manpower etc. As on date the
teams has completed enumeration of an arca of 2417 Ha and it is
anticipated to complete another 1500 Ha of area before the onset of

monsoon.

AninterhnuponwithAnnmrel,n,m.Wdeofthemm .
committee has been finalized, following the approved methodology to
complete the assigned task, copy placed at 185/C , which is briefly
reproduced below-

A. Survey Numbers identified as Private Forest by Sawant and
Karapurkar committees and found repeated in Thomas & Araujo

Committee :

Hon ‘ble NGT in O.A. No. 479/2018 has accepted the Report on review of
Survey Nos identified as Private Forests by Sawant and Karapurkar
Committee. However, there are Survey Nos (partly or fully) of Sawant and
Karapurkar committees, found repeated in Thomas & Araujo Committee. In
view of Hon'ble NGT are not to be reviewed. There are a total 130 such

survey numbers across 39 villages were analysed and out of which 88 have

already been completely reviewed and remaining 42 Sy Nos along with its 56

Survey nos parts needs to be reviewed. (Annexure I of the interim report).

B. Survey Numbers demarcated by earlier demarcation team of
Forest Department adjoining to sy Nos identified as Private Forest
by Sawant and Karapurkar, included as such by previous review
committee and accepted by Hon'ble NGT in O.A. No. 479/2018:

Similarly, a total of 39 Survey Nos. not of Sawant & Karapurkar committee
but adjoining it has also been identified as Private Forest by earlier

demarcation
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team of Forest Department and the same has been reviewed as such by
earlier Review Committee under the DCF (WP) and also accepted by Hon "ble
NGT as a Forest in 46.1] sq. km. area. In view of Hon 'ble NGT order, in 39
adjoining Sy Nos, 2 No. Sy Nos 25 and 101 of Keri (Sattari) are not to be
reviewed, in the remaining 37 the undemarcated area will be reviewed by
this Review Committiee. (Annexure II of the interim report)

C. Survey Numbers recorded as Forests :
Further, there are a total 26 Sy. Nos. of recorded Forest which have been

identified as Private Forest by Thomas & Araujo Committee in its report. It
was decided to exclude Sy Nos. pertaining to Reserve Forest and to review
Proposed Reserve Forest and Unclassified Forest under private ownership (If
any) in the instant case for further analysis. (Annexure Ill of the interim
report)

D. Survey numbers not qualifying Area & Canopy Density Criteria :
The Committee also undertook the Review and found 747 Survey Nos not
meeting area & Canopy density criteria and after detailed discussion and
deliberations decided to be not qualifying to be identified as Private Forests,
based on the analysis of LISS IV Forest Cover Map 2014-15 (Forest Survey
India ) , Google Timeline changes corroborated by LISS Ill Forest Cover Map
2012-13, North & South Goa Divisional history for offence cases, illegal
felling, Tree Felling permissions , FCA & Court orders etc., (if any) .

{Annexure IV of the interim report)
E. Report based on Enumeration resuits of Survey numbers fulfilling

area and canopy criteria.
An extensive ground verification, enumeration & survey exercise of qualifying
Area and canopy criteria has been initiated since November 2020, to
evaluate the Tree composition criteria. Based on the field analysis report
following status of review work is as below (As on 10.04.2021)

Area in Ha
Status of review after completion of field enumeration
o Plan Plan Area Arez not| Remark
Somared under completed | qualified as | qualified
Divislens | foe atatd Preparatic {and open | Private as Private]
o n for | for public | Forest Forest
qualifying | bearing after public
area hearing
North 856.0 102.0 13.85 19.57 14.45
Balance area is
South 1561.0 137.78 10.381 27.46 0.0 under field
verification and
past history
Total 2417.0 | 239.78 | 24.231 47.03 14.45 corroboration
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The Committee has reviewed, the survey numbers qualifying as Private
Forests with public hearing and Non Private Forests based an enumeration

results submitted by the Divisions/ sub-committees are enclosed (Annexure
V of interim report).

Further, approximately as on date, the teams has completed
enumeration of an area of 2417 Ha and it is anticipated to complete another
1500 Ha of area before the onset of monsoon. Public hearing of affected
parties / owners/ objectioners whose areas are qualifying the criteria of

private forest is in progress.

With this interim report out of 3195 total survey nos provisionally
identified as Private forest by North and South Goa Forest Division
Committees (also known as Thomas & Araujo Committec) around 860 Nos

are fully disposed off and around another 100 are partly disposed off .

We may inform the concerned land owner / affected persons about
disposal of their objections / applications after uploading the report on
website as per the directions of Hon’ble NGT vide order dated 07.01.2021 for

information of concerned arties

Submitted for kind perusal please.

g
.
4 8. Jaxihav), 2= 1M12°

Dy . Conservator of Forests ,
Working Plan Division,
Panaji - Goa.

No. : DCF(WP) / Pvt .For/ 16(THC)/2013(WZ)/19-20/g 2
Dated :- .u,gg”w
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Panaji — Goa

NOTE

Subject: 2* Interim Report of Review Committee on Private Forests ....reg.

A committee (hereinafter referred as Review Committee”), to review Provisionally
identified Private Forest areas by North and South Goa Forest Division Committees
(also known as Thomas & Araujo Committee) was constituted vide Government of Goa
Notification No. (WP)Pvt. For/I6(THC) 2013(WZ)/19-20/26 dated 21/01/2020 (with
Conservator of Forests as Chairman) and Vide Notification No. DCF (WP)/Pvt.
Forest/16(THCY 2013(WZ)/19-20/119 dated 18/06/2020 (The Chief Conservator of
Forests was made the Chairperson). First Interim Report of the Review Committee
disposing 858 Survey Nos was submitted to the Govt. approval vide DCF (Working
Plan) office note dated 26.04.2021 which may be seen at Annexure 1. For criteria and
methodology 1st interim report may kindly be referred. Following the same criteria and
methodology the Committee has undertaken further review work.

So far, eleven meetings of this Review Committee have taken place. In the 11*® meeting
of the Review Committee held on 10/6/2021, it was decided to submit the 2™ Interim
Report in continuation to the First Interim Report, with the progress made in the review
of additional Survey Numbers provisionally identified as private forest. Accordingly,
the 2nd Interim report of the Review Committee has been finalized, following the
approved methodology to complete the assigned task, copy placed at &3_&

Progress of Review Committee 50 far:
1. All the Survey numbers (more than 3195 nos) included by the two Forest

Division Committees (North and South Goa) - Thomas & Araujo
Committee were digitized using the Regional Plan of Town & Country Planning
Department, Government of Goa and records of Directorate of Survey & Land
Records Department. All these provisionally identified private forests by the
carlier Thomas & Araujo committee report have been digitized. Survey
Numbers for which Thomas and Araujo Committee had prepared plans have
also been taken for review as it has been found that estimation of canopy density
and species composition by Thomas and Araujo Committees was done ocularly.
2. The Forest Cover Map (FCM) of 2014-15 prepared by FSI constitutes polygons
with more than 40% canopy and area more than 5 Ha and less than 5 Ha, with
later analysed for proximity to Government Forest. Digitized Survey numbers
of North and South Goa Divisions (Thomas and Araujo) committees have been

superimposed on FCM maps/polygons of FSI for analysis.

An’)exwf il
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3. The enumeration of 9183 Ha (91 83 Sq. Km) approximate area is being carried
out by 16 Nos. Sub-committee consisting of Range Forest Officers of Forest
Department, Inspector of Survey and Land Records, Directorate of Land and
Survey Department and Village Talathi of Revenue Department, which are
working under direct supervision of concerned territorial DCF.

of private forests before the onset of monsoon. Public hearing of affected
parties/owners/objectioners whose areas are qualifying the criteria of private
forest is simultaneously being done.

5. Survey Numbers identified as Private Forest by Sawant and Karaspurkar
committees and found partly repeated in Thomas & Arsujo Committee:
There are a total of 130 such survey numbers across 39 villages were analysed

partly/fully repeated and out of which 88 have been found fully repeated and PY
accordingly status reported in the first Interim Report. Remaining 42 Survey Nos
along with its 56 parts were reviewed by the Review Committee and the present
Review Committee, after detailed analysis through Google Timeline change
corroborated by LISS IIT FCM 2012-13, Division offence case, Tree Felling,
FCA & Court order etc. found that in 0§ Survey Numbers balance area does

not qualify the criteria of private forests. (Annexure-II of the Interim
report). Balance 37 survey numbers are still to be reviewed in the field.

6. 'S‘urvey Numbers ideatified as Private Forest by earlier demarcation team
of Forest Department and found partly repeated in Thomas & Araujo ®

Committee:

In the first interim report, the Review Committee had found that out of total of
39 Survey numbers, adjoining Survey Nos of Sawant and Karapurkar
Committee which were demarcated as Private Forests by earlier demarcation
team of Forest Department during 2003-2008 were found fully/partly repeated
in Survey Numbers identified by Thomas and Araujo Committee. In 1st interim
report, two survey numbers were found fully repeated. Therefore, now the
committec has reviewed the remaining 37 survey numbers and after detail
analysis through Google Timeline change corroborated by LISS III FCM 2012-
13, Division offence case, Tree Felling, FCA & Court order etc. found that in
17 Survey Numbers which are partly repeated, the balance ares does not
qualify the criteria for Private Forest (Anuexure III of 2 interim report).
Balance 20 survey numbers are still to be reviewed in the field

7 Survey Numbers recorded as Government Forests and found mention as
Private Forest by Thomas and Araujo Committee:




704

Further, there are a total 26 survey numbers of recorded Forest which have been
identified as Private Forest by Thomas & Araujo Committee in its report. In the
first intenim report, it was decided to exclude survey numbers pertaining to
Reserve Forest and to review Proposed Reserve Forest and Unclassified Forest
under private ownership (if any) in the instant case for further analysis. 8 Survey
Numbers were found fully under Government ownership. In the remainiag 18
such survey numbers, no survey number could be excluded solely on area
and canopy criteria.
8. Survey numbers not qualifying Area & Canopy Density Criteria:
In the first Interim Report, the Committee undertook the Review of 747 survey
numbers not meeting area & Canopy density criteria as per LISS IV Forest
Cover Map 2014-15 (Forest Survey India) and based on the analysis of LISS [V
Forest Cover Map 2014-15 (Forest Survey India, Google Timeline changes
corroborated by LISS Il Forest Cover Map 2012-13, North & South Goa
L Divisional history for offence cases, illegal felling, Tree Felling permissions,
FCA & Court orders (if any) etc. and afier detailed discussion and deliberations
the committee decided that the 747 survey numbers are not qualifying the criteria
to be identified as Private Forests.
Now the Review Committee, undertook review of other 322 survey numbers
which are not qualifying Area & Canopy Density Criteria and based on the
detailed analysis of North & South Goa Divisional history for offence cases,
illegal felling, Tree Felling permissions , FCA & Court orders (if
any) etc. and after detailed discussion and deliberations, the commitiee decided
that additional 322 survey numbers are also not qualifying the criteria to be
= identified as Private Forests. (Annexure-1V of the 2™ Interim Report).
9. Report based on Enumeration results of Survey numbers fulfilling area and
canopy criteria:
The field reports submitted by Sub-Committees were placed before the Review
Committee. The Committee has reviewed the survey numbers qualifying as
private Forests and conducted the hearing of objections/representations. In casc
of non-qualifying survey numbers based on enumeration results submitted by
the Divisions/sub-committees, detailed analysis through Google Timeline
change corroborated by LISS III FCM 2012-13, Division offence case, Tree
Felling, FCA & Court order etc was done. After detailed evaluation,
deliberations and discussion on each report, the decision of the committes on
these 34 Survey Numbers is enclosed as Annexure-V of the 2° Interim

Report.

Thus, in the second Interim Report, by disposing of an additional 378
Survey Nos, a total 1236 out of 3195 Survey Nos has been completely
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disposed off. Details of such survey numbers are submitted to the Government
as indicated in the Annexures, summary of which is reproduced below

Progress Total Qualifying Sy. | Non Sy Neo. with

achieved in | number of [ Nos (area in qualifying | Extent of Private

review of | Sy. Nos | Ha) Sy. N Forests as per

private finalized by i previous review

forests review committee under
committee DCF (WP) Govt

Forest

(1" Interim | 858 10(47.03Ha) | 750 98

Report

2nd interim | 378 05 (22.56 Ha) | 351 22

report

Cumulative | 1236 15(69.59 Ha) | 1101 120

progress 1

Out of around 9183 Ha area qualifying canopy and area criw:ii. ground
verification, enumeration & survey of ares of approximately 4427 hectares
have been completed as on 10.06.2021. Thus, it can be seen that roughly 50%
of the total area to be enumerated (9183 Ha) has been enumerated. With the onset
of monsoon further field survey and demarcation works have been affected
slowing down review work. Balance area (around 4500 Ha) is to be verified,
surveyed & demarcated on ground after monsoon, for which additional time is
essential.

We may, if agreed, submit the 2™ Interim Report to the Government for
necessary approval.

After approval of the Government report may be uploaded on the Forest

" Department website for information of all coacerned, as per the direction

of Hon'ble NGT in its order dated 7.1.2021.

Submutted for kind perusal please.

Working Plan Division,
Panaji - Goa.
No. : DCF (WP)/Pvt .For/16(THC)2013(WZ)/19-20/2 7C
Dated: 01.07.2021
CCF
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Working Plan Division
Panaji— Goa

NOTE

Subject: 3" Interim Report of Review Committee on Private Forests ....Reg.

A committee (hereinafier referred as Review Committee™), to review Provisionally identified
Private Forest areas by North and South Goa Forest Division Committees (also known as
Thomas & Araujo Committee) was constituted vide Government of Goa Notification No.
(WP)/Pvt. For/16(THC)/ 2013(WZ)/19-20/26 dated 21/01/2020 (with Conservator of Forests
as Chairman) and Vide Notification No. DCF (WP)/Pvt. Forest/16(THC)/ 2013(WZ)/19-20/119
dated 18/06/2020 (The Chief Conservator of Forests was made the Chairperson). First Interim
Report of the Review Committee disposing 858 Survey Nos was submitted to the Govt. for
approval vide DCF (Working Plan) office note dated 26.04.2021 which may be seen at
Annexure L For criteria and methodology 1* interim report may kindly be referred. Following
the same criteria and methodology the Committee has undertaken further review work. Second
Interim Report of the Review Committee disposing 1236 Survey Nos was submitted to the
Govt. for approval vide DCF (Working Plan) office note dated 01.07.2021 which may be seen
at Annexure IL

So far, twelve meetings of this Review Committee have taken place. In the 12® meeting of the
Review Committee held on 17/08/2021, it was decided to submit the 3" Interim Report in
continuation to the First and Second Interim Reports, with the progress made in the review of
additional Survey Numbers provisionally identified as private forest. Accordingly, the 3™
Interim report of the Review Committee has been finalized, following the approved

methodology to complete the assigned task, copy placed at %ﬁ .

Progress of Review Committee so far:

1. All the Survey numbers (more than 3195 nos) included by the two Forest Division
Committees (North and South Goa)-Thomas & Araujo Committee were digitized
using the Regional Plan of Town & Country Planning Department, Government of Goa
and records of Directorate of Survey & Land Records Department. All these
provisionally identified private forests by the earlier Thomas & Araujo committee
report have been digitized. Survey Numbers for which Thomas and Araujo Committee
had prepared plans have also been taken for review as it has been found that estimation
of canopy density and species composition by Thomas and Araujo Committees was
done ocularly.

2. The Forest Cover Map (FCM) of 2014-15 prepared by FSI constitutes polygons with
more than 40% canopy and area more than 5 Ha and less than 5 Ha, with later analysed
for proximity to Government Forest. Digitized Survey numbers of North and South
Goa Divisions (Thomas and Araujo) committees have been superimposed on FCM
maps/polygons of FSI for analysis.

3. The enumeration of 9183 Ha (91.83 Sq. Km) approximate area is being carried out by
16 Nos. Sub-committee consisting of Range Forest Officers of Forest Department,
Inspector of Survey and Land Records, Directorate of Land and Survey Department
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and Village Talathi of Revenue Department, which are working under direct
supervision of concerned territorial DCF.

4. An extensive ground verification, enumeration and survey exercise on survey numbers
qualifying on area & canopy density criteria has been done in the field for evaluating
tree composition criteria. Out of around 9183 Ha area qualifying canopy and area
criteria, ground verification, enumeration & survey of area of approximately 5221
hectares have been completed as on 17.08.2021. Due to the rains, field survey and
enumeration works have ceased. Even on rain free days, it is difficult to approach the
sites due to undergrowth and there are chances of instruments getting damaged if the
rains suddenly come. However, the committee was informed by the sub committees
that the work of preparation of enumeration reports and plan preparation works are
going on.

5. Thus, it can be seen that roughly 55% of the total area to be enumerated (9183 Ha) has
been enumerated. Further, Goa Foundation has filed one more Execution Application
before Hon’ble NGT. Accordingly, in the 12% review committee meeting held on
17/08/2021, it was decided to submit the 3" Interim Report in continuation to the First
and Second Interim Reports, with the progress made in the review of additional Survey
Numbers provisionally identified as private forest.

6. The Review Committee in its 12 meeting noticed that as per the patches provided by
the Forest Survey of India, there are large green areas of more than 5 ha and more than
40 per cent canopy density found outside the survey numbers provisionally identified
by Thomas and Araujo committees. As per the mandate given to the committee, the
review committee is reviewing only the areas provisionally identified by the Thomas
and Araujo committees, It is also noted by the committee that the green patch extends
to the areas adjacent to the survey numbers which are not identified by Thomas and
Araujo committees and the review can only be completed if the entire patch is verified
in the field. As observed by the committee, the matter is hereby brought to the notice
of the Government for directions, if any. Copy of the minutes of the 12® meeting of
the Review Committee is attached as Annexure IIL

7. Survey Numbers identified as Private Forest by Sawant and Karapurkar

committees and found partly repeated in Thomas & Araujo Committee:
There are a total of 130 such survey numbers across 39 villages were analysed
partly/fully repeated and out of which 88 have been found fully repeated and
accordingly status reported in the first Interim Report. Remaining 42 Survey Nos along
with its 56 parts were reviewed by the Review Committee and the Review Committee,
after detailed analysis through Google Timeline change corroborated by LISS IIl FCM
2012-13, Division offence case, Tree Felling, FCA & Court order etc. found that in 05
Survey Numbers balance area does not qualify the criteria of private forests and status
reported in the second interim Report. Balance 37 survey numbers are still to be
reviewed in the field.

8. Survey Numbers identified as Private Forest by earlier demarcation team of the

Forest Department (adjoining the Survey Nos. identified as Private Forest by
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Sawant and Karapurkar Committee) and found partly repeated in Thomas &
Araujo Committee: |
In the first interim report, the Review Committee had found that out of total of 39 Survey
numbers, adjoining Survey Nos of Sawant and Karapurkar Committee which were
demarcated as Private Forests by earlier demarcation team of Forest Department during
2003-2008 were found fully/partly repeated in Survey Numbers identified by Thomas
and Araujo Committee. In Ist interim report, two survey numbers were found fully
repeated. In 2™ interim report, the committee had reviewed the remaining 37 survey
numbers and after detailed analysis through Google Timeline change corroborated by
LISS III FCM 2012-13, Division offence case, Tree Felling, FCA & Court order etc.
found that in 17 Survey Numbers which are partly repeated, the balance area does not
qualify the criteria for Private Forest and status reported in the second interim Report.
Balance 20 survey numbers are still to be reviewed in the field.

9. Survey Numbers recorded as Government Forests and found mention as Private
Forest by Thomas and Araujo Committee:
Further, there are a total 26 survey numbers of recorded Forest which have been
identified as Private Forest by Thomas & Araujo Committee in its report. In the 1%
interim report, it was decided to exclude survey numbers pertaining to Reserve Forest
and to review Proposed Reserve Forest and Unclassified i:orest under private ownership
(ifany) in the instant case for further analysis. 8 Survey Numbers were found fully under
Government ownership. In the remaining 18 such survey numbers, no survey number
could be excluded solely on area and canopy criteria.

10. Survey numbers not qualifying Area & Canopy Density Criteria:
In the first Interim Report, the Committee undertook the Review of 747 survey numbers
not meeting area & Canopy density criteria as per LISS IV Forest Cover Map 2014-
15 (Forest Survey India) and based on the analysis of LISS IV Forest Cover Map 2014-
15 (Forest Survey India, Google Timeline changes corroborated by LISS III Forest
Cover Map 2012-13, North & South Goa Divisional history for offence cases, illegal
felling, Tree Felling permissions, FCA & Court orders (if any) etc. and after detailed
discussion and deliberations the committee decided that the 747 survey numbers are not
qualifying the criteria to be identified as Private Forests.

In the Second interim report, the Review Committee, undertook review of other 322
survey numbers which are not qualifying Area & Canopy Density Criteria and based on
the detailed analysis of North & South Goa Divisional history for offence cases, illegal
felling, Tree Felling permissions , FCA & Court orders (if any) etc. and after detailed
discussion and deliberations, the committee decided that additional 322 survey numbers
are also not qualifying the criteria to be identified as Private Forests. This included some
survey numbers for which map has been prepared by Thomas and Araujo Committee as
it was found that the same was prepared on an ocular basis.

11. Report based on Enumeration results of Survey numbers fulfilling area and
canopy criteria:
The field reports submitted by Sub-Committees were placed before the Review

Committee. The Committee has reviewed the survey numbers qualifying as private

IS
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Forests and conducted the hearing of objections/representations. In case of non-
qualifying survey numbers based on enumeration results submitted by the
Divisions/sub-committees, detailed analysis through Google Timeline change
corroborated by LISS III FCM 2012-13, Division offence case, Tree Felling, FCA &
Court order etc was done. Afier detailed evaluation, deliberations and discussion on
each report, the decision of the committee on these Survey Numbers is enclosed as
Annexure-IV.

Summary of the Report

i) In the third interim report, by disposing of an additional 70 Survey Nos, a total
1306 out of 3195 Survey Nos has been completely disposed off. Details of such survey

numbers are submitted to the Government as indicated in the Annexures, summary of

which is reproduced below.

Progress achieved | Total Qualifying Non Sy No. with Extent of

in review of | number of | Sy. Nos (area | qualifyi | Private Forests as per

private forests Sy. Nos | in Ha) ng previous review
finalized Sy. N committee under DCF
by review Y- NOS | (WP)/ Govt Forest
committee

1% Interim Report | 858 10 (47.03Ha) | 750 - [98

2nd Interim Report | 378 05 (22.56 Ha) | 351 22

3" Interim Report | 70 09 (76.94 Ha) | 61 -

Cumulstive 1306 24 (146.53 | 1162 120

progress Ha)

ii) Out of around 9183 Ha area qualifying canopy and area criteria, ground
verification, enumeration & survey of area of approximately 5221 hectares have
been completed as on 17.08.2021. Thus, enumeration of around 55% area is complete.
With the onset of monsoon further field survey and demarcation works have been
affected slowing down review work. Balance area (around 4000 Ha) is to be verified,
surveyed & demarcated on ground after monsoon, for which additional time is
essential.

We may, if agreed, submit the 3 Interim Report to the Government for
necessary approval.

After approval of the Government report may be uploaded on the Forest
Department website for information of all concerned, as per the direction of
Hon’ble NGT in its order dated 7.1.2021.

Submitted for kind perusal please. . 04" 20

(Anisha-Kalkoor, M., IFS)
Dy. Conservator of Forests
& Member Secretary,
Working Plan Division,
Panaji — Goa.
No. : DCF (WP)/Pvt .For/16(THC)/2013(WZ)/19-20/492.  Dated: 0g.09.2021
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Evaluation of Survey Number identified by V.T.Thomas and F.X.
Review Committee (status as per committee headed by DCF (working Plan) Deepshikha Sharma Committee included report of which
has been accepted by Hon'ble NGT in O.A.No.479/18

ommittee but the same were partly reviwed by earlier

Sr. |Taluka village |Areas |Sy.No Sy.No Sy.No Sy.No Status as on date Decision of Review
No. as per |Identified |Identified |Identified by |Identified after Review by deputy Committee after
form I |by by V.T.Thomas |by Sy.No Coservator of Forests | analysis based on LISS
& Sawant |Karapurkar |Committee |F.X.Araujo|reviewed (WP) Review IV FCM 2014-15
XIV(in |Committe|Committee Committee|and . Committee headed by | (FSI),Google Timeline
Ha) e finalised Deepshikha sharma |change corroborated by
by /Balance area to be | LISS IIl FCM 2012-
Dy.Conser reviewed 13,Division offence
vator of case,Tree felling, FCA &
Forests Court order etc.,if any)
(wp) review
Committee
headed by
Deepshikh
a Sharma
1 | BARDEZ | Penha | 6.14 52(P) - 52 - 52P The demarcated area | The balance area does
De is more than the area | not qualify the criteria
Franca identified by the of Private Forest
committee hence not
reviewed
2 |[Canacona| Loliem | 116.27| 328/2 - - 328P 328/2 The area is already |No additional area to be
reviewed by deputy reviewed in survey
conservator of forests | number 328/2 and
(WP) review committee | 328/3 of Loliem village
headed by Deepshikha| of Canacona Taluka.
sharma and
recommended a patch
as private forest.
83.43 | 328/3 - - 328/3
| _ 1 p
P R AD o w T o
ACF (N) ACNS) (J/AC(N) BIRDSIR). SLR) DIRWRI) DIR(AGRI) CF(WP) CCF
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™ Detalled findIngs of the Review Committee atter field

711

on for the areas

canopy den a area as per forest cover map
_Survey of India.
- Decision of Review Committee
Survey s“'::': “":":: Area of Whether | EXTENT | after analysis based on LISS IV
number | ™ o g | mao | PR3 batch |CONtiBUOU| OF AREA | FCM 2014-15 (FSi), Google
Identified c;:opv ety She:t per LISS |Canopy iioia s to Govt. | QUALIFYI| Timeline change corroborated
srNol Taluka Village bythe | PAF0R &8 por Nape| 'V [Density| [CUL | Forests/ | NGAS | by LISS Il FCM 2012-13, public
North Goa zomﬁml‘;:; ::a:f um satellite | » 40% Ha Earlier | PRIVATE | heraing, review of objection,
& South % s of r image ha jdentified | FOREST (| Division offence case, Tree
Goa SLEC Fonm: Sy (Approx) forest HA)  |Felling, FCA & Court order etc., i
India any)
The area does not qualify the
1 Bardez Calangute 28 Yes 22 1.93 Yes Yes No 0 Exttabin ol SehatRTAGkaE. |
The area does not qualify the
2 43 Yes 22 112 Yes Yes No 0 sefiisia of Brivaia faress
The area does not qualify the
3 44 Yes 22 2.61 Yes Yes No 0 .
4 45 Yes 22 0.19 Yes Yes No 0 S
The area does not qualify the
5 46 Yes 22 0.87 Yes Yes No 0 criter : qualty
The area hoe t ilﬁ th
6 47 Yes 22 0.85 Yes No No 0 i;n PRSI .
v v = 0 The area does not qualify the
7 Bardez Assagao 101 Yes 79 12.03 es es o criteria of private fc’irenh
. 74 Yes 79 | 0092 | Yes | Yes No 0 Thz area d°f S ot q”;' b
v v N 0 The area does not qualify the
9 130 Yes 7 G4d i il 0 criteria of private forest
The area does not qualify the
0
10 132 Yes b .98 i b No criteria of private forest
- 123 Ves 79 " S . o = Thirarea does r]ot qualify the
T R A R
12 Ponda Panchawadi 104 Yes 60 5.64 Yes Yes No 0 -
The area does not qualify the
13 125 Yes 60 4.36 Yes Yes Yes 0 ciitarin of orivite forest
c v N 0 The area does not qualify the
14 128 i 0 132 es © criteria of private forest |
[
ACF(N) Fi§) AC(N) AC(S) DIR(DSLR) DIR(AGRI) ‘DCF(

IAN FHNXINNY
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Th lify th
15 141 Yes 60 | 082 | Yes | Yes No 0 i:'irea. dm["' "i°t q“; e
- v Yo No 0 The area does not qualify the
16 Borim 115 Yes 52 1. i . criteria of private forest
The area does not qualify the
17 Ponda Nirancal 10 Yes 61 4.88 Yes Yes No 9 criteria of private forest
The area does not qualify the
18 12 Yes b1 28 Yes Yes No 0 cri s q ; iy
The area does not qualify the
19 15 Yes 61 662 | Yes | Yes No 0 - o Uy
The area does not qualify the
N 0
20 e Y b 291 i 1 2 criterladof private forest
Th
21 19 Yes 61 5.06 Yes Yes No 0 t:.-::rea' 088 rf°t qumity the
5 5 — 61 25 Yes Yes No 0 The area does r-not qualify the
criteria of private forest
The area does not qualify the
23 123 Yes 61 0.15 Yes Yes No 0 5
” = Vi 61 3.17 Yei Yes No 0 Thl::r?rea_ does rToet“quahfv the
The area does not qualify the
25 186 Yes 61 4.35 Yes Yes ho - criteria of private forest
The area does not qualify the
0
26 Bardez Pomburpa 72 Yes i 516 Yes s e criteria of private forest
The area does not qualify the
0
27 Bardez Soccorro 269 Yes 75 03 Yes Yes No criteria of private forest
The area does not qualify the
N 0
28 Bardez Pilerne 78 Yes &9 4.7 Yes i e criteria of private forest
' The area does not qualify the
2 8 var B3 2 Wos Yoa s 0 criteria of private forest
The area does not qualify the
30 . 84 Yes B89 0.04 Yes Yes o 0 criteria of private forest
31 | sanguem | Curpem 62 (P) Yes 175 | 2132 | ves | VYes Yes ssay | Tutaresls 'd:”“ﬂed anronte
Part i1sid Eﬁl
32 26 (P) Yes 175 | 1457 | Yes | Yes Yes 1051 | ororean :":wed T
33 48 (P) Yes 175 | 493 | Yes | Yes Yes 527 | Farareais ":::::i"'d as Private
' Th d t quali
34 | Sanguem Netravali 78 (P) Yes 147 9.81 Yes Yes Yes 0 s Srbw cices’ not quallry the
Forest

criteria of private forest |
Part area is identified as Privat
35 | Sanguem | Uguem 59 (P) Yes 167 | 1596 | Yes Yes Yes 15.97 S
|

u\i\:ﬁly kﬂl\/ AC(N) =4 %{;\‘S ﬁ‘%ﬁ[mﬁu Céc?ué) %W

195%



Part area Is identified as Private
36 63 (P) Yes 167 I 377 Yes Yes Yes 22.08 Eor
Part area is identified as Private
37 81 (P) Yes 167 | 1578 | Yes | Yes Yes | 1657 g - " te as e
The area does not qualify the
38 Sanguem Antorem 11 {P) Yes 25 27.23 Yes Yes No 0 criteri [ . Iq t lfy!
Part area is identified as Private
39 Quepem Quisconda 14 (P) Yes 104 47.9 Yes Yes Yes 45,89 e
The area does not qualify the
- - - - N =
40 | Canacona Agonda 59(P) No ° criteria of private forest
The area does not qualify the
- - - N =
41 64(P) No e criteria of private forest
= — N B - - - NG ~ Thi::rea does no:l qualify the
The area does not qualify the
43 110(P) No = = Ne criteria of private forest
The area does not qualify the
44 66(P) No - - o criteria of private forest
The area does not qualify the
s - = - N -
45 70(P) No 2 criteria of private forest
The area does not qualify the
46 67(P) No = = - B No - cri i el
The area does not qualify the
- - - - N =
47 Salcete Nuvem 9 No © criteria of private forest
The area does not qualify the
48 262 No - - "o criteria of private forest
The area does not qualify the
= e = - N -
43 Camurlim 175 No 2 criteria of private forest
= - " - - ~ ~ No ~ The area does not qualify the
50 erna = Thcriteriadof private forest
t
51 | Marmugao | Sancoale 250 No - - - - No - :;rea! ey e
= - NG R - - ~ No ~ Th:.-: ranea does not qualify the
" e = - B ~ ~ No _ The area does |'fot qualify the
Thcrlte[igdof private foresth
= 24872 - B - ~ ~ No _ irarea oes r_10t qualify the
The area does not qualify the
55 248/6 No - - - - No criteria of private forest
The area does not qualify the
56 240 No - B B o e _ criteria of private forest
/\X, \}/ (\/ 295.93 143.18
» o T
& Sz -k
ACF(N) ACF C(N) AC(S aLl%‘g’ D RI)
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‘ ' 7 1 4 Annexure VII 3

List of survey number not qualifying private forest criteria reviwed by the Review
Committee meeting held on 29/12/2021
Survey
number
fulfilling
40%
Survey
number canopy
identified density & | Decision of Review Committee after analysis based
Sr by the 5Ha area on LISS IV FCM 2014-15 (FSI), Google Timeline
Nc; Taluka Village Nothh as per change corroborated by LISS III FCM 2012-13,
Gon st forest Division offence case, Tree Felling, FCA & Court
cover map order etc., if any)
South
2014-15
Goa SLEC
LISS IV of
Forest
Survey of
India
1 Tiswadi Murda 26 NON QUALIFY Survey number doest not qualify the criteria for private forest
2 34 NON QUALIFY Survey number doest not qualify the criteria for private forest
3 39 NON QUALIFY Survey number doest not qualify the criteria for private forest
4 40 NON QUALIFY Survey number doest not qualify the criteria for private forest
5 41 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
6 42 NON QUALIFY Survey number doest not qualify the criteria for private forest
7 43 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
8 44 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
9] Tiswadi Cujira 38 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
10 39 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
11 40 NON QUALIFY Survey number doest not qualify the criteria for private forest
12 41 NON QUALIFY Survey number doest not qualify the criteria for private forest
13 42 NON QUALIFY Survey number doest not qualify the criteria for private forest
14 : 44 NON QUALIFY Survey number doest not qualify the criteria for private forest
15 Tiswadi Gancim 7 NON QUALIFY Survey number doest not qualify the criteria for private forest
16 33 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
17 36 NON QUALIFY Survey number doest not qualify the criteria for private forest
18 37 NON QUALIFY Survey number doest not qualify the criteria for private forest
19 38 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
20| Tiswadi Gaulim Maula 35 NON QUALIFY Survey number doest not qualify the criteria for private forest
21 36 NON QUALIEY  |Survey number doest not qualify the criteria for private forest
22 38 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
23| Tiswadi Azzocim 5 NON QUALIFY Survey number doest not qualify the criteria for private forest
24 6 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
25 61 NON QUALIFY survey number doest not qualify the criteria for private forest
26 63 NON QUALIFY Survey number doest not qualify the criteria for private forest
27 Tiswadi Mandur 57 NON QUALIEY  |Survey number doest not qualify the criteria for private forest
28 59 NON QUALIEY  |Survey number doest not qualify the criteria for private forest
29 60 NON QUALIFY Survey number doest not qualify the criteria for private forest
30| Tiswadi Carambolim 263 NON QUALIFY Survey number doest not qualify the criteria for private forest
31 280 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
32 281 NON QUALIFY Survey number doest not qualify the criteria for private forest
33 282 NON QUALIEY  |Survey number doest not qualify the criteria for private forest
34 283 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
35 284 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
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36 285 NON QUALIFY Survey number doest not qualify the criteria for private forest
37 286 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
38 287 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
39 288 NON QUALIEY  [Survey number doest not qualify the criteria for private forest
‘40 290 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
41 292 NON QUALIFY Survey number doest not qualify the criteria for private forest
42 294 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
43 Tiswadi Curca 48 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
44 49 NONQUAUFY  |Survey number doest not qualify the criteria for private forest
Salvador do
45 Bardez Mundo 64(p) |vonauaury  |Survey number doest not qualify the criteria for private forest
46 65(p) |nonaQuauFy  [Survey number doest not qualify the criteria for private forest
47 69(p) NONQUALIFY  |Survey number doest not qualify the criteria for private forest
48 73(p)  |Nonauaury  |survey number doest not qualify the criteria for private forest
49 78(p) |vonauaury  |Survey number doest not qualify the criteria for private forest
50 85(p) |nonauaury  |Survey number doest not qualify the criteria for private forest
51 86(p) NONQUALIFY  |Survey number doest not qualify the criteria for private forest
52 116(p) |Nonauaury  [Survey number doest not qualify the criteria for private forest
53 118(p) |nonauaury  [Survey number doest not qualify the criteria for private forest
54 119(p) |vonauaury  [Survey number doest not qualify the criteria for private forest
55 159(p) |vonauaury  [Survey number doest not qualify the criteria for private forest
56 160(p) |Nonauaury  |Survey number doest not qualify the criteria for private forest
57 162(p) |nonauAuFy  [Survey number doest not qualify the criteria for private forest
58 163(p) |[vonauaury  [Survey number doest not qualify the criteria for private forest
59 164(p) |[vonauaury  [Survey number doest not qualify the criteria for private forest
60 252(p) |nonauaury  |Survey number doest not qualify the criteria for private forest
61 315(p) [nonauaury  |Survey number doest not qualify the criteria for private forest
62 321(p) [wonauausy  |Survey number doest not qualify the criteria for private forest
63 325(p) [Nonauaury  [Survey number doest not qualify the criteria for private forest
64 326(F) [Nonauaury  [Survey number doest not qualify the criteria for private forest
65 327(p) |nonauaury  |Survey number doest not qualify the criteria for private forest
66 331(p) |vonauaury  [Survey number doest not ualify the criteria for private forest
67 333(p) |wonauaury  |Survey number doest not qualify the criteria for private forest
68 341(p) |nonauaury  |Survey number doest not qualify the criteria for private forest
69 343(p) |wonauaury  |Survey number doest not qualify the criteria for private forest
70 344(p) |nonauaury  |Survey number doest not qualify the criteria for private forest
71 358(F) |nonauaury  |Survey number doest not qualify the criteria for private forest
72 359(p) [wonauaury  [Survey number doest not qualify the criteria for private forest
73 365(p) [nonauaury  [Survey number doest not qualify the criteria for private forest
74 Bardez Soccorro 2 NON QUALIFY Survey number doest not qualify the criteria for private forest
75 3 NON QUALIFY Survey number doest not qualify the criteria for private forest
76 4 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
77 ) 223 NON QUALIFY Survey number doest not qualify the criteria for private forest
78 265 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
79 Bardez Pentsa de Franca 133 NON QUALIFY Survey number doest not qualify the criteria for private forest
80 184 NON QUALIFY Survey number doest not qualify the criteria for private forest
81 181 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
82 Bardez Calangute 32/7 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
83 88/3 NON QUALIFY Survey number doest not qualify the criteria for private forest
84 Bardez Assagao 128/14 |[nonauausy  [Survey number doest not qualify the criteria for private forest

(D N4 -l\/

ACF(N)

DIR(MAE;H)

414

W[Q«t/
CCF



415

716

85| Pernem Casarvornem 10 NON QUALIEY  |Survey number doest not qualify the criteria for private forest
86 269 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
87| Mormugao Dabolim 10 NONQUALIFY  |Survey number doest not qualify the criteria for private forest
88 11 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
89 12 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
90| Mormugao Cortalim 14 Inon quaLFY  |Survey number doest not qualify the criteria for private forest
91 16 NON QUALIFY Survey number doest not qualify the criteria for private forest
92 105 |NON QUALIFY Survey number doest not qualify the criteria for private forest
93 121 lNON QUALIFY survey number doest not qualify the criteria for private forest
94 122 NON QUALIFY  |Survey number doest not qualify the criteria for private forest
95| Mormugao Sancoale 67 NON QUALIFY Survey number doest not qualify the criteria for private forest
96 71 NON QUALIFY Survey number doest not qualify the criteria for private forest
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Government of Goa
OFFICE OF THE DY. CONSERVATOR OF FORESTS
+ South Goa Division

Aquem, Margao — Goa, Pin 403 601.

Phone/Fax No.0832-2750246/2751462 E-mail : defsouth-forest goa@nic.in
No.6/PVT.FOR(CCF)/CAN/DCFS/2021-22/ 74 Gt _ Dated: -06 /10/2021.

Asvina, 1943 (Saka)
To,

T y. Conservator of Forests,
orking Plan Division & Member Secretary,
\ Private Forest Review Committee,

“Goa Van Bhavan”

Panajji - Goa.
Sub : Site inspection report of FCM and sample plot points of Agonda village of
Canacona Taluka. ,
Ref : No.MS/REV-PF/DCF/WP/2020-21/199 dated 07.06.2021
Sir,

r

The FCM and GPS locations of sample plot points of Agonda village of Canacona Taluka of
Private Forest provided to this Office were handed over to the concerned Inspéction team in order to carry
out ground verification of area with respect to 1 criteria of Private Forests i.e. Species Composition in
respect of the provisionally identified Private Forest areas by F. X. Araujo Committee.

As per the FCM and GPS locations of sample plot points of Agonda village of Canacona Taluka
issued to this Office, the Inspection team visited the site. After boundary clearance they have marked the
patch on ground as shown in the FCM. The site has been inspected and prepared enumeration list of the
trees 'j:xisting within the said polygon as per FCM and GPS locations of sample plot points. The Range
Forest Officer Canacona reported that the owner of properties has refused to sign the proforma for
verification of Forestr"y Species Composition.

The abstract of the finding is enclosed as “Annexure-I".

This is for favour of information.

Yours féilhfully,

n Office of the |
@ Dy. Conservator of Forests
/ Working Plan Division Dprgll_l mar R., IFS
\ Altinho, Panaji- Goa . , y. Consérvator of Forest,
¢ \ [(A Inward No ... l ¥ 'Zlé : South Goa Division,
Page No. . 5 oy Margao-Goa.
Encl : As above. Dated . G Iw lw
i |
“Tge A e M

\'lgd( Towards Cleaner and Greener India
ﬁ 0a Forest Department 24 X 7 Helpline No: (North Goa) 0832-2228772 (South Goa) 0832-2750246
‘p\»ﬂu Please visit: www.forest.goa.gov._in
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Annexure-I
ABSTRACT
Sr. No. | Range | Taluka | Village | Sample No. of Trees Enumerated Percentage Remarks
w < Plot No. | . w of Forestry |
Forestry | Non- Total Trees
Forestry

1 Pissonem| Canacona | Agonda | AGO V1 11 14 25 44,00% | Does not Qualify
2. AGO V2 16 22 27.27% | Does not Qualify
3 AGO V3 21 27 22.22% | Does not Qualify
4. AGO V4 14 7 21 66.66% | Does not Qualify
5 AGO V5 3 27 30 10.00% | Does not Qualify
6. AGO V6 12 12 100.00% Qualify
7. AGOV7 | 15 21 71.42% | Does not Qualify
8. AGO V8 5 29 34 14.70% | Does not Qualify
9. AGOVY | 6 35 | 4l 14.63% | Does not Qualify

10. AGO V10 17 12 29 ' 58.62% | Does not Qualify
i1 . AGO V11 22 11 33 66.66% | Does not Qualify
12, AGO V12 9 31 40 22.50% | Does not Qualify
13 . 1 AGO V13 18 25 43 41.86% | Does not Qualify

Dy. éonse r of Forests,

South Gada Division,

Margao - Goa.
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Sheet No. FCM points Annexure-I
ABSTRACT
Sr. Range Taluka Village Sample No of Trees Enumerated Percentage of Remarks
No Plot No. | Forestry Non- Total Forestry Species
Forestry

Canacona | Canacona | Agonda AGO VI 11 14 25 44% Does not Qualify
1| AGO V2 06 16 22 27.27% Does not Qualify
AGO V3 06 21 27 22.22% Does not Qualify
AGO V4 14 07 21 66.66% Does not Qualify
AGO V5 03 27 30 10% Does not Qualify

AGO V6 12 00 12 100% Qualify
AGO V7 15 06 21 71.42% Does not Qualify
AGO V8 05 29 34 14.70% Does not Qualify
AGO V9 06 35 41 14.63% Does not Qualify
AGO V10 |17 12 29 58.62% Does not Qualify
AGO V11 |22 11 33 66.66% Does not Qualify
AGOVI2 |09 31 40 22.5% Does not Qualify
AGOVI13 |18 25 43 41.86% Does not Qualify

Talathi orest Pfficer Inspector of Land & Survey Record
Agonda Canacona Goa Canacona Goa
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Map Sheet No:- ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area:- 50m x 20 m Forest Patch/Plot No:- AGO-V1
Taluka:-Canacona
Village:-Agonda
Sr. | GPS location of Four Tree Common | Forestry | Nomn- Species
No | cormers No Name Tree Forestry Identified
Species Species Id/ not id
(Y/N) (Y/N)

1 1) N15°02.15"19 1 Cashew No Yes
2 E 74° 00.58"50 2 Cashew No Yes
3 3 Cashew No Yes
4 2) N15°02.15735 4 Cashew No Yes
5 E 74°00.58737 5 Cashew No Yes
6 6 Cashew No Yes
7 3) N15°02.14780 7 Cashew No Yes
8 E 74°00.59790 8 Cashew No Yes
> 4) N15'0215°40 e o 5 Yo Identified
11 E74°01.00700 7T Cashew | No Yes
12 12 +Cashew No Yes
13 13 Cashew No Yes
14 14 Cashew No Yes
15 15 Char Yes No
16 16 Char Yes No
17 17 Bibo Yes No
18 18 Bibo Yes No
19 19 Akash Yes No
20 20 Accacia Yes No
21 21 Matti Yes No
22 22 Matti Yes No
23 23 Matti Yes No
24 24 Matti Yes No
25 25 Matti Yes No

Total 11 14
Spp Composition= No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)

= 11 x 100=44%
25
s & @ 2L

Raxlg(or Officer Forest Guard F S ISLR Talathi Owner

6TV
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Map Sheet No:- ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area:- 50m x 20 m Forest Patch/Plot No:- AGO-V2
Taluka:-Canacona

Village:-Agonda

Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | comers No Name Tree Forestry Identified
Species Species Id/ not id
(Y/N) (YN)

1 1) N15°02.20"00 1 Cashew No Yes
2 E 74’ 004716 2 Cashew No Yes
3 3 Cashew No Yes
4 2) N 15°02.19761 4 Cashew No Yes
5 E 74°00.46700 5 Cashew No Yes
6 6 Cashew No Yes
7 3) N 150218707 7 Cashew No Yes
8 E 74°00.48750 8 Cashew No Yes
= 4) N150219°01 2 g:z:ﬁ :2 3: Identified
1 E740048"3 ) Cashew | No Yes
12 12 Cashew No Yes
13 13 Cashew No Yes
14 14 Cashew No Yes
15 15 Cashew No Yes
16 16 Matti Yes No
17 17 Matti Yes No
18 18 Matti Yes No
19 19 Ottom No Yes
20 20 Vad Yes No
21 21 Kumbyo Yes No
22 22 Goduk Yes No

Total 06 16
Spp Composition = No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)

= 06 x 100 =27.27%
" o=

Range Forest Qfficer Forest Guard .S _ ISLR %ithl

Owner ;
ﬁomct\ P ek

ocy



Map Sheet No:-

Sample plot area:- 50m x 20 m
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ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Taluka:-Canacona

Forest Patch/Plot No:- AGO-V3

Village:-Agonda
Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry | Identified
Species Species Id/ not id
(Y/N) (Y/N)
1 1) N15°02.2410 1 Cashew No Yes
2 E 74’ 00.42703 2 Cashew No Yes
3 3 Cashew No Yes
4 2) N 15°02.23748 4 Cashew No Yes
5 E 74°00.41789 5 Cashew No Yes
6 6 Cashew No Yes
7 3) N15702.23784 7 Cashew No Yes
8 E 74°00.40756 8 Cashew No Yes
?0 4) N150224°67 ?o g::::: ﬁz 32 Identified
I B74:0040°63 3 Cashew | No Yes
12 12 Cashew No Yes
13 13 Cashew No Yes
14 14 Cashew No Yes
15 15 Cashew No Yes
16 16 Cashew No Yes
17 17 Cashew No Yes
18 18 Cashew No Yes
19 19 Cashew No Yes
20 20 Cashew No Yes
21 21 Goduk Yes No
22 22 Matti Yes No
23 23 Matti Yes No
24 24 Kindal Yes No
25 25 Kindal Yes No
26 26 Kindal Yes No
27 27 Mango No Yes
Total 06 21
Spp Composition= No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)
= 06 x 100 =22.22%
27
Range Forest Officer Forest Guard F 3 ISLR Talathi Owner
dlgme

1XA%



Map Sheet No:-

Sample plot area:- 50m x 20 m
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ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Taluka:-Canacona

Forest Patch/Plot No:- AGO-V04

Village:-Agonda
Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry Identified
Species Species Id/ not id
(YIN) (Y/N)
1 1) N15’02.19”18 1 Daban Yes No
2 E 73°59.37”10 2 Moi Yes No
3 3 Moi Yes No
4 2) N 15°02.18770 4 Moi Yes No
5 E 73°59.37737 5 Moi Yes No
6 6 Moi Yes No
7 3) N1502.17705 7 Accacia Yes No
8 E 73'59.36796 8 Accacia Yes No
2 4 N150217°25 ?0 ghm z: :‘; Identified
11 E73'59.35°9 11 Char Yes No
12 12 Bhirand Yes No
13 13 Bhirand Yes No
14 14 Kindal Yes No
15 15 Cashew No Yes
16 16 Cashew No Yes
17 17 Cashew No Yes
18 18 Cashew No Yes
19 19 Cashew No Yes
20 20 Cashew No Yes
21 21 Cashew No Yes
Total 14 07
Spp Composition = No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)

= 14 x 100 =66.66%
21

ngem 1=e!n==stS Guard .5, ISLR ﬁaﬂﬂ Owner

acy



Map Sheet No:-

Sample plot area:- S0m x 20 m
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ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Taluka:-Canacona

Village:-Agonda

Forest Patch/Plot No:- AGO-V05

Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry | Identified
Species Species Id/ not id
(YIN) (Y/N)

1 1) NI15°02.15"15 1 Bhillmad Yes No
2 E 73759.587°69 2 Daban Yes No
3 3 Kindal Yes No
4 2) N 15°02.14721 4 Cashew No Yes
5 E 73°59.58725 5 Cashew No Yes
6 6 Cashew No Yes
7 3) N 15°02.15701 7 Cashew No Yes
8 E 73’59.56”53 8 Cashew No Yes
- 4 N150215°3 = g:::: Ro Yo Identified
11 E 73'59.56™91 11 Cashew No Yes
12 12 Cashew No Yes
13 13 Cashew No Yes
14 14 Cashew No Yes
15 15 Cashew No Yes
16 16 Cashew No Yes
17 17 Cashew No Yes
18 18 Cashew No Yes
19 19 Cashew No Yes
20 20 Cashew No Yes
21 21 Cashew No Yes
22 22 Cashew No Yes
23 23 Cashew No Yes
24 24 Cashew No Yes
25 25 Cashew No Yes
26 26 Cashew No Yes
27 27 Cashew No Yes
28 28 Cashew No Yes
29 29 Cashew No Yes
30 30 Cashew No Yes

Total 03 27
Spp Composition = x 100
Percent (%) Total No. of trees(m2)

= 03 x100=10%
30

Range Forest Officer Forest Guard | 5 ISLR “T:‘alathi Owner

ey
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Map Sheet No:- ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area:- 50m x 20 m Forest Patch/Plot No:- AGO-V06
Taluka:-Canacona
Village:-Agonda
Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry Identified
Species Species Id/ not id
(Y/N) (Y/N)

1 1) N15’02.23742 1 Moi Yes No
2 E 73759.48745 2 Bhillmad Yes No
3 3 Goduk Yes No
4 2) N1502.2324 4 Kindal Yes No
5 E 73’59.49"34 5 Karo Yes No
6 6 Kumbyo Yes No
7 3) N 15702.25726 7 Kumbyo Yes No
3 E 73759.48781 3 Kumbyo Yes No
9 9 Kumbyo Yes No
10 4) N 15'02.25"15 10 Savo?y Yes No Identified
1 BIOSOAEW M Moi Yes No
12 12 Kumbyo Yes No

Total 12 00
Spp Composition= No. of Forestry trees(m2)_ x 100
Percent (%) Total No. of trees(m2)

= 12 x 100 =100%
12

Range Forest Officer Forest Guard £.s g ISLR T% Owner

1444



Map Sheet No:-

Sample plot area:- 50m x 20 m
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ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Taluka:-Canacona

Village:-Agonda

Forest Patch/Plot No:- AGO-V07

Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry Identified
Species Species 1d/ not id
(Y/N) (Y/N)
1 1) NI15°02.22724 1 Moi Yes No
2 E 73°59.40702 2 Moi Yes No
3 3 Kumbyo Yes No
4 2) N 15’02.22"19 4 Kumbyo Yes No
5 E 73’59.39763 5 Kumbyo Yes No
6 6 Kumbyo Yes No
7 3) N 15702.20795 7 Chanado Yes No
3 E 73'59.39730 3 Buro Yes No
> 4) N150220°91 ?0 gﬁm z: 11:}: Identified
11 BI¥30are. 4 Kindal Yes No
12 12 Cashew No Yes
13 13 Moi Yes No
14 14 Kumbyo Yes No
15 15 Daban Yes No
16 16 Karmol Yes No
17 17 Cashew No Yes
18 18 Cashew No Yes
19 19 Cashew No Yes
20 20 Cashew No Yes
21 21 Cashew No Yes
Total 15 06
Spp Composition = No. of Forestry trees(m2) x 100

Percent (%) Total No. of trees(m2)

= 15 x 100 =71.42%
21

L & s
ng% Forest Guard ? S, ISLR Talathi Owner

TAY



727

Map Sheet No:- ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area:- S0m x 20 m Forest Patch/Plot No:- AGO-V08

Taluka:-Canacona

Village:-Agonda

Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry Identified
Species Species Id/ not id
(YIN) (YIN)
1 1) NI15°02.23"38 1 Teak No Yes
2 E 73°59.31735 2 Teak No Yes
3 3 Teak No Yes
4 2) N 15°02.22755 4 Teak No Yes
5 E 73°59.31723 5 Teak No Yes
6 6 Teak No Yes
7 3) N 15'02.22700 7 Teak No Yes
8 E 73’59.33”10 8 Teak No Yes
= 4) N150223°00 % fea 2 = Identified
1 B735933700 Iy Teak No Yes
12 12 Teak No Yes
13 13 Teak No Yes
14 14 Teak No Yes
15 15 Jack No Yes
16 16 Mango No Yes
17 17 Coconut No Yes
18 18 Coconut No Yes
19 19 Coconut No Yes
20 20 Coconut No Yes
21 21 Coconut No Yes
22 22 Mirgel Yes No
23 23 Cashew No Yes
24 24 Cashew No Yes
25 25 Cashew No Yes
26 26 Cashew No Yes
27 27 Cashew No Yes
28 28 Cashew No Yes
29 29 Cashew No Yes
30 30 Mirgel Yes No
31 31 Mirgel Yes No
32 32 Mirgel Yes No
33 33 Mirgel Yes No
34 34 Jack No Yes
Total 05 29
Spp Composition = No. of Forestry trees(m2) x 100

Percent (%) Total No. of trees(m2)

= 05 x 100 =14.70%

* 1\ @‘ Cﬁn
ngg?@:ﬁ Forest Guard .S~ ISLR Talathi Owner

9cvy



Map Sheet No:-

Sample plot area:- 50m x 20 m
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ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Forest Patch/Plot No:- AGO-V09

Taluka:-Canacona
Village:-Agonda
Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry | Identified
Species Species Id/ not id
(Y/N) (Y/N)
1 1) N15°02.29759 1 Mango No Yes
2 E 74’ 00.27785 2 Mango No Yes
3 3 Teak No Yes
4 2) N 15°02.28786 4 Teak No Yes
5 E 74°00.28”12 5 Teak No Yes
6 6 Teak No Yes
7 3) N 15'02.28780 7 Teak No Yes
8 E 74°00.25795 8 Teak No Yes
9 y ” 9 Teak No Yes .
10 4) N 150229746 10 Teak No Yes Identified
n E 74°00.267°20 n Teak No Von
12 12 Teak No Yes
13 13 Teak No Yes
14 14 Teak No Yes
15 15 Teak No Yes
16 16 Mango No Yes
17 17 Savor Yes No
18 18 Mango No Yes
19 19 Kumbyo Yes No
20 20 Kindal Yes No
21 21 Kindal Yes No
22 22 Karo Yes No
23 23 Kindal Yes No
24 24 Cashew No Yes
25 25 Cashew No Yes
26 26 Cashew No Yes
27 27 Cashew No Yes
28 28 Cashew No Yes
29 29 Cashew No Yes
30 30 Cashew No Yes
31 31 Cashew No Yes
32 32 Cashew No Yes
33 33 Cashew No Yes
34 34 Cashew No Yes
35 35 Cashew No Yes
36 36 Cashew No Yes
37 37 Cashew No Yes
38 38 Cashew No Yes
39 39 Cashew No Yes
40 40 Cashew No Yes
41 41 Cashew No Yes
Total 06 35

YXA4
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Spp Composition= No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)

= 06 x 100 =14.63%
41

@

Range Forest Qfficer Forest Guard .S ISLR

Talathi’

Owner
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Map Sheet No:- ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area:- 50m x 20 m Forest Patch/Plot No:- AGO-V10

Taluka:-Canacona

Village:-Agonda
Sr. | GPS location of Four Tree Common | Forestry | Non- Species
No | corners No Name Tree Forestry | Identified
Species Species Id/ not id
(Y/N) (YIN)
1 1) N15°02.25765 1 Cashew No Yes
2 E 74’ 00.33773 2 Cashew No Yes
3 3 Cashew No Yes
4 2) N 15°02.25789 4 Cashew No Yes
5 E 74°00.34743 5 Cashew No Yes
6 6 Cashew No Yes
7 3) N 1570227743 7 Cashew No Yes
8 E 74'00.34777 8 Cashew No Yes
9 9 Cashew No Yes :
10 4) N 15:02‘27::95 10 Cashew No Yes Identified
11 E 740034709 11 Cashew No Yes
12 12 Cashew No Yes
13 13 Bhillmad Yes No
14 14 Bhillmad Yes No
15 15 Bhillmad Yes No
16 16 Bhillmad Yes No
17 17 Bhillmad Yes No
18 18 Bhillmad Yes No
19 19 Kindal Yes No
20 20 Kindal Yes No
21 21 Matti Yes No
22 22 Matti Yes No
23 23 Matti Yes No
24 24 Matti Yes No
25 25 Matti Yes No
26 26 Kumbyo Yes No
27 27 Kumbyo Yes No
28 28 Pathponos | Yes No
29 29 Bibo Yes No
Total 17 12
Spp Composition= No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)

= 17 x 100 =58.62%

29
Rm% Foty,(i;ard £S.  ISLR 'I;alathi Owner

YA %
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Map Sheet No:- ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area:- 50m x 20 m Forest Patch/Plot No:- AGO-V11
Taluka:-Canacona

Village:-Agonda
Sr. | GPS location of Four Tree Common | Forestry | Nom- Species
No | corners No Name Tree Forestry | Identified
Species Species Id/ mot id
(Y/IN) (Y/N)
1 1) NI15’02.27"°15 1 Bhillmad Yes No
2 E 74’ 00.24703 2 Bhillmad Yes No
3 3 Bhillmad Yes No
4 2) N15°02.27°79 4 Bhillmad Yes No
5 E 74°00.24765 5 Saton Yes No
6 6 Kindal Yes No
7 3) N15°02.26788 7 Kumbyo Yes No
8 E 74°00.2632 8 Bibo Yes No
?0 4) N15'0226747 ?0 BB;:EO Ef 5:; 1dentified
1 E74'0026"28 5, Moi Yes No
12 12 Bibo Yes No
13 13 Bhillmad Yes No
14 14 Bhillmad Yes No
15 15 Kindal Yes No
16 16 Char Yes No
17 17 Bibo Yes No
18 18 Hedu Yes No
19 19 Kindal Yes No
20 20 Kumbyo Yes No
21 21 Cashew No Yes
22 22 Cashew No Yes
23 23 Cashew No Yes
24 24 Cashew No Yes
25 25 Cashew No Yes
26 26 Cashew No Yes
27 27 Cashew No Yes
28 28 Cashew No Yes
29 29 Cashew No Yes
30 30 Cashew No Yes
31 31 Bibo Yes No
32 32 Bibo Yes No
33 33 Char Yes No
Total 22 11
Spp Composition = No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)

= 22 x 100 =66.66%

N @ £
Ran estOfficer FO\‘M ¥-S ISLR Talathi Owner

(01597



Map Sheet No:-

Sample plot area:- 50m x 20 m
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ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Taluka:-Canacona -

Village:-Agonda

Forest Patch/Plot No:- AGO-V12

Sr.

GPS location of Four

Tree Common | Forestry Non- Species
No | corners No Name Tree Forestry | Identified
Species Species 1d/ not id
(Y/N) (Y/N)
1 1) NI15°02.23720 1 Bibo Yes No
2 E 74’ 00.10”53 2 Ottom No Yes
3 3 Bhirand Yes No
4 2) N15°02.23"75 4 Mango No Yes
5 E 74°00.10709 5 Mango No Yes
6 6 Mango No Yes
7 3) N 15°02.24761 7 Ottom No Yes
8 E 74°00.11740 8 Mango No Yes
- 4 N15022326 o aﬁ:f xee L Identified
11 E 74°00.12708 11 Mango No Yes
12 12 Cashew No Yes
13 13 Bibo Yes No
14 14 Oval Yes No
15 15 Bhirand Yes No
16 16 Bhirand Yes No
17 17 Jambol Yes No
18 18 Cashew No Yes
19 19 Cashew No Yes
20 20 Cashew No Yes
21 21 Cashew No Yes
22 22 Coconut No Yes
23 23 Coconut No Yes
24 24 Coconut No Yes
25 25 Coconut No Yes
26 26 Coconut No Yes
27 27 Coconut No Yes
28 28 Coconut No Yes
29 29 Coconut No Yes
30 30 Coconut No Yes
31 31 Coconut No Yes
32 32 Coconut No Yes
33 33 Ottom No Yes
34 34 Bhirand Yes No
35 35 Ottom No Yes
36 36 Cashew No Yes
37 37 Cashew No Yes
38 38 Cashew No Yes
39 39 Cashew No Yes
40 40 Cashew No Yes
Total [ 31

TEY
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Spp Composition= No. of Forestry trees(m2)
Percent (%) Total No. of trees(m2)

= 09 x 100 =22.5%

733

x 100

40
Range Forest Qfficer Forest Guard ’f'.j‘_ ISLR

Owner



Map Sheet No:-

Sample plot area:- S50m x 20 m
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ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Taluka:-Canacona

Forest Patch/Plot No:- AGO-V13

Village:-Agonda L

Sr. | GPS location of Four Tree Common | Forestry | Non- Species

No | comers No Name Tree Forestry Identified
Species Species Id/ not id
(Y/IN) (Y/N)

1 1) N15°02.26"35 1 Bhillmad Yes No

2 E 74 00.15775 2 Bhillmad Yes No

3 3 Bhillmad Yes No

4 2) N15°02.26"27 4 Bhillmad Yes No

5 E 74°00.1652 5 Saton Yes No

6 6 Bibo Yes No

7 3) N 15°02.28”35 7 Cashew No Yes

8 E 74°00.16"72 8 Cashew No Yes

e 8§ Nisoawn [o—toanew (To Y Identified

11 E74'00.16°23 11 Cashew | No Yes

12 12 Kumbyo Yes No

13 13 Moi Yes No

14 14 Kindal Yes No

15 15 Oval Yes No

16 16 Karo Yes No

17 17 Bhirand Yes No

18 18 Accacia Yes No

19 19 Bhirand Yes No

20 20 Bhirand Yes No

21 21 Bhirand Yes No

22 22 Ghotting Yes No

23 23 Char Yes No

24 24 Jackfruit No Yes

25 25 Cashew No Yes

26 26 Cashew No Yes

27 27 Cashew No Yes

28 28 Cashew No Yes

29 29 Cashew No Yes

30 30 Cashew No Yes

31 31 Cashew No Yes

32 32 Cashew No Yes

33 33 Cashew No Yes

34 34 Coconut No Yes

35 35 Coconut No Yes

36 36 Coconut No Yes

37 37 Coconut No Yes

38 38 Coconut No Yes

39 39 Coconut No Yes

40 40 Coconut No Yes

41 41 Coconut No Yes

42 42 Coconut No Yes

43 43 Coconut No Yes

eey
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| 1 [ Total [18 [ 25 I
Spp Composition= No. of Forestry trees(m2) x 100
Percent (%) Total No. of trees(m2)
x 100 =41.86%

=18
43

MM ForestGuard F-S  ISLR Talathi Owner
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Government of Goa
OFFICE OF THE DY. CONSERVATOR OF FORESTS
South Goa Division
Aquem. Margao  Goa. Pin 403 601.
Phone/Fax No.0832-2750246/27514062 L-mail : defsouth-forest.goafwnic.in

No.6/PVT.FOR(CCF)KUR/DCFS2021-22179 Dated: @ | 0&2021.
Asadha, 1943 (Saka)

To,

The Dy. Conservator ol Forests,

\)&king Plan Division & Member Secretary.
Private Forest Review Committee.

“Goa Van Bhavan™

Panaji — Goa.
Sub : Site inspection report of  FCM and sarmple plot points of Sancoale village of
Mormugao Taluka.
Ref : No.MS/REV-PF/DCF/WP/2020-21/1176A dated 23.03.2021
Sir,

i
The FCM and GPS locations of sample plot points of Sancoale village of Mormugao Taluka of
Private Forest provided to this Office were handed over to the concerned Inspection team in order to carry
out ground verification of area with respect to | criteria of Private Forests i.e. Species Coniposition in
respect of the provisionally identified Private Forest areas by I'. X. Araujo Committee.

As per the FCM and GPS locations of samiple plot points ! Sancoale village or Mormugao aluka
issued to this Office. the Inspection team visited the sie. Afier boundary clearance they have marked the
patch on ground as shown in the FCM. The site has been inspecicd and prepared enumeration list of the
trees existing within the said polygon as per FCM and GPS locations of sample plot points.

The abstract of the linding is enclosed as “Annexure-1".

This is for favour of information.

Yours faithfully.

[gfﬁce of the "
y. Conservator of F Boeb™
Workina P1~n ri,, Q,,_,oresw (Anil A. Shetgaonkar)
Altinhy. ., Dy Conservator of lorest.
b (137 Inward No ... rl H} Sr South Goa Division.
PageNo. . . ) /b """" ~ Margao-Goa.
Encl : As above. | Dated . NE";M J

/

TS I MA@ T
Towards Cleancr and Greener 'ndia
Goa Forest Department 24 X 7 Helpline No: (North Goa) 0332-2228772 (South Gna) 0832 2750246
Please visit: www.forest.gea.gov in

GEY
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Annexure-I
ABSTRACT
Sr. No. | Range Taluka | Village | Sample No. of Trees Enumerated Percentage Remarks
Plot No. of Forestry
Forestry | Non- Total Trees
Forestry
1 Kurdi |Mormugao|Sancoale | Sanc.vl 22 1 23 95.65% Qualifyv
2. Sanc.v2 28 3 31 90.32% Qualify
3 Sanc.v3 30 9 39 76.92% Qualify
4. Sanc.v4 19 17 36 52.77% | Does not Quality
Ay Sanc.v5 23 2 25 92.00% Qualify
6. Sanc.v6 9 14 23 39.13% | Does not Quality
7 Sanc.v7 22 9 31 70.96% | Does not Qualify
8. Sanc.v8 18 0 18 100.00% Qualify
9. - Sanc.vO 36 2 38 94.73% Qualify
10 . Sanc.v1( 8 11 19 42.10% | Does not Qualiiy
11. Sanc.v11 24 15 39 61.53% Does not Qualify
12. Sanc.v12 8 23 31 25.80% | Does not Quality
T 13, Sanc.v13 41 E 43 95.34% Qualify
14 | sancvid | 28 4 32 87.50% Qualify
15 Sanc.v13 29 8 37 78.37% Qualify
16 . Sanc.v16 35 - 39 89.74% Qualify
17. Sanc.v17 2 13 15 13.33% | Does not Quuiify
18. 4 Sanc.vi8 - 27 31 12.90% | Does not Qualify
19, A4 Sanc.v19 i1 25 36 30.55% | Does not Qualify
20. 4 Sanc.v20 10 15 25 40.00% | Does not Quality
21 . Vi ‘c. Sanc.v21 24 4 28 86.00% Qualify
22 . Sar.a:.'\z—_"_L B Ei 13 39 61.53% Does not Qualify

oty



738

23, | sanc.v23 7 13 20 35.00% | Does not Qualify
24 . Sanc.v24 28 0 28 100.00% Qualify
25. Sanc.v25 13 0 13 100.00% Qualify
26 . Sanc.v26 12 49 61 19.67% | Does not Qualify
27 Sanc.v27 38 1 39 97.43% Qualify
28 . Sanc.v28 21 3 24 87.50% Qualify
29 Sanc.v29 4 17 21 19.04% | Does not Qualify
30. Sanc.v30 8 22 30 26.66% | Does not Qualify
31. Sanc.v31 26 0 26 100.00% Qualify
32- Sanc.v32 - 7 11 36.36% | Does not Qualify
33 Sanc.v33 27 7 34 79.41% Qualify
34 . Sanc.v34 8 19 27 29.62% | Does not Qualify
35. Sanc.v35 1 38 39 2.56% Does not Qualify
36 . Sanc.v36 EF 13 30 56.66% Does not Qualify

Dv. Conservator of Forests.
South Goa Division.
Margao - Goa.

LEY
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Sheet No ABSTRACT
Sr.No. Range Taluka Village Bamplepaist No. of trees enumerated Peroentags ot Remarks
No Forestry trees
Non-
Foresrty Forestry Total

1 Sanc.vl 22 1 23 95.65% Qualify

2 Sancv2 28 3 31 90.32% Qualify

3 Sanc¥3 30 9 39 76.92% Qualify

4 Sancv4 19 17 36 52.77% Does not qualify
5 Sancv5 23 2 25 92.00% Qualify

6 Sancv6 9 14 23 39.13% Does not qualify
7 Sancv7 22 9 31 70.96% Does not qualify
8 Sancv8 18 0 18 100% Qualify

9 Sancv9 36 2 38 94.73% Qualify

10 Sancv10 8 11 19 42.10% Does not qualify
11 Sancvl 1 24 15 39 61.53% Does not qualify
12 Sancv12 8 23 31 25.80% Does not qualify
13 Sancvl3 41 2 43 95.34% Qualify

14 Sancvl4 28 < 32 87.50% Qualify

15 Sancwvl5 - 29 8 37 78.37% Qualify

16 Sancv16 - | 35 4 39 89.74% Qualify

17 g Sancv17 - 2 13 15 13.33% Does not quali
18 Curdi | Mormugao | Samcoale ™o ;18 4 27 31 12.00% __ |Does not guaug
19 Sanc.vl9 11 25 36 30.55% Does not qualify
20 Sancv20 10 15 25 40% Does not qualify
21 Sancv21 24 4 28 86% Qualify
22 Sancv22 24 15 39 61.53% Does not qualify
23 Sancv23 7 13 20 35% Does not qualify
24 Sancv24 28 0 28 100% Qualify
25 Sancv25 13 0 13 100% Qualify
26 SancA26 12 49 61 19.67% Does not qualify
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27 Sanc27 38 1 39 97.43% Qualify
28 Sanc\28 21 3 24 87.50% Qualify
29 Sanc\29 4 17 21 19.04% Does not qualify
30 SancB30 8 22 30 26.66% Does not qualify
31 Sanc8 1 26 0 26 100% Qualify
32 Sancv32 4 7 11 36.36% Does not qualify
33 Sanc33 27 7 34 79.41% Qualify
34 Sanci34 8 19 27 29.62% Does not qualify
35 Sanc35 1 38 39 2.56% Does not qualify
36 Sanc86 17 13 30 56.66% Does not qualify
ok e =SF
Range Forest Officer InSpecﬂm/ alathi
Curdi Range and survey records

bl
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Map sheet No ANNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area; S0m x 20m Forest Patch No: 01
Taluka: Mormugao
Village: Sancoale
Sr. No. Plot No. & GPS | Tree No.| Common | Forestry [Non Species
location of four Name Tree |(Forestry |Identified Id
corners Species |Species |/notid
(Y/N) |(Y/N)
1 15°23'43.83" N 1|Bhirand Y Y
2 73°52'39.22" E 2|Chanado ¥ Y
3 3|Chanado Y Y
4 4|Chanado Y Y
5 A 15°23'43.7" N 5|Chanado Y Y
6 73°52'40.0" E 6|Bhilomad Y Y
7 7|Bhilomad Y Y
8 8|Bhilomad Y Y
9 B 15°23'442" N 9|Huro Y Y
10 73°52'40.1" E 10|Bibo Y Y
11 11|Bibo Y Y
12 12|Fatorfod Y Y
13 C 15°23'442"N 13|Fatorfod Y Y
14 73°52'38.2" E 14|Fatorfod Y- Y
15 15|Fatorfod Y Y
16 16|Fatorfod Y Y
17 D 15°23'43.33" N 17|Lokhandi Y Y
18 73°52'38.33" E 18|Moi Y Y
19 19|Moi Y Y
20 20{Huro Y Y
21 21|Huro Y Y
22 22|Daban Y ¥
23 23|0tamb Y Y
Spp Composition = 22 No. of forestry trees (m2) 100
Percent (%) 23 Total No. of trees (m2)
= 95.65%
fﬁfa,w = .
@B = l{ﬁ%e@écu Talathi
e

S -
(F3)
Samie X Ka J\D“"’
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Map sheet No ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area; S0m x 20m Forest Patch No: 02
Taluka: Mormugao
Village: Sancoale
Sr. No. Plot No. & GPS |Tree No.| Common |Forestry|Non Species

location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(YN) |[(YN)

1 15°23'45.40" N 1|Teak Y Y

2 73°52'43.24" E 2|Char Y Y

3 3|Dabon Y Y

4 4|Dabon Y Y

5 A 15°23'454"N 5|Dabon Y Y

6 73°52'442" E 6|Dabon Y Y

7 7|Dabon Y Y

8 8|Dabon Y Y

9 B 15°2346.0" N 9|Dabon Y Y

10 73°52'44.0" E 10|Dabon Y Y

11 11|Bhilomad Y Y

12 12|Jambol Y Y

13| C  15°23'4530" N 13|Jambol Y Y

14 73°52'42.45" E 14|Jambol Y Y

15 15{Jambol Y Y

16 16|Jangli Y Y

17 D 15°23'449" N 17|Jangli Y Y

18 73°52'42.7"E 18|Kumbyo Y Y

19 19|Kumbyo Y Y

20 20|Kumbyo Y Y

21 21|Kumbyo Y Y

22 22|Chanado Y Y

23 23|Chanado Y Y

24 24|Chanado Y ) §

25 25|Chanado Y ¥

26 26|Chanado ¥ Y

27 27|Chanado Y Y

28 28|Chanado Y Y

29 29|Chanado Y Y

30 30|Bhirand Y Y

31 31{Cashew Y Y
Spp Composition = 28 No. of forestry trees (m2) 100
Percent (%) 31 Total No. of trees (m2)

= 90.32%
o) Qoo
] H —
RFO ISLR Talathi — R
(Fs)

Samir X /?f‘jj g
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Map sheet No

743

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 03

Sr. No. Plot No. & GPS |Tree No.|Common Name| Forestry |Non Species
location of four Tree |[Forestry |Identified Id
corners Species |Species |/not id
(Y/N) I(Y/N)
1 15°23'47.19" N 1|Teak Y Y
2 73°52'48.60" E 2|Teak Y Y
3 3|Teak Y Y
4 4|Bhilomad Y Y
5 A 15°23'48.1"N 5|Bhilomad Y Y
6 73°52'48. 5" E 6/Mango Y Y
7 7|Mango Y Y
8 8|Kumbyo Y Y
9 B 15°23'478"N 9|Kumbyo Y Y
10 73°52'479" E 10|Daban Y Y
11 11|Daban Y Y
12 12|Daban Y Y
13| C 15°23'46.43"N 13|Daban Y Y
14 73°52'48.34" E 14|Daban Y Y
15 15|Daban ¥ Y
16 16|Daban Y Y
17| D 15°23'46.39" N 17|Daban Y Y
18 73°52'49.01" E 18|Daban Y Y
19 19|Daban Y Y
20 20|Daban b 4 Y
21 21|Daban Y Y
22 22|Daban Y Y
23 23|Daban Y Y
24 24|Daban Y Y
25 25|Daban Y Y
26 26|Daban Y Y
27 27|Daban Y Y
28 28|Chanado Y Y
29 29|Chanado Y ¥
30 30|Chanado Y Y
31 31|Coconut Y Y
32 32|Bayo Y Y
33 33|Huro Y Y
34 34|Huro Y Y
35 35|Bibo ¥ Y
36 36|Bibo Y Y
37 37|Bhirand Y Y
38 38|Bhirand Y Y
39 39|Bhirand b Y
Spp Composition = 30 No. of forestry trees (m2) 100
Percent (%) 39 Total No. of trees (m2)
= 76.92%
Dhro=s .
(m %ﬁﬁ@ﬂwd@m e
RFD SIL. .

Talathi
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Map sheet No

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

744

ANNEXURE- 1

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 04

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry [Identified Id
corners Species |Species |/not id
(Y/N) |(Y/N)
1 15°23'47.5" N 1|Daban Y Y
2 73°52'55.0" E 2|Daban Y Y
3 3|Daban Y Y
4 4|Daban Y Y
5 A 15°23'47.1"N 5|Daban Y Y
6 73°52'54.7" E 6|Daban Y Y
7 7|Daban Y Y
8 8|Daban Y Y
9 B 15°23'46.7"N 9|Daban Y Y
10 73°52'554" E 10|Daban Y Y
11 11{Daban Y Y
12 12|Daban Y Y
13 C 15°23'49.0"N 13|Daban Y Y
14 73°52'54.5" E 14|Daban b f Y
15 15|Daban Y Y
16 16{Daban Y Y
17 D 15°23'48 8" N 17|Kumbyo Y Y
18 73°52'56.8" E 18|Kumbyo Y Y
19 19|Coconut ¥ Y
20 20|Coconut Y Y
21 21|Teak Y Y
22 22|Teak Y Y
23 23|Teak Y Y
24 24|Teak ¥ Y
25 25|Teak Y Y
26 26|Teak Y Y
27 27|Teak Y Y
28 28|Teak ¥ Y
29 29|Teak Y Y
30 30|Teak Y Y
31 31|Teak Y Y
32 32(Teak Y Y
33 33|Teak Y h i
34 34|Teak Y Y
35 35|Bhilomad Y Y
36 36|Chinch Y Y
Spp Composition = 19  No. of forestry trees (m2) 100
Percent (%) 36 Total No. of trees (m2)
= 52.77%
v Gl e
RFO carlty L ; -
alathi

sul®

ey
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Map sheet No ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m Forest Patch No: 05
Taluka: Mormugao

Village: Sancoale

Sr. No. Plot No. & GPS |Tree No.|Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) I(Y/N)
1 15°23'58.15" N 1|Chanado Y Y
2 73°51'53.22" E 2|Chanado Y Y
3 3|Chanado Y Y
4 4|Chanado Y Y
5] A 15°23'58.6"N 5|Chanado Y Y
6 73°51'54.01" E 6|Kumbyo Y Y
7 7|Kumbyo Y Y
8 8|Kumbyo Y Y
9] B 15°23'58.3"N 9{Kumbyo Y Y
10 73°51'54.3" E 10|Kumbyo Y Y
11 11|Bhilomad Y Y
12 12{Mango Y Y
13] C 15°23'47.24" N 13|Moi Y Y
14 73°51'52.82" E 14| Moi Y Y
15 15|Moi Y Y
16 16|Moi Y Y
17 D 15°23'57.7"N 17|Moi Y Y
18 73°51'52.49" E 18|Moi Y Y
19 19|Bibo Y Y
20 20|Cashew Y Y
21 21|Daban Y Y
22 22|Daban Y Y
23 23|Huro Y ¥,
24 24|0val Y Y
25 25|Fatorfod ¥ Y
Spp Composition 3 23  No. of forestry trees (m2) 100
Percent (%) 25 Total No. of trees (m2)
= 92%
@* %&m ol
RFO Q‘%LR A Talathi -
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Map sheet No

746

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 06

Sr. No. Plot No. & GPS |Tree No.|Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) |[(Y/N)
1 15°24'03.4" N 1|Teak Y Y
2 73°51'52.3"E 2|Teak Y Y
3 3|Teak Y Y
4 4|Teak ¥ Y
5 A 15°24'02.7" N 5|Coconut b { Y
6 73°51'53.3" E 6|Coconut Y Y
7 7|Coconut Y Y
8 8|Coconut Y Y
9 B 15°24'03.5"N 9|Coconut Y Y
10 73°51'53.2"E 10|Coconut Y Y
11 11|Coconut Y Y
12 12|Coconut Y Y
13 C 15°24'03.2"N 13|Mango Y Y
14 73°51'51.3"E 14|Mango Y Y
15 15|Gum tree Y Y
16 16|Gail b i Y
17 D 15°24'02.5"N 17|Daban Y Y
18 73°51'51.3"E 18|Daban Y Y
19 19|Daban ¥ Y
20 20|Chivara Y Y
21 21|Savar Y Y
22 22|Vad b § Y
23 23|Bhilomad Y Y
Spp Composition = 9 No. of forestry trees (m2) 100
Percent (%) 23 Total No. of trees (m2)
= 39.13%
- P 0 —r/'@”"” =
RFO cA‘I?ISLR R, Talathi -3 =
F-5)
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Map sheet No

747

31(‘;

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 07

Sr. No. Plot No. & GPS |Tree No.|Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) |(Y/N)
1 15°24'03.6" N 1|Chanado Y Y
74 TINST T E 2|Chanado Y Y
3 3|Chanado Y Y
4 4|Chanado Y Y
5 A 15°24'03.0" N 5|Chanado Y Y
6 73°51'58.4" E 6|Cashew Y Y
7 7|Cashew Y Y
8 8|Cashew Y Y
9 B 15°24'03.5" N 9|Cashew Y Y
10 73°51'58.6" E 10|Cashew Y Y
11 11|Daban Y Y
12 12|Daban Y b |
13| C 15°24'04.4" N 13|Daban Y Y
14 73°51'5s7.0" E 14|Bhirand Y Y
15 15|Bhirand Y Y
16 16|Bhirand Y ¥
17 D 15°24'039"N 17|Fatorfod Y Y
18 73°51'56.7" E 18|Fatorfod Y Y
19 19|Fatorfod Y Y
20 20|Fatorfod Y Y
21 21|0val Y ¥
22 22|0Oval 4 Y
23 23|0val Y Y
24 24|Teak Y Y
25 25|Bhilomad Y Y
26 26{lambul Y Y
27 27|Kumbyo Y Y
28 28|Miryo Y Y
29 29|Miryo Y Y
30 30|Bibo Y Y
31 31|Kumbyo Y Y
Spp Composition = 22 No. of forestry trees (m2) 100
Percent (%) 31 Total No. of trees (m2)
= 70.96%
m%%@m e
RFO ISLR 47« Talathi
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Map sheet No

748

3]

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 08

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree (Forestry |Identified Id
corners Species |Species |/not id
Y/N) |(Y/N)
1 15°24'01.7" N 1|Daban Y Y
2 73°52'04.8" E 2|Daban Y Y
3 3|Daban Y Y
4 4|Daban Y Y
5 15°24'01.1" N 5|Daban Y Y
6 73°52'05.3" E 6|Daban Y Y
7 7|Daban Y Y
8 8|Daban Y Y
9 15°24'01.5" N 9|Chanado Y Y
10 73°52'05.5" E 10|{Chanado Y Y
11 11|Chanado Y Y
12 12|Chanado Y Y
13 15°24'02.7" N 13|Chanado N Y
14 73°52'03.9" E 14|Chanado Y Y
15 15|{Chanado Y Y
16 16{Chanado Y Y
17 15°24'01.9" N 17|Chivara Y Y
18 73°52'03. 7" E 18|Nagil Kudo Y Y
Spp Composition = 18  No. of forestry trees (m2) 100
Percent (%) 18 Total No. of trees (m2)
= 100%
I % Ppos. ‘7;—413:*
RFO S ?ISLR 5 Talathi
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Map sheet No

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

749

ANNEXURE- 1

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 09

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) |(Y/N)
1 15°23'30.1" N 1|Bhilomad Y ¥
2 73°52'10.1" E 2|Bhilomad Y Y
3 3|Bhilomad Y Y
4 4{Bhilomad Y Y
5 15°23'29.3" N 5|Bhilomad Y Y
6 73°52’10.1"E 6|Bhilomad Y Y
7 7|Bhilomad Y Y
8 8|Bhilomad Y Y
9 15°23'29.0" N 9|Bhilomad Y Y
10 73°52'09.8" E 10|Bhilomad Y Y
11 11|Bhilomad Y Y
12 12|Bhilomad Y Y
13 15°2330.9" N 13|Bhilomad Y Y
14 73°52'09.3" E 14|Bhilomad Y Y
15 15|Bhilomad Y Y
16 16|Bhilomad Y Y
17 15°2330.8" N 17|Bhilomad Y Y
18 73°52'10.0" E 18|Bhilomad Y Y
19 19|Bhilomad Y Y
20 20|Cashew Y
21 21|Rumad Y Y
22 22|Bibo Y Y
23 23|Bibo Y Y
24 24|Bibo Y Y
25 25|Bibo Y Y
26 26|Chanado Y Y
27 27|Chanado Y Y
28 28|Chanado Y Y
29 29|Chanado Y Y
30 30|Chanado Y Y
31 31|Daban Y Y
32 32|Daban Y Y
33 33|Daban Y Y
34 34|Nagil kudo Y Y
35 35|Kumbyo Y Y
36 36|Jackfruit Y
37 37 Jangﬁ Y Y
38 38|Moi Y Y
Spp Composition = 36  No. of forestry trees (m2) 100
Percent (%) 38 Total No. of trees (m2)
= 94.73%
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Map sheet No ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m Forest Patch No: 10
Taluka: Mormugao

Village: Sancoale

Sr. No. Plot No. & GPS |Tree No.| Common |Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species [Species |/not id
(Y/N) [(Y/N)
1 15°23'50.41" N 1|Daban Y Y
2 73°53'08.73" E 2|Daban Y Y
3 3|Daban Y Y
4 4|Daban Y Y
5 A 15°23'51.1"N 5|Cashew Y Y
6 73°53'08.3" E 6|Cashew Y Y
7 7|Cashew Y Y
8 8|Teak Y Y
9 B 15°23'50.6" N 9|Teak Y Y
10 73°53'07.9" E 10|Teak Y Y
11 11|Chanado Y Y
12 12|Nirfans Y Y
13 C 15°23'49.62" N 13|Coconut Y Y
14 73°53'09.03" E 14|Chiku Y Y
15 15|Teak Y Y
16 16|Custard apple Y Y
17l D 15°23'50.41"N 17| Nilgiri Y Y
18 73°53'09.68" E 18| Nilgiri Y Y
19 19|Hasan Y Y
Spp Composition = 8 No. of forestry trees (m2) 100
Percent (%) 19 Total No. of trees (m2)

= 42.10%
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Map sheet No

751

ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 11

Sr. No. | Plot No. & GPS |Tree No.|Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/notid
(YN) |(YN)
1 15°23'45.22" N 1{Jambul Y Y
2 73°52'33.55"E 2|Jambul Y Y
3 3|Daban Y Y
4 4|Daban Y Y
5| A 15°23'4427" N 5|Daban Y Y
6 73°52'33.10" E 6|Daban Y Y
7 7|Daban Y Y
8 8|Kumbyo Y Y
9 15°23'44.3" N 9|Kumbyo Y Y
10 73°52'34.1"E 10|Bhirand Y Y
11 11|Bhirand Y Y
12 12|Chanado Y Y
13|C 15°23'46.11" N 13|Chanado Y Y
14 73°52'33.34" E 14|Chanado Y Y
15 15|Chanado Y Y
16 16|Chanado Y Y
17| D 15°23'4582"N 17|Chanado Y Y
18 73°52'32.84"E 18|Chanado Y Y
19 19|Cashew Y Y
20 20|Cashew Y Y
21 21|Lokhandi Y Y
22 22|Kudo Y Y
23 23|0val Y Y
24 24|Bhilomad Y Y
25 25|Bhilomad Y Y
26 26|Bhilomad Y Y
27 27|Bhilomad Y Y
28 28|Mango Y Y
29 29|Mango Y Y
30 30|Coconut Y Y
31 31|Coconut Y Y
32 32|{Coconut Y Y
33 33|Coconut Y Y
34 34|Coconut Y Y
35 35|Coconut Y Y
36 36|Coconut Y Y
37 37|Coconut Y Y
38 38|Coconut Y Y
39 39|Char Y Y
Spp Composition = 24  No. of forestry trees (m2) 100
Percent (%) 39 Total No. of trees (m2)
= 61.53%
V. N o —— AA—
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Map sheet No

752

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 12

Sr. No. Plot No. & GPS |Tree No.| Common |Forestry|Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species |Id /not id
(Y/N) |(Y/N)
1 15°23'51.8" N 1|Cashew Y Y
2 73252 57.5"E 2|Cashew Y Y
3 3|Mango Y Y
4 4|Mango Y Y
5 A 15°23'52.0" N 5|Bhirand Y Y
6 73°52'57 " E 6|Teak Y Y
7 7|Teak Y Y
8 8|Teak Y Y
9 B 15°23'51.7" N 9|Teak Y Y
10 73°52'51.2" E 10|Teak Y Y
11 11|Teak Y Y
12 12|Teak 3 Y
13 C 15°23'504" N 13|Teak Y Y
14 73°52'42 45" E 14|Teak Y Y
15 15|Teak Y Y
16 16{Otamb Y Y
17 D 15°23'50.7" N 17|Chinch Y Y
18 73°52'58.6" E 18|Chivar Y Y
19 19|Coconut Y Y
20 20|Coconut Y Y
21 21|Coconut Y Y
22 22|Coconut b § Y
23 23|Coconut Y Y
24 24|Coconut Y Y
25 25|Coconut Y ¥
26 26|Coconut Y Y
27 27]Jangli Y Y
28 28|Chanado Y Y
29 29|Chanado Y ¥
30 30|Jambul Y Y
31 31{Jambul Y Y
Spp Composition = 8 No. of forestry trees (m2) 100
Percent (%) 31 Total No. of trees (m2)
= 25.80%
e P S o Hooe -,
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Map sheet No ANNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 13

Sr. No. Plot No. & GPS |Tree No.| Common |Forestry (Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) |(YN)

1 15°23'45.20" N 1|Bhilomad Y Y
2 73°52'58 9" E 2|Bhilomad Y Y
3 3|Bhilomad Y Y
4 4|Bhilomad Y Y
5 15°23'46.3" N 5{Bhilomad Y Y
6 73°52'59.7" E 6|Bhilomad Y Y
7 7|Bhilomad Y Y
8 8|Bhilomad Y Y
9 15°23'46.4" N 9|Bhilomad Y Y
10 73°52's9.1"E 10|Kumbyo Y X
11 11|Kumbyo Y Y
12 12|Kumbyo Y Y
13 15°23'44.7" N 13|Kumbyo Y Y
14 73°52'58.1"E 14|{Kumbyo Y Y
15 15|Kumbyo Y Y
16 16|Kumbyo Y Y
17 15°23'44.5" N 17|Kumbyo Y Y
18 73°52'58.7" E 18|Kumbyo Y Y
19 19|Kumbyo Y Y
20 20|Bibo Y h {
21 21|Bibo Y Y
22 22|Moi Y Y
23 23|Moi Y Y
24 24|Moi Y Y
25 25|Moi Y Y
26 26|Moi Y ¥
27 27|Moi Y Y
28 28|Daban Y Y
29 29|Daban Y Y
30 30|Daban Y Y
31 31|Daban Y Y
32 32|Daban Y Y
33 33|chanado Y Y
34 34|chanado Y Y
35 35|chanado Y Y
36 36|chanado Y Y
37, 37|Coconut Y Y
38 38|Huro Y Y
39 39|Huro Y Y
40 40|Huro Y Y
41 41|Cashew Y Y
42 42|Karo Y b
43 43|Saton Y Y

Spp Composition - 41 No. of forestry trees (m2) 100

Percent (%) 43 Total No. of trees (m2)
= 95.34%
ﬁm& M" '@ﬂoa@ e
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Map sheet No ANNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area, 50m x 20m Forest Patch No: 14
Taluka: Mormugao

Village: Sancoale

Sr. No. Plot No. & GPS |Tree No.| Common |Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species |Id /not id
(YN) I[(YN)
1 15°23'56.8" N 1|Cashew Y Y
2 73°51'42. 7" E 2|Bibo Y Y
3 3|Bibo Y Y
4 4|Bibo Y Y
5/ A 15°23'5789"N 5|Bibo Y Y
6 73°51'43.10" E 6|Bibo Y Y
7 7|Bibo Y Y
8 8Jambul Y Y
9 B 15°23'57.21"N 9|Huro Y Y
10 73°51'43.49" E 10|Oval Y Y
11 11|Oval ¥ Y
12 12{0Oval Y Y
13| C  15°23'56.29"N 13|Fudgus Y Y
14 73°51'42.24" E 14|Chivar Y Y
15 15{Otam Y Y
16 16|0tam Y Y
17 D 15°23'56.75"N 17|Fatorfod Y Y
18 73°51'41.7"E 18|Fatorfod Y Y
19 19|Bhirand Y b
20 20|Chanado Y Y
21 21|Chanado Y Y
22 22|Chanado Y Y
23 23|Chanado Y Y
24 24|Daban Y Y
25 25|Daban ¥ Y
26 26|Bhilomad Y Y
27 27|Bhilomad Y Y
28 28|Bhilomad Y Y
29 29{Mango i | Y
30 30|Mango Y Y
31 31|Karo Y Y
32 ' 32|Kudo Y ¥
Spp Composition = 28 No. of forestry trees (m2) 100
Percent (%) 32 Total No. of trees (m2)
= 87.50%
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Map sheet No

755

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 15

Sr. No. Plot No. & GPS |Tree No.| Common |Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/motid
(YN) |(YN)
1 15°23'55.8" N 1|Moi Y Y
2 73°51'42.3"E 2|Moi Y Y
3 3| Moi Y Y
4 4| Moi Y Y
5 A 15°23'549"N 5|Mango Y Y
6 73°51'44.09" E 6|Mango Y Y
7 7|Char Y Y
8 8|Char Y Y
9] B 15°23'55.50"N 9|Char Y Y
10 73°51'41.4"E 10|Savar Y Y
11 11|Savar Y Y
12 12|Chanado Y Y
13 C 15°23'46.5"N 13|Chanado Y Y
14 73°51'42.5"E 14|Chanado Y Y
15 15|Lokhandi Y Y
16 16|Chivar Y Y
17 D 15923'56.1"N 17|Huro Y Y
18 73°51'42.0" E 18|Huro Y N
19 19|{Huro Y Y
20 20|Bhirand Y Y
21 21|Bhirand Y Y
22 22|Bhirand h 4 Y
23 23|Bhirand Y Y
24 24|Cashew Y Y
25 25|Bhilomad Y Y
26 26|Chanado Y Y
27 27|Chanado Y 2§
28 28|Daban Y Y
29 29|Daban Y Y
30 30|Bibo Y Y
31 31|Bibo Y Y
32 32|Bibo Y Y
33 33|Bibo Y Y
34 34|Jack Y Y
35 35|Lokhandi Y Y
36 36|Kudo Y Y
37 37|Gail Y Y
Spp Composition - 29 No. of forestry trees (m2) 100
Percent (%) 37 Total No. of trees (m2)
= 78.37%
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Map sheet No ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m Forest Patch No: 16
Taluka: Mormugao

Village: Sancoale

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species Id /not id
(Y/N) |(YN)
1 15°23'54 9" N 1|Moi Y Y
2 73°51'40.7" E 2|Moi Y Y
3 3|Saikindal Y Y
4 4|0val Y Y
5 A 15°23'54.6" N 5|0Oval Y Y
6 73°51'40.2" E 6|Fatorfod Y Y
7 7|Fatorfod Y Y
8 8|Daban Y Y
9 B 15°23'554"N 9|Bibo Y Y
10 73°51'404" E 10|Bibo Y Y
11 11|Bibo Y Y
12 12|Bibo Y Y
13 C 15°23'54.0" N 13|Bhilomad Y Y
14 73°51'41.9" E 14|Bhilomad Y Y
15 15|Bhilomad Y Y
16 16|Bhilomad Y Y
17 D 15°23'54.0" N 17|Bhilomad Y Y
18 73°51'41.8" E 18|Bhilomad Y Y
19 19| Moi Y Y
20 20|Kindal Y Y
21 21|Kindal Y Y
22 22|Kindal Y Y
23 23|Kindal Y Y
24 24|Kindal Y Y
25 25|Kindal ¥ Y
26 26|Cashew Y Y
27 27|Cashew Y Y
28 28|Cashew Y Y
29 29|Chivar Y Y
30 30{Otam Y Y
31 31|Mango Y Y
32 32|Char Y Y
33 33|Fudgus Y Y
34 34|Kindal Y Y
35 35|Huro Y Y
36 36|Huro Y Y
37 37|Chanado Y Y
38 38{Jambul Y Y
39 39|Lokhandi Y Y
Spp Composition = 35 No. of forestry trees (m2) 100
Percent (%) 39 Total No. of trees (m2)
= 89.74%
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Map sheet No

757

dife

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 17

Talathi

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |[Species |/motid
Y/N) [(YN)
1 15°23'47.9" N 1|Coconut b Y
2 73°51'334"E 2|Coconut Y Y.
3 3|Coconut Y Y
4 4|Coconut Y Y
5 A 15°23'47.1"N S|Coconut Y Y
6 73°5134.0" E 6|Coconut Y Y
7 7|Coconut Y Y
8 8|Coconut Y Y
9 B 15°23'478"N 9|Coconut Y Y
10 73°51'343"E 10|Coconut Y Y
11 11|Coconut Y Y
12 12|Coconut Y Y
13 C  15°23'48.6" N 13|Acacia Y Y
14 73°51'32.9"E 14|Charcoal Y Y
15 15|Charcoal Y Y
Y
D 15°23'48.0" N Y
73°51324"E Y
Spp Composition - pA No. of forestry trees (m2) 100
Percent (%) 15 Total No. of trees (m2)
- 13.33%
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Map sheet No

758

ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

ample plot area; 50m x 20m

laluka: Mormugao

/illage: Sancoale

Forest Patch No: 18

sr. No. Plot No. & GPS |Tree No.| Common |Forestry|Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species |[Id /not id
(YMN) |(YN)
1 15°23'45.48" N 1|Coconut Y Y
2 73°52'11.49"E 2|Coconut Y Y
3 3|Coconut Y Y
4 4|Coconut Y Y
5| A 15°23'46.6" N 5|Coconut Y Y
6 73°52'11.8" E 6|Coconut Y Y
7 7|Coconut Y Y
8 8|Coconut Y Y
9] B 15°2346.7"N 9|Coconut Y Y
10 73°52'11.2"E 10|Coconut Y Y
11 11|Coconut Y Y
12 12|Coconut ¥ Y
13| C  15°23'44.72" N 13{Mango Y Y
14 73°52'11.28"E 14|Mango Y Y
15 15|Mango Y Y
16 16|{Mango Y Y
17| D 15°23'44.70" N 17|{Mango Y Y
18 73°52'12.20"E 18{Teak Y Y
19 19|Badam Y Y
20 20|Oval Y Y
21 21|Guava Y Y
22 22|Amado Y Y
23 23|Areca Nut Y Y
24 24|Areca Nut Y Y
25 25|Areca Nut Y Y
26 26|Chinch Y Y
27 27|Chinch Y Y
28 28|Chinch Y Y
29 29|Chinch Y Y
30 30|Bhilomad y Y
| 31 31|Bhilomad Y Y
Spp Composition = 4 No. of forestry trees (m2) 100
Percent (%) 31 Total No. of trees (m2)
= 12.90%
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Map sheet No

759

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No; 19

Sr. No. Plot No. & GPS |Tree No.| Common |Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species [Species |Id /not id
(Y/N) [(Y/N)
1 15°23'39.8" N 1|Mango Y Y
2 73°52'11.3"E 2 Mango Y Y
3 3|Mango Y Y
4 4|Bhilomad Y Y
5 A 15°23'40.3" N S|Bhilomad Y Y
6 73°52'10.2" E 6|Bhilomad Y Y
7 7|Bhilomad Y Y
8 8|Bhilomad Y Y
9 B 15°23'39.6" N 9|Jangli Y Y
10 73°52'10.2" E 10|Coconut Y Y
11 11|Coconut Y |
12 12|Coconut Y ¥
13| C  15°23'395"N 13|Coconut Y Y
14 73°52'12.2"E 14|Coconut Y Y
15 15|Coconut Y Y
16 16|Coconut Y Y
17| D 15°23'40.1"N 17|Coconut Y Y
18 73°52'12.3"E 18|Coconut Y Y
19 19|Coconut Y Y
20 20|Coconut Y Y
21 21|Coconut Y Y
22 22|Coconut Y Y
23 23|Coconut Y Y
24 24|Jambul Y Y
25 25|Jambul Y Y
26 26|Daban Y Y
27 27|Teak Y L4
28 28|Teak Y Y
29 29|Teak Y Y
30 30|Teak Y Y
31 31|Teak Y Y
32 32|Teak Y Y
33 33|Jackfruit Y Y
34 34|Jackfruit Y Y
35 35|Bael Y Y
36 36{Jambul Y Y
Spp Composition = 11 No. of forestry trees (m2) 100
Percent (%) 36 Total No. of trees (m2)
= 30.55%
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Map sheet No

1 8l

ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m
Taluka: Mormugao

Village: Sancoale

Forest Patch No: 20

Sr. No. Plot No. & GPS |Tree No.|Common Name | Forestry |Non Species
location of four Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) [(Y/N)
1 15°23'42.99" N 1|Bibo Y Y
2 73°52'16.86" E 2|Bibo Y Y
3 3|Bibo Y b §
4 4|Bibo Y ¥
5 A 1592342 7" N 5|Teak Y Y
6 TIN2VISE 6|Teak Y Y
7 7|Teak Y Y
8 8|Teak Y Y
9 B 15°23'42.1"N 9|Teak Y Y
10 73°52'16.2" E 10|Teak Y Y
X1 11|Teak Y Y
12 12|Cashew Y Y
13| C  15°23427"N 13|Kosamb Y Y
14 73°52'18.0" E 14|Bhilomad Y Y
15 15|Bhilomad Y Y
16 16|Fatorfod Y Y
17 D 15°23'43.4"N 17|Oval Y Y
18 73°52'17.6"E 18|Mango Y Y
19 19|Daban Y ) §
20 20|Coconut Y Y
21 21|Acacia Y ¥
22 22|Casurina Y Y
23 23|Casurina Y Y
24 24|Casurina Y Y
25 25|Casurina Y Y
Spp Composition - 10 No. of forestry trees (m2) 100
Percent (%) 25 Total No. of trees (m2)
= 40%
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Map sheet No

761

ANNEXURE- 1

17

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 21

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(YN) |(Y/N)
1 15°23'42.30" N 1|Bhilomad X Y
2 73°5222.3"E 2|Bhilomad ) § Y
3 3|Moi Y Y
4 4| Moi Y b §
5 A 15°23'41.9"N 5|Moi Y b4
6 73°5222.0"E 6|Moi ¥ Y
7 7|Moi Y Y
8 8|Oval Y Y
9 B 15°23'41.7" N 9|Oval Y Y
10 73°52'22.T"E 10|Oval Y Y
11 11|Bibo Y Y
12 12|Bibo Y Y
13 C 15°23'43.2" N 13|Saton Y Y
14 73°5223.2" E 14|Jambul Y Y
15 15|Oval Y Y
16 16{Chanado Y Y
17 D 15°23'43.28" N 17|Chanado Y Y
18 73°52'22.46" E 18|Chanado Y Y
19 19|Daban Y Y
20 20|Daban Y ¥
21 21|Daban Y Y
22 22|Daban ¥ Y
23 23|Bhirand Y Y
24 24|Lokhandi Y Y
25 25|Coconut b § Y
26 26|Coconut Y Y
27 27|Coconut Y Y
28 28|Bibo Y Y
Spp Composition = 24 No. of forestry trees (m2) 100
Percent (%) 28 Total No. of trees (m2)
= 85.71%
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Map sheet No ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

ample plot area; 50m x 20m Forest Patch No: 22

Faluka: Mormugao

Village: Sancoale

sr. No. Plot No. & GPS |Tree No.| Common |Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(YN) |(YN)
1 15°23'38.3" N 1|Char Y Y
2 73°52'14.01"E 2|Saton Y Y
3 3|Daban Y Y
4 4|Daban Y Y
5] A 15°23'37.44"N 5|Daban Y Y
6 73°52'15.02" E 6|Bhilomad Y Y
7 7|Bhilomad Y Y
8 8|Bhilomad Y Y
9| B 15°23'38.10"N 9|Bhilomad Y Y
10 73°52'14.94" E 10|Bhilomad Y Y
11 11|Bhilomad Y Y
12 12|Bhilomad Y Y
13| C  15°23'38.6"N 13|Bhilomad Y Y
14 73°52'13.3"E 14|Bhilomad Y Y
15 15|Bhilomad Y Y
16 16|Bhilomad Y Y
17| D 15°2337.77" N 17|Bhilomad Y Y
18 73°52'12.86" E 18|langli Y Y
19 19{langli Y Y
20 20|Acacia Y Y
21 21|Acacia Y Y
22 22|Acacia Y Y
23 23|Acacia Y 4
24 24{Jackfruit Y Y
25 25|Jackfruit Y Y
26 26|Arjun Y Y
27 27|0tam Y Y
28 28|0tam Y Y
29 29|Bibo Y Y
30 30|Ghoting Y Y
31 31|Bhirand Y Y
32 32|Teak Y Y
33 33|Teak Y Y
34 34|Teak Y Y
35 35|Teak Y Y
36 36|Teak Y Y
37 37|Teak Y Y
38 38|Teak Y Y
39 39|Cashew Y Y
Spp Composition = 24 No. of forestry trees (m2) 100
Percent (%) 39 Total No. of trees (m2)
= 61.53%
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Map sheet No

763

(5=

ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 23

Sr. No. Plot No. & GPS |Tree No.| Common |Forestry|Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) |(Y/N)
1 15°23'35.0" N 1|Teak Y Y
2 73°52'13.3"E 2|Teak Y Y
3 3|Teak Y Y
4 4|Teak Y Y
5 15°23'34.3" N 5|Teak Y Y
6 73°52'12.4" E 6|Coconut Y Y
7 7|Coconut Y Y
8 8|Coconut Y Y
9 15°23'33.8" N 9|Coconut Y Y
10 73°52'12.7" B 10|Coconut Y Y
11 11{Jambul Y Y
12 12|Bhilomad Y Y
13 15°23'353" N 13|Bhilomad Y Y
14 73°52'14.2" E 14|Nagil kudo Y Y
15 15|Nagil kudo Y Y
16 16{Bhirand Y Y
17 15°23'35.8" N 17|Cashew Y Y
18 73°52'13.5" E 18|Arjun Y Y
19 19|Mango Y Y
20 20|Daban Y Y
Spp Composition = 7 No. of forestry trees (m2) 100
Percent (%) 20 Total No. of trees (m2)
- 35%
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Map sheet No ANNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area; 50m x 20m Forest Patch No: 24
Taluka: Mormugao
Village: Sancoale
Sr. No. Plot No. & GPS |Tree No.| Common Forestry [Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species |Id /not id
(YN) (YN)
1 15°23'38.9" N 1|Kindal Y Y
2 73°52'22.3"E 2|Kindal Y Y
3 3|Kindal Y Y
4 4{Huro Y Y
5 A 15°23'38.6"N 5|Huro Y Y
6 73°52'21.3"E 6|Huro Y Y
7 7|Huro Y Y
8 8|Huro Y Y
9 B 15°23'394" N 9|Huro Y Y
10 73°5221.4"E 10|Huro Y Y
11 11|Moi Y Y
12 12|Moi Y Y
13 ¢ 15°23'39.7" N 13|Moi Y Y
14 13°52'23 1" E 14|Moi Y Y
15 15|Moi Y Y
16 16|Moi Y Y
17 D 15°2338.6" N 17|Moi b Y
18 73°52'23.1"E 18| Moi Y Y
19 19|Nagil Kudo Y Y
20 20|Nagil Kudo Y Y
21 21|Nagil Kudo Y Y
22 22|Kosamb Y Y
23 23|Chanado Y Y
24 24|Chanado Y Y
25 25|Chanado Y Y
26 26|Chanado Y Y
27 27|Chanado Y Y
28 28|Daban Y Y
Spp Composition = 28 No. of forestry trees (m2) 100
Percent (%) 28 Total No. of trees (m2)
= 100%
o iy H A ﬁ“”’“ /5 b
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Map sheet No ANNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area; 50m x 20m Forest Patch No: 25
Taluka: Mormugao
Village: Sancoale
Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species |[Id /not id
(Y/N) |(Y/N)
1 15°23'43.19" N 1|Daban Y Y
2 T3°52291"E 2|Daban Y Y
3 3|Daban Y Y
4 4|Daban Y Y
5 A 15°23'438" N 5|Daban Y Y
6 73°52'294"E 6|Daban Y Y
7 7|Daban Y Y
8 8|Daban Y Y
9 B 15°23'43.8"N 9|Daban ¥ Y
10 73°52'30.1" E 10|Chanado Y Y
11 11|Chanado Y Y
12 12|Chanado Y Y
13| C  15°23'42.39" N 13|Bhilomad Y Y
73°52'28. 71" E Y
Y
Y
D 15°23'429"N Y
73°5228.2" E Y
Spp Composition == 13 No. of forestry trees (m2) 100
Percent (%) 13 Total No. of trees (m2)
= 100%
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Map sheet No

766

ANNEXURE-1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 26

Sr. No.

Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) [(Y/N)

1 15°23'56.7" N 1|Coconut Y Y
2 73°53'08.0" E 2|Coconut Y Y
3 3|Coconut X Y
4 4|Coconut Y Y
5] A 15923'55.5"N 5|Coconut Y Y
6 73°53'08.0" E 6|Coconut Y Y
7 7|Coconut Y Y
8 8|Coconut Y Y
9] B 15923'56.1"N 9|Coconut Y Y
10 73°53'07.5" E 10|Coconut Y Y
11 11|Coconut Y Y
12 12|Coconut Y Y
13| C 15°23'57.8"N 13|Coconut Y Y
14 73°53'08.5" E 14|Coconut Y X
15 15|Coconut Y Y
16 16|Coconut Y Y
17| D 15°23'56.96" N 17|Coconut Y Y
18 73°53'08.8" E 18|Coconut Y Y
19 19|Coconut Y Y
20 20|Coconut Y Y
21 21|Coconut Y Y
22 22|Coconut ¥ Y
23 23|Coconut Y Y
24 24|Coconut Y Y
25 25|Coconut Y Y
26 26|Coconut Y Y
27 27|Coconut Y Y
28 28|Coconut Y Y
29 29|Coconut Y Y
30 30|Coconut Y Y
31 31|Coconut Y Y
32 32|Coconut Y Y
33 33|Coconut Y Y
34 34|Coconut Y Y
35 35|Coconut Y Y
36 36|Coconut Y Y
37 37|Coconut Y Y
38 38|Coconut Y Y
39 39|Teak Y Y
40 40|Teak Y Y
41 41|Teak Y Y
42 42|Teak Y Y
43 43|Teak Y Y
44 44|Teak Y Y
45 45|Mango Y Y
46 46|Mango Y Y
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UG

48 48|Mango Y Y
49 49|Mango ¥ Y
50 50|Daban Y Y
51 51|Daban Y Y
52 52|Daban Y Y
53 53|Daban Y Y
54 54|Daban Y Y
55 55|Bhilomad Y Y
56 56|Bhilomad Y Y
57 57|Bhilomad Y Y
58 58|Bhilomad Y Y
59 59|Bhilomad Y Y
60 60|Bhilomad Y Y
61 61|0tam Y Y

Spp Composition = 12 No. of forestry trees (m2) 100

Percent (%) 61 Total No. of trees (m2)

= 19.67%
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Map sheet No

768

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 27

Sr. No. Plot No. & GPS |Tree No.| Common Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species Id /not id
(YN) |(Y/N)
1 15°23'53.4" N 1|Chanado Y Y
2 73°53'11.5"E 2|Chanado Y Y
3 3|Chanado Y Y
4 4|Chanado Y Y
5 15°23'53.1" N 5|Chanado Y ¥
6 73°53'10.7" E 6|Chanado Y Y
i 7|Chanado Y Y
8 8|Chanado Y Y
9 15°23'54 2" N 9|Chanado Y Y
10 73°53'11.0"E 10|Bhilomad Y Y
11 11|Bhilomad Y Y
12 12|Bhilomad Y Y
13 15°23'S3.5" N 13|Bhilomad Y Y
14 73°53'12.6" E 14|Bhilomad Y Y
15 15|Bhilomad Y Y
16 16|Bhilomad Y Y
17 15°23'52.9" N 17|Bhilomad Y Y
18 73°53'12.1"E 18|Bhilomad ¥ Y
19 19{Bhilomad Y Y
20 20|Daban Y Y
21 21|Daban Y Y
22 22|Karo Y Y
23 23|Hedu Y Y
24 24|Kindal ¥ Y
25 25|Kindal Y Y
26 26|Kindal Y Y
27 27|Moi Y Y
28 28|Moi 4 Y
29 29|Moi Y Y
30 30|Salay Y Y
31 31|Jangli Y Y
32 32|Salay Y Y
33 33|Huro Y Y
34 34|Kumbyo Y Y
35 35|Kumbyo Y Y
36 36|Char Y Y
37 37|char Y Y
38 38|Bhirand Y Y
39 39|Bibo Y Y
Spp Composition = 38 No. of forestry trees (m2) 100
Percent (%) 39 Total No. of trees (m2)
= 97.43%
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Map sheet No ANNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area; 50m x 20m Forest Patch No: 28
Taluka: Mormugao
Village: Sancoale
Sr. No. Plot No. & GPS |Tree No.| Common Forestry [Non Species
location of four Name Tree Forestry |Identified
corners Species |Species |Id /not id
(Y/N)  [(Y/N)
1 15°23'39.9 N 1|Bhilomad Y Y
2 73°53'03.9" E 2|Bhilomad Y Y
3 3|Bhilomad Y Y
4 4|Bhilomad Y Y
5 15°23'39.60" N 5|Kumbyo Y Y
6 73°53'04.8" E 6|Kumbyo Y Y
7 7|Kumbyo Y h §
8 8|Kumbyo Y Y
9 15°23'39.25" N 9|Daban Y Y
10 73°53'04.64" E 10|Daban Y Y
11 11|Moi b § Y
12 12|Apto Y Y
13 15°23'40.6" N 13|Kindal Y Y
14 73°53'03.3" E 14|Chanado Y Y
15 15|Chanado Y Y
16 16{Chanado Y Y
17 15°23'40.0" N 17|Chanado Y Y
18 73°53'02.9" E 18|Chanado Y Y
19 19|Chanado Y Y
20 20|Chanado Y Y
21 21|Cashew Y Y
22 22|Bhirand Y Y
23 23|Bhirand Y Y
24 24|Katekavch Y Y
Spp Composition = 21 No. of forestry trees (m2) 100
Percent (%) 24 Total No. of trees (m2)
\
= 87.50%
S o) B "
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770

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 29

Sr. No.

Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species |[Species |[Id /not id
(Y/N) |[(Y/N)
1 15°23'50.5" N 1|Mango Y
2 73°53'04.5" E 2|Cashew Y
3 3|Cashew Y
4 4|Cashew Y
5 15°23'49.2" N 5|Cashew Y
6 73°53'04.7" E 6|Bibo Y
7 7{Jackfruit Y
8 8|Jambul Y
9 15°23'49.3" N 9|Chinch Y
10 73°53'04.1" E 10|{Jackfruit Y
11 11|Teak Y
12 12|Teak Y
13 15°23'51.5" N 13|Teak Y
14 73°53'04.1" E 14|Teak Y
15 15|Teak Y
16 16|Teak Y
17 15°23'51.4" N 17|Teak Y
18 73°53'04.6" E 18|Teak Y
19 19|Teak Y
20 20|Bhilomad Y
21 21|Bhirand Y
Spp Composition == - No. of forestry trees (m2) 100
Percent (%) 21 Total No. of trees (m2)
= 19.04%
e g%”%%ww oo —
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Map sheet No

771

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 30

Sr. No.

Plot No. & GPS |Tree No.| Common Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species |Species Id /not id
YN) [(Y/N)
1 15°22' 34 8" N 1|Jackfruit Y Y
2 73°53'26.9" E 2|Jackfruit Y Y
3 3|{Mango Y ¥
4 A 15°22'348"N 4|Mango Y Y
5 73°53'26.0" E 5[Nagil Kudo Y Y
6 6|Nagil Kudo Y Y
7 B 15°22'342" N 7|Teak Y Y
8 73°53'26.4" E 8|Teak Y Y
9 9|Teak Y Y
10| C 15°22'353"N 10|Teak Y Y
11 73°53'27.9"E 11{Teak Y Y
12 12{Teak Y Y
13] D 15°22'35.7" N 13|Teak Y Y
14 73°53'27.6" E 14|Teak Y Y
15 15|Teak Y Y
16 16|Teak Y Y
17| D 15°23'449"N 17|Teak Y Y
18 73°52'42. 7" E 18|Teak Y Y
19 19|Teak Y Y
20 20|Teak ¥ Y
21 21|Teak Y Y
22 22|Coconut Y Y
23 23|Coconut Y Y
24 24|Coconut Y Y
25 25|Chanado Y Y
26 26|Chanado b § Y
27 27|Chanado Y Y
28 28|Chanado Y Y
29 29|Chanado Y i §
30 30|Kindal Y Y
Spp Composition = 8 No. of forestry trees (m2) 100
Percent (%) 30 Total No. of trees (m2)
= 26.66%
RFO ISLR Talathi QF d 5)
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Map sheet No NNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
Sample plot area; 50m x 20m Forest Patch No: 31
Taluka: Mormugao
Village: Sancoale
Sr. No. Plot No. & GPS |Tree No.| Common |Forestry |Non Species
location of four Name Tree |Forestry Identified
corners Species |Species Id /not id
(YN) I(YN)
1 15°22'32.8" N 1|Nagil Kudo ¥: Y
2 73°53'15.2"E 2|Nagil Kudo Y Y
3 3|Nagil Kudo Y Y
4 A 15°22'32.4"N 4|Nagil Kudo Y Y
5 73°53' 16.0" E 5|Bhilomad Y Y
6 6|Chivara Y Y
7 B 15°22'32.0" N 7|Chivara Y Y
8 73°53' 15.8" E 8|Chivara Y Y
9 9|Chivara Y Y
10 C 15°22'32.8"N 10|Chivara Y Y
11 73°53'144" E 11|Chivara Y Y
12 12|Chivara Y Y
13 D 15°22'334" N 13|Lokhandi Y Y
14 73°53' 14.5" E 14|Lokhandi Y Y
15 15|Moi Y Y
16 16|Kindal h Y
17 17|Kindal Y ¥
18 18|Kindal Y Y
19 19|Kindal Y Y
20 20|Kindal Y Y
21 21|Kindal Y Y
22 22|Kindal Y Y
23 23|salay Y Y
24 24|salay Y Y
25 25|Jambul Y Y
26 26{0Oval Y Y
Spp Composition = 26 No. of forestry trees (m2) 100
Percent (%) 26 Total No. of trees (m2)
100%
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Map sheet No ANNEXURE- 1
PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION
ample plot area; 50m x 20m Forest Patch No: 32
aluka: Mormugao
illage: Sancoale
r. No. Plot No. & GPS |Tree No.| Common |Forestry|Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species |/not id
(Y/N) |(Y/N)
1 15°22'37.0" N 1|Guava Y Y
2 73°53'21.6"E 2|Areca nut Y Y
3 3|Areca nut Y Y
4 A 15°22'37.0"N 4|Mango Y Y
5 73°53'22.5"E 5{Mango Y Y
6 6{Mango Y Y
7 B 15°2237.6" N 7|Chafo Y Y
8 73°53'22.7"E 8|Coconut Y Y
9 9|Hasan Y Y
10 C 15°22'383"N 10{Chanado Y Y
11 73°53'20.5" E 11|Chanado Y Y
Y
D 15°22'37.6" N Y
73°53'20.6" E Y
Y
¥
D 15°23'449" N Y
73°52'42.7" E Y
pp Composition = 4 No. of forestry trees (m2) 100
ercent (%) 11 Total No. of trees (m2)
= 36.36%
FO ISLR Talathi Qf- 5)
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774

ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m

Taluka: Mormugao

Village: Sancoale

Forest Patch No: 33

Sr. No. | Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |Species  |/mot id
(Y/N) |(Y/N)
1 15°23'56.10" N 1|Daban W/ Y
2 73°53'02.43" E 2|Daban Y Y
3 3|Daban Y Y
4 4|Daban Y Y
5[ A 15°23'549" N 5|Daban Y Y
6 73°53'03.0" E 6|Daban Y Y
7) 7|Daban Y Y
8 8|Daban Y Y
9| B 15°23'54.5" N 9|Daban Y Y
10 73°53'02.2" E 10|Daban Y Y
11 11|{Daban Y Y
12 12|Coconut Y Y
130  15°23'56.02" N 13|Coconut Y Y
14 73°53'02.9" E 14|Coconut Y Y
15 15|Coconut Y Y
16 16|Coconut Y Y
17| D 15°23'46.3" N 17|Bibo Y ¥
18 73°53'02.2" E 18|Bibo b 1 Y
19 19|Bibo Y Y
20 20|Bibo Y Y
21 21|Bibo A Y
22 22|Bibo Y Y
23 23|Bibo Y Y
24 24|Bhilomad Y Y
25 25|Bhilomad Y Y
26 26|Bhilomad Y Y
27 27|Bhilomad Y Y
28 28|Bhilomad Y Y
29 29|Bhilomad Y Y
30 30|Kumbyo Y Y
31 31|Jack Y Y
32 32|Jack Y Y
33 33|0val Y Y
34 34|Saton Y Y
Spp Composition = 27 No. of forestry trees (m2) 100
Percent (%) 34 Total No. of trees (m2)
= 79.41%
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Map sheet No ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m Forest Patch No: 34

Taluka: Mormugao

Village: Sancoale

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified Id
corners Species |[Species /not id
(Y/N) [(YN)
1 15°23'55.6" N 1|Coconut Y Y
2 73°53'03.5" E 2|Coconut Y Y
3 3|Coconut Y Y
4 4|Coconut Y Y
S| A 15°23'55.7"N 5|Coconut Y Y
6 73°53'03.7" E 6|Coconut Y Y
7 7|Coconut Y Y
8 8|Coconut Y Y
9] B 15°23'S5.8"N 9|Coconut Y Y
10 73°53'03.1" E 10|Coconut Y Y
11 11|Coconut Y Y
12 12|Coconut Y Y
13| C  15°23'543"N 13|Coconut Y Y
14 73°53'03.4" E 14|Coconut Y Y
15 15|Coconut Y Y
16 16|Coconut Y Y
17| D 15°23'54.1"N 17|Coconut Y Y
18 73°53'03.6" E 18|Coconut Y Y
19 19|Coconut Y Y
20 20|Daban Y Y
21 21|Daban Y Y
: 22 22|Daban Y Y
: 23 23|Bayo Y Y
24 24|Bhilomad Y Y
25 25|Bhilomad Y Y
26 26|Bhilomad Y Y
27 27|Moi Y Y
Spp Composition = 8 No. of forestry trees (m2) 100
Percent (%) 27 Total No. of trees (m2)
= 29.62%
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ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

sample plot area; 50m x 20m

l'aluka: Mormugao

Village: Sancoale

Forest Patch No: 35

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry |Non Species
location of four Name Tree |Forestry |Identified
corners Species |[Species Id /not id
(YN) |(YN)
1 15°23'55.8" N 1|Coconut Y Y
2 73°53'04.8" E 2|Coconut Y X
3 3|Coconut Y Y
4 4|Coconut Y Y
5 A 15°23'56.3" N 5|Coconut Y ¥
6 73°53'05.8" E 6|Coconut Y Y
7 7|Coconut Y : 4
8 8|Coconut Y Y
9 B 15°23'56.8" N 9|Coconut Y Y
10 73°53'05.4"E 10|Coconut Y Y
11 11|Coconut Y Y
12 12|Coconut Y Y
13| C  15°23'5538"N 13|Coconut Y Y
14 73°53'04.0" E 14|Coconut Y Y
15 15|Coconut Y Y
16 16|Coconut Y Y
17 D 15°23'548"N 17|Coconut Y Y
18 73°53'04.5" E 18|Coconut Y Y
19 19|Coconut Y Y
20 20|Coconut Y Y
21 21|Coconut Y Y
22 22|Coconut ¥ Y
23 23|Coconut Y Y
24 24|Coconut Y Y
25 25|Coconut i Y
26 26|Coconut Y Y
27 27|Coconut L 4 Y
28 28|Jackfruit Y Y
29 29{Jackfruit Y Y
30 30|Jackfruit Y Y
31 31|Jackfruit Y Y
32 32|Mango Y Y
33 33|Mango Y i
34 34|Mango Y Y
35 35 Mango Y Y
36 36|Cashew Y Y
37 37|Cashew Y Y
38 38|Teak Y Y
39 39|Bhilomad Y Y
Spp Composition = 1 No. of forestry trees (m2) 100
Percent (%) 39 Total No. of trees (m2)
= 2.56%
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Map sheet No ANNEXURE- 1

PROFORMA FOR VERIFICATION OF FORESTRY SPECIES COMPOSITION

Sample plot area; 50m x 20m Forest Patch No: 36

Taluka: Mormugao

Village: Sancoale

Sr. No. Plot No. & GPS |Tree No.| Common | Forestry [Non Species
location of four Name Tree |(Forestry |Identified ,
corners Species |Species Id /not id
(Y/N) |(Y/N)
1 15°24'01.67" N 1|Daban Y Y
2 73°51'44.76" E 2|Mango Y Y
3 3|Daban Y Y
4| A 15°24 01.44" N 4|Mango Y b §
5 73°51'43.73" E 5|0Otamb Y Y
6 6|Savar Y Y
7| B 15°24'00.77" N 7|Oval Y Y
8 73°51'44 01" E 8|Fudgas Y Y
9 9|Lokhandi Y Y
10| C 15°24'01.92" N 10{Coconut Y Y
11 73°51'45.35" E 11|Coconut Y Y
12 12|{Coconut Y Y
13| D 15°24'02.30" N 13|Coconut Y Y
14 73°51'45.02" E 14|Teak Y Y
15 15|Teak Y Y
16 16|Teak Y ¥
17 17|Teak Y Y
18 18|Mango Y Y
19 19|Bhirand Y ¥i
20 20|Bhirand Y Y
21 21|Daban Y Y
22 22|Daban Y Y
23 23|Bhilomad Y ¥
24 24|Bhilomad Y Y
25 25|Jambol Y Y
26 26|Chanado Y Y
27 27|Chanado X Y
28 28|Moi Y Y
29 29|Moi Y Y
30 30|Moi Y Y
Spp Composition = 17 No. of forestry trees (m2) 100
Percent (%) 30 Total No. of trees (m2)
= 56.66%
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BEFORE THE NATIONAL GREEN TRIBUNAL
(WESTERN ZONE BENCH)
PUNE
(Video Conferencing)
kkkkhhhhhk
Original Application No. 479/2018
(Earlier O. A. No. 18/2013 (THC) (WZ2)
(I.A. No. 531/2019, I.A. No. 155/2019, I.A. No. 156/2019,
I.A. No. 157/2019, I.A. No. 240/2020 & I.A. No. 254/2020)

IN THE MATTER OF:

1. GOA FOUNDATION
a Society registered under the Societies Registration
Act, 1960 through its Secretary, Dr. Claude Alvares
and having its registered office at Room 7
above Mapusa Clinic, Mapusa, Goa ...APPLICANT

Verses

1. STATE OF GOA
Through its Chief Secretary,
Government of Goa, Secretary
Porvorim, Goa

2. Forest Department
Through the Chief Conservator of Forests
Panaji, Goa

3. The Collector, North Goa, Panaji, Goa

4. The Collector, South Goa, Margao, Goa

5. The Task Force on Regional Plan 2021
Through its Member-Secretary, Old GMC
Complex, Panaji, Goa

6.The Secretary, Ministry of Environment &
Forests, Paryavaran Bhavan, C.G.O
Complex, Lodi Road, New Delhi 110003

7.Crisna Nanu Naik
Nanu House, Varde Valaulikar Rd,
Margao, Goa

8. Krishna Plantations

Nanu House, Varde Valaulikar Road,
Margao,Goa = ... RESPONDENT(s)

Counsel for Applicant(s):

Ms. Norma Alvares, Mr. Aagney Sail and Ms. Anamika Gode Advocates
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Mr. Abhishek Bharti, Advocate for Applicant in I.A. No. 155/2019
Mr. Shivan Desai alongwith Mr. Shivshankar Swaminathan, Advocates for
Intervenor

Counsel for Respondent(s):

Mr. Nalin Kohli, Ms. Ruchira Gupta and Mr. Harsha Peechara, Advocates for R- 1 & 2
Mr. Dhruv Mehta. Sr. Advocate alongwith Mr. Ninad Laud, Mr. Ivo D'Costa and Mr.

Keith Varghese, Advocates for R- 7 & 8

JUDGMENT

PRESENT:

HON’BLE MR. JUSTICE SHEO KUMAR SINGH (JUDICIAL MEMBER)
HON’BLE DR. SATYAWAN SINGH GARBYAL (EXPERT MEMBER)

Reserved on: 11.08.2020
UPloaded on: 18.08.2020

1. Whether the judgment is allowed to be published on the net?
2. Whether the judgment is allowed to be published in the NGT Reporter?

SHEO KUMAR SINGH J.

1. This case was originally filed as Writ Petition No. 673/2008 in the High
Court of Judicature Bombay Goa Bench at Panaji on 15.10.2008 challenging
the consolidated report of the Goa Forest Department regarding demarcated

private forests of Goa. The relief sought in the Writ Petition were as follows:

“a. For a writ or order setting aside the consolidated demarcation
report (Annexure D/ Annexure K), wholly or in part.

b. For an order or writ directing the Respondents to file a fresh
report indicating demarcation of non-forest area from forest area
solely in respect of survey numbers partially identified as forest that
are listed in the Sawant and Karapurkar Committee Reports.

c. For an order or writ directing the Respondents to file a separate
report in respect of additional or new survey numbers identified as
forest by the Forest Department while conducting the demarcation
exercise. This report to be filed within an urgent time-frame.

d. Pending hearing and final disposal of this petition, for an order
restraining the respondents from acting on the impugned report
(Annexure D/ Annexure K).
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e. Pending hearing and final disposal of this petition, for an order
restraining the Respondent no. 5 from acting on the letter dated
08.07.2008 of the Forest Department.

f- for Costs of this Petition;

g. for any other reliefs this Hon’ble Court may be please to grant.”

2. The Hon’ble High Court transferred this matter to the National Green

Tribunal vide their order dated 17.10.2013 which reads as under:

“Considering the reliefs sought and the averments in the petitions,
we are of the view that the petitions should be transferred to the
National Green Tribunal constituted under the National Green
Tribunal Act, 2010. The Registrar (Judicial) is requested to take
necessary steps to implement this order.”

3. Thereafter, the case was listed as O.A No. 18(THC) of 2013 at Western
Zonal Bench on 30.10.2013. The applicant in the present application has
raised “substantial questions relating to the environment” connected with
implementation of the Forest Conservation Act, 1980 in the State of Goa and
enforcement of the directives of the Hon’ble Supreme Court in the Godavarman
matter. This application is being filed to challenge the consolidated report of
the Goa Forest Department which purports to show the demarcated private
forest of Goa in terms of the directions given in the order of the High Court
dated 02.07.2003 in MCA No. 350/2003 in Writ Petition No. 286/2003. The

applicant in their application has submitted as follows:

“4. In January 1997, the Government of Goa set up the Sawant
Committee comprising forest officials and other experts to implement
the directions of the apex court dated 12.12.1996 in Writ Petition No.
202/1995 (Godavarman Thirumulkpad Vs. UOI) in respect of
identification of forest areas in the state. The Committee submitted
its report on 08.12.1999.

5. The State Government was thereafter prevailed upon by certain
lobbies and vested interests to set up another Committee — the
Karapurkar Committee — to conduct a similar exercise. As the
Karapurkar Committee gave proof that it intended to re-examine the
Sawant Committee’s recommendations and that it might delete some
survey numbers from the Sawant Committee Report, this applicant
moved the Supreme Court in the matter and the Hon’ble Supreme
Court was pleased to restrain the Karapurkar Committee or any
other person or agency from interfering with the Sawant Committee’s
report. Copy of the apex Court’s order dated 04.05.2001 in Writ

479



480

781

Petition No. 181/2001 is hereto annexed to this petition as Annexure
A

6. Pursuant to the said order, the Karapurkar Committee restricted
its work to identification of additional areas only. A total of 67 sq km
was identified by both these committees and these reports are now
in the record of the Supreme Court of India in Writ Petition No.
202/ 1995. Nothing in these reports can be modified without the
express approval of the Supreme Court of India.

7. The Petition filed in the apex court was thereafter disposed of by
order dated 10.02.2006 which is hereby annexed to this petition as
Annexure B. Pursuant to the said order, writ petition No. 334/2006
has been filed by the applicant and is pending adjudication before
the Hon’ble High Court.

8. As the State Government was not accepting any of the two
Expert Committee reports, this applicant filed application No.
350/2003 in a pending wrt petition No. 286/2003. WP NO.
286/2003 challenges development on a plot of land identified as
forest by the Karapurkar Committee. The application was filed on
the grounds that permissions are continuously being given for
development of land despite the areas being identified as forest by
the Sawant or Karapurkar Committee. In the light of the allegation of
the applicants, the Hon’ble High Court directed a freeze on any
approval for further development or change of zoning in survey
numbers identified as forest by the Karapurkar and Sawant
Committees. The order dated 02.07.2003, the Hon’ble Court directed
the State of Goa to demarcate the non-forest areas from the forest
areas based on the Sawant and Karapurkar Committee reports and
submit the same to the court within six months. Eventually, the
Department took more than five years. The Consolidated final report
was submitted to the Hon’ble High Court annexed to an affidavit
dated 30.06.2008 of the Chief Conservator of Forest. Copy of the
affidavit and consolidated report (hereinafter referred to as the
“impugned report”) is annexed to this petition as annexure D. It is
this report which is sought to be challenged in this application.

9. The impugned report was taken on record by the Hon’ble Court
by its order dated 07.07.2008. On that day itself, the applicant
expressed alarm over the gross discrepancy between the forest land
demarcated now by the ground survey team and the area identified
as forest by the Sawant and Karapurkar Committees (hereinafter,
“expert committees”.

10. Thereupon, applicant amended its writ petition and also filed a
detailed affidavit objecting to parts of the impugned report. By its
orders dated 22.09.2008/23.09.2008, the Hon’ble Court permitted
this applicant to file a fresh, substantive petition in which the report
of demarcation of forests could be taken up independently of the
challenges posed to development of a few survey numbers.”

The applicant in their application has prayed that:

“a. Issue an order setting aside the consolidated demarcation report
(Annexure D/ K), wholly or in part.

b. Issue an order directing the Respondents to file a fresh report
indicating demarcation of non-forest area from forest area solely in
respect of survey numbers partially identified as forest that are listed
in the Sawant and Karapurkar Committee reports.
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c. Issues an order directing the respodnents to file a separate report
in respect of additional or new survey numbers identified as forest
by the Forest Department while conducting the demarcation exercise.
This report to be filed within an urgent time-frame.

d. Any other reliefs this Hon’ble Tribunal may be pleased to grant.

5. The Hon’ble Supreme Court in the Writ Petition (Civil) No. 181 /2001 had
ordered on 04.05.2001 that no action be taken contrary to the final report of
Sawant Committee. Thereafter, the Hon’ble Supreme Court while deciding the

Writ Petition (Civil) No. 181/2001 on 10.02.2006 had ordered as below:

“This petition was filed in the year 2001 primarily challenging the
appointment of Karapurkar Committee. L. A. No. 3 has been filed, inter
alila, contending that despite two Committee Reports (Sawant
Committee and Karapurkar Committee), bulk of private forest in the
State of Goa still remains to be identified and the same is being
sacrificed in collusion with developers and vested interest persons
and no action has been taken by the State Government to set up a
fresh Committee that will bring a finality to the survey of private
forests in the State of Goa in compliance with the order dated 12t
December, 1996, passed in Writ Petition (c) No. 202 of 1995. In
substance, the prayer in the application is for appointment of another
Committee or for consideration of the issue by the Central
Empowered Committee to identify the private forests. These issues,
we are afraid, do not arise out of the writ petition which has become
infructuous on Karapurkar Committee and Sawant Committee having
submitted their Reports. In case, the petitioner has any further relief
to seek, it may, in accordance with law, file a fresh substantive
petition before an appropriate forum which would be considered on
its own merits. The writ petition is disposed of, it having become
infructuous. LA No. 3 is also disposed of accordingly. ”

6. The process of identification of private forest in the State of Goa was
started in the Year 1997, with constitution of S.M. Sawant Committee on
24.01.1997, pursuant to the Hon’ble Supreme Court’s order dated 12.12.1996
in Writ Petition (Civil) No. 202/1995, T.N. Godavarman Thirumalpad Vs. Union
of India and others. Vide this order Hon’ble Supreme Court had directed that
each State Government should constitute within one month an Expert

Committee to:

“l) Identify areas which are “forests”, irrespective of whether they
are so notified, recognised or classified under any law, and
irrespective of the ownership of the land of such forest;

ii) Identify areas which were earlier forest but stand degraded,
denuded or cleared; and”
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ii) Identify areas covered by plantation trees belonging to the
Government and those belonging to private persons.”

7. Since there was no record of private forests in the State of Goa, the
Sawant Committee was governed by the criteria adopted by State of Goa in
1991 based on High Court of Bombay judgment in Writ Petition No. 162/1987,

Shivanand Salgaonkar Vs. Tree Officer & others. The criteria was as follows:

“) 75 % of the tree Composition of such lands should be of
Forestry species;

ii) The area should be either contiguous to the Government Forest
lands or if in insolation, the minimum area identified should be 5
ha; and

iii) Canopy density should not be less than 0.4.”

8. The Sawant Committee submitted its final report on 10.12.1999, identifying
46.60 sq km area as private forest. However, the Committee itself clarified in
its report that the report is an approximation and that before finalizing, the
State Government would have to carry out actual ground verification to
determine the extent of Private Forests (Fulfilling the above three criteria)
existing. Also it was clarified that the area identified by them is not exhaustive

and still more areas might have remained unidentified.

9. Upon examination of the Sawant Committee report, the State
Government decided that the work is not complete and many more areas were
yet to be identified. The State Government, therefore, decided to constitute
another Committee vide order No. 10/40/(PART-I)/FE/96 dated 04.09.2000
under the chairmanship of Dr. Hemant Karapurkar to demarcate and delimit
all those private properties having natural forests standing thereon and to
mutate all such identified areas in the Land Records to show the classification
as ‘Forests’. The Karapurkar Committee commenced with the assigned task,
however, a PIL was filed by Goa Foundation in Hon’ble Supreme Court in
March 2001 alleging that Karapurkar Committee is carrying out the work in

contrary to earlier Sawant Committee’s Final Report. The State Government
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gave assurance to the Apex Court that Karapurkar Committee was working
towards identification of the additional areas, so as to complete the task that
remained uncompleted by Sawant Committee. Subsequently, the Hon’ble
Supreme Court appreciated the additional work done by the Committee and
directed to submit report by January, 2003. Since Considerable time was
lapsed due to this PIL, the Karapurkar Committee could resume its works only
in February, 2002 and the Committee could not go beyond identification of
survey numbers. The Karapurkar Committee submitted its report, identifying

20.52 sq km of additional Private Forest areas in the State on 16.12.2002.

10. Thus the total area of Private Forests identified by both the Committees
was 67.12 sq km. Both the Committees had identified the Private Forest areas
based on approximation and had suggested an exhaustive survey to find out
the actual extent. While the State Government was contemplating the required
action on above mentioned two reports, the Hon’ble High Court of Bombay at
Goa passed an Order dated 02.07.2003 in MCA No. 350/2003 in Writ Petition
No. 286/2003 directing the State Government to demarcate the non-Forest
areas from Forest areas on the basis of Sawant and Karapurkar Committee

reports.

11. It is worthwhile to mention that on 02.07.2003 Hon’ble High Court of
Bombay at Goa in Writ Petition No. 286/2003 had, inter alia, directed the State

Government as under:

“3) ....To demarcate the non-forest areas from the forest areas
based on either Sawant Committee or Karapurkar Committee
reports and submit the same to this Court within six months from
today.”

12.  Pursuant to the 07.07.2003 order of Hon’ble High Court of Bombay at
Goa, the Goa Forest Department carried out the exercise of demarcation of non-
forest areas from forest areas after ground verification. This exercise took five
years and the final report of demarcation was submitted to Hon’ble High Court
on 30.06.2008. As per this demarcation report, the actually surveyed and

demarcated private forest area came out to be 41.20 sq km. However, the said
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demarcation report was challenged before the Hon’ble High Court in Writ
Petition No. 673/2008 by the present applicant, namely, Goa Foundation
stating that there is a reduction in the private forest area from area identified

and demarcated by both Sawant Committee and Karapurkar Committee.

13. When this matter came up before the National Green Tribunal at Western

Zonal Bench on 07.01.2016 following directions were passed:

“We are -constrained, therefore, to direct that the above
Government authorities and the higher authorities in the State
Department such as Secretary of the Forest Department,
Secretary of the Revenue Department and DLSR would constitute
a committee within four (04) weeks and evolve internal
mechanism to demarcate it private forest areas in each of the
land which is recognised as full and private forest by Karapurkar
Sawant Committee. The aforesaid committees need not wait for
any further directions, in this context, of the Apex Court in as
much as even if the issue is decided by the Apex Court, in any
manner, the final outcome of demarcation may not impact rights
of the parties because the private owners may seek
remeasurement to the extent of the private lands for delineation
of the private forests, seeking exclusion of the excessive lands for
which the liberty is granted. In the above circumstances, Stand
Over to 11th March, 2016”

14. In pursuance of this order of National Green Tribunal dated
07.01.2016, the Government of Goa constituted a new Committee (Sharma
Committee) to review the private forest area identified by the earlier Sawant
and Karapurkar Committee and the final results of the review Committee

are as follows:

“5.1 The Sawant Committee identified 46.60 sq km area as private
forest. The Karapurkar Committee identified 20.52 sq km of additional
Private Forest area in the State. Thus the Total area of Private Forests
identified by both the Committees was 67.12 sq km. Both the
Committees had identified the Private Forest areas based on
approximation and had suggested an exhaustive survey tofind out the
actual extent. As per the demarcation report of earlier demarcation
team of Forest Department, the actually surveyed and demarcated
private forest area was 41.20 sq km. In view of the time available with
the review committee to submit its final report, the area demarcated by
earlier demarcation team of forest department, available in the working
plan division was considered as such as a private forest by the Review
Committee.

5.2 Out of total 67.12 sq km area referred by Sawant and Karapurkar
Committee, in order to locate and verify the existence of remaining
25.92 sq km private forest area, the actual geographical area (34.28 sq
km) of these identified survey numbers was verified on Forest Cover
map and on ground as well. Upon superimposition on Forest Cover
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Map/ Classified image of year 2003, an area of 9.72 sq km out total
34.28 sq km area, was found to be qualifying the canopy density
criteria, however on ground verification for 75 % species composition
criteria, out of this 9.72 sq km area, an area of 4.91 sq. km was found
to be qualifying all the three criteria of Private Forest. The Taluka wise
detail of this 4.91 sq km area is as follows:

Sr No Taluka Total Private
forest area
on review

(ha)
1 Pernem 9.31
2 Bardez 40.53
3 Tiswadi 144.80
4 Bicholim 1.90
5 Sattari 41.55
6 Ponda 37.31
7 Dharbandora 46.38
8 Sanguem 93.21
9 Marmugao 29.05
10 Salcete 9.61
11 Quepem 9.36
12 Cancona 28.06
Total 491.09 ha
Or 4.91 sq
km

5.3 After field verification and analysis of field data with respect to
Forest Cover Map/Classified image of Year 2003, out of total 92
villages of 12 talukas under review, in 52 villages, an additional area
of 4.91 sq km has been found to be qualifying all three private forest
criteria by the Review Committee. Therefore out of total 67.12 sq km
referred area by Sawant and Karapurkar Committee, the Review
Committee has identified an area of 46.11 sq km as Private Forest of
Goa.”

15. The Principal Chief Conservator of Forest, State of Goa- Respondent no.
1 and 2 in compliance of our order dated 04.03.2020 filed a status report. It
has been submitted in the status report that considering the principles of
natural justices, the State of Goa vide notification dated 23.08.2019
constituted another Committee under the Chairmanship of Joint Secretary,
(Revenue) to finalise a report on private forest submitted by the Private Forest
Review Committee after considering the objections of affected parties whose
land were identified as private forest by the review committee in his report
dated 21.06.2019. This was done to provide opportunity to the affected
persons whose rights over their land were encumbered in view of bringing these

under private forests. The Joint Secretary (Revenue) Committee (D'Souza
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Committee) submitted its complete final report on 13.03.2020. As per the
report of JS (Revenue) Committee, the abstract of review of private forest areas

identified by earlier Sawant and Karapurkar Committees is as below:

A- | Private forest area identified by Sawant and | 67.12 sq kms
Karapurkar Committees by ocular survey.
B- | Private forest area demarcated by forest|41.20 sq kms
department from 67.12 sq kms from 2003-2008
C- | Differences in areas identified by both Committees | 25.92 sq kms
and demarcated by Forest Department
D- | Area identified by Review Committee out of 25.92 | 4.91 sq kms
sq kms

Work carried by the JS (Revenue) Committee is as under:

SL I II Remarks
no.
I) Area in which none filed objections | 2.90 sq | Taken as
before the JS (Revenue) Committee | kms Private
Forests.

II) | Area in which objections received by | 2.01 sq
JS (Revenue) Committee out of 4.91 | kms

sq kms

III) | Area found qualifying the criteria for | 0.97 sq | Taken as
private forests by JS (Revenue) | kms Private forest.
Committee

IV) | Area found not qualifying the | 1.04 sq
criteria for private forests by JS | kms
(Revenue) Committee
V) | Total Area found qualifying the |41.20 +
criteria of private forests in respect | 2.90 +
of Sawant and Karapurkar | 0.97
Committees =45.07
sq. kms

16. It has been stated in the JS (Revenue) Committee (D'Souza Committee)
report that no objections were received for an area of 2.90 sq km out of 4.91 sq
km identified by the Private Forest Review Committee (Sharma Committee).
Thus, the said 2.90 sq km has only been tentatively taken as private forest as
there is a apprehension that after the current situation of COVID - 19
pandemic is over and lockdown ends some objection might be received by the

Department in the weeks that follow.
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17. It has been stated in the JS (Revenue) Committee’s Report that the issue
of identification of land as private forest can be done only if the entire survey
holding of the affected party is demarcated and taken up for tree count. Doing
the work in patches as done by the Review Committee may be suitable to
complete the work, however, it is not fair to the land owner who may be
affected due to identification of his or her land as private forest. The
Committee was of the opinion that private forest had to be identified rationally
keeping in mind the directives of the Hon’ble Apex Court. However, while
implementing the directives of the Hon’ble Apex Court designating any person’s
land having a dwelling house/structure used for residential or commercial
purpose or land falling under settlement zone with land conversion certificate
as Private Forest land is not desirable. There should be no scope for any
ocular identification of Private Forest or identification by patch sample method
in residential, settlement areas, etc. Each and every property identified as
Private Forest in such areas due to which development activity may have been
barred might eventually have to be taken up for payment of compensation

either monetary or by providing alternate land to the affected land owners.

18. On perusal of a report of the various Committees i.e, Sawant Committee,
Karapurkar Committee, Private Forest Review Committee and Joint Secretary
(Revenue) Committee and after the submissions made by the parties at both
sides we are of the considered opinion that total of 46.11 sq kms i.e., (41.20 sq
km of the forest area demarcated by the Forest Department out of 67.12 sq km
identified by Sawant Committee and Karapurkar Committee + 4.91 sq km
private forest area identified by the Review Committee) is the private forest

area in the State of Goa.

19. By filling the I.A No. 240/2020, learned Counsel for the Respondent no.
7 and 8 on 24.07.2020 made a request either to direct the State of Goa to
physically inspect/survey the property bearing Survey no. 12, 27 and 28 of
Village Sulcorna Quepm or to direct the State of Goa to physically re-inspect

and resurvey of the property or alternatively grant a liberty to the answering
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respondent to challenge the report to the extent that it concerns its property in
appropriate legal proceedings. The applicant has annexed a copy of the letter
dated 07.12.2005 and dated 23.06.2014, copy of the order dated 07.01.2016
passed by this Tribunal, copy of the letter dated 06.06.2019 from the
answering respondent to the Review Committee, copy of the GIS Map
superimposed on the State survey report letter of objection dated 10.09.2019,
letter dated 30.09.2019, Written Submission dated 09.10.2019 placed by the
answering respondent before the Committee constituted to finalized the private
forest, additional written submission dated 11.10.2019 placed by the
answering respondent before the Committee, copy of the letter dated
12.02.2020 from the answering respondent before the Committee, copy of the
letter dated 13.06.2001 and 19.06.2008 from the answering respondent to the
State of Goa. The perusal of all records reveals that the applicant is agitating
the matter from 2008 till yet and was part of the proceedings and has moved
an application, objection, reply, written submission and was given opportunity
of hearing at every stage either before the State Government or before the
Committees. His applications/ objections and documents placed before the
Committee or State was duly considered and was heard and decided thus he
cannot say that he was not given opportunity of hearing. As narrated in the
paragraph S5 of the application, the detail discussion with regard to the
property of the respondent has been discussed by the Committee. It is further
narrated that in 2005, a representative of the State Government visited the
Respondent’s property and intimated them that the State Government would
be surveying the property for designation either private forest and consequently
the answering respondent on 07.12.2005 addressed a letter to the Deputy
Conservator of Forest placing on records its objection to the designation of the
said property as a private forest. Further, the Respondent filed an application
for impleadment on W.P No. 673 of 2008 which was subsequently transferred
to this Tribunal and renumbered as 18 (THC) /2013 and he was impleaded as
Respondent no. 7 and 8. The perusal of the records as submitted by the
applicant in this interim application and the averment made in this application
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reveals that every stage of proceedings, the applicant participated in the matter
and filed objection and his objection and reply was duly considered by the
Committee thus application for further hearing when this Tribunal is at the
stage of finalizing the matter which is pending from the decades is not

maintainable. Thus the application is disposed of accordingly.

20. Another application I.A No. 254 /2020 was filed by Lucindo D.A. De Faria
on 05.08.2020 with the prayer that the Respondent no. 1 and 2 be directed to
further inspect and demarcate its land individually with regard to the plot
mentioned in the application. The perusal of record reveals that the matter has
contested in separate application and also the SLP has been filed before the
Hon’ble Supreme Court. Learned Counsel for the State had submitted that
the matter is pending from the decades and for 4 times the Committees was
constituted i) Karapurkar Committee, ii) Sawant Committee, iii) Sharma
Committee and iv) D'Souza Committee and now matter should be taken at rest
and be finalized and any person aggrieved after the notification of the State
may approach the Competent Authority for redressal of his grievances. From
the perusal of report of the Review Committee headed by Ms. Deepshikha
Sharma (herein after called ‘Sharma Committee’) which was submitted to the
Government of Goa on 21.06.2019 and D'Souza Committee headed by Shri
Anthony D'Souza (herein after called D'Souza Committee) it appears that there
is only an area of 1.04 sq kms from Sawant and Karapurkar Committee which
is a matter of discrepancy between the Sharma and D'Souza Committee. The
Sharma Committee recorded it as Private Forest, the D'Souza Committee

concludes it is not forest. This is only one of the issues which are dealt here.

21. It is necessary and to decide the matter finally which has been pending
in the judicial records since 2008 in the form of Public Interest Litigation at the
Bombay High Court of Goa and subsequently transferred to this Tribunal
initially at Pune now under process of finalization. It is to be noted that the
first exercise of demarcation of forest or non-forest portion as per Sawant and

Karapurkar Committee report was carried out by the Forest Department itself
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which took more than two years from 2005 to 2008 to complete the task. It
was found that the demarcation exercise dramatically reduce the original forest
area identified by Sawant and Karapurkar Committee, it immediately was
challenged by filing the writ petition in 2008. The perusal of the report reveals
that none of the three demarcation Committee first Forest Department second
Sharma Committee and third D'Souza Committee have found the total original
area of 67.12 sq km identified by Sawant and Karapurkar Committee to qualify
as forest based on the three criteria adopted by the Forest Department for the
purpose, namely, the plot should be minimum 5 ha area, have minimum 75 %
forest species and minimum 0.4/40 % canopy density. Hence, the 67.12 sq
km that was identified as a private forest between the Year 1997 to 2002 have
been reduced by all the demarcation Committee by around 20 sq km. It is
further that the matter has been raised before the Hon’ble Apex Court and
Hon’ble Supreme Court has, however, passed an interim order restraining
grant of any conversion permission for any wooded line with canopy density
above 0.1 (10%) and having area above 1 ha. It is agreed between the parties
that the matter which is pending before the Hon’ble Supreme Court, will be
governed by the decision passed by the Hon’ble Supreme Court. It is further
submitted that D'Souza Committee has accepted 2.90 sq km identified by the
Sharma Committee as forest and since as per report submitted by the Principal
Chief Conservator of Forest notice has been issued and no objection has been
submitted thus this is also finalized and to be added as a private forest. It is to
be noted that Sharma Committee was constituted in accordance with the
direction issued by this Tribunal and was constituted by the State Government
which comprised Senior Forest Officials chaired by Deputy Conservator of
Forest, and IFS officer, assisted by two Assistant Conservator Forest, North
and South Division, with the Chief Forest Surveyor of the Forest Department
as Member Secretary. Besides two local experts knowledgeable about
indigenous Goa Flora, two Additional Collector were included for the purpose of
land record. The Director of Settlement and land record was also a Member.
The Team had obviously forestry expertise and knowledge. The Committee
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disclosed its methodology to this Tribunal and interim report filed by the
Committee was submitted to the Government which was neither denied nor
rejected and pending for final disposal. For finalization of this matter the State
Government, infact deployed a total of 100 Executive Staff comprising 12
Range Forest Officials, 12 Round Foresters, 71 Forest Guards, 4 Surveyors
from DSLR with 22 Vehicle for movement and this Team was visited 113
Villages in 12 Talukas of Goa across an affected area of 32.85 sq km. It is
further argued that this ground verification came after the Sharma Committee
on the basis of digitization of the private forest area identified and
superimposition of the digitised data on satellite imaginaries obtained from
Forest Survey of India, Dehradun, an interpretation of the Forest Cover Data
based on canopy, density classification. A copy of the Civil Appeal No.
37942 /2014 in the matter of Goa Foundation Vs. State of Goa and others order
dated 04.02.2015 whereby there was a direction “in the meanwhile, we direct
that the respondents herein will not issue any no objection certificate for the
conversion of any plot that the natural vegetation with tree canopy density in

excess of 0.1 and an area above 1 ha” have been passed.

22. With reference to the application I.A 254 /2020 filed by the applicant, the
forestry status of the plot as submitted has been decided and conform and
after detail hearing given to the parties it has been finally heard and decided.
The Judgment resolved and determined all the issues now sought to be re-
agitated by Lucindo D.A. De Faria in the matter, this Tribunal determined that
12.61 ha of the applicant property is forest and demarcated by the Forest
Department. The Applicant has not disclosed these facts in his application.
The copy of the order passed by this Tribunal in application no. 22(THC)/2013

(WZ) decided on 22.01.2015 is placed on record:

“1. Originally Writ Petition No.286/2003 was filed in the Hon’ble High
Court of Bombay at Goa which was transferred to this Tribunal

vide order of dated 1 7th October 2013. It was therefore registered
as Application under Section 14(1) of the National Green Tribunal,
Act, 2010, The Applicants claim to have filed this Application
raising substantial question relating to the environment by
challenging the developments sought to be raised on the impugned
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survey numbers of Mapusa town which is claimed to be forest in
nature, without any order for diversion of forest under the
provisions of Forest Conservation Act, 1980.

Brief facts of stated in the Application are as follows: The land in
question, (hereinafter called “the plot”), comprising of S.Nos. Chalta
No.20 of PT Sheet No.47, Chalta No.38 of PT Sheet No.47, Chalta
No.49 of PT Sheet No.48, Chalta No.29 of PT Sheet No.47, Chalta
No.8 of PT Sheet No.47, Chalta No.6 of PT Sheet No.47, Chalta
No. 10 of PT Sheet No.47 and Chalta of PT Sheet No.47 is located at
Xelpem and is within the jurisdiction of Mapusa Municipal Council.
The Applicants submit that the Sawant and Karapurkar
Committees which were formed to identify the private forest areas
of State of Goa, have already submitted their Reports and these
reports are before the Hon’ble Apex Court. The Applicants claim
that the Karapurkar Committee Report identifies the above survey
numbers as Forests and therefore, no further development activities
can be permitted in the said plot without prior approval under the
Forest Conservation Act. The Applicants allege that during the year
2000, the Respondent Nos.9 to 11 were able to secure several
permissions to fell trees on the plot and the trees were felled under
cause of “re-plantation”. The Applicants, therefore, requested the
Chief Conservator of Forest Goa, to enforce the provisions of Forest
Conservator Act, 1980 on the said survey numbers as they had
been identified as “forest” by Karapurkar Committee. Considering
the above facts, the Applicants have prayed for:

«

an order or order in the nature of a writ directing the
Respondent Nos.2,3,5,7,8,9 to 11 jointly and severally to
restore survey Chalta No.20 of PT sheet No.47, Chalta
No.38 of PT Sheet No.47, Chalta No.49 of PT Sheet No.48,
Chalta No.29 of PT sheet No.47, Chalta No.8 of PT Sheet
No.47, Chalta No.6 of PT Sheet No.47, Chalta No.10 of PT
Sheet No.47, and Chalta No.11 of PT Sheet No.47 of Xelpem,
Mapusa to its original state by removing development works
including roads and electricity poles, compound walls and
buildings and to replace and replant the area with
appropriate indigenous forestry species.”

This Application was dealt by Hon’ble High Court of Bombay

through its several interim orders and on ond July 2003, the
Hon’ble High Court noted that two (2) survey numbers identified
under PT Sheet Nos.47 and 48 are prima facie covered by the
Report of Karapurkar Committee showing some part of land as
forest land and some part of land is non forest land. The
Hon’ble High Court further directed the Respondents not to
proceed to develop the property based on development
permissions granted on the plot in question till further orders. The
Hon’ble High Court on the same day further issued directions in
M.A. No.350/2003 in W.P. No.286/2003 which are reproduced
below :

(1) The respondents No.l1 to 7 are directed not to grant any
permission for further development of change of zoning until
the Apex Court finally decides the issue based on the
Sawant Committee and/or Karapurkar Committee Reports,
in so far as state of Goa is concerned.

(2) If a party obtains necessary permissions from the Ministry
of Environment, respondent No.8 under the Forest
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Conservation Act, it will be open to such party to develop
the land, provided it has other necessary permissions to
carry out the development.

(3) The First Respondent if it has not already done, to demarcate
the non-forest areas from the forest areas based on either
Sawant Committee or Karapurkar Committee reports and
submit the same to this Court within six months from today.

The Revenue Department-Government of Goa- Respondent No. 1
filed an Affidavit on 24-2-2004 and informed that the State
Government has presently taking a decision that Reports of Sawant
and Karapurkar Committees would be placed with the Deputy
Collector, so that the forest areas mentioned therein are known to
authorities, based on which the appropriate decision could be taken
in any matter relating to conversion of such land.

It is observed from the records that Forest Department filed Regular
Affidavit along with the progress report mentioning the names of
the villages and survey numbers which were surveyed for
identification and demarcation of forest in compliance with the
directions of the Hon’ble High Court. Such nine (9) Reports were
filed up to 30-06-2008. The Affidavit of Mr. J.L. Singh, Chief
Conservator of Forest, Department of Forest, Government of Goa
dated 26-6-2006 (page 162) indicates that in Xelpem village of
Mapusa city, total 12.61 Hectare of forest land has been identified
and demarcated in P.T. Sheet Nos. 47(P), 48(P), 65(P), 66(P), 70(P)
and 71(P). The Progress Reports of 30-6-2008 mentions that though
State Level Expert Committee (SLEC) tentatively identified 28 ha of
private forest area in S. Nos. i.e. 44, 45, 47(P), 48(P), 49, 64, 65(P)
and 66(P), however, during the survey, the private forest is only
2.84 ha. comprising plot No.1 of 1.27 ha. and plot 2 of 1.57 ha. was
identified and demarcated.

Subsequently, Dr. Shashi Kumar, Chief Conservator of Forest filed
another Affidavit on 11-12-2009 wherein he submitted that there
were certain errors while transferring the data and submitted that
in Xelpem village the land in question i.e. P.T. Sheet Nos. 44, 45,
47(P), 48(P), 49, 64, 65(P), 66(P), 70(P) and 71(P) where the SLEC
had tentatively identified 28 Hectares of forest, however, on actual
identification demarcation exercise, total 12.61 hectare of private
forest is identified and demarcated. It is also mentioned that this
block comprises of P.T.S. Nos. 47, 48, 65 and 66 of Xelpem village.

Respondent Nos.9, 10 and 11 submitted their counter Affidavit in
the Tribunal on 24-4-2014, though the original Writ Petition is of
2003. They had not submitted reply in the High Court. The
Respondents submit that they are the co-owners of the said
property since long from about 1905. The description certificate of
the property clearly establish that the said property was having
number of houses, thus giving the land in question a character of a
Residential property to the said property. There are 117 houses
belonging to the mundkars in the said properties. The Respondents
submit that there are more than 250 Chalta Nos. in the above
properties which are bounded on eastern side by a public road. The
entire surrounding area is residential one having college, hospitals,
restaurants and shops within the radius of 100m from the
boundaries of the property. The said property has the profile and
gradient of a bowl. The said property on the Western, Northern and
Southern side has a higher gradient and gentle slopes towards the
eastern side where it abuts a public road. The Respondents claim
that only when the Writ Petition No.286/2003 was served on the
Respondents, they came to know that some of the P.T. Sheet Nos.
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were identified as private forest area by Karapurkar Committee.
The Respondents claim that they engaged service of M/s. Alpha
Agritech Consultants Puvt. Ltd. headed by Forest Experts and
Consultants have carried out full exhaustive studies through field
visits to study the plot area, in view of three (3) criteria of Forest
Identification adopted by Karapurkar Committee. The Consultants
submitted their Report in Oct, 2005 concluding that the entire area
of 28 Hectare of said property does not qualify as Forest. The
Respondents also challenged the Karapurkar Committee Report on
the ground that no field visits were done by the Committee. They
also claim that the finding of the Karapurkar Committee are not
final and subject to detailed ground survey. It is the claim of the
Respondents that though the Hon’ble High Court had stayed said
development on the identified property, the Hon’ble High Court
permitted the development in non-forest area as identified by the
Forest Department. The Respondents claim that the Forest
Department in its Affidavit dated 30-6- 2008 categorically mentions
identification and demarcation of only 2.84 hectares as part of
forest area from PT Sheet No.47 and 48. The Respondents,
therefore, relied on the Report of the Expert Consultants and further
submit that they have made an enquiry under R.T.I. Act regarding
an inspection report or the map of identified in the subject property
prepared by the Forest Department while arriving at a conclusion
that 12.61 hectare is a Forest land. This R.T.I. inquiry was dated
15" January, 2014 and the reply was given on 30" January 2014.

The Respondents relied on the plan provided with R.T.I. inquiry
which indicates only two patches i.e. plot Nos.1 and 2 admeasuring
1.27 hectare and 1.57 hectare respectively, as identified forest from
the PT sheet Nos. 47, 48, 65 and 67. Considering these documents
along with the Expert Consultant Report, the Respondents claim
that both these documents are matching in terms of the area,
location and the extent of forest patches and further state that they
are willing to maintain the said area in its natural status as
recommended by the Expert Consultants. The Respondents further
submit that they are qualified in agricultural activities and have
successfully carried out the agricultural plantation business.
Respondents also submit that some trees were ought to be felled
for various reasons and the same were felled after taking
necessary permission from Authorities and also conducting re-
plantation. The Respondents claim that the Karapurkar Committee
Report is so far not accepted by the State Government or Hon’ble
Supreme Court and further identified patches of 2.94 hectares also,
do not meet the three (3) criteria for forest identification adopted by
Karapurkar Committee. The Respondents, therefore, resisted the
Application.

Considering submissions of the parties and the documents on
record, the only limited question which has to be answered is :

“Whether the land in question or any part thereof is a
Forest ?”

At the outset, it is necessary to record that the Hon’ble Supreme
Court in the matter of Godavarman had issued detailed directions
regarding interpretation of the term “Forest” which are not required
to be reproduced as they are widely known. The Hon’ble Supreme
Court had directed the State Governments to form an Expert
Committees to identify the private forest in respective states. The
Government of Goa thereafter formed two committees, Sawant and
Karapurkar Committees, which conducted the forest identification
works in the State of Goa to some extent. Karapurkar Committee
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adopted three (3) criteria for identification of forest which are as
under:

(a) 75% of tree composition should be the forestry species,

(b) The area should be contiguous to the Gout. forest and if in
isolation, the minimum area should be 5 Ha,

(c) Canopy density should not be less than 0.4.

It is an admitted fact that Karapurkar Committee has identified
some PTS Nos. in Xelpem village in their Report and PTS Nos. 44,
45, 47, 48, 49, 64, 65 and 66 were listed in the Report with the
total 28 hectares of identified private forest area. The Committee
has also recorded the observation that part of the forest area has
been cleared for construction of roads for the purpose of developing
the same into residential colonies. The same is required to be
stopped forthwith. Lower slopes and the plain land down below are
having plantation crop and paddy fields and few munkarial
houses. Upper slopes of the dongar consist of natural vegetation
while the lower parts are already developed. Developed area can
be separated from the natural forest by carrying out detailed
ground survey.

The Forest Department carried out the ground survey for actual
identification and demarcation of private forest area as per the
orders of the Hon’ble High Court of Bombay, at Goa. The Forest
Department filed an Affidavit on 26-6-2006 mentioning that the
Xelpem area has been investigated and 12.61 Ha of private
forest has been identified and demarcated. It is a matter of record
that the Forest Department submitted progress report of the work of
identification and demarcation of private forest before the Hon’ble
High Court and in Affidavit dated 30-6-2008 recorded that the said
identified private forest land by SLEC about 28 Ha has actually
2.84 Ha of private forest. Subsequently, the Forest Department filed
another Affidavit on 11-12-2009 mentioning that there was an error
which was committed in the transfer of data and accordingly it is
submitted that Xelpem area has 12.61 Ha of private forest and this
block comprise of PTS Nos. 47, 48, 65 and 66 of Xelpem village.

Looking into this controversy and also the fact that there is clear
mention of term “demarcation”, this Tribunal asked the Forest
Department about availability of such map of demarcation which
was responded in affirmative and therefore, on 14-8-2014 the
Forest Department was directed to submit the authentic copy of
such map prepared by Forest Department, identifying and
demarcating 12.61 Ha area as private forest out of the land in
question. The Forest Department submitted this map on record
through affidavit dated 27th September 2014. The Affidavit states
that the land in question under PTS Nos. 47, 48, 65, 66 and 70 of
Mapusa city was visited by survey team of the Forest Department
on 12-05-2005 for surveying the private forest in it as identified by
State Level Expert Committee. Accordingly, a plan was prepared
which disclosed that the area of the then existing forest in the said
land was 12.61 Ha. The Affidavit also states that this fact has
already been placed on record before the Hon’ble High Court of
Bombay at Goa in 2006 and also, in 2009.

Perusal of the said map indicates that the map has been prepared
and signed by a team of Forest Officers including, S. Laxmipathy-
Forest Surveyor, D.G. Pednekar- Range Forest Officer, A.A.
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Shetgaonkar, S.D.F.O. and Dy. Conservator of Forest, North Goa
Division. The map also indicates the boundary of private forest
identified, extent of private forest and also the Chalta Nos. involved
in the petition. The map also indicates that the identified forest
area is in “C” shape and also indicates habitation surrounding this
identified forest area. The Affidavit also refers to the survey report
prepared by the Team of “Eight Officers” dated 12-5-2005 which
also indicates that the identified area is demarcated by pegs from
Nos.1 to 27.

In the above context, Mr. Rafique Dada, Learned Senior Advocate
for Respondent Nos.9 to 11, submits that there is total confusion
and lack of clarity in the submissions made by the Forest
Department. The Forest Department has listed different PTS Nos.
in different progress reports and therefore, the submissions made
by the Forest Department cannot be relied upon. It is his contention
that 12.61 Ha land is shown to be the forest area in PTS Nos. 47,
48, 65 and 66 and not only in 47 and 48. He also refers to the
Affidavit of the Forest Department dated 30-6-2008 where only
2.84 Ha land is shown as the forest area which is more or less
matching with the Expert Consultants engaged by the
Respondents. He also claims that Karapurkar Committee has never
visited the area and the findings are solely based on the
information collected from secondary data. He also relied on the
reports of Expert Consultants which factually refutes the
allegations that the said area is forest by substantiating the
findings in terms of the three (3) criterias of forest identification
adopted by Karapurkar Committee. He also relied on the map
produced by the Forest Department in the Criminal Case filed
against the Respondents for felling of the trees where only two (2)
plots of total 2.84 ha area, are shown as forest area. It is his
submission that when enquired under R.T.I. Act, the Forest
Department has submitted that there are no survey reports or
maps for the said identification and demarcation of 12.61 Ha of
private forest area.

Countering this, learned Advocate for the Applicants, Mrs. Norma
Alvares submits that though she has prayed for declaring entire
area of 28 Hectares as forest, she is willing to accept the findings
of the Forest Department, identifying and demarcating 12.61ha
private forest, as an exceptional case without prejudice to other
cases. She contends that the Writ Petition was filed in the year
2003. Subsequently, there was interim stay granted by the Hon’ble
High Court. The Forest Department has filed progress reports from
time to time, particularly, in 2006 and 2009 where it is clearly
recorded that total 12.61 ha of land in question has been identified
and demarcated as private forest. She submits that in spite of
being a party to this Writ Petition, the Respondents have neither
filed any Affidavit nor any say before the Hon’ble High Court. They
have now come with a report allegedly prepared by Expert
Consultants in October, November 2005. This fact was never
brought to the notice of Hon’ble High Court at any stage by the
Respondents. She also challenged the report of the consultants on
various grounds as set out in the affidavit of Applicant. She,
therefore, claims that this is a belated move of the Respondents to
thwart the proceedings in the matter. She also contended that the
illegal tree felling by the Respondents have been noticed by the
Forest Department and appropriate cases have been filed against
them. In fact, they have admitted to the tree cutting. The Enquiry
Report dated 12-3-2012 also refers to identified and demarcated
forest area and cutting of 467 numbers of trees. The panchnama
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was also then prepared. The statement of Shankarrao Fadtare
dated 4-5-2012 also record that the illegal cutting of 467 number of
trees and damages caused to standing 217 number of trees due to
fire in identified and demarcated private forest area under PTS
sheet Nos. 47, 48, 65 and 71. Further the statement of Mr. Lucindo
Faria i.e. Respondent No.9 dated 4-5-2012 also records the
identified and demarcated private forest area. It is her contention
that the Respondents were fully aware that the area has been
identified and demarcated as private forest and therefore, in order
to exclude this area from covering under the 3 criteria adopted for
private forest identification, such illegal tree cutting was practiced.
It is her contention that the map which is relied upon by the
Respondents is a matter of record in the criminal case only, which
clearly shows that the two (2) plots have been the present forest
patches as were found present in 2012. She also draws attention
to the boundary of such plot which exactly resembles the original
map of demarcation prepared by Forest Department in the year
2005. She also contends that this map do not have the signatures
of SLEC or team of forest officials and is only support document in
criminal case. As far as R.T.I. inquiry is concerned, she pleads that
in case the Respondents are aggrieved by non supply of the
material and documents by the Forest Department, they can take
suitable action under R.T.I. Act against the officials. She pleads
that, however, non providing information and documents by the
government department cannot negate the existence of the official
documents.

In view of the above contentions, we have perused both the maps,
one submitted by Forest Department in its Affidavit dated 27-4-
2014 and also by the Respondents which was received through
Respondent No.1 (page 2009). 1t is clearly evident from the survey
report dated 12-5-2005 that the area of 12.61 Ha was identified
and demarcated by placing pegs on ground in PTS Nos. 66, 70, 47,
48 and 65. The map also clearly shows the boundary of the
private forest and the extent of the private forest. The various
Google images produced by the Applicants as well as Respondents
clearly indicate that the terrain and its description match with the
observations of Karapurkar Committee. It is a matter of record that
the Petitioner originally moved to the Hon’ble High Court for
restoration of certain plots to its original state by removing the
development work, claiming that the said land is a private forest.
The Hon’ble High Court has expanded the scope of petition and
subsequently transferred the matter to this Tribunal. The reports of
the Sawant and Karapurkar Committees are before the Apex Court
and this Tribunal has also dealt on this issue in Application No.14
and 16 of 2013 which was decided on 30-07-2014.

Considering above discussion, we are of the considered opinion
that there is no substantial reason for interfering in the findings of
the Forest Department regarding identification and demarcation of
12.61 Ha of private forest land in village Xelpem. The forest
department, as per the orders of Hon’ble High Court, have carried
out survey to demarcate the forest area, and the land in question
was surveyed way back in 2005 and the report was placed before
Hon’ble High Court, and the Respondents were aware of such
report. We, therefore, hold that the 12.61 Ha of land as identified
and demarcated by the Forest Department shall be treated as
private forest.

While parting with the Judgment, we would like to express our
concern that the substantial delay in identification and
demarcation of the private forest in the State of Goa, even after
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repeated directions and orders of the Hon’ble High Court, as well
as this Tribunal, is resulting into massive tree cutting and
destruction. This is happening only due to lack of serious lack of
proper approach and apathy of the Forest Department. Such
activities may lead to drastic reduction of forest areas, particularly
in the areas where such demarcation work is still not completed.
Any further delay will cause further loss of forest areas, as is
evident from the present case, where SLEC identified 28 Ha of
private forest in year 2000, and the Forest department could
demarcate only 12.61 Ha of forest in year 2005. We also share the
concern raised by Mrs. Norma Alvares, learned counsel that even in
the identified and demarcated private forest, the offence of tree
cuttings are dealt under Prevention of Trees Act and not, under the
stringent Forest Conservator Act. We, therefore, direct Chief
Secretary to issue necessary instructions to the Forest Department.

20. The Application is, therefore, partly allowed declaring 12.61 ha. of
the land in question, as identified and demarcated by the Forest
Department, as a private forest. The Forest department is directed
to take all necessary steps immediately to preserve and protect this
forest land as per the Law. Any construction on said land if so
done be demolished within eight (8) weeks by the Collector, North
Goa.

21. We also make it clear that the directions issued by Hon’ble High
Court of Bombay at Goa in M.A. No.350/2003 in W.P. No.286/2003
on 2/7/2003 as referred in Para 3 above will continue to remain in
force till entire demarcation work of private forest is completed in
the State.

The Application is disposed of. No costs.”

23. Above facts narrated in the judgment and the facts as narrated in
the application reveals that the applicant was given opportunity of hearing
at every stage and the applicant has contested the matter at every forum

on this ground the application is not maintainable.

24. The evidence on record, copy of the judgment and the narration in
the application reveals that the applicants regularly contested the matter
before every platform and they were heard and matter has been finally
decided, and they cannot be given an opportunity of hearing for indefinite
period or till the matter is decided in their favour. It needs no restatement
at our hands that the object for fixing time limit for litigation is based on
public policy fixing a life span for legal remedy for the purpose of general
welfare. They are meant to see that the parties do not resort to dilatory
tactics but avail their legal remedy promptly. Salmond in his

jurisprudence states that the laws come to the assistance of the vigilant
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and not of the person who is delaying the proceedings. Public interest is
an undoubtly is a paramount consideration in exercising the course
discretion wherever conferred upon it by the relevant statutes. Pursuing
stale claims and multiplicity proceedings in a no manner sub-serves
public interest. Public interest demands that the state or the persons
involve in it as the case may be should not be allowed to indulged in any
act to unsettle the settled legal rights accrued in law by resorting to
avoidable litigation unless the claimants are guilty of deriving benefit to
rich they are otherwise not entitled, in any fraudulent manner or pending
the litigation for time immemorial. Dragging the matter to courts of law
years after years, would not serve any public interest. Settled matters

cannot be lightly interfered by the unending litigations.

25. Accordingly, since the matter is pending since long and the matter
has been surveyed identified and demarcated by more than 4 times by the
Forest Department by the Committee as mentioned above and there was
litigation pending before the Hon’ble Apex Court and Hon’ble High Court
and issue was heard and decided by National Green Tribunal Bench at
Pune, we are of the view that matter should come to end and the report
submitted by the Sharma Committee be accepted intoto. Accordingly,

both the I.A No. 240/2020 and I.A No. 254/2020 are rejected.
26. After considering the above, we direct as follows:

i) 41.20 sq km area demarcated by Forest Department and 4.91
sq km identified by the Sharma Committee totaling 46.11 sq

km is confirmed and accepted as private forest.

ii) The Chief Secretary of State Government of Goa is directed to
notify the same and make suitable entries in the Revenue
records in accordance with rules immediately as soon as

possible.
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iii) We appreciate the efforts by Goa Foundation through its
Secretary Dr. Claude Alvares and Ms. Norma Alvares, Learned
Sr. Counsel for agitating the matter and finalizing it which
was to be done by the State of Goa and by means of filing the
application and contesting it at this stage has taken efforts to
finalizing it which is a matter to be taken on record. In light of
above facts the Goa Foundation should be paid the amount of
fees paid while filing this application and also cost of litigation
to be decided by the State of Goa and to be reasonably
compensated. We leave it on the State of Goa to decide the
amount of cost of litigation which should be accepted by the

applicant without any contest.
27. Accordingly the Original application is finally decided.

28. A copy of the order be sent to the Chief Secretary of the State of
Goa, Chief Conservator of Forest, Goa and Secretary to Goa Foundation

for information and compliance.

29. In view of the above, Original Application No. 479 of 2018 and I.A.
No. 531/2019, I.A. No. 155/2019, I.A. No. 156/2019, I.A. No. 157/2019,
[.LA. No. 240/20208& I.A. No. 254 /2020 stand disposed of with no orders as

to cost.

Sheo Kumar Singh, JM

Dr. Satyawan Singh Garbyal, EM

Date: 18.08.2020
Place: New Delhi

24

500



lo.

I'he

Qo

Swapnesh Sherlekar |

House No — 284, Shivolkarwada, M ulgao, Bicholim, Goa — 403503,
Mobile: +919372730066, +919673747266, Email; swapnesh.sherlekar@gmail.com

Date: 12/09/2022

Public Information Officer. i

I'he Chief Conservator of Forests,

Forest Department, Panaji, Goa

Sir.

Request you to please furnish following information* (*information as defined in

section 2(1) of the RTI Act 2005):

a)

b)

Sub: Application under RTI Act 2005

With respect to the 4" Interim Report of Review Committee on Review of
Private Forest Areas identified by North Goa & South Goa District Committee
(V.T. Thomas & F.X. Araujao)”, released in January 2022, request you to kindly
furnish following information:

With regards to the letter of Dy Conservator of Forests, South Goa Division. dated

06/10/2021. bearing sub - “Site Inspection Report of FCM and sample plot points

ol Agonda village of Canacona taluka™ (Copy of the said letter with its Annexure |
is enclosed here with as Annex I). request you to kindly furnish the Survey & Sub- b
Sursvey Number in which cach of the Sample Plot is located of which site

inspection report is submitted as in Annexure | of the letter referred above.

With regards to the letter of Dy Conservator of Forests, South Goa Division. dated
01/06/2021, bearing sub - “Site Inspection Report of FCM and sample plot points
ol Sancoale village of Mormugao taluka” (Copy of the said letter with its
Annexure Lis enclosed here with as Annex 11), request you to kKindly furnish the

wf-

Survuy & Sub- 5urvcy Number in which each of the Swmqmls,] "’a}éd Qf

above.
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Swgpggﬁ Sherlekar

House No - 284, Shivolkarwada,
Mobile: +91937

Mulgao, Bicholim, Goa — 103503

7300606, +91967374 7266, Email: swapnesh, s/ierﬁ:/?gr@gmai[. com

— =S =2

= With reference 1o the Judgment of Hon'ble National Green Tribunal (W estern

al Application No. 479 02018 between Goa
Foundation v/s Govt. Of Goa

Zone Bench) in the Origin

& others, dated 18/08/2020 (Copy of the

attached hereto

relevant
pages of the said Judgment as Annex I11), it was directed to notify
the 46.11 sq.km. of'land which was confirmed and aceepted as Private Forest &
also to make suitable entries in the Revenue Records:

\ccordingly please furnish certified copy of the Notification published of the
confirmed Private Forests 0f46.11 sq.km. with their cor

responding survey
numbers. area. v illage & taluka.

Copy of the compliance Report indicating the

status of entries made in the
Revenue Records of the |

and confirmed as Private Forest.

I'he Applicant is citizen of India by birth, Any difficulty in understanding the

termmnologies or my information need. feel free to call me at 91

9372730066.

Regards and God Bless,

i e . g et

Swapnesh Sherlekar

(dfdﬂka ofthe
Pr. ‘ Conservator of Fo
Altiehn Panaji - G '
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Government of Goa
Office of The Dy. Conservator of Forests
Working Plan Division
“Goa Van Bhavan”
Altinho Panaji Goa - 403 001

No: - DCF(WP)/RTI-105/2022-23/ 4 2.0

Dated: -/g /10/2022
2

To,

r. Swapnesh Sherlekar,
H.No. 284, Shivolkarwada, Mulgao,
Bicholim-Goa.
Mb.9372730066, 9673747266.

Sir,

Sub: Information under Right to information Act, 2005.

Please refer to your application dated on 12/09/2022 received in this
ofﬁce on 20/09/2022.

Question

Answer

With respect to the 4th Interim
Report of Review Committee on
Review of Private Forest Areas
identified by North Goa & South
Goa District Committee (V.T.
Thomas & F.X. Araujo) released in
January 2022, request you to
kindly furnish following
information:

a) With regards to the letter of
Dy. Conservator of Forests,
South Goa Division dated
06/10/2021 bearing sub- Site
Inspection Report of FCM and
sample plot points of Agaonda
village of Canacona taluka
(Copy of said letter with its
Annexure I is enclosed here
with as Annex-I), request you
to kindly furnish the Survey
& Sub- Survey Number in
which each of the Sample Plot
is located of which site
inspection report is submitted
as in Annexure | of the letter
reffered above.

Copy available in 1 page.

With regards to the letter of Dy.
Conservator of Forests, South Goa
Division dated 01/06/2021 bearing
sub- Site Inspection Report of FCM
and sample plot points of Sancoale
village of Mormugao taluka (Copy of
said letter with its Annexure I is
enclosed here with as Annex-ll),
request you to kindly furnish the
Survey & Sub- Survey Number in

| which _each of the Sample Plot is

Copy available in 1 page.
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located of which site m% %
report is submitted as in Anne®™r

of the letter reffered above.

2. | With reference to the Judgement of
Hon'ble National Green Tribunal
(Western  Zone Bench) in the
Original Application No. 479 of
2018 between Goa Foundation v/s
Govt. of Goa & others dated | Gazette Notification is available on
18/08/2020 (copy of the relevant | Goa Printing Press website.

pages of the said Judgment |Gazettee Notification No.25, Sr. II,
attached hereto as Annex 1), it was | dated 22/09/2022.

directed to notify the 46.11 sq.km of | Copy available in 79 pages.

land which was confirmed and
accepted as Private Forest & also to
make suitable entries in the
Revenue Records:

a) Accordingly, please furnish
certified copy of the
Notification published of the
confirmed Private Forests of
46.11 sq.km. with their

corresponding survey
numbers, area, village &
taluka.

b) Copy of the compliance Report
indicating the status of entries | Work is in Progress, no information
made in the Revenue Records of the | available with this office currently.

land confirmed as Private Forest.

You may collect the information from this office on any working day
during working hours (except last working day of the month) by paying the
requisite fee, on payment of Rs. 162/- (1 page @ Rs. 2/- each). Total number of
pages are 81.

In case aggrieved with information provided as above, you may approach
the First Appellate Authority/Conservator of Forests (Wildlife & Eco-Tourism),
Goa Van Bhavan, Altinho, Panaji-Goa

(Naveen K FS)
Public Information Officer &
Dy. Conservator of Forests,

Working Plan Division,
Panaji-Goa.

Copy to: - Public Information Officer & Dy. Director (Administration) W.r.t
letter No. 9-21(PIO-S)-05/FD/22-23/2701 dated 19/09/2022
for information.

Phone No.: - 0832-2492529 Fax No.: - 2492529

“xarey WRa fora vitae
Towards greener & Cleaner Goa
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ABSTRACT
Sr.No| Range Taluka Village Survey No. Sample
plot No.
1 227 Sanc.vl
2 237 Sanc.v2
3 237 Sanc.v3
4 240 Sanc.v4
5 206 Sanc.v5
6 206 Sanc.v6
7 206 Sanc.v7
8 210 Sanc.v8
9 194 Sanc.v9
10 250 Sanc.vi0
11 225 Sanc.vll
12 244 Sanc.v12
13 244 Sanc.v1l3
14 199/1 Sanc.vi4
15 199/5 Sanc.vl5
16 199/6 Sanc.vié
17 200 Sanc.vl7
i3 Kurdi Mormugao Sancoale 214 Safic.vis
19 216 Sanc.vl9
20 219 Sanc.v20
T 219 Sanc.v21
22 217 Sanc.v22
23 217 Sanc.v23
24 218 Sanc.v24
25 224 Sanc.v25
26 259 Sanc.v26
27 259 Sanc.v27
28 249 Sanc.v28
29 249 Sanc.v29
30 114 Sanc.v30
31 124 Sanc.v31
32 113 Sanc.v32
33 248/1 Sanc.v33
34 248/2 Sanc.v34
| 35 248/6 Sanc.v35
36 205 Sanc.v36
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ABSTRACT
Sr.No| Range Taluka Village Survey No. s;":::
1 59 AGOV1
2 64 AGOV2
3 64 AGOV3
4 106 AGOV4
5 110 AGOV5
6 111 AGOV6
7 Pissornem Canacona Agonda 116 AGOV7
8 116 AGOV8
9 66 AGOV9
10 65 AGOV10
11 65 AGOV11
12 70 AGOV12
13 65 AGOV13
o] NDER \.i!\‘;‘;\\ 10
CERT 1\\\: ‘\‘..\‘\‘.\: 1N ACT. 2
JINT AN
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